eries, Vol. XVI,No. 1 Tuesday, November 24, 1992

Agrahayana 3, 1914 (Saka)

LOK SABHA DEBATES
(English Version)

Fifth Session
(Tenth Lok Sabha)

wua

(Vol. XVI contains Nos. 1 to 10)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs. 6.00



‘

[ORIGINAL ENGLISH PROCEEDINGS INCLUDED IN ENGLISH VERSION AND ORIGINA'
PROCEEDINGS INCLUDED IN HINDI VERSION WILL BE TREATED AS AUTHO
THEREOF. ]

.



CONTENTS
: [Tenth Series, Vol. XVI, Fifth Session, 1992/1914 (Saka)]
{ » No. 1, Tuesday, November 24, 1992/Agrahayana 3, 1914 (Saka)

CoLumns
‘ National Anthen h 1
" , Y
! Obituary References 1-16
) Oral Answers to Questions:
*Starred Question Nos. 1and2 16-32
Written Answers to Questions: :
Starred Question Nos. 31020 33-84
1 Unstarred Question Nos. 110 10, 12 to 57 and 59 to 230 84-710
‘ Re. Adjournment Motion 710-714
7"~ Observation by Speaker : | 711-712
‘Re. Flood Situation in Tamil Nadu, Karnataka, Kerala and other
parts of the country : ‘ - 714-729
' Re. Situation in Ayodhya ragr 729-741
Papers Laid on the Table N 742-747
Sick Industrial Companies (Special Provisions) 747
Amendment Bill :
As passed by Rajya Sabha - Laid
Committee on Subordinate Legislation 747
Sixth Report - Presented :
Committe on Government Assurances V 4 ; 748
Eighth Report - Presented
Railway Covention Committee : ‘ 748
Second Report - Presented
: 3i"'s Introducec ‘ 748-752

“1ne sign +marked above the name of a Member indicates that the question was actually
asked o: the floor of the House by that Member. -




(ii)

Delhi Municipal Corporation (Amencment) Bill

Cine-workers Welfare Cess (Amendment) Bill

National Council for Teacher Education Bil

Explanatory Statement giving reasons for immediate
legislation by the Essential Commodities (special Provision)
Amendment Ordinance

Essential Commodities (Special Provisions)

Amendment Bill - Introduced
Matters under Rule 377
(i) Need to provide Central assistance to

(i)

(iii)

(iv)

(Vi

(vi)

farmers in Grought prone districts of Orissa
Shri K. Pradhani

Need to give central assistance to Kerala
Governemnt for providing relief to cyclone
affscted people

Shri V.S. Vijayaraghavan

Need to provide minimum wages and basic

amenities like housing, medical assistance etc. to tribal
workers engaged in mining activities in Birmitrapur,
Sundargarh district, Orissa

Kumari Frida Topno

Need to set up an electronic telephone exchange
al Bareilly, Uttar Pradesh

Shri Santosh Kumar Gangwar

Need to exclude Kaimur hilly region in Bihar from
the torest reserve area

Shri Ram Prasad Singh

Need to open more cooking gas outlets in Unnao
district, Uttar Pradesh

Shri Devi Bux Singh
Need to formuiate a long term scheme to solve drinking

water problem in Jahanabad Parliamentary
constituency,Bihar

S . ‘

Coutumns

748-749
749
749-750

751

751-752

752-757

752-753

753

754

754-755

755-756

756

756-757




ntral Agricultural University Bill

Motion to Consider

(ii)

Shri Ramashray Prasad Singh

Shri Balram Jakhar

Shri Shivial Nagjbhai Vekaria
Shri Sriballav Panigrahi

Shri Mohan Singh (Deoria)
Shri Uddhab Barman

Dr.C. Silvera

Shri V. Dhannanjaya Kumar
Shri Yaima Singh Yumnam
Dr. Kartikeswar Patra

Shri Ramashray Prasad Singh
Shri Rajnath Sonkar Shastri:
Prof. K.V. Thomas

Shri Girdhari Lal Bhargava
Dr. Asim Bala

Shri Nitish Kumar

Shri Peter C. Marbaniang

Prof. Ummareddy Venkateswarlu

Shri Balram Jakhar

Shri George Fernandes

F

E
Clauses 21043 and 1
Motion to pass

s

§

CItizenshlp {Amendment) Bill

l

Motion to Consider

Shri S. B. Chavan

CoLumns

759-809

757-760
800-805
759-761
761-765
765-769
769-770
770-774
774-776
776-779
779-782
782-783
783-787
787-788
788-791
791-793
793-795
795-797

797-800
805-806

806
806-809

809-824
824-836

809-811
832-834



lause 2,3 and 1
. Motion to pass

visory Committee
-second Report

(iv)
Prof. Prem Dhumal
Shri Bolla Bulli Ramaiah
Shri Sharad Dighe
Dr. Sudhir Ray
Shri Surya Narayan Yadav
Shri Tej Narayan Yadav
Shri Madan Lal Khurana
Shri A. Charles
Shrimati Malini Bhattacharaya
Dr. K.D. Jeswani

Shri Syed Shahabuddin

Shri S. B. Chavan

- Presented

CoLumns
811-812

812-813
813-816

816

817

818
818-820
820-822
822-824
824-827
827-831

834-835

835

824

-




ALPHABETICAL LIST OF MEMBERS
TENTH LOK SABHA

A
Abdul Ghafoor, Shri (Gopalganj)
Abedya Nath, Mahant (Gorakhpur)
Acharia, Shri Basudeb (Bankura)
Adaikalaraj, Shri L. (Tiruchirapalli)
Advani, Shri Lal. K. (Gandhi Nagar)
Agnihotri, Shri Rajendra (Jhansi)
Ahamed, Shri E, (Manjeri)
Ahirwér, Shri Anand (Sagar)

Ahmed, Shri Kamaluddin
(Hanamkonda)

Aiyar, ShriManiShankar (Mayiladuturai)
Ajit Singh, Shri (Baghpat)

Akber Pasha, Shri B. (Vellore)
Anbarasu Era, Shri (Madras Central)
Anjalose, Shri Thayil John (Alleppey)
Ansari, Shri Mumtaz (Kodarma)

Anthony, ShriFrank (Nominated Anglo-
Indian)

Antulay, Shri A.R. (Kulaba)

Arunachalam, Shri M. (Tenkasi)

(i)

Asokaraj, Shri A. (Perambalur)

Athithan, Shri R. Dhanuskodi
(Tiruchendur)

Ayub Khan, Shri (Jhunjhunu)
Azam, Dr. Faiyazul (Bettiah)

B
Baitha, Shri Mahendra (Bagaha)
Bala, Dr. Asim (Nabadwip)
Balayogi, Shri G.M.C. (Amalapuram)
Baiiyan, Shri N.K. (Muzaﬁar'nagar)

Bandaru, Shri Dattatraya
(Secunderabad)

Banerjee, Kumari Mamata (Calcutta
South)

Bansal, ShriPawan Kumar (Chaﬁdigarh)
Barman, Shri Palas (Balurghat|)
Barman, Shri Uddhab (Barpeta)

Basu, Shri Anil (Aramnbgh)

Basu, Shri Chitta (Barasat)
Berwam.Shri Ram Narain (Tonk)
Bhadana, Shri Avtar Singh (Faridabad)

Bhagat, Shri Vishweshwar (Balaghat)



(ii)
Bhagey Gobardhan, Shri (Mayurbhanj)

Bhakta, Shri Manoranjan (Andaman &
Nicobar Islands)

Bhandari, Shrimati Di: Kumari (Sikkim)
Bhardwaj, ShriParas Ram (Sarangarh)
Bhargava, Shri Girdhari Lal (Jaipur)

Bhatia, ShriRaghunandan Lal (Amritsar)

Bhattacharaya, Shrimati Malini
(Jadavpur)

Bhattacharaya, Shri Nani (Berhampore)
Bhoi, Dr. Krupasindhu (Sambalpur)
Bhonsle, Shri Prataprao B. (Satara)
Bhonsle, Shri Tejsinghrao (Ramtek)
Bhuria, Shri Dileep Singh (Jhabua)
Birbal, Shri (Ganganagar)

Brar, Shri Jagmeet Singh (Faridkot)

Brohmo Chaudhury, Shri Satyendra
Nath (Kokrajhar)

Buta Singh, Shri (Jalore)

c
Chacko, Shri P.C (Trichur)
Chakraborty, Prof. Susanta (Howrah)
Chahha, Shri Kirip (Guwabhati)
Chandra Shekhar, Shri (Ballia)
Chandrakar, Shri Chandulal (Drug)

Chandrasekar, Shrimati Maragatham
(Sriperumbudur)

" Chhotey Lal, Sri (Mohanlalganj)

Charles, Shri A. (Trivandrum)
Chatterjee, ShriNirmal Kanti (Dumdum)
Chatterjee, Shri Somnath (Bolpur)
Chaudhéry, Shri Kamal (Hoshiarpur)
Chaudhary, ShriRamPrakash(Ambala)
Chaudhary, Shri Rudrasen (Bahraich)

Chaudhri, Shri Narain Singh (Hissar)

" Chauhan, Shri Chetan P.S. (Amroha)

Chauhgn, Shri Shivraj Singh (Vidisha)
Chaure, Shri Bapu Hari (Dhule)
Chavan, Shri Prithviraj D. (Karad)
Chavda, Shri Harisinh (Banaskantha)

Chavda, Shri Ishwarbhai Khodabhai
(Anand)

Chennithala, Shri Ramesh (Kottayam)
Chidambaram, Shri P. (Sivaganga)

Chhatwal, Shri Sartaj Singh
(Hoshangabad)

Q@

Chikhlia, Shrimati Bhavana (Junagarh)
Chinta Mohan, Dr. (Tirupathi)
Choudhary, Shri Ram Tahal (Ranchi)

Choudhary, Shri Lokanath
(Jagatsinghpur)

Choudhary, Shri Saifuddin, (Katwa)

Chowdary, Dr. K.V.R. (Rajahumundry)



Chowdhary, Shri Pankaj (Maharajganj)
Chowdhary, Shrimati Santosh (Phillaur)

Chowdhury, Shri A.B.A. Ghani Khan
(Malda)

D

Dadahoor, Shri Gurcharan Singh
(Sangrur)

Dalbir Singh, Shri (Shadol)

Damor, Shri Somjibhai (Dohad)

Das, Shri Anadi Charan (Jajpur)

Das, Shri Dwaraka Nath (Karimagan))
Das, Shri Jitendra Nath (Jalpaiguri)
Das, Shri Ram Sunder (Hajipur)
Datta, Shri Amal (Diamond Harbour)
Deka, Shri Probin (Niangaldol)

Delkzr, Shri Mohan S. (Dadra and
Nagar Haveli)

Dennis, Shri N. (Nagercoil)
Deora, Shri Murali (Bombay South)
Deshmukh, Shri Anantrao (Washim)

Deshmukh, Shri Ashok Anandrao
(Parbhani)

Deshmukh, ShriChandubhai (Bharuch)
Dev, Shri Sontosh Mohan (Tripura West)
Devrajan, Shri B. (Rasipuram)

Devegowda, Shri H.D. (Hassan)

(iii)

Devi, Shrimati Bibhu Kumari (Tripura
East)

Dhamabhiksham, Shri (Nalgonda)
Dhumal.n Prof. Prem (Hamirpur)

Dighe, Shri Sharad (Bombay North
Central)

Digvijaya Singh, Shri (Rajgarh)

Dikshir, Shri Shreesh Chandra
(Varanasi)

Diwan, Shri Pawan (Mahasamund)
Dome, Dr. Ram Chandra (Birbhum)
Drona, Shri Jagat Vir Singh (Kanpur)
Dubey, Shrimati Saroj (Allahabad)
Dutt, Shri Sunil (Bombay North West)
F
Faleiro, Shri Eduardo (Mormugao)
Farook, Shri M.O.H. (Pondicherry)
Fatmi, Shri Mohammad Ali Ashrat,
(Darbhanga)
Femandes, Shri Georg: (Muzaffarpur)

Femandes, Shri Oscar (Udupi)

Fundkar, Shri Pandurang Pundiik
(Akola)

G -
Galkwad, Shri Udaysingrao (Kolhapur)
Gajapathi, Shri Gopi Nath (Berhampur)

Galib, ShriGurcharan Singh (Ludhian’




)
Gamit, Shri Chhitubhai (Mandvi)

Gangwar, Dr. P.R. (Pilibhit)

Gangwar, Shri Sanntosh Kumar
(Bareilly) ’

Gautam, Shrimati Sheela (Aligarh)

Gavit, Shri Manikrac Hodlya
{Nandarbar)

Gehlot, Shri Ashok (Jodhpur)

Ghangare, Shri Ramchandra Marotrao
(Wardha)

Ghatowar, ShriPaban Singh (Dibrugarh)
Giri, Shri Sudhir (Contai)
Girija devi, Shrimati (Maharaj Ganj)

Giriyappa, Shri C.P. Mudala
(Chitradurga)

Gogoi, Shri Tarun (Kaliabor)

Gohli Dr. Mahavirsingh Harisinhji
(Bhavnagar)

Gomango, Shri Giridhar (Koraput)
Gopalan, Shrimati Suseela (Chirayinkil)

Gowda, Prof. K. Venkatagri (Bangalore
South)

Gudadinni, Shri B.K. (Bijaipur)

Gundewar, Shri Vilasrao Nagnathrao
(Hingoli)

Gupta, Shri Indrajit (Midnapore)
H

Handique, Shri Bijoy Krishna (Jorhat)

Harchand Singh, Shri (Ropar)
Hooda, Shri Bhupinder Singh (Rohtak)

Hossain, Shri Syed Masudal
(Murshidabad)

1
imchalemba, Shri (Nagaland)
Inder Jit, Shri (Darjeeling)
Islam, Shri Nurul (Dhubri)

J

Jaffer Sharief, Shri C.K. (Bangalore
North)

Jai Prakash, Shri (Hardoi)
Jakhar, Shri Balram (Sikar)

Jananh.anan, Shri M.R. Kadambur
(Tirunnelveli)

Jangbir Singh,, Shri (Bhiwani)
Jangde, Shri Khelan Ram, (Vilaspur)
Jaswant Singh, Shri (Chitiorgarh)
Jatav, Shri Bare Lal (Morena)
Jatiya, Shri Satynarayan (Ujjain)
Jawali, Dr. B.G. (Gulbarga)
Jayamohan, Shri A. (Triupattur)
Jeevarahinam, Shri R. (Arakoriam)
Jena, Shri Srikanta (Cuttack)
Jeswani, Dr. K.D. (Kheda)

Jha, Shri Bhogendra (Madhubani)



Jhikram, Shri Mohanlal (Mandla)
Joshi, Shri Anna (Pune)
Joshi, Shri Dau Dayal (Kota)

K
Kahandole, Shri Z M. (Malegam)
Kairon, ShriSurirder Singh (Tarn Taran)
Kale, Shri Shankarrao D. (Kopergaon)
Kaliaperumal, Shri P.P. (Cuddalore)
Kalka Das, Shri (Karolbagh)
Kamal, Shri Shyam Lal (Basti)
Kamal Nath, Shri (Chhindwara)

Kamat, Shri Gurudas (Bombay North-
East)

Kamble, Shri Arvind Tulshiram
(Osmanabad)

Kamson, Prof. M. (Outer Manipur)
Kanaujia, Dr. G.L. (Kheri)

Kgnithi, Dr. Viswanatham (Srikakulam)
Kanodia, Shri Mahesh (Paten)
Kanshi Ram, Shri ( Etawah)
Kapse, Shri Ram (Thane)

Karreddula, Shrimati Kamala Kumari
(Bhadrachalam)

Kashwan, Shri Ram Singh (Churu)

Kasu, Shri Venkata Krishna Reddy
(Narasaraopeta)

v)

Katheria, Shri Prabhu Dayal (Firozabad)
Katiyar, Shri Vinay (Faizabad)

Kaul, Shrimati Sheila (Rae Bareli)
Kesri La!, ;hri (Ghatampur)

Kewal Singh, Shri (Bhatinda)

Khan, Shri Aslam Sher (Betul)

Khan, Shri Ghulam Mohammad
{Moradabad)

Khan, Shri Sukhendu (Vishnupur)

Khandelwal, ShriTara Chand (Chandni
Chowk)

Khanduri, Maj. Gen. (Retd.) Bhuwan
Chandra (Garhwal)

Khanna, Shri Rajesh (New Delhi)
Khanooga. Major D.D. (Rangra)
Khurané, Shri Madan Lal (South Delhi)
Khursheed, Shri Salman (Farrukhabad)
Koli, Shri Ganga Ram (Bayana)

Konathala, Shri Rama Krishna

(Anakapalli)

Kori, Shri Gaya Prasad (Jalaun)
Krishan Kumar, Shri S. (Quilon)
Krishnaswamy, Shri M. (Vandavasi)

Krishendra Kaur (Deepa), Shrimati
(Bharatpur)

Kshirsagar, Shrimati Keshrbai Sonaji
(Beed)



(vi)
Kudumula, Kumari Padamasree
(Nellore)
Kuil, Shri Bali (Lakhimpur)
Kumar, Shri Nitish (Barh)

Kumar, ShriV. Dhananjaya (Mangalore)

Kumaramangalam, Shri Rangarajan
(Salem)

Kunjes Lal, Shri (Sawai Madhopur)
Kuppuswamy, Shri C.K. {Coimbatore)
Kurein, Prof. P.J. (Mavelikara)
Kusmaria, Shri Ramkrishna (Daoh)

L

Lakshmanan, Prof. Savithni
(Mukundapuram)

Laljan Basha, Shri S.M. (Guntur}
Lodha, Shri Guman Mal, (Pali)

M
Made Gowda, Shri G. (Mandya)

Madhukar, Shri Kamia Mishra
(Motichari)

Mahajan, Shrimati Sumitra (Indore)
Mahato, Shri Bir Singh (Purulia)
Mahendra Kumari, Shrimati (Alwar)
Mahto, Shri Rajkishore (Giridih)
Mahto, Shri Shailendra (Jamshedpur)

Malik, Shri Dharampal (Sonepat)

Malik, Shri Purna Chandra (Durgapur)
Mallikarjun, Shri (Mahbubnagar)
Mallikarjunaiah, Shri S. (Tumkur)
Mallu, Dr. R. (Nagar Kurnool)

Mandal, Shri Brahmanand (Monghyr)
Mandal, Shri Sanat Kumar (Joynagar)
Mandal, Shri Suraj {Godda)

Mane, Shri Rajaram Shankarrao
(Ichalkaranii)

Manjay Lal, Shri (Samastipur)
Manphool Singh, Shri (Bikaner)
Marandi, Shri Krisiina (Singhbhum)
Marandi, Sh.ri Simon (Rajmahal)
Marbaniang, Sﬁri Peter G. (Shillong)
Masood, Shri Rasheed (Saharanpur)
Mathew, Shri Pala K.M. (Idukki)
Mathur, Shri Shiv Charan (Bhilwara)
Maurya, Shri Anand Ratna (Chandauli)
Meena, Shri Bheru LaLa (Salumbar)
Meghe, Shri Datta (Nagpur)

Mehta, Shri Bhubaneshwar Prasad
(Hazaribagh)

Mirdha, Shri Nathu Ram (Nagapur)
Mirdha, Shri Ram Niwas (Barmer)

Mishra, Shri Ram Nagina (Padrauna)

o



Misra, Shri Janardan (Sitapur)
Misra, Shri Satyagopal (Tamluk)
Misra, Shri Shyam Bihari (Bilbaur)

Mohan Singh, Shri (Ferozepur)

Moliah, Shri Hannan (Uluberia)
Mujahid, Shri B.M. (Dharwad South)
Mukherjee, Shrimati Geeta (Panskura)
N‘bkherjee. Shri Subrata (Raiganj)
Mukhopadyay, Shri Ajoy (Krishnagar)

Munda, Shri Govinda Chandra
(Keonjhar)

Munda, Shri Kariya (Khunti)
Muniyappa, Shri K.H. (Kolar)
Mt\JraIee Dharan, Shri K. (Calicut)
Murmu, Shri Rup Chand (Jhargarm)

Murthy, Shri M.V. Chandrashekara
{Kanakapura)

Murthy, Shri M.V.V.S.
(Visakhapatanam)

Murugesan Dr. N. (Karur)

Muttemwar, Shri Vilas (Chimur)
N

Naik, Shri A. Venkatesh (Raichur)

Naik, Shri G. Devaraya (Kanara)

Naik, Shri Ram (Bombay North)

(vii)

Naikar, Shri D.K. (Dharwad North)

" Nandi, Shri Yeliaiah (Siddipet)

Narayanan, Shri P.G.
{Gobic.iettipalayam)

Nawale, Shri Vidura Vithoba (Khed)
Nayak, Shri Mrutyunjaya ( Phulbani

Nayak, Shri Subash Chandra
(Kalahandi)

Netam, Shr Arvind (Kanker) -

Nikam, Shri Govindrao (Ratnagiri)

Nyamagouda, Shri S.B. (Bagalkot)
o

Odeyar, Shri Channaiah (Davangere

- Oraon, Shri Lalit (Lohardaga)

Owaisi, Shri Sultan Salahuddin
(Hyderabad)

P
Padma, Dr. (Shrimati) (Nagapattinar

Pal, Dr. Debi Prosad (Caluctta North
Waest)

Pal, Shri Rupchand (Hooghly)
Palacholla, ShriV.R. Naidu (Khammar
Pandeya, Dr. Laxminarayan (Mandsat
Pandian, Shri D. (Madras North)
Panigrahi, Shri Sribaliav (Deogarh)

Panja, Shri Ajit (Calcutta North-East|



Panwar, Shri Harpal (Kairana)

Passi, Shri Balraj (Nainital)

Paswan, Shri Chhedi (Sasaram)

Paswan, Shri Ram Vilas (Rosera)

Pawan, Shri Sukdeo (Araria)

Patel, Dr. Amrit Lal Kalidas (Mehsana)

Patel, Shri Bheem Singh (Rewa)

Patel, Shri Brishin (Siwan)

Patel, Shri Chandresh (Jarﬁ.nagar)

Patel, Shri Haribhaia (Porbandar)

Patel, Shri Harilal Nanji (Kutch)

Patel, Shri Praful (Bhandara)

Patel, Shri Ram Pujan (Phulpur)

Patel, Shri Shravan Kumar (Jabalpur)

Patel, Shri Sombhai (Surendranagar)

' Patel, Shri Uttambhai Harjibhai (Bulsar)

Pathak, Shri Harin (Ahmedabad)

Pathak, Shri Surendra Pal (Shahabad)

Patidar, Shri Rameshwar (Khargone)
.

Patil, Shri Anwaru Basavraj (Koppal)

Patil, Shri Prakash V. (Sangli)

Patil, Shrimati Pratibha Devisingh
(Amravati) "

Patil, Shri Shivraj V. (Latur)

Patit, Shrimati, Surya Kanta (Nanded)

(viii)

Patil, ShriUttamrao Decorao (Yavatmal)
Patil, Shri Vijay Naval (Er;ndol)

Patil, Sh.ri Yashwantrao (Ahmednagar)
Patnaik, Shri Sivaji (Bhubaneswar)
Patra, Dr. Kartikeswar (Balasore)

Pattanayak, Shri Sarat Chandra
(Bolangri)

Pawar, Shri Sharad (Baramati)
Pawar, Dr. Vasant Niwrutti (Nasik)
Peruman, Dr. P. Vallal (Chidambaram)
Pilot, Shri Rajesh (Dasua)

Poosapati, Shri Anandgajapati Raju
(Bobili)

Potdukhe, Shri Shantaram
(Chandrapur)

Prabhu, Shri R. (Nilgiris)

)

Prabhu Zantye, Shri Harish Narayan
(Panaji)

Pradhani, Shri K. (Nowrangpur)
Prakash, Shri Shashi (Chai)

Pramanik, Shri Radhika Ranjan
(Mathurapur)

Prasad, Shri Hari Kewal (Salemmpur)

Prasad, Shri V. Sreenivasa
(Chamarajanagar)

Prem, Shri, B.L. Sharma (East Delhi)
Premi, Shri Mangal ram (Bijnor)

Purkayastha, Shri Kabindra (Silchar)



R
Rahi, Shri Ram Lal (Misrikh)
Rai, Shri Kalp Nath (Ghosi)
Rai, Shri Lall Babu (Chhapra)
Rai, Shri M. Ramanna (Kasaragod)
Rai, Shri Nawal Kishore (Sitamarhi)
Rai, Shri Ram Nihor (Robertsganj)
Raj Narain, Shri (Rasgaon)
Rajaravivarma, Shri B. (Pollachi)
Raje, Shrimati Vasundhra (Jhalawar)

Rajendra Kumar, Shri S.S.R.
(Chengalpattu)

Rajesh Kumar, Shri (Gaya)
Rajeshwaran, Dr. V. (Ramnathpuram)
Rajeswari, Shrimati Basava (Bellary)
Raju, Shri Bh.Vijayakumar (Narsapur)
Rajulu, Dr. R.K.G. (Sivakasi)
Ram, Shri Prem Chand (Nawada)
Ram Awadh, Shri (Akbarpur)

~Ram Babu, Shri A.G.S. (Madurai)
Ram Badan, Shri (Lalgnaj)
Ram Singh, Shri (Haridwar)
Ramaiah. Shri Bolla Bulli (Eluru)
Ramamurthy, Shri K. (Krishnagiri)

Ramasamy, Shri Naidu (Periyakulam)

(ix)

Ramachandran, Shri Mullappally
(Connanore)

Ramdew Ram, Shri (Palamau)
Ramsg_gar, Shri (Barabénki)

Rana, Shri Kashiram (Surat)

Rao, Shri D. Venkateswara (Bapatla)
Rao, Shﬁ J. Chokka (Karimnagar)
Rao, Shri P.V. Narasimha iNandyal)
Ran Ram Singh, Col. (Mahindergarh)
Rao, Shri Kirishna (Chikballapur)
Rath, Shri Rama Chandra (Aska)
Rathva, Shri N.J. (Chhota Udaipur)
Rawal, Dr. Lal Bahadur (Harthras)

Rawale, Shri Mohan (Bombay - South
Central)

Rawat, Shri Bhagwan Shankar (Agra)
Rawat, Shri Prabhu Lal (Banswara)
Rawat, Prof. Rasa Singh (Ajmer)
Ray, Shri Rabi (Kendrapada)

Ray, Dr. Sudhir, (Burdwan)

Raycaudhuri, Shri Sudarsan
(Serampore) :

Reddaiah Yadav, Shri K.P.
(Machilipatnam)

Reddy, Shri A. Indrakaran (Adilabad)
Reddy, Shri A. Venkata (Anantapur)

Reddy, Shri B.N. (Miryaiguda)



Reddy, Shri G. Ganga (Nizamabad)
Reddy, ShriK. VijayaBhaskara (Kamool)
Reddy, Shri M. Baga (Medak)

Reddy, Shri M.G. (Chittoor)

Reddy, Shri Magunta Subbarama
{Ongole)

Reddy, Shri R. Surender (Warangal)

Reddy, Shri Y.S. Rajasekhar
(Cuddapah)

Rongpi, Dr. Jayanta (Autonomous
district)

Roshan Lal, Shri (Khurja)
Roy, Shri Haradhan (Asansol)

Roypradhanan, Shri Amar (Cooch
Behar)

S

Sadul, Shri Dharmanna Mondayya
(Solapur)

Sahi, Shrimati Krishna (Begusarai)
éal, Shri A. Pratap (Rajampet)

Salkia, Shri Muhi Ram (Nowgong)
Sait, Shri Ebrahim Sulaiman (Ponnani)
Sajjan Kumar, Shri {Outer Delhi)
Sakshiji, Dr. (Mathura)

Saleem Shri Mohammad Yunus
(Katihar)

Sanghami, Shri Dileep Bhai (Amreli)

x)

~ Sangma, Shri Pumo A, (Tura)

Sanipalii, Shri Gangadhara (Hindupur)
Saraswati, Shri Yoganand (Bhind)

Sarode, Dr. Gunvant Rambhau
{Jalgaon)

Satrucharla, Shri Vijayarama Raju
(Parvathipuram)

Save, Shri Moreshwar (Aurangabad)
Sawant, Shri Sudhir (Rajapur)

Sayee, Shri P.M. (Lakshadweep)
.Scindia..Shri Madhavrao (Gwalior)
Scindia, Shrimati Vijayaraje (Guna)
Selja, Kumari (Sirsa)

Sethi, Shri Arjun Charan (Bhadrak)
Shah, ShriManabendra (TehriGarhwal)
Shakya, Dr. Mahadeepak Singh (Etah)
Shankaranand Shri B. (Chikk;di)
Sharma, Shri Chiranji Lal (Kamal)
Sharma, Shri Jeewan (Almora)

Sharmma. ShriRajendra Kumar (Rampur)
Sharma, Capt. Satish Kumar (Amethi)
Sharma, Shri V.N. (Hamirpur)

Shastri, Acharya Vishwanath Das
(Suitanpur)

Shastri, Shri Rajnath Sonkar (Saidpur)

Shastri, Shri Vishwanath (Gazipur)



Shingda, Shri D.B. (Dahanu)
Shivappa, Shri K.G. (Shimoga)

Shukla, Shri Astbhuja Prasad
(Khaliabad)

Shukla, Shri Vidyacharan (Raipur)

Siddhartha, Shrimati D.K. Tharadevi
(Chikmaglaur)

Sindal, Shri S.B. (Belgaum)

Silvera, Dr. C. (Mizoram)

Singh, Shri Abhay Pratap (Pratapgarh)
Singh, Shri Arjun (Satna) o
Singh, ShriBrijphushan Sharan (Gonda)
Singh, Dr. Chattrapal (Bulandshahr)
Singh, Shri Devi Bux {Unnao)

Singh, Shri Hari Kishore (Sheohar)
Singh, Shri Khelsai (Sarguja)

Singh, Shri Mohan (Dec;ria)

Singh, Shri Motilal (Sidhi)

Singh, Shri Pratap (Banka)

Singh, Kumari Pushpa Devi (Raigarh)
Singh, Shri Rajveer (Aonla}

Singh Shri Ram Prasad (Bikraimganj)
Singh, Shri Ramashray Prasad
(Jahanabad)

Singh, Shri Ramnaresh (Aurangabad)

Singh, Shri Rampal (Domariaganj)

Singh, Shri S.B. (Rajnandgaon)
Singh, Shri Satya Deo (Balrampur)
Singh, Shri Surya Narayan (Balia)

Singh, Shi. Uday Pratapa (Manipuri)

" Singh, Shri Vishwanath Pratap

(Fatehepur)

Singh Deo, Shri K.P. (Dehnkanai)
Singla Shri Sant Ram (Patiala)
Sinha, Shri Shiv Sharan (Vaishali)
Sodi, Shri Manku Ram (Bastar)
Solanki, Shri Surajbhanu (Dhar)
Soren, Shri Shibu (Dumka)

Soundaram . Dr. (Shrimati) KS.
(Tiruchengode)

Sreenivaasan, Shri C. (Dindigul)

Sridharan., Dr. Rajagopalan (Madras
South)

Subbarao, Shri Thota (Kakinanda)
Sukh_Ram, Shri (Mandi)

Sukhbuns Kaur, Shrimati (Gurdaspur)
Sultanpuri, Shri Krishan Dutt (Shimla)
Sundararaj, Shri N. (Pudukkottai)
Sur, Shri Monoranjan (Basi}hat)
Suresh, Shei Kodikkunil (Adoor) |
Swami, Shri Chihmayanand (Badaun)

Swami, Shri Sureshanand (Jalesar)



- Swamy, Shri G. Venkat (Pedapalli)

Syed Shahabuddin, Shri (Kishananj)
T

Tandel, Shri D.J. (Darfian & bieu) )

Tara Singh, Shri (Kurukshetra)

Tej Narayan Singh, Shri (Buxar)

Thakore, Shri Gabhaji Mangaki
(Kapadwanij)

Thakur, Shri Mahendra Kumar Singh
(Khandwa)

Thankabalu, Shri K.V. (Dharmapuri)
Thomas, Prof. K.V. (Emakulam)
Thomas, Shri P.C. (Muvattupuzha)

Thorat, Shri Sandipan Bhagwan
(Pandharpur)

Thungon, Shri P.K. (Arunachal West)
Tindivanam, Shri K. Ramamurhtee
(Tindivanam)

Tirkey, Shri P;us (Alipurduara)

Tomar, Dr. Ramesh Chad (Hapur)
Topdar, Shri Tarit Baran (Barrackpore)
Tope, Shri Ankushrao Raosaheb (Jaina)
Topiwala, Shrimati Dipika H. (Baroda)
Topno, Kumari Frida (Sundargarh)

Tripathi, Shri Lakshmi Narayan Mani
(Kaiserganj)

Tripati, Shri Prakash Narain (Banda)

(xii)

Tripathy, Shri Braja Kishore (Puri)
Trivedi, Shri Arvind (Sabrarkantha)
Tytler, Shri Jagdish (Delhi Sadar)

u
Uma Bharti Kumari (Khajuraho)
Umbrey, Shri Lacta (Arunachal East)

Ummareddy Venkateswrlu, Prof.
(Tenali)

Unnikrishnan, Shn K.P. (Badagara)

Upadhyay, Shri Swarup (Tejpur)

Urs, Shrimati, Chandra Prabha (Mysore)
v

Vadde, Shri Sobhanadreeswara Rao
(Vijayawada)

Vaghela, Shri Shankersinh (Godhra)
Vajpayee, Shri Atal Bihari (Lucknow)
Vandayar, ShriK. Thulasiah (Thanjavur)
Varma, Shri Ratilal (Dhanduka)

Veerappa, Shri Ramachandra (Bidar)

Vekaria, Shri Shivial Nagjibhai (Rajkot)

. Verma, Shri Bhawani Lal {(Janjgir)

Verma, Shri Phool Chand (Shajapur)
Verma, Prof. Rita (Dhanbad) )

Verma, Shri Sharan (Machhlishahar)
Verma, Shri Sushil Chandra (Bhopal)

Verma, Shn Upendra Nath (Chatra)



’ (xiii)
Verma, Kumari Vimia (Seconi)

Vijayaraghavan, Shri V.S. (Palghat)
Virendra Singh, Shri (Mirzapur)
Vyas, Dr. Girija (Udaipur)
w
Wasnik, ShriMukul Bakrishna (Buldana)

Williams, Maj, Gen. Shri R.G.
{Nominated Anglo-Indian)

Yadav, Shri Arjun Singh (Jaunpur)
Yadav, Shri Chandra Jeet (Azamgarh)
Yadav, Shri Chotey Singh (Kannauj)

Yadav, Shri Chun Chun Prasad
(Bhagalur)

' Yadav, Shri Devendra Prasad

(Jhanjharpur)

Yadav, Shri Ram Lakhan Singh (Arrah)

Yadav, Shri Ram Saran (Khagaria)
Yadav, Dr. S.P. (Sambhal)

Yadav, Shri Satya Pal Singh
(Shahjahanpur) ’

Yadav, Shri Sharad (Madhepura)
Yadav, Shri Surya Narayan (Saharasa)
Yadav, Shri Vijoy Kumar (Nalanda)

Yumnam, Shri Yaima Singh (Inner
Manipur)

Z

~ Zainal Abedin, Shri (Jangipur)



LOK SABHA
The Speaker

Shri Shivaraj V. Patel

The Deputy Speaker

Shri S. Mallikarjunaiah

Panel of Chairmen
Shri Sharad Dighe
Prof. Malini Bhattacharayé
Shri Tara Singh
Shri P.M. Sayeed

Shri Ram Naik -

'

Shri Peter G. Marbaniang

Secretary General

Shri C.K. Jain

(xv)



(xvii)
GOVERNMENT OF INDIA

MEMBERS OF THE CABINET

Prime Minister and also incharge of the Shri P.V. Narasimha Rao
Ministries/Departments of Personnel, Public,

Grievances and Pensions, Science & Technology,

Ocean Development, Electronics, Atomic Energy.

.. Space, Chemicals and Fentilizers, Rural Development.

" Civil Supplies and Public Distribution, Non-Conventional

" Energy Sources and the additional charges of the

Ministry of Industry and other subjects not allocated
1o any other Cabinet Minister or Minister of State
.(Independent Charge)

Minister of Human Resource Shri Arjun Singh
Development

Minister of Agriculture Shri Balram Jakhar
Minister of Home Affairs Shri S.B. Chavan

Minister of Health and Family Shri M.L. Fotedar

Wellare

Minister of Parliamentary Affairs Shri Ghulam Nabi Azad
Minister of Railways Shri C.K. Jaffer Sharief.
Minister of Urban Development Smt. Sheila Kaul

Minister of Weltare Shri Sitaram Kesri
Minister of Law, Justice and Shri Vijaya Bhaskara Reddy
Company Affairs

Minister of Civil Aviation and Shri Madhavarao Scindia
Tourism

Minister of Petroleum and Natural Shri Shankaranand

Gas

Minister of Water Resources Shri Vidyaracharan Shukla

Minister of Finance Shri Manmohan Singh

3:§Minister of Defence Shri Sharad Pawar



(xviii)
MINISTERS OF STATE
(INDEPENDENT CHARGE)
Minister of State of the Ministry of

Planning and Programme Implementation
and Minister of State in the Ministry of Non-

Conventional Energy Sources

Minister of State of the Minisiry of
Steel

Minister of State of the Ministry
of Textiles

Minister of State of the Ministry of
Food

Minister of State of the Ministry of
Food Processing Industries

Minister of State of the Ministry of
Environment and Forests

Minister of State cf the Ministry
of Information and Broadcasting

Minister of State of the Ministry ot
Communications

Minister of State of the Ministry of
Power

Minister of State of the MinStry of
Coal and Minister of state of the
the Ministry of Labour

Minister of State of the Ministry of
Surtace Transport

Minister of State of the Ministry of
Mines

Minister of State in the Ministry of

Civil Supplies, Consumer Affairs and

Public Distribution

Minister of State in the Ministry of Personnel,

Shri Sukh Ram

Shri Sontosh Mohén Dev
Shri Ashok Gehlot

Shri Tarun Gogoi

Shri Giridhar Gomago
Shri Kamal Nath

Shri Ajit Panja

Shri Rajesh Pilot ~

Shri Kalp Nath Rai

Shri P.A. Sangma

Shri Jagdish Tytler

Shri Balram Singh Yadav

Shri Kamaluddin Ahmed



(xix)
Public Grievances and Pensions

Minister of State in the Ministry of Urban
Development

Minister of State in the Ministry of
Human Resource Develppment
(Department of Youth Affairs and
Sports and Department of Women and
Child Development)

Minister of State of the Ministry of
External Affairs

Minister of State in the Ministry of
Civil Aviation and Tourism
(Department of Civil Aviation)

Minister of State in the Ministry of
Parliamentary Affairs and Minister
of State in the Ministry of Home
Affairs

Minister of State in the Ministry of Law,
Justice and Company Affairs

Minister of State in the Ministry of
Industry (Department of Industrial
Development)

Minister of State in the Ministry of
Civil Aviation and Tourism
(Depantment of Tourism)

Minister of State in the Ministry of
Parliamentary Aftairs and Minister

of State in the Ministry of Science and
Technology (Department of
Electronics and Department of Ocean
Development)

Minister of State in the Ministry

of Petroleum and Natural Gas and
Minister of State in the Ministry of
Defence

Minister of State in the Ministry ot
Industry (Department of Small Scale

Shrimati Margaret Alva

Shri M. Arunachaiam

Kumari Mamata Banerjee

Shri Eduardo Faleiro

Shri M.O.H. Farook

Shri M.M. Jacob

Shri H.R. Bhardwaj

Shriamti Krishna Sahi

Shrimati Sukhbuns Kaur

Shri Rangarajan Kumaramange

S. Krishna Kumar.



. (x)
Industries and Agro & Rural
Industries and Minister of state in the
Ministry of Commerce.

Minister of State in the Ministry of
Agriculture

Minister of State in the Ministry of
Railways

Minister of State in the Ministry of
Chemicals and Fertilizers

Minister of State in the Ministry of

Rural Development (Departmen of
Rural Development)

Minister of State in the Minister of Finance

Minister of State in the Ministry of
Agriculture

Minister of State in the Ministry of
Finance

Minister of State in the Ministry of
Rural Development (Department of
Rural Development)

Minister of State in the Ministry of
Rural Development (Department
of Heavy Industry and Depariment of
Public Enterprises)

Minister of State il the Ministry of
Finance

Minister of State in the Ministry of
Health and Family Weltare

Minister of State in the Ministry of
External Aftairs
Minister of State in the Ministry of

Industry (Dapartment of
Wasteland Development)

Prof. l_’.J. Kurien

Shri K.C. Lenka

Shri Mallikarjun

Dr. Chinta Mohan

Shri Uttambhai H. Patel

Shri Shantaram Potdukhe

Shri Mullappally Ramachandran

Shri G. Venkat Swamy -

Shri P.K. Thungon

Shri Rameshwar Thakur

Shrimati D.K. Tharadevi Siddhartha

Shri R.L. Bhatia

Col. Ram Singh



(xi)

DEPUTY MINISTERS

03me Minister in the Ministry of
Labour

Deputy Minister in the Ministry of
Waelfare

Deputy Minister in the Ministry of
Commerce

Deputy Ministry in the Ministry of
Communications

Deputy Minister in the Ministry of
Home Affairs

Deputy Minister in the Ministry of
Information and Broadcasting

Deputy Minister in the Ministry ot
Coal

Deputy Minister in the Ministry of

Shri Paban Singh Ghatowar
Shrimati K. Kamla Kumari
Shri Salman Khursheed
Shri P.V. Rangayya Naidu
Shri Ram Lal Rahi

Kumari Girija Vyas

Shri S.B. Nyamagouda

Kumari Selja



LOK SABHA DEBATES

Vol.XVI

First day of the Fifth Session of the Tenth Lok Sabha

No.1

LOK SABHA

Tuesday, November 24 1992/Agrahayana
3.1914 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair}
NATIONAL ANTHEM
The National Anthem was placed
OBITUARY REFERENCES
[English]

MR. SPEAKER: Hon. Members., the
long interval of more than 3 months, that had
elapsed since we last met, had witnessed
the passing away of Justice M. Hudayathullah,
former Vice-President of India. This period
had also witnessed the death of five of our
former colleagues namely, Dr. C.B. Singh,
Shri C.M. Negi, Shri Z.R. Ansari, Shri K.G.
Deshmkukh and Dr. Baldev Prakash.

We express ourdeep sense of sorrow at
the passing away of Justice M. Hidayathllah,
former Vice-President of Indiaand Chairman
of Rajya Sabha.

As all of us are aware, before adourning
the office of the Vice-President of India and
Chairman of Rajya Sabha, he held the office
of the Chief Justice of India with great dignity

and distribution. He was indeed a legal
luminary of international Statune, a
distinguished man of letters, a philosopher
and a statesman.

Justice Hidayatullah had a long and
illustrious legal career, first as a lecturer,
later as a practising advocate and then as a
Judge of the High Court and Supreme Court
andfinally as the Chief Justice of Indiaduring

~ 1986-70. His outstanding contribution to the

Indiag legal system andto the jurisprudence
would be long remembered.

He servedthe country as Vice-President
of Indiaduring 1979-84. He twice discharged
the duties of the President of India in 1969
and 1982.

As Chairman, Rajya Sabha, his
exceptional qualities of head and hear, his
versatile experience, his unruffled
temperament and suave disposition and
above all his high sense of wit and humour
greatly helped himin guiding the deliberations
of that House and maintaining the high
standards of rectitude. His rulings were full of
wisdom and his unique style of diffusing
tense moments in the House put him as one
of the most distinguished Presiding Officers
of the parliament in the world.

Justice Hidayatullah was a man of
cosmopolitan outlook and an ardent believer
in secular values and in the Gandhian
philosophy of lite. During his life, he stood for
these ideals and demonstrated his
unshakeable faith in them in day-to-day life
in precept and practice.
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Awidsly traveled person and an erudite
scholar, his achievements brought his
accolades both in and outside the country.
He was also recipient of the Order of the
British Empire in 1946.

Justice Hidayatullah was associated with
various social and legal organisations of
national and international repute in different
capacities. He represented the country at
various international conferences. He had
also delivered a series of lectures on the
unchartered regions of law of the space as a
member of the International Institute of the
Space Law, Paris.

Justice Hidayatyliah was aman of letters
and had authored a number of books on legal
and constitutional matters includirg *
Democracy in India and the Judicial Process
", ' The South-West Africa Case ' and ' The
Fifth and Sixth Schedules to the Constitution
of India’. He had also written his autography
entitled ' My Own Boswell *.

Justice Hidayatuliah passed away at
Bombay on 18th September, 1992 atthe age
of 87 following a massive heart attack.

In his death, the nation has lost a
towering intellectual, a stanch nationalist
and a legal luminary who represented the
finest and the noblest traditions and ideals
Indian cultural. Services rendered by him to
the nation will be remembered with gratitude

and respect.

Dr. C.B. Singh was elected to Third Lok
Sabha in December, 1963 in a by-election
and remained its member till s dissolution
on 3 March, 1967. He represented Billaspur
constituency of Madhya Pradesh.

A well known social worker and
distinguished Surgeon of Northern india, he
took keen interest in the spread of medical
education and establishment of Medical
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Colleges in Uttar Pradesh and Madhya
Pradesh.

A fellow of Royal College of Surgeons
(London), Dr. Singh was associated with
various Medical Associations and Boards of
Universities in different capacities.

He was also a member of Health Panel
of the Government of India under the Third
Five Year Plan.

As aparliamentarian he evinced special
interest in matters pertaining to the medical
education.

A widely travelled person Dr. Singh had
also written many articles on medical and
surgical subject. His valuable services in the
line of medical and public health will be
remembered for a long time.

Dr. C.. B. Singh expired at Agra on 28
September, 1992 afterlongillness atthe age
of 92 years.

Shri C.M. Negi was a member of the
Eighth andthe Ninth Lok Sabha during 1984-
91, representing Garhwal constituency of
Uttar Pradesh. Earlier he had served with
distinction as a member of Legislative
Assembly, Uttar Pradesh and as a member
in the State Council of Ministries.

As an able parliamentarian, he actively
participated in the proceedings of the House
and focussed the attention of the House to
the problems taced by the poorsection of the
society. He also served on the Business
Advisory Committee of the House.

A dedicated social and political worker,
Shri Negi took keen interest in the
development of hilly areas.

Shri Negri passed away on 5 October,
1992 in Lucknow at that get of 53 years.
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SHRI Z..R. Ansari was a member of
Fifth, Seventh and Eighth Lok Sabha during
1971-77 and 1980-89 representing Unnao
constituency of Uttar Pradesh. Earlier he
was a member of Uttar Pradesh Vidhan
Sabha during 1962-67 and 1967-69.

A dedicated social and political worker,
Shri Ansari particjpated in the 1942 Quit
India Movement. '

During his long parliamentary career,
Shri Ansari served the country in various
capacities, An able administrator, he held
with distinction several portfolios inthe Union
Council of Ministriers.

A widely travelled person, Shri Ansari
represented the country at various
international conferences as the leader of
Indian Delegations. He also led the Indian
Goodwill ' Haj ' delegation to Saudi Arabia in
1982.

Shri Ansari during his public life spread
over more than four decades worked forthe
emancipation of the down-trodden and the
backward classes,.

Shri Ansari passed away at New Delhi
on 6 October, 1992 at the age of 67 years.

In this death we have lost an able
parliamentarian and administrator.

Shri K G Deshmukh was a Member of
the First, Second, Fourth andFifth Lok Sabha
during 1952-62 and 1967-77 from Amaravati
constituency of Maharashtra.

Alawyer by profession, Shri Deshmukh

was an active social and political worker. He

worked zealously for the development of
education in his constituency and was
associated with various socialand educational
organisations..

He evinced special interest in research
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work in the field of agriculture and was
closely associated with many agricultural
institutions in different capacities. He was
also a life member of Farmers Forum of
India, New Qelhi.

Shri Deshmukh workedtorthe upliftment
of rural masses. He was a member of
Scheduled Castes and Scheduled Tribes
and Backward Classes | Scholarship Board,
Government of India during 1956-60.

An able parliamentarian, Shri
Deshmukh, during his long parliamentary
career, lost no opportunity to raise matters in
the House conceming the farmers and under-
privileged sections of the society. He also
served on the Public Accounts Committee
during 1954-56.

Shri Deshmukh was interested in
journalism and was editor of * Sangram *
weekly during 1947-51. He had also to his
credit, a publication titled * Tukaramachi
Rashtragatha

Awidelytravelledperson, he ledfarmers
‘delegation a Australiain 1958 under.Colombo
Plan.

Shri Deshmukh passed away on 24th
October, 1992 at the age of 70 years.

Dr. Baldev Prakash was a Member of
Sixth Lok Sabhaduring 1977-79 representing
Amvitsar constituency of Punjab. he was a
sitting Member of Rajya Sabha from Uttar
Pradesh since July, 1992. Earlier, he had
been a Member of Punjab Vidhan Sabha
during 1957-69 and 1974-77.

A medical practitioner by profession he
was widely known in Punjab. Having been in
public life for a long period, he was heid in
high esteem by the people of his State and
outside too. Dr. Baldev Prakash worked for
all round development of the State of Punjab
andserveditin many distinguished capacities
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which included his stint as Finance Minister
in the Government of Punjab in 1967.

Dr. Prakash was a staunch nationalist
who dedicated himself for the social and
culturaldevelopment ofthecountry He, during
his long public life, fought against all the
forces of separatism and cult of violence in
public life even at the risk of his own life.

As a seasoned parliamentarian, he
made significant contribution to the
proceedings of the House.

Service rendered by him to the nation
especially in the field of strengthening social
amity andcommunal harmony would always
be remembered for a long time to come with
gratitude.

Dr. Baldev Prakash passed away at
New Delhi on 17th November, 1992 at the
age of 70 due to massive heart attack.

We deeply mourn the loss of these
friends.

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): Mr. Speaker, Sir, as the
hon. Prime Minister is in the Rajya Sabha -
areference is being made there and similar
proceedings are taking place in the Rajya
Sabha — | would seek your permission o
say a few words.

You have very eloquently expressed
the deep anguish of this House on the passing
away of Justice Hudaytatullah, former Vice-
President of india and the Chairman of the
Rajya Sabha. | can hardly add anything to
what you have already said, Mr. Speaker, |
can only say that the one quality above
everything which endeared ShriHidayatyllah
to each one of us was his unassuming
personality on whose shoulders his great
qualities of head and heart sat lightly. He was
never burdened with his own knowledge,
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with his own sense of importance. That is
why, anyone who came in touch with him
could not, but come away with admiration
and love for him.

He belonged to Madhya Pradesh and
we had the opportunity to meet him on so
many different occasions in the various
capacities that he held in the service of this
nation.

I think, anationalisttothe core, profound
knowledge of life and law, total commitment
to the national interest, are the qualities that
distinguished Hidayatullahjiin our country. In
his passing away, we have all lost a friend,
philosopher and guide.

Dr. C.B. Singh was a Member of the
Third Lok Sabha from Madhya Pradesh. He
was also amantotally dedicatedtothe cause
of medical science. Few of us perhaps know
that he was one of the first Fellows of the
College of Surgeonsin London. A surgeon of
great repute, he never lost touch with the
peopie of his district, whom he continued to
serve very dedicatedly and intimately.

Dr. Singh was perhaps one of the most
ennobling representatives of the medical
profession. In his passing away, not only do
we mourn him as a Member of this House but
as a great stalwart of medical science in this
country.

Shri Chandra Mohan Singh Negi came
from the hills of Garhwal. He brought with
him a rare humility and a rare sense of
purpose and dedication to the task that he
was called upon by the people to perform.
Irrespective of whatever may have beenthe
differences in perception about things and
matters, Dr. Negi was a man who could
easily betaken along for anything which was
worthwhile and good in the cause of the

people of this country.

Shri Ziaur Rahman Ansari - he passed



9 Obituary References
away only recently-came fromUttar Pradesh
but gradually came to be identified in the
country withthe cause of the weaker sections
ofthe society, withtheirtrials andtribulations.
The commitment that he brought to bear in
his effort to ameliorate their condition, Ithink,
set up his own standard for public service
and public concern.

Shri Ansari had a wide number of
admirers inside and outside the House. We
deeply mourn his passing away.

Shri K.G. Deshmukh, as you have also
rightly said, Mr. Speaker was a many taced
individual personality who was close to the
soil of Maharashtra and while maintaining
that total identity with the sons of the soil, did
his utmost to serve the country in so many
different spheres with great distinction.

Dr. Baldev Prakash frem Punjab was a
man of very rare courage and conviction. |
had a good fortune to work with Dr. Baldev
Prakash in Punjab. | would like to say. Mr.
Speaker, that much of what was achievedin
Punjab during that ime by the Government
of India was, in great measure, due to the
sincere advice and cooperation which Dr.
Baldev Prakash gave in his capacity as a
citizen of that State. His standard of
maintaining communal harmony in very
troubled times in the State of Punjab, I think,
should be a matter to be emulated by all of
us and | am sure that not only his passing be
mournedby all of us but fromhis life, we shall
be able to learn something which would
inspire us to do what he did throughout his
life.

MR. SPEAKER: Well, | think the
honorable Prime Minister was in the other
House becausethe Vice-Presidentwas taking
over. We are paying tributes to the memory
of Justice M. Hidayatullah. Would you like to
say something?

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Sir, it is with a heavy
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heart that I rise to pay homage to one of the
most illustrious persons of ourtime, who was
our Vice-President and also one of the most
successtul Chairmen of the Rajya Sabha.
Personally spegking, Sir, | have been a
student of his. lowe muchto himinwhatever
legal knowledge | had. He was more than a
teacher to me because | know that in those
fateful days of 1942 and 1943, when | was in
the Law College, hetreated me likeasonand
was of great help to us who were involved in
the movement. We just did not know what to
doexcepttogo aheadfacingwhatevercame
in our way. Her was a tower of strength to all
of us, at least those who were in the Law
College and involved in the movement. We
usedto goto him; he consold us; he gave us
encouragement; he was not in politics; he
was only a teacher in the Law College who
taught us. Later on, he went on to become
ihe Advocate-General but he was giving us
lot of encouragement, lot of advice and so,
personally some of us were indebted to him
as 10 no one else. In his passing away, we
have lost a brilliant and versatile person.
There is hardly any subject on which he did
not have very definite views and did not
express those views with absolute clarity.
We mourn his death and | join the House in
this condolence.

[ Translation)

SHRI ATAL "BIHARI VAJPAYEE
(Lucknow): Mr. Speaker, Sir, whenever we
assemble here foranew session wefindthat
some of our colleagues who are more against
us. Perhaps birth is associated with death
and we have to face it.

You as well as the hon. Minister of
Human Resource Development have paid
rich homagetothe persons who are no more
among us. The Hon. Prime Minister has
remembered the former Vice-President
Justice Hidayatullah. | want to share my
feelings with all those who expressed their
sentiments here.
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In the passing away of Justice
Hidayatullah we have lost a great patriot, a
legal luminary and a man who adorned
public life with his towering personality and
his activities.

| had an opportunity to know him

intimately and work with him. He endeavored

to preserve the dignity of the judiciary showed
fair conduct and made continuous efforts to
promote the creditability of the judiciary. He
had a very good sense of staire and joke. He
had equally cordialrelations with allincluding
the opposition. His lectures and writings
have become an integral part of Indian
literature. In his passing away, publiclife has
suffered a great loss. -

‘Ihave t?eenveryclose!o6thergignitaries
like Dr. Singh, Shri Negi, Shri Ansari, and
Shri Deskmukh. Mr. Speaker, Sir, the wound

caused by the sad demise of Shri Baldev

Prakash is still fresh. Itis not so because he
was associated with the Bhantiya Janata
Party, but because he worked for the cause
of the unity and integrity of the country
throughout his iife. An attempt on his life was
made. but the assailants could not kill him.
But one morning the cruel hands of death
snatched him away from among us, ali of a
sudden. He struggled continuously for the
national integrity. He had become a god
symbol of Punjab. He was far away from any
discriminatory feeling. In context of Punjab,
nobody was against him. He was gifted with
the quality of taking all with him. We all are
aggrieved at his sad demise.

On my own and also on behalf of my
party, | pay homage to the departed souls
and request you to convey my condolences
to the bereaved families.

[English]
SHRI VISHWANATH PRATAP

SINGH(Fatehpur): Sir, my Party fully
associates with the feelings expressed by
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you and the Leader of the House. | had very
little occasion to interact with Shri
Hidayatuliah. But even inthe small glimpses
thatl couldhave of his personality, he carried
aserenity that could have its genesis only in
greatness. And the memory that | carry of
him, is of a person of great depth and above
triviality.

In Shri C.M.S. Negi and Shri Ziaur_

Rahman Ansari, | have lost personal friends.
Shri Chandra Mohan Singh Negi was with
me as a Minister-colleague of mine, when |
was the Chief Minister of U.P. | know his
dedication for the people of the Hills. Apart
from his qualities as an administrator and a
politician, as a human being, | know him as

one, who would give everything, but notask

anythinginlieu. Itissomething very very rare
which | saw in Shri C.M.S. Negi.

Shri Ziaur Rahman Ansari was very
close to me. He was a personal friend. He
carried a cheer which could originate only
fromgreat courage and acceptance ofiile as
it is. He was dedicated to the people who
work and produce.

With these words, | associate myself
and my Party with the feelings expressedfor

-all those departed and we stand by the

braved families, at this moment.

SHRI SOMNATH CHATTERJEE
(Bolpur): Mr. Speaker, Sir, on behalf of my
Party | fully associate with ¢he fesiings and
sentimentsthat you and otherhon. Members
have expressed. | do notwishto add anything

more except to say that in the demise of -

Justice Hidayatullahwe have lost one of our
outstanding sons. He was notonly a great

jurist but a great human being. | have the -
_privilage of knowing him and | can say from

my experience that his compassion for the
poor and vulnerable sections of the
community and his commitment to the goals
and ideals of the Constitution made him one
of the outstanding judges of our time. Not

e
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only was he the youngest Advocate General
but was also the youngest Judge of the
Supreme Cournt and the youngest Chiet
Justice yet in all spheres he left his imprint.
We cannot but mourn his passing away. Sir,
it is always painful that we lose some of our
colleagues who were here with us and we
cannot but express our profound sense of
sorrow. | hope you will convey our sincere
condolences tothe members of the bereaved
families.

SHRI! INDRAJIT GUPTA (Midnapore)
Sir. on behalf on my Party Iwishto associate
myself with the sentiments which have been
expressed here regarding the sad demise of
these colleagues who have left us during the
Inter-Session period. Ot course, particularly
we have to make reference to Mr. Justice
Hidayatuyllah, who was a great some of this
country, erudite scholar, great jurist and a
humanitarian person who had a very modest
personality although he was a person of so
many qualities of head and hearnt an
embodiment. | should'say, of seculansm, an
embodiment ot the rule of law and the
principles of justice and jurisprudence.

The otherfriends also were allprominent
persons in therr respective capacities and
walks of life. On behalf of my Party | would
request you to covey our most sincere
condolences 1o their bereaved tamilies.

SHRI EBRAHIM SULAIMAN SAIT
(Ponnani): Mr. Speaker, Sir. we all deeply
mourn the very illustrious personality whom
we respected for his best qualities and we
also mourn the sad demise of many of our
colleagues with whom we have worked for
the last so many years

As far as Justice Hidayatullah is
concerned, we all know that he was a
distinguished personality and a great son of
India. He served his country as the Vice
President. as Chairman of Rajya Sabha and
was also associated with many of the legal

and social organisations.

.As far as our other colleagues are
concerned, Dr. C.B. Singh, Shri Chandra
Mohan Singh. K G. Deshmukhand Dr. Baldev
Prakash, we have worked with them in this
House and we know that they were
personalities of admirable qualities.

As far as the sad demise of Shri Z.R.
Ansari is concerned, he was my personal
friendand it is a personalloss for me. He was
a great Administrator, a renowned Member
of the Uttar Pradesh Assembly and was a_
Minister having held so many portfolios under
different Prime Ministers. He had acharming
personality and we did enjoy his couplets
and jokes in the Central Hall.. We mourn his
saddemise. We prayto Godfortheblessings
of the Aimighty Allah’ | convey through you
our feelings of condolences to the bereaved
families.

SHRI P.G. NARAYANAN
(Gobichettipalayam): Mr. Speaker, on the
saddemise of Justice Hidayatullah, the former
Vice-President of India, we have lost one of
the great legal luminaries-of our country.
Being an able Lawyer and justice, he has
done many things for promoting law and
justice. During his tenure as Vice-President

“and Chairman of the Rajya Sabha, he had

done many admirable things for raising the
image and reputaticn of our country and for
the development of our country.

His death is agreat loss to us. We have
lost another able Parliamentarian. ltis also a
great loss to the nation.

On behalt of AIADMK, | pay my due

condolences to the bereaved family.
9

MR. SPEAKER: | am sure that the
House will join me in conveying our
condolences to the bereaved fagmilies.

The House may now stand in silence for
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a short while as a mark of respect to the
deceased.

" Tne Members then stood in silence for a
short while

" [Transtation)

SHRI VISHWANATH PRATAP SINGH
(Fatehphur): Mr. Speaker, Sir, we went to
Punjab recently. The people of Punjab are
deeply aggrieved at the 1984 riots. | beg to
move that this against House should hold a
sitting on the riots that took place in 1984 and
the heart-rending killings that took place in
Dethi in 1984.. (Interruptions)

SHRI MADAN LAL KHURANA (South
Dethi): | had giver in writing supported by
110 members that it should be done.
(Interruptions)

" SHRI ATAL BIHARI VAJPAYEE
(Lucknow): This is Question Hour at the
moment. We had meeting and I thought that
all have agreed this time that the Question
Hour should be allowed to continue and
whatever is to be submitted, must be
submitted after the Question Hour. | would
like 1o make an appeal to my colleagues that
half of the time has already passed and we
want to discuss here very important issues.
We want to discuss the gross irregularities in
the import of wheat. This matteris linked with
the farmers of Punjab also. So, please don't
do like this. (interruptions)

SHRINITISH KUMAR (Barh): twas a
iwo minutes condolence. We did not sitdown

at his instance. Since two minutes are over,
we sat down.

SHRIRAM VILAS PASWAN (Rosera):
it was a condolence for two minutes.

[English]
MR. SPEAKER: | would like 10 weicome
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you first and thank you for very good
cooperation. :

11..38 hrs
ORAL ANSWERS TO QUESTIONS
[English)
Performance in Barcelona Olympics

o SHRI V. KRISHNA RAO:
SHRIMATI BASAVARAJE.
SWARI:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any report about the dismal
performance of the Indian contingent in the
Barcelona Olympics has beenreceivedfrom
the Chef-de-Mission;

(o) f not, whether the Government
propose 1o inquire into the reasons for not
winning a single medal by the Indian
contingent; and

(c) the measures proposed to be taken
to improve the performance in future?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH) : (a) The Report of the Chef-
de-Mission has been received

{b) and (c). A statement is laid on the
Table of the Sabha.

STATEMENT

(b) and (c). The report of the Chelf-de-
Mission was received in the Department only
on 18,11.92. Am analysis of the report is
cumrently being undertaken with a view to
preparing bur contingentforthe Asian games
in 1994,
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Notwithstanding the late receipt of the
report of the Chef-de-Mission, the
Depantment has been in continuous contact
withthe Nationalfederatioss andthe INDIAN
OLYMPIC ASSOCIATION (IOA) to plan for
the Asian games in 1994. This is an ongoing
process and involves constant dialogue and
interaction with the National Federations
and the IOA.

Conciderable progress has been made
in drawing up and finalising plans for our
participation at Hircshima in 1994. The
measures 10 be taken include:-

(M The Government have identified
» andpriarity disciplines forthe Asian
Games. '

(ii) To improve the performance and
priarity of our contingent which will
participate in the Asian Games
1994, specific requirements have
been identified, These are:

(a) Identification and selection of,

probable;

(o) Specialised trainirg and coaching
for these probables;

(c) International exposure for them;

(d) International competitions in India
to be arranged for them; and

(e) Equipment support.

Meetings with the Federations have
been held and detailed Long Term
Development Programmes havebeendrawn
up and agréed upon with respect to the
requirements of the disciplines for the Asian
Games. It is also proposed to establish a
Committee of eminent sporispersons 10
monitor the preparation for the next Asian
Games. 4
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For the medium term development of

’ sports, concerted efforts are being made to

improve the standard of 'penormance ot our
juniors by providing them with intensive
training, equipment support andinternational
exposure etc. Thése juniros will form, the
core of our Olympic Games Contingent for
1996.

In addition, efforts are being made to
establish Sports Academies in select disciplin
in coordingtion with the concerned National
Federations, the corporate sector and the
Sports Authority of India (SAl). A Hockey
and a Handball Academies have already
stanted functioning in New Delhi and Bhilai
(M.P.) respectively, and another five
Academies are expected to start functioning
soon. These Academies will concentrate on
training outstanding juniors and sub-juniors
and will form the backbone of our training
and coaching system in the years to come.

Long TermMeasures have been setout
in the Programme of Action (POA) which
was placed before Parliament in August,
1992. The POA identifies four areas which -
require comprehensive improvement. These
are:

(i) Creating a spors
environment;

(i) Broadcasting;

(iii) Improving competitive

standard; and

(iv) Sports Management.

The implementation of the POA will
require the ccordination and cooperation of
a number of Ministries of the Central
Government and also of State Governments,
Public and Private Sector Organisations and
National Federations.
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SHRI V. KRISHIA RAO: Will the hon.
Minister consider sett:ng up a sophisticated
National Sports Centre on par with the
National Defence Academy so that sports
activities never sutfer red-tapism and
bureaucratic mishandling?

Will the authorities try to enhance the
pertormance of our sportsmen on par with
-international level for which a back-up
documentation and exchange of experts is
warranted?

SHRI ARJUN SINGH: Sir, the him.
Member has very rightly said that we should
try to do whatever is required 10 raise the
level of sportsinthe country sothatthey can
compete much more tavourable in the
international events.

I would like to intorm the august House
that in this regard the Prime Minister himsetf
had taken a meeting oniy two weeks back in
which all aspects of the matter were

thoroughly discussed; andwe have gotsome

specific guideiines from the Prime Minister
on which we are working: and | am sure that
we shall be able to equip ourselves better at
the next Asian Games in 1994.

SHRI SOMNATH CHATTERJEE: The
Prime Minister i1s the President of the
Association.

SHRI.V KRISHNA RAO: Whether there
is any propasal to stop the Indian teams to
panticipate inthe International Sports events
for some time and in the meantime take
measures to bring the standard of
performance to international levels.

AN HONOURABLE MEMBER: No.

SHRI ARJUN SINGH: 1think it will not
be necessary to stop participation because
the situation is not as bad as it appears.
There is certainly much to be desired. Butto
say that we should withdraw altogether. |
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think. the stage for taking such a decision
has not arrived in any event. The next
international competition is two years hence
and Ithinkinthese two years we shallbe able
todoquite alot; and India willbe able to equip
itself much better.

SHRI CHETAN P.S. CHAUHAN:
Winning of the medals signifies the health of
the country; it just does not signity medals
alone. | would like to know from the hon.
Minister whether any reservation in the jobs
for sportsmen 1s being considered; and
secondly whether the Government is
considering giving pensionto the outstanding
sportsmen, who win medals in international
events, and also those who perform
continuously better at the national levels.

SHRI ARJUN SINGH: All these
suggestions. if the hon. speaker, may
recollect, had been made when a debate on
this matter was held in the House: and each
one of these suggestions torms part of what
we considered: and also many of them from
parntofthe specialguidelines whichthe Prime
Minister has given us. That 1s why | am
saying that we are going according to these
guidelines; and it is possible that within this
Session itself, | may be able to inform the
House as to what has been done in respect
to that.

[ Translation)

SHRIDIGVIJAYA SINGH: Mr. Speaker,
Sir. interterence by politicians and
bureaucrats has increased in the spors
organisations for sometime past as a result
they are not paying as much attentiontothe
sports as they should have they are fighting.
Iwould like 1, ask the hon. Minister whether

"he proposes to enact such alaw which could

keep such persons out of the management
«f sporis organisations and give chance {0
sportsmen who have participated in games
at national, or State level.
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SHRIARJUN SINGH: Mr. Speaker, Sir,
this matterisveryimponantinitself. Wecan't
do much'in this direct by enacting a law, we
candoitonly by adopting practical approach.
We agree that sports organisations should
1ake this responsibility on themselves and
give it a practical shape rather than doing it
under the law.

SHRI SURYA NARAYAN YADAV: Mr.
Speaker, Sir, the reason for India's
continuous dismal performance inthe field of
sports atinternational level has beenthat we
ignored or neglected cistricts and villages.
There is no provision of stadio to train spon
persons at any district headquarters. While
talent is there in the villages, he it hockey or
cricket or any other game.

Will stadium be constructed in each
district to encourage sportsmen. So that we
can also win medals in the games at
international level in future.

SHRIARJUN SINGH: Mr. Speaker, Sir,
one of the important aspects of our policy is
to create more and more interest of the
people inthe sports, to encourage more and
more people to participate in the games and
1o provide approximaies forit. Thoughthis is
notbeing done alloverthe country yetit does
not mean that we are not working in this
direction. There are several other reasons
due to which it could not be done. But the
State Governments and the Union
Government can surely accomplish this job
by working in tandem so that such facilities
are provided in each district of the country to
train sportspersons of the area and to
promote new talent.

[English)

Import of Wheat

2 SHRICHITTABASU:
SHRIARJUN CHARAN SETHI:

Willthe Minister of FOOD bepleasedto
state:

.(a) whether the Government have
decided to import wheat during the current
year,
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(b) if so, the reasons therefore;

(c) the names of the countries from
where the wheat is being imported, the total
quantity and the rate thereof in comparison
with the international market;

(d) the details of agreement reached -
with any country so far;

(e) the total cost involved, in foreign
exchange, for each deal, country-wise;

(f) the landing cost for each variety of
wheat in rupee term; and

(g) the likely impact of the import onthe
domestic market?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHR! TARUN
GOGO!): (a)to(g). Astatementis laid onthe
Table of the House.

STATEMENT

Information about the Import of Wheat
*  During the Current Year

(a)and (b). Yes, Sir. Contracts forimport
of about 3 million tonnes of wheat have been

- signed in order to increase the domestic

availability and thereby prevent sharp rise in
wheat prices during the lean season of
October - March and further to maintain
required supplied of wheat for the Public
Distribution System (PDS) in States and
Union Territories, including the revamped
PDSlaunchedin about 1700 Blocks covering
drought-prone, gesen, hilly and tribal areas.

{c) to (f). Contracts for 2.990 million
tonnes of wheat have been concludedforthe
import of wheat from Canada, Australia and
USA as per details given herein after.

1 CANADA - A contract was executed
on19.6.1992withthe Canadian Wheat Board,
a federal Government agency of the
Government of Canada for import ot 10.05
lakh tonnes of Wheat as under:-
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On the basis of estimated quantities
likely tobe shippedfrom Pacific Ports and St.
Lawrence Ports, the estimated weighted
average CIF cost works out to Us $ 179.08
orRs.4657 PMT. Thetotal estimatedforeign
exchange for this quantity is US $ 188.94
million. The Canadian wheats enjoy a
considerable premium over the Hard Red
winter wheats traded in US commodity
market. Atthetime of placement ofthe order,
Hard Red Winter Grade |l was being quoted
around US $ 153 PMT FOB ex-Gulf Ports.
On19.6.92, Canadian Amber DurumGrade.
| wheat was quoted, as per report of the
International Wheat CouncilLondon, atUS $
172 per matric tonne on FOB. ex St
Lawrence Port.

2. AUSTRALIA: Two contracts for §
lakh tonnes each of Austiralian Standard
White whet were executed withthe Australian
Wheat Board on 25 August, 1992 and 8th
Octaber, 1992 respectively. The firstcontract

AGRAHAYANA 3, 1914 (SAKA)

Oral Answers 26

was signed @ US $ 137.50 PMT FOB and
the second contract for US $ 135 PMT FOB.
The estimated CIF cost for the Australian
wheat works outto US $ 158.50 or Rs. 4121
PMT. The total putgo ot foreign exchange is
estimatedtobe US $ 159 million. Atthe time
of finalising the first contract, the Australian
wheat this quality was being qucted around
US $ 154 PMT F.O.B. and the US Western
white wheat of was around US $ 147 PMT.
F.O.B. Gulf of Mexico Ports. Ocean freight
from Australia to India, however, is lower
than that from US/Canada by over US § 10
per metric tonne. At the time of signing the
second contract with the Australian Wheat
Board, the F.O.B. price of Australian Standard
White wheat was quoted at US $ 160 per
metric tonne.

3. U.S.A: Contracts were signed with
ditferent suppliers on 6.10.1992for9.85 lakh
tonnes as per details given below:

Grade Quty. in lakh FOB rate PMT FOB rate PMT
MTs in US $§ for inUS & for
shipments shipments
October to January to March,
December, 1992 1993,
Ex-Gulf " Ex-Guif
1. Hard red 9.10 110.5 112.5
Winter grade ||
2. Northern 075 1105 112.5
spring.
9.85

Out of the above, a quantity of 25,000
MT 1s to be shipped from Pacific Ports for
wiich FOB race is US $ 118 T FOB.

The estimated CIF cost of US wheat

works outto US $ 147 or Rs. 3823 PMI. The

estimated foreign exchange outgo is
estimatedtobe US $ 150 million. The market
price of HRW Grade Il at the time of purchase
was fluctuating around US $ 143 -144 PMT

FOB Gulf Ports for October shipments. The
net contract prices have been determined
after provision of bonus under the Export
Enhancement Progaramme of the United
States Depantment cf Agriculture.

(g) The impact of import of wheat on
open-market prices has already been fel.
The Wholesale Price Index of wheat which
normally rises during the lean seasons and
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hadrisenby 16% betweenendMay - October,
1991, has remained stable during the same
period this year.

SHRI CHITTA BASU: It is estimated
that the landed cost of whedt imported from
Canada, United States of America and
Australia will be more than Rs. 526 per
quintal. The Government of India today
purchases wheatin our country atthe rate ot
Rs. 280 per quintal, whereas the ruling price
of the wheat is different. The price in the
wheat producing States is not less than Rs.
300 per quintal. S

Underthese circumstances, what is the
rationalise for the Government of India to
import the huge amount of wheat from
abroad when sufficient quantity of wheat is
available within the country and thattoo ata
time when the BOP crisis is very real for our
country? May | know the rational for this
import under these circumstances?

SHRI TARUN GOGO!I: The landed
estimated cost is Rs. 50174 pertonne. This
is the average price.

As regards the ruling price, yes, the

) ruling price is Rs. 300 per quintal in the

market. But why we have to resort to import.

We have 1o resort 1o import because the
price was rising high.

Lest year the price raise from May to
Junewas 48 percent. Besidesthat, lagf year
the foodgrain production was 169 million
tonnes or about 170 million tonnes. It was
less than the previous year which was 176
million tonnes. Also the wheat production in
the country, for the last four years has been
the concern as it is only 54 million tonnes. In
the meantime the population has grown up
and in order to increase the total availability
in the country and in the interest of the
consumer, we have to resort too import of
wheat. Otherwise, if we buy at the market
price then the price will shoot up.
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Last year, we bought it at about Rs. 225
per quintal, but the market price went upto
Rs. 440 per quintal. In order to check the
price and in order to increase the availability
in the interest of the consumer, so that the
consumers get Foodgrains at reasonable
price, we have resorted to import.

SHRI CHITTA BASU: It is reported
widely in the Press that the procurement of
wheat this year has fallen far shont of the
target. The target was, as | have been
reported, 10 million tonnes, whereas so far
the procurement has been made of only 7.7
milliontonnes, withinthe country. Thisis due
to, according to me, the low price of the
wheat whichis given by the Government, as
| have mentioned, at Rs. 280 per quintal.
Now, in view of the fact that adequate wheat
is available within the country and it is not
procured because of the low price, may |
know from the hon. Minister whether the’
Government contemplates 1o increase the
purchasing price of wheat from within the
country?

SHRI TARUN GOGOI: lItis afact that
the procurement was less last year. It was
not 7.7 million tonnes, even less than 7.7
mithon tonnes, it was 6.4 million tonnes. In
fact we raised the price by Rs. 50 — never
before has the minimum been hiked like that
— and we have given that price, in addition
to the recommendation of the: CACP. The
CACPrecommendedonly Rs. 27. In addition
to that we gave Rs. 25 as a bonous and the
State Governments, like PunjabandHaryana
have given Rs. 5 more. That is voluntary.

Our{ood policy is to provide a minimum
support price so that the farmers do not
resort 1o distress sales. It is voluntary. They
are tree to sell the wheat at whatever price
they get in the market. We have not yet
decided about the price that we have to pay
next time. We are going to increase it.
Naturally, we have to increase the price, but
to what extent the increase will be, I cannot
say now.



29 Oral Answers

SHRICHITTABASU: My question was
very specific. (Interruptions)

MR. SPEAKER: Shri Arjun Charan
Sethi.

SHRI ARJUN CHARAN SETHI:
hon. Minister has stated that he has to look
to the inferests of the consumers as well. |
am not in disagreement with him but the
Governmentshouldalsolooktotheinterests
of the farmers who produce the wheat. If the
production is less, the procurement is
stagnant. Thereasonis, the minimumsupport
price which is to be paidto the farmers is not
really being paid. Distress sales are taking
place eﬁ’erywhere So, lwouldliketo ask the
hon. Minister whether we are on the one
hand paying something more to the foreign
farmers, notonlyinterms of foreignexchange
but also in terms of loss of food production?

I would, therefore, like to ask the hon.
Minister whether while determining the price
10 be paid by the consumers at the tair price
shops, he would look to the interests of the
farmers of the country sothat the production
is not stagnant and procurement picks upto
to meet the growing demands of the people?
As this not done the tarmers are losing and
they are not getting any incentive.

MR. SPEAKER: Make it a pointed
question; there are others who want to ask
questiof?,

SHRI ARJUN CHARAN SETHI: This
Rs. 25 extra is not being paid on the rural
villages. Willte hon. Minister sireng:henthe
administration so that the minimum support
price is paid to the farmers actually on the
spot?

SHRITARUNGOGO!: We alwaystake
the interests of the farmers into consideration.
{Interruptions)

ltisnotthat. The ACP'gpes intoalithese
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matters. It is an expert body. It is going into
the cost of production and also the margin of
profit to be paid. We accept the
recommendations of the CACP. Infact, it is
in view of the recommendation of CACP last
year that we gave Rs. 25extra. Next year
also, we will consider whatever
recommendation is given by the C “CP.

SHRI S:B. SIDNAL: Firstly | would like
to know from the Minister as to why the
Government 1s paying money 10 the foreign
farmer. Secondly the Minister has 1old that
the population is growing out of proportion. |
would like to know whether it was anticipated
by the Government; whether the production
ininadequate or procurement is inadequate.

* May lknowfromthe Ministerwhat action has

been taken other than the impornt?

SHRI TARUN GOGOI: The
Government 1s aware of the situation also.
That is why the Agriculture Ministry has
taken steps aiso. The wheat production has
been contfined to a few States, Punjab,
Haryana and Western U.P. It has reached a
saturation point. It needs to extend to other
areas. Otherwise production willnotincrease.

[ Translation)

SHR!I CHANDRA SHEKHAR: Mr.
Speaker, Sir, is the Government aware that
price of wheat is Rs. 350 peer quintal in
Gurgaon, Rs. 550 in Raipur and Rs. 750 in
Bangaiure. If there are no restrictions on the
movement of wheatfromone placetoanother
its price will be less than Rs. 5 in the open
market. Kindly tell me the reason ofimporting
wheat at the rate of Rs. 5.80 from abroad.
The hon. Ministerhas saidthatthe production
of wheat is not increasing, therefore, the
Government is impcrting it. Does the
Government want to increase the prices of
fertilizers or the production of wheat?
Agriculture economists of America have said
that India al become their competitor in the
field of agriculture during the next five to .
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seven years. Ara you importing wheat under
the compulsions of new economic policy. it
there is no compulsion then why the
Government has not bought wheat at Rs. 4
in the open market from farmers- and why
imported wheat at Rs. 5.80 from abroad.
" (Interruptions)

[English)

SHRI TARUN GOGOl: We have to
import it in order to take care of the demand
and supply imbalance. There is ashortage of
foodgrains. That is why, we have to import
it... (Interruptions)

SHR! CHANDRA SHEKHAR: Is it the’
-reply? Is it the reply to the question that |
have asked?... (Interruptions) Mr. Speaker,
Sir, | want your intervention in this matter. |
would like to know whether Indian wheat will
not meet the demand and only foreign wheat
can meet the demand. (Interruptions)

SHR! BASUDEB ACHARIA: The is a
shortage. Youanswertothat... (Interruptions)

THE PRIME MINISTER (SHRI P.V.
NARASIMHARAOQ): Mr. Speaker, Sir, Iwish
to remind the hon. Members that in July
August last year we were faced with almost
droughtconditionsin every part of the country.
Those were the reports pouring in day in and
day out. Fortunatelyin Septemberconditions
changed and there was a dramatic
improvement in the situation. So, when in
July August we were faced with a famine, a
drought of a serious magnitude, there was
no other alternative for the Government but
to think of whatistobe done if this fear really
comes true. It was at that time that
agreements were made forthe import of one
ortwomilliontonnes, three milliontones, and
nothing more. This year we find that out
position is better.; We do not think that there
will be any need for any extensive import.
This is the position. It is a matter of
anticipation... (Interruptions)

[Transiation)
SHRI RAJVEER SINGH: Under such

circumstance why wheat was exported?
(Interruptions)
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[English]

SHRIP.V.NARASIMHA RAQ: It was a
decision based on timely anticipation of what
could happen. it did not happen. ltis different
matter. (interruptions)

SHRIVISHWANATH PRATAP SINGH:
| would like to know from the hon. Prime
Minister one thing. He made a statement in
May, July and August that the Government
took precautionary measures anticipating
thatthere may be drought conditions. That is
his main case, But that was for ten lakh
tonnes. The additional impori of two million
tonnes was done much later when the rains
were ciear and there were no drought
conditions. We were throughthe hump. There
was no problem then when additional
contracting was made for ten lakh to 20 lakh
tonnes more. (Interruptions) It has been
done later. This has been done in October
when the rains had coma and there was no
drought and there was nothing. This
argument does not hold water at all. | think
the real explanation has yet to come.
(Interruptions)

SHRI TARUN GOGOI: The
procurement was in October.

SHRIVISHWANATH PRATAP SINGH:
Whyin Octoberhas certain contracting been
made?

SHRI TARUN GOGOI: The
procurement was six million tonnes. For our
PDS we require about 9 million tonnes. To
sustain the PDS, we had to import 3 million
tonnes.

[Transiation)

MR. SPEAKER: The guestion Heur is
over. '

[English)

SHRI GEORGE FERNANDES: There
should be a separate discussion on this
issue. It cannot be discussed at length in
Questions.
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WRITTEN ANSWERS TO QUESTIONS

[English]
Trains Accidents
3. DR. D. VENKATESWARA
RAO:
PROF. K.V. THOMAS:

Will the Minister of RAILWAYS be
pleased tc state:
(a)the number ot train accidents during

the last six months, zone-wise:
(b) the main causes thereof:

(c) the: number ot persons kilied and
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injured and the total damage caused to
railways in those accidents, zone-wise;

(d) the number of accidents due to
sabotage;

(e)the details of compensation provided
to the victims: and

(f) the action proposed to be taken by
the Governmentto prevent accidentsinthe
country?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (f). A statement is
laid on the Table of the Sabha.
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(e) An amount of Rs. 4,28,750/- has
been paidtothe victims during the months
of May to October, 1992.

{f) The foliowing preventive measures
are taken on the Indian Railway to reduce
accidents:-

0]

(1)

{(m)

{v)

v

{vi)

{vi)

Induction of technical devices to
aid the human element which
accounts for approximately 2:3 of
the accidents on 1the Indian
Railways.

Improvement in quality of out-turn
from the workshops

Intensive andfirequent inspections
of sensitive installations.

Monutoring the periormance of the
statf of the cnticai salety category
as dnivers, guards, station masters
elc.

intensive training including.
psychological checks of stalt in-

operational categores.

S.prise checks against carriage
of nflaminabie explosive material
N passenger trains.

Provision of whistle boards/speed
breakers and road signs at the
approaches of unmanned. level
crossings and improving visibility
for road users and train drivers.

Steps to reduce accidents at unmanned

(1

{in

level crossings

Provision of whistle boardsispeed
breakers and road signs at the
approaches of level crossings.

Improving visibility atlevelcrossings
for road users and train drivers.
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(iii) Educative campaigns through
public media including
Doordarshan and Radioto educate
road users onthe precautionstobe
taken at level crossings.

(v)  Joint checks in coordination with
the State Gouts. to enforce
provisions of the Motor Vehicles
Act.

Prevention of Fire in trains

(i) Toprevent carriage of inflammable
orexplosive material by passenger
carrying trains.

(i) To prevent Railway staff from
carrying inflammable articles such
as gas cutling cylinders.

(i) Publicity biitz warning the public
against the hazards of carrying
inflammable or explosive material.

(iv) Surprise checks against carriage
‘o! inflammable or explosive
material.

Financial Crisis in Universities

4. SHRI  ATAL  BIHARI
VAJPAYEE:
SHRI SHANKERSINH
VAGHELA:

Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
1o state:

(a) whether Vice-Chancellors of Delhi
and other Universities have expressed
concern over the grim financial situation of
the Universities.

(b) if so, the details thereof; and

(c) the action taken by the Government
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to overcome the financial crisis?

THE MINISTER OF RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH):
(a)to(c). CentralUniversities arefully tunded
by the Central Government through the
University Grants Commission (UGC). A
major share of UGC's Non- Plan budget is
made available to Central Universities and
Delhi Colleges for their maintenance
expenditure. Keeping in view the present
constraint ‘on the availability of financial
resources, Government had decided to
maintain the level of Non-Plan expenditure
of all Ministries/Departments and
autonomous bodies during 1992-93 at the
levelof last year. This hadimposedresource
constraints on UGC as well as Central
Universities.

inorderto consider measuresto mitigate
thefinancial difficulties being faced by them,
the Minister of Human Resource
Development held consultations with
Chairman, UGC and Vice-Chanceliors of
Central Universities in July, 1992. On the
basis of these consultations, it has been
decided in principle to provide additional
grantsto UGCinthe currentfinancial year to
enable it to meet the essential requirements
of these institutions.

Technology Offer for Rolling Stock

*5. SHRI HANNAN MOLLAH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether his Ministry has received
any offer of transfer of technology and
eventual indigenous production of rolling
stock from any foreign manufactures; and

(b) if so, the details is thereot?
THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a)’ Yes, Sir.
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(b) the offers are againsttenders floated
by this Ministry. They are for transfer of
Technology for:-

(i) Modern passenger coaches,
diesel

(ii) High horse power
locomotives.

(i)  Thyristortechnology employing DC
Motors & Rheostatic braking from
M/s. ASEA/Sweden for 6000 HP
Locomotives.

(iv)  Thyristortechnology employing DC
Motors & Rheostatic braking from
M/s. Sumitomo/Japan for 6000 HP
Locomotives.

(v) 3 Phase technology employing
asynchronous  motors
Regenerative braking from /Mi/s.
ABB/Switzerland for 6000 HP
Locomotives. '

Technology for Control of Water
Pollution

*6. PROF. PREM DHUMAL:
DR. LAXMINARAYAN
PANDEYA:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the Government have any
plansforthe impor technology for effective
control of water paliution;

(b) if s0, the details thereof;
.whether any research institute is
presentiy engaged in the development of
indigenious technology for control of water

poilution; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE

MINISTRYOF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND

TECHNOLOGY (DEPARTMENTMENT OF

OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
and(b) |nthePohcyStatemnﬂorAbatement

ol Pollution, industries are required todevelop
and apply the bast available practicable
technology, particularly clean technologies
which produce low or no-waste, for reducing
the poliution load. While there s no plan for
the Government to import any particular
process orcontroltechnology, the industries
may import relevant technologies.

(c)and(d). Accordingtothe information
available with Government. The National
Environmental Engineering Research
Institute, Nagpur is ‘presently engaged in
conducting research on and developing
various bio-technological processess,
intluding bio-methanation, for controlling
water pollution. Other Institutes such as the
Central Pulp and Paper Research Institute,
Saharanpur, the Central Leather Research
Institute, Madras and the Indian Institute of
Chemical Technology, Hyderabad are also

engaged in the development of control. .

technology specific to the pulp and paper,
tanneries and chlor alkali industries,

respectively.
Ganga Action Plan
SHRI BIRSINGH MAHATO:
SHRI V. SREENIVASA
PRASAL:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

_ (a) whetherthefirst phase of the Ganga
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Action Plan (GAP) has been completed;

(b) it so, the ‘details, thereof project—
wise and state-wise;

(c) if not, the time by which this is likely
to be completed;

(d) whether, the Government have
worked out the details of the second phase

- of the Ganga Action Plan;

(e) if so, the details theraof; and

{f) the details of the bilateral/technical/
financial assistance receivedforGAP phases
I and Il from various sources?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
to (c). Under the first.phase of the Ganga
Action Plan, out of 261 sanctioned schemes,
192 have been completed so far. Statement
-lgiving scheme-wise and state-wise details
is laid on the Table of the House. The
remaining 69 schemes are in various stages
of completion. Most of these schemes are
likely 1o be completed during the year 1993-
94 and the remaining in 1994-95.

(d) and (e). The details of the second
phase of the Ganga Action Plan are being
worked out.

(f) Statement-li giving details of external
assistance received for the Ganga Action
Plan phase | is laid on the Table of the
House.
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[Translation)

Investments by Indian Railway
Finance Corporation

“8. SHRI NITISH KUMAR:
DR. MAHADEEPAK SINGH
SHAKYA:

Will the Micister of FIAILWAYSn be
pleased to state:

(a) whether the Indian Railway Finance
Corporation has invested huge amounts in
various financial institutions functioning in
the country are present;

(b) it so, the amount of deposit of the
Corporation in various financial institutions
with names thereof;

(c) whether the deposited amount has
not been returned to the Corporation within
the stipulated period fixed by thesefinancial
institution for its payment;

{d) it so, the names of the financial
institutions which have not fulfilled the
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agreement signed in this regard;

(e) whether the Government are still in
needof have amountiorcompleting various
development projgcts; and

(f) it so, the action taken by the
Governmentso farto realise the said amount
from these financial institutions?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

{b) Astatementis laid on the Table of the
Sabha.

{c) Out of the amount matured Rs.
55.85 crores are yet to returned.

{(d)M'S. Canbank Financial Service Ltd.

(e) Yes, Sir.

(1) The matter has already been taken
up with M/S. Canbank Financial Services

Ltd., Canara Bank and the Ministry of
Finance.

STATEMENT

Details of investment made by Indian Railway Finance Corporationwith various Financial

Institution as on 31.10.1992 are as under:

(Rs. in crores)

1. Indian Bank/Indbank
Merchant Banking
Services Ltd.

2. Canbank Financial
Service Lid.

3. Standard Chartered
Bank

4 Vijaya Bank

5. Indbank Mutual Fund

109.72

446.17
29.70

0.10

19.00
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(Rs. in crores)
6. Canbank Mutual Fund 285.00
7. S.B.1. Mutual Fund 10.00
8. Unit Trust of India 25.00
924.69

Railway Stations in Orissa

*9. SHRI SRIKANTA JENA: Wil the
Minister of RAILWAYS be pleased to state:

(a) the main railway stations falling in
different railway zones in Orissa which have
been modernised/expanded during the last
two years;

(b) the amount earmarked for the said
purpose and the amount spent thereon;

(c) the railway stations in respect of
which modernisation/expansion work has
since been started and the time by which it
is likely to be completed;

(d) the estimated cost thereof and the
amount allotted for this work during the
current years; and

(e) the railway stations at which there is
a proposal to provide computer facility and
the time by which the said facility is likely to
be provided?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Names of
Railway stations modernised/expanded
during the last two years in Orissa are as
under:-

Name of Station Amount /Earmarked/spent
(Rs. in lac)

1. Khurda Road 9.00

2. Bhubaneswar 10.00

3. Cuttack 12.00

4 Puri 9.00

5. Bhadrakh 30.00

6. Rourkela 10.00

7. Berhampur 5.00

8. Balasore 8.00

9, Bhusandpur 13.00
10. Kalupara Ghat 6.00
1. Mancheswar 6.00

(c) and d'). Modemisation/expansion
works alt the following stations has started.
Estimated cost, allocation for 1992-93 and

the target date of completion are shown
against each:
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Station Cost

1 2
14. Cuttack 20.00
15.  Rokela 50.00
16. Dhanmandal 14.00
17. Mancheswar 6.00
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(e) Work of provision of computertacility
at Rourkela has already been taken up and
1s excepted to be completed by March,
1994. subject to availability of tunds.

Assistance for Family Planning
Programme in U.P.

*10. SHRI RAM BADAN: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a)whetherthe Union Governmenthave
signedbay any agreement with an American
Agencyviz. USED{orfinancial assistanceto
make the family planning programme
effective in Uttar Pradesh:

(b) it so, the details thereot; and

(c)the details regarding utilisation of the
said amount in U.P.?

THE MINISTER OF HEALTH: AND
FAMILY WELFARE (SHRIM.L.FOTEDAR)
(a) 10 (c). An agreement has been signed by
the Department of Economic Attairs withthe
United States Agency for International
Development (USAID) for strengthening the
Family Welfare Programme in Uttar Pradesh
with a total assistance it US $ 325 million
over a period of 10 years.

The objectives of the project are to:-

(a) Increase accesstoFamily Planning
Services by extending service
delivery inthe Public Sector andin
the Non-Governmental Sector and
through promation ot social
marketing of contraceptives:

(b) Improve the quality of Family
Planning Services by expanding
the choice of contraceptive methods
and improving the technical
competence of personnel through
training and upgradation of their
skills:
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(c) Promote Family Planning by
broadening support among
leadership groups and increase
public understanding of the benefits
of Family Planning.

It is expected that at the end of the
Project period, the total fertility rate of Uttar
Pradesh will decline from 5.4 to 4 and there
will be an increase in the copule protection
rate from 35% to 50%.

The details regarding utilisation of funds
under this Project are being worked out.

Supply of Wagons to North Eastern
Railway

*11. SHR! RAM LAKHAN SINGH
YADAV: Will the Minister of RAILWAYS be
pleased to state:

(a) the number of wagons provided to
North-Eastern Railway as compared to the
targets fixed in the Seventh Five Year Plan
and the number of wagons which were at
their disposal by the end of 1991;

(b) whether the number of wagons
availabls with the North-Eastern Railway
has declined;

(c) it so, the details thereof;

(d) the number of wagons sent to the
workshop of North-Eastem Railwaytorrepair,
the number of wagons repaired out of them
and the number of wagons declared unfit for
use as on June 1992; and

(e) the steps being taken by the
Government to complete the target fixed
duringtize Eighth Five Year Plan for providing
wagons to North-Eastern Railway and for
fuffilling the 'targets in regard to handling of
goods traffic?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). Thedaily average
target for holding of wagons (in terms of four
wheeler units) and actual holding during the
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Seventh Five Year Plan and at the end of
1991, on North Eastern Railway are as
given below. The holding of Metre Gauge
wagons has come down dueto less demand.

SEVENTH FIVE YEAR PLAN
Gauge Target Holding
Broad Gauge 3880 4666
Metre Gauge 13200 16098
At the End of 1991 (December, 1991)
Board Gauge 3800 6601
Metre Gauge 11500 12012

(d) North Eastern Railway has workshops for Metre Gauge wagons only. The position

on June, 1992 is as follows:-

(In terms of 4-wheeler units)

No. of wagons received
No. of wagons repaired

No. of wagons condemned

577

595

25

(e) Procurement of wagons is planned
forthe entire Indian Railways. The needs of
individual Zonal Railways are met from this
common pool. During the Eighth Five Year
Plan, subject to availability of funds, 1,20,000
broad gauge wagons are planned to be
procured. No additional metre gauge wagons
will be procured. Surplus metre gauge
wagons of North Eastern and other Railways
where gauge conversion is planned will be
available to meet any additional requirements.

Poliution by Leather Industries
*12. DR.RAMESHCHAND TOMAR:

SHRI RAMAKRISHNA
KUSMARIA:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whetherthe Government have taken
any effective steps to control pollution being
caused by raw leather industries in various
States;

(b) it so, the details thereof;

(c) whether any foreign assistance is
being received for this purpose; and

<
(d) if so, the details thereof including the
workdone withthe help of such assistance?

~ THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
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AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI P.R.
KUMARAMANGALAM): (a) and (b). The
Government have already taken a number
of steps for control of pollution from leather
industries. The salient features of the steps
are as under:-

(i) Effluent standards for tanneries
have been prescribed under the
Environment (Protection) Act,
1986;

(ii) Environment guidelines have been
evolved for siting and operation of
industries including tanneries;

(iii) Tanneries have been asked to
comply with consent requirements
ofthe State Pollution Control Boards
to limit the discharge of effluent
within the prescribed standards;

(iv) The Central Government, in
consultation with the State
Government have issued a
notificationfor clusterof Small Scale
Industries to meet the effluent
standards;

(v)  Fiscal incentives are provided for
installation of pollution control
equipmentintanneries and also for
the sifting of tanneries from
congested areas;

(vi)  Network of monitoring stations have
been set up to measure pollution
loads trom industrial outfalls,
including tanneries;

(vii) The State and the Central
Government have provided
subsidies to assist tanneries to set
up common effluent treatment
plants.
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(c) and (d). Underthe World Bank aided

projectinitiatedin November,1991, the State
and the Central Government provide
subsidies and loans to assist clusters of
small scale industrial  units, including
tanneries, for the setting up of common
effluent treatment plants. Individual industrial
units, including tanneries in the medium and
large scale sectors are also eligible to avail
of loans under this scheme to provide
poliution abatement systems, UNIDO has
initiated a programme for executing a project
on “Programme for the Leather and
Leather Products Industries for Improve
Environmental and Human Resources
Development™. As the first part of the above
project, UNIDO will be providing assistance
for taking up a Preparatory assistance in
treatment of tannery effluents in South East
Asia including India.

Under the Indo- Dutch Bilateral
Cooperation Programme, steps have been
initiated for constructing a Common Effluent
Treatment Plant (CETP) in Jajmau, Uttar -
Pradesh to treat the tannery ‘vaste water
with a mix of domestic waste water. The
scheme is scheduled forcompletionin 1993.

[English)
, Oral Dehydration Solution

*13. SHRIGURUDAS KAMAT: Willthe
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the World Health
Organisation has suggested a formula in
respect of composition of oral dehydration
solution;

(b) it so, whetherthe Indian manutfactures
of oral dehydration solution are adhering to
the said formula;

(c) if not, the reasons therefor; and

(d) the steas taken or proposed to be
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taken 10 ensure that oral  dehydration
solution available in the country conforms to
the standard formula?

THE MINISTER OF HEALTH AND
FAMILYWELFARE (SHRIM.L.FOTEDAR):
(a) Yes, Sir.

(b) to (d). The Indian manufactures of
Oral Rehydrating Solution (ORS)
manufacture ORS as per its composition in
the Indian Pharmacopoeia: the Indian
Pharmacopoeia has introduced three
formulae of ORS, including that of the World
Health Organisation.Two of the three
approved formulae are as per WHO's
recommendation: the third formula is under
review.

[ Translation)
Jammu- Udhampur Railway Line

*14. SHRI MADAN LAL KHURANA:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether the construction work ot
railway line from Jammu to Udhampur has
been going on since 1982:

(b) if so, the total amount to be incurred
thereon;

(c) whether the funds allocated for this
project are inadequate as a result of which
the progress of the project is very slow ; and

(d) if so, the measures being taken by
the Government forcompletion of this project
in time?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes. Sir.

(b) Rs. 200 crores at current prices.
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(c) The progress is slow on account of
difficult mountainous terraininvolvingtunnels/
viaducts and bridges and limited funds
made available fornew lines by the Planning
Commission each year.

(d) To expedite progress on this project,
the outlay in the current year is being
increasedfromRs. 5crores toRs. 10crores.

~ [English)

Performance of Navodaya Vidyalayas

*15.  SHRI HARISH NARAYAN:
PRABHU ZANTYE:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)the number of students who appeared
fromNavodaya Vidyalayas for Central Board
of Secondary Examinations during 1991 and
1992 separately;

(b) the number ot students who passed
In each year;

(c; she number of students who secured
sixty per cent marks and above;

(d) whetherthe Governmentare satisfied
with the performance of the Navodaya
Vidyalayas; and

(e)if not, the steps taken/proposedto be
taken to improve the situation in these
schools?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). A statement is
laid on the Table of the Sabha.

(d) and (e). Keeping in view that the
objective of Navodaya Vidyalayas is to
provide good quality education with a strong
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component, of cultures inculcation of values,
environmental awareness and physical
education for all-round development of the
students pre-dominantly fromthe rural areas,
the overall performance of the schools has
been satisfactory.

Results of Navodaya Vidyalayas

The number of students appeared and
passed from Navodaya Vidyalayas for
Central Board of Secondary Examination
during 1991 &nd 1992 is as under:-
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River Pollution

*16. SHRI VWAY NAVAL PATIL: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whetherthe Government propose to
launch the National River Action Plan to
clean up polluted stretches of major rivers in
the country;

(b) whetherthe Central Pollution Control
Board has identified such polluted stretches
of the rivers in the country;

(c) it so, the details thereof indicating
the estimated cost of the entire project;

(d) whether the State Governments are
to share any cost of the project; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
fo (e) . National River Action Plan for
abatement of pollution in the polluted
stretches of some major rivers identified on
the basis of surveys by the Central Pollution
Control Board is under formulation. Details
in this regard are being worked out. The
Action Pian, when approved, is proposed to
be undertaken on sharing of cost between
the Centre and States concemed on 50:50
basis.

[Transiation)
Incidents of lllegal Chain Pulling
*17.  SHRI SATYA DEO SINGH:

SHRI BRI BHUSHAN
SHARAN SINGH:

Will the Minister of RAILWAYS be
pleaseq to state:
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(a) the number of incidents of illegal
chain pulling reported on Indian Railways
during the last six months;

(b) the number of persons apprehended
and the amounterealised as penalty;

(c) whether the Government have
formulated any scheme to check illegal
chain pulling; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUNY): (a) 1.55 lakh cases of
unauthorised alarm chain pulling were
reported during April to September, 92.

(b) 656 persons were prosecuted during
this period and Rs. 50,976 were realised as
judicial fines.

(c)and(d). Various measures are taken
to curb unauthorised alarm chain pulling.
which include surprise checks from time to
time, publicity campaign through different
media, deterrent penalties incorporated in
the New Railways Act and banking off of
alarm chain apparatus on badly affected
trains.

[English]
Infant Mortality Rate
*18.  SHRI PROBIN DEKA:
SHRI CHETAN P.S.
CHAUHAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the rate of infant mortality is
high in our country; and

(b) if so, the details of special
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programmes being launched to bring down
the rate of infant mortality in those States
where it is high?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIiA.L.FOTEDAR):
(a) The IntantMontality Rate (IMR) has been
steadily declining. According to the latest
available estimates of the Registrar General
of India, t had come down 80 per thousand
live births in 1990 from 91 per thousand live
births in the preceding year. A statement
showing the IMR State -wise is attached.

(b) Programmes aimed atimproving the
healthstatus of children andpregnantwomen
include the Universal Immunization
Programme, Oral Rehydration, Therapy,
Anaemia Prophylaxis for women and
promaction of safe delivery practices.

Under the Immunization Programme it
is aimed to eliminate neo-natal tetanus by
1995, which prior 10 the immunization
programme was a major cause of neonatal
and infant monality The Programme also
aims at the eradication of polimyelit is by
2000 A.D. and the control of measles and
other vaccine preventable diseases.

The Oral Rehydration Therapy (ORT)
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Programme forthe prevention of deaths due
to dehydration us expectedto reduce 70% of
diarrhoea associated deaths inchildren under
5years of age by 2000 A.D.

The prevention ot deaths due to
pneumonia in children by extending the
trealment services up to the sub-centers
has stated in 51 districts and will be
extended to all districts in phased manner.

Anaemia in pregnant women leads to

‘premature deliveries and low-birth weight

babies. The prophylaxis of aneamia in
pregnant women s a major intervention and
adequate supplies of ircn and folic acid for
all pregnant women are being made.

Training of traditional birth attendants,
supply of disposaldeliverykits enhancement
of reporting tees 1o dais to promote early
registration of pregnancies are other
measures to reduce infant mortality rate in
the country.

Additional resources in terms of
equipment and training of personnel are
also being provided to the peripheral health
institutions in Assam, Bihar, Madhya
Pradesh, Orissa, Rajasthan and Uttar
Pradesh with high IMR.
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SI.No State 1981
1 2 3
1é. Orissa 135
13. Punjab 81
14, Rajasthan 108
15. Tamil Nacu 91
186, Uttar Pradesh 150
17. West Bengal 01
All India 110

J—y"




79

L e wr e s ot v ———

Written Answers
S o
- ™
D o
S ay
—

61

67

84

26

NOVEMBER 24, 1992

59

€8

99

118

63

77

80

91

Written Answers 80



81 Written Answers

Change in Bhargava Formula Cane
Growers

*19. SHRI SOBHANADREESWARA
RAO VADDE: Willthe Ministerof FOOD be
pleased to state:

(a) whether the Bhargava tormula was
evolved to give share of excess realisation
from free sale scgar to the cane growers;

(b) if so, the ratio of levy sugar to free
sale sugar when this formula was fixed;

(c) the ratio of levy sugar to free sale
sugar are present;

(d) whether the Government propose 10
chance the formula giving more share to the
cane growers;

(e) it so, the date by which this measure
is likely to be implemented: and

(f) if not. the reasons therefor?

.THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Underthe revisions ot Clause
SA of the Sugarcane (Comrol) Order, 196
additional cane price, in addition to the
minimur:cane price tound under this Order,
is payabtex the grower in accordance with
the formua (pcpularly known as Bhargava
Formula) given in the Second Schedule of
the Order. Government of India anncunces
‘he zone-wise figures of unit cost of sugar
production for each sugar year. Surplus
jporesenting the difference between the
actualsales value of thetotal sugar produced
during the sugar year and the value of the
sugar produced caiculated on the basis of
luni! cost of production is to be divided
‘equally betweenthe sugarfactories andthe
jsugarcane growers.

(b) The ratio of levy sugar to freesale
bugar during 1974-75 season, when this
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formula was implemented, was 65:35.

(c) The present levy to freesale ratio is
45:55.

(d) No such pfoposal for change in

formula is under the consideration of
Government at present.

Preservation of Environment in

Himalayas
‘20. PROF. MALINI
BHATTACHARAYA:
DR. ASIM BAIA:
Will the Minister of ENVIRONMENT

AND FORESTS be pleased to state:

(a) whether environment in the
Himalayas is being jeopardised by
indiscriminate felling of forests and air and
water poliution;

(b) whether Government are
contemplating any comprehensive polityfor
preservation of environmentinthe Himalayas:

(c) whether such demands have also
been made by environmentalists:

(d) if so, the details thereot: and

(ej the reaction of the Government on
such demands?

THE MINISTER OF STATE WN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN  DEVELOPMENT (SHRI
RANGARAJAN KUMARAMANGALAM): ()
to (e). No indiscnminate felling of forests
have taken place in the Himalayan region.
The actual forest cover for the Himulaya
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region has shown anincrease from1,87,CC
sq.km. to 1,94,161sq. km. during !he
assessment made in 1987 and 1989 by the
forest Survey of Indiausing landsat imagernes
relatingto 1981-83 and 1985-87 respec!..ely.
Air and water pollutign 1s not yet a major
problem as very imited industralisation has
taken place in the region.

Among various sleps laken by the
Governmentforpreservation of envircnment
in the Himalayaare; (1) the Forest
(Conservation) Act, 1980 was enacted to
check the diversion of forest land for non-
forest purposes; (i) The State, Govt. have
been asked to consider a ban on green
felling of tree of hilly and mountainous
region above 1000 mts. (in) Guidelines have
also been issued tc the State to invcive
viiage community in protect.on oftorestson
usufruct basis; (iv) The Government have
set up G.B. PantH.malay Paryavaran Evam
Vikas Sunstahn  (G.B. Pant Institute of
Himalayan Environment and Development)
as an adlonomous Organisation of the
Ministry of Envirorment and Forests,
Government of India to enhance the
knowledge of evolving effective strategies
for management of natural resources and
sustainable development in the Indian
Himalaya: (v) The hilly States (Arunachal
Pradesh, Assam, Manipur, Meghalaya,
Mizoram, Nagaland, Tripura, Jammu &
Kashmir, Sikkimand Himachal Pradesh) are
categorised as special category States and
the hillcistricts which are covered underthe
Hill Area Development Programme are given
Special Central Assistance (SCA) on 90%
grant and 10% category States. The hilly
districts are;two districts of Assam, 8 districts
of Uttar Pradesh and main part of Darjeeling
district of West Bengal. Special Central
Assistance is given to these 3 State
Governmentsto supplementtheirresources
for balanced development of hill areas.

The Government is seized of the
environmental problems and concerns of
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theregion as aiso of various environmentalists

and agencies. In order to supplement and

make the different programmes effective,

the G.B. Pant Institute has been asked to

prepare an Action Plan which should’
comprehensively project various

environment and development related

problems and actions to mitigate them. An

Expert Group has alsobeen setup underthe

Chairmanship of Dr. S.2. Qasim, Member,

Planning Commissionto formulate National

Policy ion the .Himalaya for ntegrated

development taking into consideration the

ecological and environmental factors, -
resource availability and socio-econon.ic

character of the region.

[ Translation)
Protection Monuments in U. P.

SHRIHARI KEWAL PRASAD:

SHRI ARJUN SINGH YADAV:

MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI:

Wilithe Minister of HUMANRESOURCE
DEVELOPMcNT be pleased to state:

(a) whether the Government are
providing major structural protection to the
monuments ang religicus places in Uttar
Pradesh:

(b) it so,the names of suchmonuments;

(c) the details of the amounts spent on
each o the monuments separately during
the last one year, district-wise;

(d) whether there is any proposal to
include more monuments inthat State under
this programme: and

(e) if so, the names thereof?

'THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
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DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF

~CULTURE) (KUMARI SELJA): (a) The

’ Archeological Survey of India maintains,
conserves and preserves the centrally
protected monuments, sites and remains in
Uttar Pradesh, based upontheiractual needs
and priorities irrespective of their religious
aﬁgliations.

(b) The centrally protected monurhents/

_ sitesincludedinthe conservation programme

dor structural repairs during the current year
are at Statement |

(c) The expenditure incurred,

monumentwise, during 1991-92 is at
Statement |l

(d) and (e). the conservation of
monuments is a continuous process and
more monuments are included as and when
necessity is felt.

STATEMENT-|
List of the Centrally Protected
monuments included in the conservation
program for Structural Repairs during
the Current Year, in Uttar Pradesh.
1.  Akbar's Tomb Sikandra, Agra

2. Fatehpur Sikri Complex

3.  TajMahal Complex, Agra

4. AgraFor

5. Jami Masjid. Agra

6.  Groupof Temples & Inscriptions,
Gopeshwar

7. Jogeshwar Group of Temples

8.  Monuments at Ram Bagh, Agra

AGRAHAYANA 3, 1914 (SAKA)
9.

10.
11
12.

13.

16.
17.
18.
19.

20.

21

22.

23.

24.

25.

26.

27.

28.

29.

30.
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it-Mad -uduola Tomb, Agra

Excavated Site at Ahichhatra
Saraiat Kitudaganj, Farrukhabad
Asafudaula Immabara, Lucknow
Besidency, Lucknow

Jhansi Port

Excavated site Piprahwa
Excavated site at Sravasti
Kydgunj Cemetry Allahabad
Kalinger Pont

Khusro bagh gate, Allahabad

Excavated site Kaushambi

" Excavated site at Sringverpur

Font at Talbehat

Temple in the centre of Tank at
Karwi

Gulab bari, Faizabad
Aurangzeb pavilien at Khajua

Jami Masjid Hussainabaa,
Lucknow

Sikandrabad Gate Lucknow
Excavated site at Sahet

Rock cut 24 Jain Trithankar,
Mahoba

Airat Sagar, Mahoba

Gupta Temple at Leogarh
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32.  Kalchery cemetry, Kanpur 38.
33. Jagannath temple at Behta

39.
34. Rani Laxmikai Palace. Jhansi

40
35.  Mahadev Baba temple, Parauli
36. Monuments at Dudhai 41,
37.  Lord Cornwali's Tomb, Gazipur 42.
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Raja Mansingh Obervetory at
Varanasi

Excavated remains, Bhitri

Buddtust remains andthe Nirman
Stupa, Kushinager

Old font, Janupur

Monuments at Saranath



STATEMENT

——

SI.No Name of Monuments District
) 2 3

1. Akbar's Tomb Sikandra Agra

2. Fatehpur Sikri Comelex Agra

3. RamBagh, Agra Agra

4. Cemetary, Agra Agra

5.  Sadique Khan Salabat Khan Tomb, Agra Agra

6.  Idgah, Agra Agra

7. ltmad-ud-dulia, Agra Agra

8.  Khane Alam Nursery Agra

9.  Marrium Tomb, Agra Agra
10.  Laxmi Narain Temple Tallihar Almora
11.  Raksh Dewal Tenple at Tallihat Almora
12.  Dargah of Nari ka Gumbaz, Badaun Badaun
13.  Tomb, Badaun Badaun
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SI.No Name of Monuments District
1 2 3
39, RajaMan Singh Palace, Kalinjar Danda
40.  Neel Kanth temple at Kalinjar Banda
41.  Moti Mahal at Sanda Banda
42.  Cemetery, Rydgan; Allahabad
43.  Shusrobagh gate, Allahabad Aliahabad
44,  Excavated site at Sringverpur Allahabad
45. Garhwg Fort, Allahabac Allahabad
46.  Gulabbari, Faizabzad Faizabad
47.  Bahu begum Tomb Faizabad Faizabad
8.  Bani Khan Tom0, Faizabad Faizabad
®. ﬁnurﬁonts at Piprahwa Sidhartha Nagar
§0.  Excavated sites at Sravas!i Bahrich
5'1. Bagh Badshahi and Aruangjeb Pavailion, Khajua Fathepur
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SINo Name of Monuments District

1 2 3

52.  Ratchery Cemetry, Kanpur Kanpur
53.  Ancient Brick temple, Bhitargaon Kanpur
54.  Manadev Baba temple, Paurali Kanpur
55.  Ghats of Virat Sagar, Mahoba Manoba
56. 24 Jain Tinhanker Rock cut Images at Mahoba Manota
57.  Monuments at Ludhai Dalnbur
58.  Lord Cornwali's Tomb Gazipur Gazipur
59.  Raja Mansingh Observatory at Varanasi Varanasi
60.  Excavated remains Bhitri Gazipur

61.  Buddist remains and the Nirman Stupa, Kushinagar ~ Deoria
62.  Old Fort, Saunpur Jaunpur

63.  Monuments at Sarnath Varanasi

rou
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[English)

Restoration of Puri-Asansol Train

2. SHRI HARADHAN ROY: Wil the
Minister of RAILWAYS be pleasedto state:

(a) whether there is any proposal for
restoration of Puri Asansol passenger train;

" (b) if so, when itis likely to be restored;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS
MALLIKARJUN): (a) No, Sir.

(SHRI

(b) Does not arise.

(c) Commercially not justified.
[Translation)

Seliing Price of Imported Wheat

3. SHRI BHAGWAN SHANKAR
RAWAT:

SHRI SANAT KUMAR
MANDAL :

Willthe Minister of FOOD be pleasedto
state:

(a) the procurement price of wheat from
farmers and its issue price to consumers;

(b) the issue price at which imported
wheat will be  made available to the
consumers;

{c) whether this imported wheat will be
kept in the Central pool or allotted to the
deficit States alongwith in the quantity
proposed 1o be allotted o these States; and

(d) the per kilo loss likely to be suffered
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Written Answers 100
by the Government in this process?

THE MINISTER OF STATE OF THE
MINIETRY OF FOOD (SHRI TARUN
GOGOI): (a) The procurement price of
wheat during he current 1992-93 Rabi-
Marketing Season was Rs. 275/- per quintal
comprising Minimum Support Price
(M.S.P.)of Rs. 250/- per quintal and an
incentive bonus of Rs. 25/- per quintal paid
by Central Government from 1st April 10
30th June, 1992. Central Issue Price (CIP)
(Ex-FCI godown) of wheat is Rs. 280/- per
quintal from 28th December, 1991.

(b) Wheat, bo:h indigenously procured
from farmers and imported from abroad, is
being issued by FCI at a uniform CIP (Ex-
FCl godown).

(c) The Wheat is being imported to
supplement existing stocks in the Central
Pool and will be utilised basically for issue to
the States/UTs. for PDS against monthly
allocatins.

(d) Againstthe estimated economic cost
of Rs. 4550 per tonne for domestically
procured wheat the average economic cost
of imported wheat including ocean freight,
insurance, port handling, bagging and
distribution cost is estimated as Rs. 5174 per
metric tonne. Withthe present Central Issue
Price of Rs. 2.80 per Kg., the element of
subsidy incurred by the CentralGovernment
vis-a-vis domestically procured wheat is Rs.
1.75 per Kg. and for imported wheat is Rs.
2.37 per Kg.

Mental Hospital, Shahdara

4. SHRIN.J.RATHVA: Willthe Minister
of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) the details of funds allocated to
Menta! Hospital, Shahdara, Delhiduring last
three years;
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(b) the total amount allocated to this
hospital during the Eighth Five Year Plan;

(c) the details of amount spent by this
hospital during the last three years, year-
wise,

(d)whether Government are considering
a scheme for modernisation of the hospital;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (e). the information
isbeingcollected andwillbe laid onthe Table
of the House.

Bridges over Ganga in Ghazipur

5. SHRIVISHWANATH SHASTRI: Will
the Minister of RAILWAYS be pleased to
* state:

(a) whetherthe Government propose to
construct a railway bridge over the Ganga
river in Ghazipur to connect the Tadighat
and Ghazipur Ghat railway Stations;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?
~ THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.
(c) Constraint of resources.

Passenger Complaints

6. KUMARI VIMLA VERMA: Wil the
Minister of RAILWAYS be pleased to state:

(a) the number of complaints including
those in regard to the inconvenience faced
bythe passengers intrains received by the
Government during the last one year; and

(b) the number of complaints concerning
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the Madhya Pradesh Division out of them
and the action taken to remove them?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The total number of
complaints received during 1991-92 was
22821.

(b) Out of these, the number—of
complaints concerning the divisions falling in
the State of Madhya Pradesh was 617.
Appropriate action including improvement
in system and removal of deficiencies,
which caused these complaints has been
taken. Instructions have alsobeenreiterated
to the Zonal Railways to take steps to avoid
such complaints in future.

[English]
Railway Projects on N.F. Rallway

7. SHRI JITENDRA NATH DAS: Will
the Minister of RAILWAYS be pleased to
state:

(a) the progress made so far on railway
projectsin N.E. Railway, projects-wise details
thereof;

(o) whether the progress on all the
projects is satisfactory;

(c) it not, the reasons for the slow
progress; and

(d) the steps taken to complete the
projects in time?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) A statement
attached.

(b) to (d). These works are being
progressed as fast as possible within the
resources available.
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Name of the projects

2

A. NEWLINES
Jogighopa-Guwahati-Rail-Cum-road
bridge across Brahmaputra at
Jogighopa along with B.G. Iir'w from
Jogighopa to Guwabhati (142.15 km)
Eklakhi-Balurghat - B.G. line with
extension from Eklakhi to
Malda Town (87.11kms)
Migrendisa-Ditokcherra (21 km)
Dutthnoi-Depa - B.g. line (17.50 km)
8. GAUGE CONVERSION

New Guwahati-Lumding - MG to BG
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Conversion of Jayanagar-Janakpur
Rallway Lines (in Nepal)

8. SHRI BHOGENDRA JHA: Willthe
Minister of RAILWAYS be pleasedto state:

(a) whetherthere was any agreement
forconversion of Jayanagar-Janakpurraiway
line coMnecting Nepal;

(b) if so, the details thereof and the time
scheduled for conversion of the line; and

(c)the otheragreements forconstruction
or conversion of railway line in Nepal that
have been armived at and the schedule of
their implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) There has been no such agreement
till now.

Energy Conservation

9. SHRIR. JEEVARATHINAM: Wilithe
Minister of RAILWAYS be pleased to state:

(a) whether the Railways are taking
assistance from any research institute in
consarvation of energy measures;

(b) if so, the name of such institute, the
nature and extent of its contribution in this
regard. and

(c) the total expenditure to be incurred
by the Railways for taking the assistance of
the institute?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 10 (c). In their efforts
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to conserve energy, the Railways consult
educational, research and other institutions
undertaking energy conservation and
management studies. Such inter-action is
recommendatory/advisory in nature andthe
expenditure to be incurred would depend
upon the work content. '

Upgradation of Lumding - Badarpur
Section

10. SHRIUDDHAB BARMAN: Willthe
Minister of RAILWAYS be pleased to state:

(a} whether there is any proposal for
upgradation of Lumding Badarpur section
for handling more goods as well as passenger
traffic; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a)} Yes, Sir.

(b) The line capacity is proposed to be
increase substantially by doubling the stretch
between Migrendisa and Ditokcherra at a
cost of Rs. 132.50 crores.

[Translation)
Bakhtiyarpur -Rajgir Raliway Line

12. SHRI VJOY KUMAR YADAYV: Will
the Minister of RAILWAYS be pleased to
state:

{a) whetherthere is a proposalto extend
Bakhtiyarpur -Rajgir broad gauge line under
Eastern Railway to Bodh Gaya via Manpur
to provide traveling facilties to Buddhist
visitors; and

{b) it 80, the details thereof andthe sieps
being taken in this regard?
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THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI

MALLIKARJUN): (a) No, Sir.

(b) Does not arise.
Opening of Urdu Medium Schools

13. SHRI BARE LAL JATAV: Wil the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total number of Urdu schools
functioningin Delhi at present, location-wise;

(b) whether there is any proposal to
open some more schools for Urdu medium
of education in Delhi; and

(c) if so, by what time such schools are
likely to be opened?

DEPUTY MINISTER FOR
EDUCATION AND CULTURE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT ( K.M. SELJA): (a) The
totdl number of Urdu schools functioning in
Delhi at present are as under:

Delhi Administrations; 24
N.D.M.C. 12
M.C.D. 86

A statement showing their location is
attached.

(b) No, Sir.

(c) Does not arise.
STATEMENT

Delhi Administration

1. G.G.M.S., Kalan Mahal (Jama
Masjid).
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2. G.G.M.S., Haweli Azam Khan.

3. G.G S.S,, (Lal Kuan), Zenat
Mahal No.1.

4. G.é.M,S., Bulbuli Khana.

5. G.B.M.S,, Matia Mahal.

6. G.G.S.S., Jafrabad.

7. G.B.S.S., Pataudi House.

8. G.B.S.S.S., Jama Masjid No.2.
9. G.B.S.S.S., Jama Masjid No.1.
10. G.G.S.S.S., Balimaran., Delhi.
11.  G.G.S.S.S,, Bulbuli Khana.

12. G.G.S.5.S., Zeenat Mahal No.
2 (Lal Quan).

13. G.B.S.S.S., Noor Nagar.

14. G.G.S.S., Noor Nagar.

15. G.B.S.S., Matia Mahal.

16. G.B.SS.S,, Jafrabad.

17. G.G.S.S., Kala Mahal.
Aided Schools

18. Fatehpuri Muslim S.S. School.

19.  ShafiqMem. S.S. School, Bara
Hindu Rao.

20. AngloArabic S.S. School, Ajmeri
Gate.

21. Majurailslam S. School, Farash
Khana.

22.  QuamiBoyaS.S.School, idgah.
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23. Hakim Ajmal Khan Middie
School, Darya Ganj.

24. Dr. Zakir Hussain School,
Jafrabad.

New Delhi Municipal Committee

1. N.P. Pry. School No. 3L. B.
Nagar.

2. N.P.Pry. School, Ashoka Hotel.

3. N.P. Pry. Girls School No. II,
Lodhi Road.

4. N.P. Pry. School, Hanuman
Road.

5. N.P. Pry. School, Kaka Nagar.

6. N.P. Girls Sec. School, Haviook
Square (Pry. Sections).

7. N.P. Middle School, Kitchner
Road (Pry. Sections).

8. N.P. Middle School, Kidwai
Nagar (Pry. Sections).

9. N.P. Sec. School, Lodhi Estate
(Pry. Sections).

10. N.P. Girls Sec. School, Balmiki
Basti (Pty. Sections).

1. N.P. Girls Sec. School, Bapu
Dham, {(Middle & Sec. Sections).

12. N.P. Sec. School, Lodhi Estate
(Migdie & Sec, Sections)

Municipal Corporation of Delhi

S.No.  Name of Mpl. Primary School

1. Seema Puri Oid -1.
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S. No. Name of Mpl. Primary School
2.  Seema PuriOid i
3. SeelamPuriF- lll|
4 Seelam Pur F-lit 1
S. Chauhan Banger -1
6. Chauhan Banger -li
7. Ghonda North -I.
8. Ghonda North -II.
9. Seelam Pur B-1.
10. Seelam Pur B-li.
1. Jafrabad -I
“12. Jafrabad -Il.
13. Seelam Pur D-1.
14. Seelam Pur D-Il.
15. Brahmpuri T-I.
16. Dayalpﬁr -l
17. G.T. Road -l
18. Sangam Park -1.
19. Sangam Park -il.
2}1. New Ranjit Nagar.
21. Hari Nagar Ghantaghar -1.
22. Chand Nagar B-Block.
23 Tihar No. 2.
24 Ahata Kidara-l.
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S. No. Name of Mpl. Primary School S. No. Name of Mpl. Primary School
25. Deputy Ganj -l 48. Kucha Chelan New -Il.
26.  SaraiKhali 49.  Haweli Ajam Khan -1
27. Kucha Chelam -I. 50. Haweli Ajam Khan -II.
28. Kucha Chalan -Il. 51. Lal Kuan -1.

29. Matia Mahel New -1 52. Lal Kuan -Il.
- 30. Matia Mahe! New -Ii. 53. Chitla Gate -1.
31. Kucha Pandit -1. 54. - Chitla Gate -Il.
‘32. Kucha Pandit -il. . 55. Gali Kasim Jan -1 (Girls)
33. Gali Kasim Jan -I. 56. Gali Kasim Jan -ll (Girls)
34. Gali Kasim Jan -Il. 57. Turkman Gate -1.
35. Pahari Imli - 1. 58. Bulbuli Khana -1.
36. Pahari Imii - Il. 59. 64 Khamba -1l (Girls)
37. Mon. Niyarian -|l. 60. Balimaran -I.
38. Matia Mahel Old -II. 61. Gali Baboo Khan -1.
39. Turkman Gate -1l 62. Moh. Niyarian -1.
40. Bulbuli Khana -, 63. Nomania Pry. School (Aided)
41, 64 Khamba Il -B 64. Okhla (Boys)
42. Balimaran -il. 65. Okhla (Girls).
43. Gali Baboo Khan-lI. 66. Bharat Nagar (Boys)
44 Bhojla Pahari -lI. | 67. Jakir Nagar
45, Gali Bansi Koyle Wali. 68.0c  Abul Fazal Enclave
46. Matia Mahel Oid -| 69.  Katra Ahiran
i 47 Kucha Chelan New -1. 70. Khijrabag.
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S. No. Name of Mpl. Primary School

71. Nizamuddin West (Girls)
72, Noor Nagar

73. Taimur Nagar

74. Hauzrani Urdu

75. Mangolpun Y -Block
76 J.J. Nangloi No. | Il
77. Trilck Pun 27

78. Triok Puri 31.

79 "Bny Puri -1

80. Brij Puri -li

81. Trilok Puri-l1 16

82. Triick Puri -1 16.

83 Guru Ramadas Nagar -li

84. Vishwakarma Nagar -1
85. Inderlok -I
86. lr\der.10k -1,

Pine Trees

14, SHRIRAM SAGAR:
MEJ GEN. (RETD ) BHUWAN
CHANDRA KHANDURI:

Wil the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a)whether attention of the Government
has been drawn to the news-item captioned
“Uttarakahnd Ki Vanaspatiyon Ke Lupt
Hone KaKhatra™appearinginthe NavBharat
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Times dated Augusi 29, 1992;

{b) whether the Government have any
proposal under consideration to make pine.
treesinhill areas of the country free fromthe
purview of the Forests (Conservation) Act,
198C as they have no contribution towards
environment; '

(c) if so, the details thereot; and

(d) if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENGE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Yes, Sir.

(b) No such proposal is under
consideration of the Government of India

(c) and (d). Do not anse.
Opening of Kendriya Vidyalaya

15. PROF. RASA SINGH RAWAT:
MAJ.GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: -

Willthe Minister of HUMANRESOURCE
DEVELOPMENT bepleasedto referto the
replygivento USQ. No. 8900onJuly 14, 1992
and state:

(a)whetherthe Government have taken
any decision in reagard 1o opening of more
Kendriya Vidyalayas in the country;

(b) if so, the number and names of
districts where Kendriya Vidyalayas have
been opened during the current academic
session;
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(c) the number and names of the
districts where- Kendriya Vidyalayas are
proposedtobe openedduring the remaining
“period of current session;

(d) whether there is a demand for the
setting up of more Kendriya Vidyalayas-

" (e)if s0, the details thereof, State-wise;
and

(f) the steps taken by the Government
in this regard?

THE DEPUTY MINISTER FOR
EDUCATION AND CULTURE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (KUMAhI SELJA): (a)to
(c). No such decision has been taken.

(d) 1o (f). Yes, Sir. There is demand for
setting up of more Kendriya Vidyalayas. The
opening of new Kendriya Vidyalayas depends
on the availability of suitable proposals from
the prescribed user agencies ; especially
presence of a clutter of  transferable
employees of Central Government/Central
Government Undentakings andthe availability
of physicalfacilities, financial resources and
administrative matter.

[English)
Sugar Production in Bihar

16. SHRI LAL BABU RAL Wil the
Minister of FOOD be pleased%o state:

(a) the_share of ‘Bihar in the total
production of sugar in the country upto
September this year;

_ (b) the percentage of increase in
production as compared to last year; and

{c) the total production of sugarin Bihar
during the last three years?
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Out of the total production of
132.77 lakh tonnes (Prqvisional) of sugar in
the country during 199.1 -92 sugar year upto
30.9.1992, sugarfactores in Bihar produced
4.55 lakh tonnes of sugar which is 3.43% of
the total production.

{b) The sugarfactories in Biharproduced
4.55 lakh tonnes (Prévisional) of sugar
during 1991-92 sugar year, as against4,15
lakh tones during 1990-91 sugar year,
thereby showing an increase of 9.6% in
production. K

(c) The information is as under:-

Sugar Year Production
(October-September) (Lakh tonnes)
1988-89 3.19
1989-90 3.35
1199091 4.15
[ Translation)

Amount Spent on Population Control

17. SHRI VILAS MUTTEMWAR Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a)the details of works done andamount
spentinvarious States and Union Territories
on population control during 1991-92 and
1992-93 andthe States which have achieved
the actual targets; ana

{b) the efforts made by the Union
Government to help the States to achieve
the actual targets?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and(b). Theintormation
isbeing collected and willbe laid onthe Table
of the House.

[English]
Bridge at Jharsuguda Bye-Pass

18. SHRI KRUPASINDHU BHOI: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the Government have any
proposal to construct a railway overbridge
alongthe Jharsuguda bye-pass, the proposal
of which has been pending since long; and

(b) it so, the steps taken to expedite the
clearance of the above proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). OSEB (Orissa
State Electricity Board) proposed a road
ovebridge on by-pass road at Jharsuguda in
November, 1990. The scheme which was
prepared after survey and investigation, has
been approved by the OSEB in September,
1992. Work will be taken up after tuli
estimated cost is deposited by the OSEB.

National Forest Policy, 1988

19. SHRIR. SURENDER REDDY: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased 1o state:

(a)the goais setup bythe 1988 National
Forests Policy:

(b) whether a tew policies therein are
either extremely difficult to implement or are
. Kgnored at the implementation level.

(c) i so, whether the Government are
considering to changethe policy as a whole;
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(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
The National Forest Policy of 1988 aims at
ensuring environmental stability and
maintenance ot ecological balance. It seeks
1o subordinate derivation of direct economic
benefit to this principal aim. To achieve the
objective it lays stress on efforts fro
conservation of forests and wildlife,
afforestation of degraded forests and
plantation under social and farm forestry
and increasing productivity of the lorests for
meeting the local needs in rural areas and
fostering symbiotic relationship between
tribals and lorests. It envisages a mass
movement to increase vegetal coverto one
third of the landmass of the country.

A massive need based and time bound
programmeof aftorestationandtree planting,
with particular emphasis on fuelwood and
fodder development on all degraded and
denuded lands in the country, with people’s
involvement is stressed.

{b) The aims and strategies of the
National Fogest Policy do require sustained
efforts to chance peoples attitudes and
approach towards forests from mere..
exploitationto conservation and sustainable
utilisation and to build up afforestation and
conservation into a massive people’s
movement. These are, however, not only
attainable objective but are inescapable
imperatives of environmental stability.

(c) No, Sir.
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(d) and (e). Does not arise.

Damage to Railway Property Due to
Jharkhand Movement

20. SHRISUBASH CHANDRANAYAK:
Will the Minister of RAILWAYS be pleased
to state:

(a) the total damage caused to railway
property dueto Jharkhand movement during
last three months; and

(b) the steps taken to provide proper
safety to the railway property.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Thedamageto Railway
property due to Jharkand movement during
the last three months is estimated at Rs.
590,550/- approximately.

{b) Guarding of vulnerable points ana
vitalinstaliations, track patroling andpilcting
and escorting of trains are being-dore as
required, 1o protect railway property. This
being a law and order problem, close kaison
is also being maintained with the State
Police authorities to deal with the situation
andto preventdamage tothe railway property.

[Translation)
New Coach Factory
21. SHRI RAMACHANDRA
VEERAPPA: Wilithe Ministerof RAILWAYS
be pleased to state:
(a) whetherthe Government have taken
adecisionto set up any new coach factory

during the Eighth Plan period; and

(b) if so, the details thereof including
places selected therefor?

THE MINISTER OF STATE IN THE
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MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

Defamatory Remarks on Tilak in Text
Book

22. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)whether attention of the Government
has beendrawn1othe news-item appeared
in ‘Rashtriya Sahara’ dated September 13,
1692 about the defamatory remarks passed
on“Tilak™inthe textbock cf Open Schools;

(b) if so. the reaction of the Union
Government thereto: and

(c) the action being takeninthis regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENTT OF
CULTURE) (KUMARI SELJA): (a) Yes. Sir.
Attent:ion of Government has been drawnto
the news ttem in ‘Rashtriya Sahara’ dpted
September 13, 1992 mentioning therin thg
in the course material pubiished by Nation¢
Open Schoo! (NOS) in the subject ¢
Paolitical Science for Seniof  Secondary
students, Bal Gangadhar Tilak has been
categonised as ‘Non-violent Extremist’.

(b)and(c). Accordingtothe NOS, a high
level technical committee consisting of
expertstromN.C.E.R.T., Kendriya Vidyalaya
Sanghthan and the Academic Subject
Committee of NOS was constituted to
examine the matter. The Committee has
decided to revise and rewrite the chapter
entitied, ‘Role of the Congress in the Indian
NationalMovement' of the course material of
Political Science for the Senior Secondary
course ot NOS. The revised matenal  will
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replace old material in the next edition to be
despatchedto the Senior Secondary Course
Students of NOS.

[English)
National Diabetics Control Programme

23. SHRI RAMACHANDRA DOME:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any financial assistance
hasbeengiventothe Statesduring 1991-92
under the National Diabetes Control
Programme;

(b) if not, the reasons therefor;

(c)whetherthere is any proposalto give
financial assistance to the States during the
current financial; year for this programme;

(d) it so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY

{ELFARE (SHRIMATI D.K. THARA DEVI
IDDHARTHA): (a) No, Sir.

(b) The issue was carefully examined
andnofinancial assistance was made under
this programme during 1991-92.

(c) No Sir.

(d)and (e). No provision has beenmade
for this progamme under the 8th Five Year
Plan.

Widening of Overbridge over
Elphinston Road, Bombay

24. SHRI MOHAN RAWALE: Will the
Minister of RAILWAYS be pleased 1o state:

NOVEMBER 24, 1992
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(a) whether the width of the overbridge
on Elphinston Road (Bombay) is much less
which results in frequent accidents;

(b) whether a number of persons,
including rail passengers have been killed
due to accidents on this overbirdge;

(c) whether there is any proposal 1o
widerthe overbridge orto provide pedestrian
path on both sides of the overbridge on the
lines of provision made on Charni Road
Station; and

(d) if so, when this project is likely to be
taken up?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Safety on
roads is the concern of road authorities who
maintain the statistics.

(c) No proposal has been received from
State Government/Local Body to widen the
bridge. Footpaths already exist on both sides.

(d) Does not arise.

World Bank Assistance for Egucation
Projects

25. SHRI PARASRAM BHARDWAJ:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether efforts have been made by
the Union Government to seek World Bank
assistance for some of its educational

projects;
(b) ifso,the details of the projects being
fundedby external sources, State-wise; and

(c) the amount of foreign assistance
allocatedtothe States during each of the last
three years, State-wise?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (c).
Yes Sir. A World Bank assisted project for
upgradation of Technician (Polytechnic)
Educationis currently underimplementation.
It covers more than 500 Polytechnics
approved/recognised by the All India Council
for Technical Education in 16 States and
Union Territory of Delhi. The Project envisage
World Bank Credit assistarce of Special

AGRAHAYANA 3, 1914 (SAKA)
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Drawing Rights (SDR) 373.3 Million over the
period 1990-99. The first phase of the
project became operational on 5.12.90 and
the second on 29.1.92. The amount of
assistance alloceted/re-imbursed to Sates
depends on the actual expenditure incurred
by the States on approved project activities.
Details of project components-State-wise
are given in statements |and li. In addition,
a basic education project in 10 districts of
Uttar Pradesh has also been posed to the
World Bank for founding.
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Preservatives and Food Additives for
Environment Friendly Products

26. SHRI SANAT KUMAR MANDAL:
Will the Minister of ENVIRONMENT AND
FORESTS referto reply given to Unstarred
Question No. 4125 on August 4, 1992 and
state:

(a) whether standards have since been
prescribed by the Technical Committee to
examine the presence of artificial colours
and flavours, deleterious to human health in
the Preservatives and Food Additives for
Environment Friendly Producets; and

(b) the steps proposed to be taken to
ban or cut down the use of these artificial
colours and flavours which do not have any
food value?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
No, Sir.

(b) The matteris stillunder consideration
ofthe Technical Committee constituted under
the Chairmanship of the Chairman, Central
Pollution Control Board.

[Translation)
Procurement of Wagons
27. SHRI LAKSHMI NARAIN MANI
TRIPATHI: Will the Minister of RAILWAYS
be pleased to state:
(a) the total quantity of coal transported

by rail wagons from April 1, 1991 to March
31, 1992;
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(b) the number of wagons used for
transportation of this coal;

(c)the number of wagons made available
each for power, cement iron, fertilizer,
industries, railways andbrickkilns separately;

(d)the mode for determination of priority
for making wagons available to various
institutes, industries and the time when this
system was prescribed; and

(e)“!he number of wagons required for
transportation of coal in the country and the
requirement of wagons{ullilled by the railways
and the time by which the shortage is
expected to be removed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The total quantity of
coal transported by rail from 1st April, 1991
to 31stMarch, 1992 was 151.3 million tones.

(b) 17669 four wheeler wagons approx.
per day.

(c) The detail of loading is us under:-

(Daily average Four Wheeler wagons)

Power House 10211
Cement 917

(Steel Plants/Washery)

Iron 3387
Fertilizer 275
Railways 524
BRK 209
Others 2146

TOTAL: 17669
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(d) The targets for loading of coal are
decidedbythe Planning Commission keeping
inviewthe availability of coal and rail transport
capacity. Coal is supplied to Power houses,
steel plants, fertilizer and Cement industries
on pricrity and after meeting the demand of
core sectors the balance coal is distributed
amongst the other non-core sector
consumers equitably.

{e) For the year 1992-93 the target is
157.00 million tonnes of revenue earning
coal requiring loading of approximately
18,700 four wheeler wagons per day.
Railways expect to achieve this target.

[English)
New Train between Bombay and Nasik

28. SHRIRAM NAIK: Willthe Minister of
RAILWAYS be pleased to state:

(a) the number of new trains started
between Bombay and Nasik (CR) during last
three years;

(b) whether there is a great demand (o
start a new train between these stations;

(c) the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) : Nil.
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(b) Representations havebeenreceived
in this regard.

(c) 19 pairs of trains running between
Bombay and various points serve Nasik
Road. 4247/ 4248 Bombay VT-Varanasi
Express an additional train was introduced
on 10.4.91. In addition, the frequency of
1005/1006 Vidarbha Express wasincreased
from 4 days a week 1o daily w.e.f . 2.10.92.
These trains provide adequale service
between Bombay VT and Nasik Road.
However, no train running exclusively
between Bombay VT and Nasik Road has
been introduced due to operational
constraints.

Allocation to Universities

29.DR. SUDHIR RAY: Willthe Minister of
HUMAN RESOURCE DEVELOPMENT be
pleasedtostate University- wise total budget
allocations by the Union Government
during 1989-90, 1990-91 and 1991-927

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT
CULTURE (KUMARI SEWA): According to
the information furnished by UGC, the
commission does not allocate grants to
eligible Universities on a year to year basis
but for a five year plan period. A statement
showing the total development grants
allocatedto various eligible Universities during
the 7th Planand 8th Plan periods is attached.
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State

University

Tripura
Manipur
J&K

Panjab

Caicutta
Jadavpur
Kalyani

North Bengal
Ranbindra Bharti
Vidya Sagar
Viswa Bharati
Tripura

Manipur

Jammu

Kashmir

Guru Nanak Dev

Panjab
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State University

. - o————— i e o e

Mahatma Gandhi
Kerala

Kuvempu

Maharashtra Marathwada
Shivaji
Nagpur
Ponna
S.N.D.T. Woman's
Bombay

Amvravati
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State

University

Madhya Pradesh

Kakatiya

Nagarjuna

Osmania

Sri Krishnadeveraya
Sri Padmavathi Mahila
Shri Venkateswara
Telugu

Awadesh Pratap Singh
Barakatullah

Devi Ahilya

Indira Kala Sangit
Jiwaji

Guru Ghasidas
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Car Shed at Panskura year. lt s not possible to estimate the direct
employment potential at this stage as the

30, SHRI SATYAGOPAL MISRA: Wil
the Minister of RAILWAYS be pieased to
state:

(a) whether his Minister has taken a
decisiontoset upacarshed (EMUCoaches)
al PanskuraRaitway station on SouthEastern
Raiway; and

(b) 1 50, the details thereof including ts
employmentpotentiality (diect andindirect)?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) The work of setting up of anEMU car
Shed at Panskura at an anticipated cost of
Rs. 2.19 crores is in progress and expected
10be completedby 1994. Additionalfacilities
have also been sanctioned in this shed at an
estimatedcostof Rs.3.05crores inthe current

staff rendered surplus on South Eastern
Railway would be redeployed to meet
maintenance and operational requirements.
Regardingindirect smployment potential t is
difficult o estimate.

Per Capita Expenditure on Education

31. SHRI SIVAJI PATNAKK: Wil the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedto state the per
capita budgeted expenditure on education
during 1989-90, 1990-91 and 1991-92; Stale-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENTDEPARTMENT  OF
EDUCATION AND DEPARTMENT
CULTURE (KUMARI SELJA): A statement
is laid on the Table of the House.
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Alleged fund Raisisng by Nehru
Homeopathic Medical College Delhi

32. SHRI MANORAJAN SUR: Will the
Ministerof HELATHAND FAMILY WELFARE
be pieased to state:

(a) whether the attention of the
Governmenthas beendrawntothe newsitem
captioned Fund reassign drive stirs hornet’s
nest appearing the Indian Express dated
Septmener 1,1992:

(b) it so, whether the Governemnt has
probed into the alleged irregularities in the
coliection of money fcr the silver jubilees
celebration of the Nehru Homeopathic
Medical college:;

{c) it so. the details thereo! : and

(d) the action taken or proposed to be
taken against quilty persons?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K THARA DEVI
SIDDHARTHA): (a) Yes. Sir.

(b) 10 (d). The matter is being Inquired
into by the Delhi Administration thorough,
their Vigilance Depanment since allegations
are against the Principal of Nehru
Homeopathk Medical College (NHMC) and
Director Health Services, who are under the
administrative control of Delhi Administration.

| Translation)

Economy Meahures to Reduce
Expenditure

33 SHRIKHELAN RAM JANGDE: Will
the Minister of FOOD be pleased 10 state:

(a)the economy measures taken by the
his Minisiry to reduce the expenditure; and

NOVEMBER 24, 1992
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(b)the amount so saved during 1991-92
by adopting these measures?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). As a result of various
economy measures adopted on the use of
felephones, stalt cars, printed materials
travels and tours etc., and also due 10 close
monitoring of expenditure, a sum of about
Rs. 51. 00 lakhs has been saved during
1991-62 against the budgetary provisions.

Rail Link trom Pratapganj to Biropur

34 SHRI SURYA NARAYAN YADAV:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether the Government have
approved aprojectforconstruction of railway
linefromPratapganjto Birpurin North-Eastem
Raiiway:

{b)itso,thedetails ofthe work completed
so far on this project; and

(c) the delais of the plan and time
schedule fixed for its execution?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No. Sir.

(b) and (c). Do not anise
Diversion of forest land

35 DR. LAL BAHADUR RAWAL: Wili
the Minister of ENVIRONMENT AND
FORESTS be pleased to state

(a) Whether the Government have
initiated an inquiry into the diversion of torest
land for non-forestry purposes during 1991,

(b) f so, the detaiis thereof including the
findgins of the inquiry. and
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(c) The action taken against the erring

officials?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT ) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
No Sir.

(b) and (c). Do not arise.
|English}
Computers on Railways

36. SHRIDHARMABHIKSHAM: Willthe
Minister of RAILWAYS be pleased 1o state:

(a) whether the Government are
planning to introduce computers in ditferent
sectors of the railways; and

(b) it so, the details thereof and name of
those sectors?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) The details and names of the sectors
in which the computers have been/are being
introduced on Indian Railways are as under:

(1) Passengers Reservation:

Compulerisedreservation systems have
been installed in 34 major cities covering
about 63% of the total reservation workload
onIndian Railways. Extension ofthe scheme
10 about 20 more towns has been approved.

(ii) Freight operations:

It is planned to computerise Freight
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Operations on Indian Railways. Work has
commenced on Northern Railway.

(iii) Preparation of Railway Receipts:

Work on six stations is'in progress.
Work on 10 more loading points has been
approved.

(iv) Office Mangement:

Personnel Computers are being usedin
various oepanment of Indian Railways.

(v) Personnel & Financial management:

work has been implicated/under
implementation

27. Divisions. Work in resopect of 7
more Divisions has been approved.

(vi) Workshop Management:

The scheme has been implemented in
14 Workshops and further extension of this
facilities in three more Workshops has been
approved.

(vi1) Inventory control & Purchase
Functions:

The scheme has been implemented in
18 Stores Depots and further exiension at
three more Stores Depots has been
approved.

(viii) Unreserved Ticketing Enquiry

Cumpuensation of ticketing has been
impiementec wrder implementation in New
Delhi aind its extension to three more cities
has been approved.

(ix) Global Enquiry (ltinerary Planning):

The scheme has been implemented/
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under implantation in Delhi and further
extension of the scheme at 1 Smore locations
has been approved.

(x) Claims information:

The séfeme has been implemented/
under implementation in 4 Railway
Headquarters and its extension 2 more
Railway Headquarters is approved.

{xi) Hospital Information Mangement:

The scheme has been implemnted /
under implementationin 5 Railway Hospitals

[ Transiation}

Assistance to Voluntary Organisations
foe Programmes

37 SHRILALIT ORAON: Willthe Minister
of HEALTH AND FAMILY WELFARE be
pleased to refer to reply given to Unstarred
Question No.4262 on March 24, 1992 and
state:

(a) whether the information regarding
names of voluntary organisation engaged in
implementing various health programmes
and amount of financial assistance provided
10 such Organisation since 1989 has been
collected;

(b) if so, the details there of; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH & FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (c) : The requisite
information is being collected and will be laid
on the Table of the House.

Monuments in Bihar
38. SHRI CHHEDI PASWAN:
SHRI MOHAMMAD ALI
ASHRAF FATMI;

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

NOVEMBER 24, 1992

Written Answers 172
(a) the number of historical monuments

in Bihar which are under the control of the

Archaeological survey of India;

(b) the amount if allocation made forthe
maintenance and protection of these
monuments during 1991-92 and 1992-93;
and

(c) the steps being taken for providing
more funds for this purpose and also for
providing all necessary facilities at these
monuments to make them attractive tourist
centres?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT
CULTURE (KUMARISEWA): (a) The number
of centrally protected monuments sites under
the Archaeological Survey of India, in the
state of Bihar are 77.

(b) The expenditure incurred for the
maintenance and conservation of the
centrally protected monuments/ sites in the
state of Bihar, during the year 1991-92is Rs.
48,39,141/- while the allocation for the year
1992-93 is Rs. 23,42,000/-

(c) As far as the maintenance &
conservation of the centrally protected
monuments are concerned, funds are
provided as per their actual needs and
priorities.

[English)

Encroachment on protected
monuments

39. SHRI SYED SHAHABUDDIN: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to refer to the
reply given 1o USQ. No. 2064 on July 21,
1992 and state:
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(a)the names andplaces of monuments
form where encroachment on the protected
monuments orthe land attached thereto has
been reported:

(b) the dates of receipt of the reports by
thecircle concerned andthe date and nature
of the action taken;

(c) whether the protected monuments
come within the purview of public premises
( vacation of illegal occupation act); and

(d) if so, the reasons tor not taking
prompt action for vacation of adverse
occupation as soon as it comes 1o notice?

THE DEPUTY MINISTERIN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT
CULTURE (KUMARI SEIWJA): (a) and (b).
Information is being collected and will be laid
on the table of the Hcuse.

(G} @rotected monuments which are
Government ownedcomewithinthe purview
of the public Premises (Eviction of
Unauthorised Occupants) Act, 1971.

(d) Velay is caused due to procedural
formalities, lack of necessary help fromlocal
police and various legal injunctions.

Quota of Rice to Kerala

40. SHR! P.C. THOMAS: Will the
Minister of FOOD be pleased to state:

(a) whether the Government have
decided to increase the quota of rce to
Kerala;

(b) it so,the details ofthe presentquota,
quantities of increase and special quota, if
any, that will be provided to the State.

{c) whether the quota of rice as
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demanded by the Kerala Govemment is
likely to be provided; and

(d) if so, the detaiis and i not , the
reasons therefcr?

THE MINISTER OF STATE OF THE |
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) to (d). The guota cf rice for
Kerala was increased from 1,42 500 tennes
to 1,50,000 tonnes in September, 1991. An
ad-hoc addiional of 15,006 tenes of rice
each in the months of December 1991 and
January, 1992 was made subject to
adjustmentfrom Novemnber, 1992. A across
theboardcut of 10% on rice allocationforthe
moriths of Novemoer and December, 1992
for most ai the Siates UTs has been applied
andthe allocation of rice to Keraia has been
made at the ievei o! 1,35,000 tonnes.
However, on the request of Keraia
Governmant, a speciaiquciaof 2,000 cnnes
of rice was reieased in November, 1992 for
ticod aftected famiiles 2nd the adjustment of
30,00C tonnes of rice given eartier has been
deferredforthe ime deng. inview of the fact
that only a smail fraction ¢! tcial procuction
is prccured for the Ceniral Poc! by way cf
price suppon cperations for paddy and levy
on miliers, it is not pessible # meet the cent
per cenl demands of States/UTs, inciuding
Kerala.

[ Translation]

Restoration of Train Bombay and
Bhusawal

41. DR. GUNWANT RAMBHAU
SARODE: Willthe Minister of RAILWAYS be
pleased to state:

(a)whetherthe passengertrainbetween
Bombay and Bhusawal stations of Central
Railway has since been withdrawn for the
last six months;

(b) if so, the reasons therefor; and
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(c) the time by which the train is likely to
be restored?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a)to (c)»Consequentupon
conversion of Manmad-Aurangabad Meter
Gauge section into Broad Gauge, train
services inthe area have been re-organised.
1351/1352 train earlier running between
Bombay and Bhusawal has been extended
upto Aurangabad from February, 1992 by
curtailing its run between Manmad and
Bhusaval.

As an alternative measure, 1381/1382
Manmad-Bhusaval shuttle has been
introduced from February "92 for the
convenience of the passengers. This train
provides connection to 1003/1004 (old
no0.1351/1352) Bombay- Manmad -
Aurangabad Passenger train in both
directions atmanmad. In view of this there is
no proposal to restore its run between
Manmad and Bhusawal. '

Shahjahanpur-Khutar Railway Line

42.DR. G.L. KANAUJIA: Wilithe Minister
of RAILWAYS be pleased to state:

(a) whether there was a meter-gauge
Railwayline between Shah]ahapuranthutar
in Uttar Pradesh;

(b)if so, the time upto whichthe saidline
was in operation;

(c) the reasons for dismantling that line;

(d) whetherthe Govemment proposeto
fay the railway line afresh on this route and
restart the trains;

(e) if so, the details thereof; and

(1) it not, the reasons therefor?
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THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI

MALLIKARJUN): (a) No Sir.

(b) and (c). Do not arise.

(d) No, Sir.

(e) Does not arise.

(f) Constraint of resources.
[English]

Road overbridge Near Solapur

43. SHRI DHARMANNA MONDAYYA
SADULA: Willthe Minister of RAILWAYS be
pleased to state:

(a) whether tinal approval has been
given for construction of Kambar Talab road
over-bikige nearsolapur on National Highway
No. 13;

(b) it so, the total cost likely to be incured
thereon and the proportionate share of the
Government of Maharashtra and the
Railways;

(c) whether his Ministry have released
their proportionate share; and

(d) if not, the reasons therefor and likely
time by the which the share is 1o be released
by the Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Proposal of State
Govemment for widening the existing Road
overbridge at Kambar Talab at Km. 456/11-
12 on Solapur-Bijapur National Highway No.
13 has Yeen approved.

(b) total cost of this widening will be
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approximately 121 lakhs to be borne fully by
the State Government as per rules.

(c) and (d). Does not arise.
[Translation)
Medical Facilities for Coolies

44. SHRI GOVINDA CHANDRA
MUNDA: Wilithe Minister of RAILWAYS be
pleased to state:

o

(a) whether the coolies are provided
with lodging and medical facilies at the
railway stations;

(b) it not, the reasons therefor and
whether the Governemnt propose to extend
the saidfacilities to coolies inthe nearfuture;

(c) it so, the details thereof and the
action proposed to be taken in this regard;
and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (d). The licensed
porters are entiled to avail of the facilties
provided in the second class waiting hall at
railway stations. Separate rest shelter for
them have also been provided at stations
where their number 1s considerahle and
aother facilties are by and large indequate.
These facilties are reviewed from time to
time and provision /augmentationb of the
Bame is undertaken subject to availability of
funds.

The Lincensed porters are eligible for
Iree medical treatment as out-door patinetfo
self only at Railway hospitals/ dispensaries.
They are also given free in-door medical
reatment in Railway hospitals/dispensaries
n case of grievcious injury 1o them while
sarring passengets’ luggage inthe railway
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premises on cetification by Station Master
concerned.

[English)
New Insecticides tor the Control of
Malaria

45. SHRI MAHESH KANODIA:
SHRI DATTATRAYA
BANDARU:

SHRI RAM VILAS PASWAN:
SHRI SHARAD YADAV:

Will the Minister of HEALTH AND
FAMINLY WELFARE be pleased to state:

(a) the name of new insecticides used
for the control of Malaria;

(b) whether these insecticides are
indigenously manufactured;

(c) dnot, the countries fromwhere these
areimported and steps proposedtobetaken
to produce such insecticides in country;

(d) whether these insecticides can be
used only in some selected areas; and

(e) it so, the details thereof indicating
quantity of such insecticides supplied to
States during 1991-92, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI. D.K. THARA DEVI
SIDDHARTHA): (a) No new insecticides are
being used for the control of Malaria.

(b) to (e). Does not arise.

[ Translation)
Freight Traffic Performance

46. SHRI RAJESH KUMAR:

SHRIMATI BHAVNA
CHIKHILIA:

SHRIMATI SHEELA
GUATAM:

Will the Minister of RAILWAYS be
pleased 10 state:
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(a) the extent of freight traffic carried by
the Railways duringthe tirst six months of the
current financial year.

(b) whether this performance is below
the targe! fixed for the purpose; and

(c) the steps being taken to boost the
performance in this sector?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). During first six
months of current financial year 165.52
millions tonnes of revenue earning freight
traffic was loaded. This is barely 0.14% less
than the target.

(c) Some of the steps being taken to
improve the freight loading are:

(i)  improving the mobility ol wagons
by intensive monitoring:;

(i) reducing the number of inffective
wagons; and

(i) 1proving the utilisation of engines.
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[English)
Piromotion and Development of
Languages
47. SHRIMATI DIPIKA H.
TOPIWALA:
SHRI RAM SINGH
KASHWAN:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) the amount spent on the promotion
and development of Hindiduring the Seventh
Plan;

(b) the amuont spent on the promotion
and development of languages, other than
Hindi during the above period, and

{c)the amountallocatedfor development
of various languages during 1992-937

THE DEPUTY MINISTERIN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT
CULTURE (KUMARISEIJA): (a)to (c): The
details of Plan expenditure on development
of Hindi and other Languages during the
Seventh Plan and amount ailocated for
developmentofthese!anguages during 1992-
93 1s as under:

(Rs. in crores)

Language Expenditure Allocation for
during the 7th plan 1992-93

Hindi 26.93 519

Modern Indian languages 6.72 3.05

English 2.23 0.72

Sanskrit & other

classical Languages 13.80 374

ECO - Task Force

48. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHADURI: Will the Minister of

ENVIRONMENT & FOREST be pleasedto
state:

(a; whether the Government have
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approved certain proposals for creating
Ecological Task Force particularly inthe hilly

region of Uttar Pradesh:
(b) if so, the details thereof ; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS

AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
to (c). Inthe Mussoorie hills of Uttar Pradesh,
an Eco-Task Force, consisting of 243 ex-
service presonnel, is already operational
since 1985. There is no proposaito establish
any additional Eco-Task Force in the hilly
region of Uttar Pradesh.

Pollution Cases
49. SHRI DUTT
SULTANPURI: Will the Minister of
ENVIRONMENTAND FORESTSbe pleased
to state:

KRISHAN

(a)the number of prosecutionfiled under
the Air and Water Pollution Control Acts
during the last one year, State-wise; and

(b) the number of cases where the
decisions have gone against and in favour of
the Pollution Control Boards?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLAIMENTARY AFFIARS
AND MINISTER OF STATE IN THE
MINSITRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM):
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[English]

Consultation with CGHS Specialist

50. SHR! PRABHU DAYAL
KATHERIA:
SHRIMATI KRISHNENDRA
KAUR (DEEPA):

Will the Minister of HEALTH AND'

FAMILY WELFARE be pleased to state:

(a) Whether there are some rules
specifying any salary restriction for direct
consultation with CGHS specialist;

(b) if so, the details thereot;

“(c) whether the Government have
received any complaint during the current
year regarding refusal of appointment to a
patient despite being covered by the rules;
and

(d) if so, the steps taken or proposed to
be taken by the Government 1o ensure that
Tules are followed by the Specialists strictly.

THE MINISTER OF STATES IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b): Yes, Sir. The
Officers drawingbasic pay of Rs. 4,000/- and
above per month are entitled for direct
consultation with CGHS Specialists.

(c) No Suchcomplainthas beenreceived
by the Government.

(d) The question does not arise.

[ Translation)
Leprosy Patients
51. SHRIPHOOL CHAND
VERMA:
SHRI SUBASH CHANDRA
NAYAK:

SHRI B.L. SHARMA PREM:
SHRI DHARAM PAL SINGH
MALIK:
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Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a)the number of leprosy patients during
the last three years, State wise;

(b)whetherthere hasbeenanincreased
in such patients during October, 1991 to

- October, 1992;

(c: ¥s0,the detailsthereot indicating the
reasons therefor;and

(d) the steps taken or proposed to be
taken by the Government for the treatment

and rehabilitation of such patients?

THE MINISTER OF STATE IN THE

D FAMILY, |
WELFAR (SHRIMATI DK. THARA DEVI

SIDDHARTHA): (a) A Statement is laid on
the Table of the Sabha.

(b) No., Sir.

(c) Question does not arise.

(d) The steps taken/proposed to be
taken by the Government for treatment

including rehabilitation of such patients are
as under:

i) early detection of cases

ii) creation of community awareness
about curability of leprosy.

iii) provision of Multi Drug Therapy to
leprosy patients.

iv) medicai rehabilitation of cured leprosy
persons, and

v) provision of footwear for needy
patients.
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SI.No. Name of the State No. of leprosy patients
as on March, 90

1 2 3
12. Madhya Pradesh 168821
13. Maharashtra 195246
14 Manipur 1377
15. Meghalaya 1401 -
16. Mizoram 383
17. Nagaland 2007
18. Orissa 178497
19, Punjab 3477
20. Rajasthan 17184
21. Sikkim 330
22. Tamil Nadu 361653
23. Tripura 2942

24, Uttar Pradesh 352637
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SINo. Name of the State No. of leprosy patien
as on March, 90

1 2 3

25. West Bengal 287898
26. A & N Islands 1237
27. Chandigarh 797
28. D &NHaveli 342
29. Daman & Diu 199
30. Delhi 3985
31. Lakshadweep 103
32. Pondicherry 1221

Total 2553396
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[English)

Computers on Rallways

52. SHRI RAJNATH SONKAR
SHASTRI: Willthe Minister of HEALTHAND
FAMILY WELFARE be pleased to state:

(a) whether safdarjung hospital has been
purchacing intravenous fluids athigher rates
from outside agencies rather than from the
Government owned medical store depot;

(b) it so, the number of units of TV fluids
purchased from Government agencies and
private agencies separately during the last
three years and financiallpss suffered by the
hospital as a result thereot;

(c) whether the Government have
ingired into the matter;

(d) i so, the details thereof and steps
taken against the persons found guilty; and

(e) the steps taken or propposed to be
taken to recover the financial loss?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA):(a)to(e). Theinformation is
being collected and will be laid on the Table
of the House.
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[Translation)

Rallways Overbridges

S3. SHRI CHHITUBHAI GAMIT:
SHRI DEVI BUX SINGH:
SHRI SUKHENDU KHAN:
SHRI ZAINAL ABEDIN:

Will the minister of RAILWAYS be
pleased 1o state:

(a) the number of confirmed proposals
received from State Governments during
the last one year for construction of railway
overbridges, Statewise;

(b) the locations where construction of
over-bridges has been approved, Statewise;

(c) the name of places where
construction of overbridges has been
completed during the last year State-wise;
and

(d) the total expenditure to be incurred
by the Goernment during this year on those
projects?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a)

1. Andra Pradesh
2. Kamataka

3. Rajasthan

4. Tamil Nadu

5. Uttar Pradesh

6. West Bengal

2
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(b) Proposals approved are as under:

Locations State

Lake Garden (Calcutta)

Ballygauge at Bondel

Gate ' Bengal
Ullundurpet-Meppul

Coimbatore Tamil Nadu
Bangalore East

(Bayyappanahali) Karnataka
Yelahanka

Whetefield

Kazipet Yard Andhra Pradesh
Ringus Rajasthan
Mau Uttar Pradesh

(c) Road over-bridges have been completed at the following places.

1. Pendurthi Andhra Pradesh
2. Ujjain Madhya Pradesh
3. Ghaziabad Uttar Pradesh

4. Karnal Haryana

5. Ludhiana Punjab

6. Tughlakabad (Delhi UT)

7. Srirampur West Bengal

8. Jadavpur West Bengal

9. Wardha East Maharashtra

(d) Rs. 2. 10 Crores.

New Train between Bombay and
Ahmedabad

(a) whether the Government have
decided to run new trains on Bombay-
Ahmedabad-Rajkot line in Gujarat specially
keeping in view the steep increass In the

54. SHRIMATI BHAVNA CHIKHILIA:
Wilithe Minister of RAILWAYS be pleasedto
state:

passenger traffic; and

(b) if so, the details thereal?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.
(b) Does not arise.

[English]

Alleged Resale of Disposable Syringes

55. SHRI RAM SINGH
KASHWAN:
SHRI RAJENDRA
AGNIHOTRI:

PROF. RITA VERMA:
SHRI N.K. BALIYAN:

Will the Mnister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether any case of resale and
reuse of desposable syringes has come to
the notice of Government;

(b) if sc, the details thereof; and

(c) the action taken or proposed to be
taken by the Government to ensure that
disposabie syringes may be used only once
in Hospitals and not resold in the market?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a)to (c). No, Sir. Inorderto
ensure that the disposable syringes are not
reused, these are destroyed aftersingle use.

Shortage of books in libraries of Delhi
University

56. SHRI  CHANDRAJEET
YADAV:
SHRIMAT! GIRIJA DEVI:
DR. SUDHIR RAY:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased 1o state:
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(a) whether there is acute shotage of
books and periodicals in libraries of Delhi
# University especially in South Campus which
is adversely affecting the teaching and
research work;

(b) if so, the reasons therefor;

(c) whether the University Grants
Commission has reducedthe grants provided
to University for libraries;

(d;if so, the details thereof alongwith the
reasons therefor; and

(e) the measures cintemplated by the
Union Government to remove the paucity of
funds?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT
CULTURE (KUMARI SEIWJA): (a) and (b).
The University of Delhi has reported that
there is some shortage of books and
periodicals intheirlibraries dueto increase in
prices and general finacial crunch.

(c) No., Sif.

(d) does not arise.

(e) During the 7th Plan period UGC had
prividedgrantof Rs. 55 lakh tothe University
of Delhifor purcchase of books and journals
including Rs. 12 lakh for its South Campus.
During the 8th Plan period grant allocated to
the Univeisity for this purpose is Rs. 140lakh
outotwhich Rs. 40lakhis meantforits South
Camous. Hence, the finaclial assistance for
purchase of books and journals by the
Unviersity of Delhi has considerably been
enhanced.
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[Translation]

Adult Education

57. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether any new scheme has been
forulated after effecting radical changes in
the existing scheme of adult education-

(b) if so, the details thereof,

(c) the number of districts selicted for
implementation of this new scheme; and

(d)the contribution of social organisation
in this regard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF EDUCATION AND
MINISTRY OF CULTURE HUMAN
RESOURCE DEVELOPMENT
DEPARTMENT OF EDUCATION AND
DEPARTMENT CULTURE (KUMARI!
SEWJA): (a) to (d). The sucessful completion
of Total Literacy Capaign (TIC) in district
Ernakulam (in Kerala) has lec tc the
acceptance ofthe TLC asthe mostimportant,
time-bound and cost-effective stategy for
eradication of illteracy in the target age
group of 15-35. This has been developed in
preference to the earlier centre-based
strategy impleted through paid instructors.
Incontrast with the earlier programme, the
TLCisentirelybasedon aspirit of voluntarism.

The TLCisimplementedinthe campaign
mode involving a mass mobilisation of all
sections ofthe society inthe cause of literacy
through appropriate environment building
activities. The Zilla Saksharata Safitis (Z.
S.S., or the District Literacy Societies) are
specially consituted and got registered under
the district Collectors to implement the
programme. Besides the task-specific sub-
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committee of ZS& ponular Committees are
also constituted =i il ievels from the district
down to the village panchayats.

The initisal azuvity of environment
building is closely {ollowed by a door-to- door
literacy survey dunng which potential learners
as well as velunatears are identified.

Suitable primars are developedthrough
the State Resrource Centres, in accordance
with the pedagoygic technique of Improved
Pace and
Contentof Learing (iPCL) and primer-specific
training is providedto the Resource Persons,
Master Trainers anc Vounteer Instructors.

Two activities. namely environment
bulding as weli as mointonng and internal
evaiuation are conrtinued through the
teaching/iearing acivity which accounts fora
tota! of 20C hours spread over a period of 6
months. An exiern2i impact/s ummative
evaluation is maas ai ine conclusion of the
teaching. The TLCs are followed by Post
literacy Programme t2 mop up the feft-over
illiterates and to consoliadate the gains of
literacy acquired during TLC, and to enable
the neo-literates to develop abilaties for self-
lerning.

The TILCs are implemented thorugh
direct funding to ZSS by the Central and
State Government in the ratio of 2:1.

As of 8.9.10.1992, as many as 118
projects have been approved all over the
country, covering 178 districts either fully or
partially.

Local contributions (usually in Kind) are
mebilsed to a limited extent for purpose of
envirronment building, lighting in litercy
centres etc. The TLC strategy provides for
full and participative involvement of social
organistions and Volunatary Agencies in the
implementation. '
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[English)
Impovement of Education in School in
Delhi
59.  SHRIKALKA DAS:
SHRI TARA CHAND
KHANDELWAL:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to refer to the
reply given to Unstarred Qeustion No. 848
onJuly 14, 1992 and state the details of the
stepstaken. propcsedtobetakentoimprove
the performance of educationingovernment
schools run by Delhi Administration?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT
CULTURE (KUMARI SEIJA): Delhi
Administration has taken the fcliowing
measurs:-

1. Besides filing up the vacant posts of .

various categorr subject-lteachers, 3 lier
training of content upgradation for PGT's
teching class X and Xll has been organised
during summer vaction.

2. Sample papers in each subject set by
experls were go! printed and are being
distributed.

3. Pre-board tests are being held to
make the siudents familiarw.h the changuc
examinaticn pattern of the CBSE. These
pre-poard examionationare being mentorec
and evaluated so that corrective teaching is
pbewng carned out.

4. Recruitment at TGT level is made
accordingtothe amended recultement rules
with a view that at sscondary level also
specilised teaching in subjects like English.
Maths and Science 1s imparted.

NOVEMBER 24, 1992

Written Answers 208,

5. Special inspection are being held
specilly of those schools where the pass
ecentage was comparatively low.

6. The content of training for Principal
has beenreconstituted andin-servicetraining
hasbeengiventothe Principals also besides
subject teachers.

7.Commonpaperstorciass VI, IX and
XI are to be distributed to maintain the
common standard of schools and to detain
the students ate lower level. Such home
examination papers will be set on the stple
and pattern of the Board.

C.G.H.S Facilities to Retired
Government Servants -
60. SHRI B. DEVARJAN: Will the
Ministerof HELATHAND FAMILY WELFARE
be pleased to state:

(a) whether the Government are
constemplatingto open separate centres for
getting medines and provided priority in
medical facilities like visit to doctors out of
turn for the retired Central Government
employees keeping inview of their advanced
age and feeble health;

(b) it so, the aetails thereof. and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MNISTYR GF HEALTH RND FAMILY
WELFARE (SHIAMTI D.K.. THARA DEVI
SIDDHARTHA): (a) to (c). There 1s no
propos~itoopenseparate centesforissueing
medicanesto Retired Government Servancts
due to financie conslraints. However,
instuctions have alre-ady been issued to
examing the Pensioners of the age of 60 and
above .out of turn and medicines may be
issued to them upto one month in case of
those sutfering from phornic ailmetns.
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[Transliation}

Barkakana-Ranchi-Giridih Rall Llnk\

61. SHRI RAM TAHAL CHOUDHARY:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether the Government have
conducted a survey for construction of
Railway line on Barkakana-Ranchi-Giridih
section;

(b) if so, the details of the survey report;
and

(c) the action proposed to be taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

- (b) Results of survey are:
Kms, 190
Cost: Rs. 3335 crores
Rate cf return: Negative.

(c) The proposal was sent to Planning
Commission on consideration of
developments of backward areas. However
planning Commission did not agree owing to
acute Finacial constraint, negative return
and the availability of good road network in
the atea.

[English)
Refund Cases of Tickets

62.DR. AMRITLALKALIDASK. PATEL:
Wilithe Minister of RAILWAYS be pleasedto
state the number of cases of refund to
Railwaytickets pending forthe lasttwo years
with each railways, zone-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): No case of refund of raitway
toickets duly registered with the railways, is
pending for last two years with any Zonal
Railway.

[ Translation}
Manutfacturing of Electric Edgines

63. SHRIRAJENDRA AGNIHOTRI: Will
the Minister of RAILWAYS be pleased to
state:

(a) the approximate yearly requirement
of the electric engines in the country;

(b) the number of the electric engines
being manufactured by Bharat Heavy .
Electricals Limited every year;

(c) whether the electric engines being
manufactured in the country are enough to
meet the requirement of the country; and

(d) if not the details of the steps being
taken in orderto increase the manufacturing
capacity of electric engines in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) About 180 locomotive
have been estimated as annual requirement
in the Eighth Plan (1991-87) which includes
locomotives on replacement account and
Some cushion for traffic fluctuation

(b) An order for 35 electric locomotives
was placec-on BHEL. They have supplied
locos as under:

1988-89 - 5 Nos
1989-90 - 6 Nos.
1990-91 - 5 Nos.

1991-92 - 19 Nos.

35 Nos.
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(c) No, Sir.

(d) (i) A work bhas already been
sanctioned for increasing the manufacturing
capacity of elactric engines at CLW to the
level of 150 locomotives per year.This
capacity is expected to be achieved by the
production year 1996-97.

(ii) Jn addition BHEL can also
manufacture 20 to 25 elactric engines per
year.

[English)
Incentives for small famlly norms

64. SHRi PAWAN KUMAR BANSAL:
Will THE Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whether the Government have
contemplated some fresh steps recently
tipromote small family norms in the country.

(b) if so, the details thereof; and

(c) the incentives and disincentives
proposed to be enforced in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARA DEVI
SIDDHARTHA): (a) and (b). The promote
small family norm in the country and to
impar new dynamics to the Family Welfare
Programme, an Action Plan hasbeenevolved
by the Ministry of Health and Family Welfare
and is being operationalised. The Action
Plan highlights the need for evolving a
national consensus in support of the Family
Weltare Programme andto obtain the willing
participation of all sections of the socitiey. It
keyfeatures include, (1)impeoving the quality
and outreach of family weifare services,(2)
differential strategy for special focus on 90
poor performing districts (Birth rate of 39 per
thousand population and above as per the
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1981 Census). (3) developing a mechanism
to make available fundsto States/UTs on the
basis of reduction of actual birth rate, (4)
increasing the coverage of younger age
couples through vigorous promotion of
spacing methods, (5) intorducing new
contraceptives and improving the quality of
contraceptives, (6) strengthening family
welfare schemesinurban areas especially in
slumpockets, (7) revitalising training activities
of medical-pare-medical personnel with
emphasis on motivational and counseling
aspect, (8) sustaining the good work done
under the Universal Immunisation
Programme and strengthening of other
interventions for Maternal and Child Health
Car. (9) reorientation of information
education and communication efforic to
focush on the quality of life issue and inter-
personal cominication, (10) involving
voluntary andnon-govemmental organisation
in a big way to promote active community
participation in the programme, (11) gearing
up of the implementation machinery in the
States/UTs and (12) evolving high levelinier-
sactoral coordination mechanism at the
national, state and district levels,

(c) Apackage of incentives/disincentives
formulated by this Department has been
referredtothe NDC Committee on population
and their report is awaited.

[Translation)

Doubling of Lines in Bihar

65. SHRI SIBHU SOREN:
SHRI SIMON MARANDI:

Will the Minister of RAILWAYS be
pleased to state:

(@) whether the work of doubling of
metergauge andnarrowgauge railway lines
in Biharis held up for the last five years’; and

(b) if so, the details thereof and the
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details of the schemes relating to
development of old railway lines implemented
so far by the government since January,
1990 and

(c) the names of schemes on which
con’siction work could not be started due to
lack of funds in spite of acceptance of
estimates?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) and (¢). Do not arise.
[English]
Smuggling of Skinsg/horns

66. SHRI NAWAL KISHRE RAL:
SHRI BHUPINDER SINGH
HOODA:
SHRI MANIKRAO HOLDYA
GAVIT:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

{a)the details of consignments of animals
and reptiles skin/horns etc. seized in the
country during the last six months,

{b) the number of the persons arrested
in the connection;

(c) whether smuggling of anima! skins/
horns has increased during the said period;
and

(d) if so, the remedial measures taken
by the Government in this raged?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
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DEPARTMENT OF OCEAN
REVELOPMENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) to (c).
Information is being collected and would be
laid on the Table of the House.

(d) the steps taken to safeguard against
smuggling andillegaltrade in wildlife products
include:

(i) Hunting of endangered
species ard trade on
articles made out of such
species has beenbanned
under the provisions of
Wildlife (Protection) Act,
1972.

(i) Internaticnal trade in
endangered species of
plants and animals and
articles made thereof has
been banned under the
provisions of the
Convention International
Trade in Endangered
Species of WildFaunaand
Flora (CITES).

(iii) Central Wildlife Division,
through its Regional
Deputy Directors and
Assistant Director
(Wildlife) Preservation )
monitors the wildiife trade
and checks the exgort
consignments of wildlife
products tc ensure that
not prohibited item is
exported.

(iv) State Government have
plan programmes for
strengthening  anti-
poaching infrastructure.

(v) Special schemes for
protection and
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conservation of tigers,

elephants and rhinos are
being implemented.

(vi) Close coordination is
maintained with the Police
at State level and with
Customs Department,
Directorate of Revenue
Intelligence, Central
Bureau of Investigation,
Coast Guards and Army
at Government of India
level regarding anti-
poaching measurers.

(viiy  Asystemofcashreqardrs
has been introduced for
getting intelligence about
poachers and illegal
traders.

Train accident at Kardimal Nagar
Station

67. SHRI ANNA JOSHI:
SHRI P.M. SAYEED:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether a train accident took place
on September 3, 1992 at Karodimal Nagar
Station on the border of Bihar and Madhya
Pradesh;

(b) if so, the main cause of this accident;

{c) the number of persons killed and
injured andthe loss of railway property therein;

(d) the preventive measures taken 1o
reduce such accidents in future; and

(e)the details of the compensation given
to the victims?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). On 4. 9. 92 at
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about 00.20 hrs, while 322 Dn. Nagpur
Tatanagar Passenger trains was entering
Karodimal Nagar station of Bilaspur division
on Jharsuguda - Bilaspur, BG/DL/
Electricitified section via Dn. Loop line, the
passenger train side collided against last
vehicle of Dn. BRN/DGC Spe. Goods train
which was standing on the Dn. Main line
resulting in derailment of 3 bogies which
capsized, blocking both Up and Dn. lines.

according to the provisional findings of
the Commissioner of Railway Safety, south
Eastern Circle, Calcuttathe cause of accident
was dueto non-clearance of Fouling Mark by
Dn. BRN/NGC Goods Spe. train.

(c)40persons werekilledand 45 injured.

The coastof damageto Railway property
has been estimated at Rs. 25, 80, 000/-

(d) Instruction s have been issued that
track circuits between Eouling Mark to Block
Section limit, board should be provided on
priority where any of the following conditions
exist:-

(i) Visbility of the portion between Fouling
Mark to Block Section limit is obscuredfrom
the place of operation; or

(i) Frequent shunting involving main
line takes place, or

(iii) Advanced starter is placed at a .
distance of fulltrain length beyond thetrailing

points.

(e) No compensation claim against this
accident has so far been preferred.

[Translation)

Religious Places under ASI

68. SHRISURESHANAND SWAMI: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total number of temples,
mosques, gurdwaras and other religious
places where the work of Archaeological
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survey of India was undertaken during 1991-
92;

(b) whether the Archaeological
Department have occupied some religious
places unauthorisedly, and

{c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT
CULTURE (KUMARI SEWA): (a) The
Archaeoloyjical Survey of India, normally
maintains, conserves and preserves the
centrally protected monuments on the basis
of their actual conservation needs and
priorities and not onthe bases of their religious
affiliations.

Besides, in many cases, religious
huioldings from part of non-religious
monumental complexes, as such, it is not
possible to provide the speciic information
that is called for.

(b) No portion of a protected monument,
under active religious use is under
unauthorised ocupation of A.S.

(c) Does not arise.
[English]

. Upgradation ot J.K. Cancer Institute,
Kanpur
8. SHRI SANTOSH K!MAR
SANCWAR:
SHR! RAJVEER SINGH:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government have
received any proposal for upgradation of
J.K. Cancer Institute, Kanpur as Regional
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Cancer Institute;

(b_) if so, the details thereof; and

(c) the steps taken or proposed to be
taken by the Government to upgrade other
cancer hospitals in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). With reference
1o a letter sent by this Ministry to the State
Governments inviting proposals for district
projects for prevention and early detection of
cancer under the National Cancer Control
Programme, Government of Uttar Pradesh
sent a proposal in August, 1991 requesting
for financial assistance for upgradation of
the J.K. Cancer Institute, Kanpur into a
Regional Cancer Institute. A reply was sent
to the State Government in October, 1991
reiterating our earlier request for submission
of proposals tor district projects as per the
approved scheme under National Cancer
Control Programme.

(c) This Ministry provides grant-in-aidto
Regional Cancer Centres for their
development. Also, financial assistance is
providedfordevelopment of Oncology Wings
in selected Medical Colleges/hospitals to fill
up geographical gaps in the availability of
cancer treatment facilities in the country.

[Translation)
Community Health Centres

70. SHRIARJUN SINGHYADAV:
SHRIHARIKEWAL PRASAD:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state: -

(a) whether the target fixed last year for
Community Health Centres has been
achieved;
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(b) if not, the reasons thersfor; and WELFARE (SHRIMATI D.K. THARA DEVI

. SIDDHARTHA: (a) and (b). The targets fixed

(c) the details of the progress made last for 1991-92 for Community health Centres
year in this regard State-wise? (CHC) have been partially achieved. Opening

of the CHCs is under the State Sector
Minimum Need programme.
THE MIN!ISTER OF STATE IN THE
"MINISTRY OF HEALTH AND FAMILY (c) A statement is annexed.
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Avallabllity of Food Grains

71. SHRI SIMON MARANDI: Will the
Miniser of FOOD be pleased to state:

(a) whethr -the avaialblity of foodgrains
in the country has been adversely affected
onaccount o price fise inthe transportation
charges;

(b) if sc. the action ta1 by the
Governemnt so far i1 this regerc.

(c)whetherthe Government nave made
anyeffectivearrangenanistoensai= storage
facitties for foodgraing in various oi; cities of
the country and pariculary in ‘- ships of
Binar, ard

(d) if se., the Catails there ot
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) The availabilty of foodgrains in
the country is dependent on the production
andriotonthe increasa inthe trensnortation
charges.

(b) Does not arise.

(c)and (d). The storage capacity owned
by FClandthat hired by itfror i CWG, etc. is
spread throughout the country. Efforts are
made by FClonacontinuous basis ioensur>
adequate availability of foodgrains in their
godowns located in a State to meet its
requirements for P.D.S., efc. As regards
Bihar, the total storage capacity (ownad ac
hired by FCI) available as 0n 30.9.1992, was
6.38 iakh tonnes as per detais giver: ir the
statement attached .
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SiNo ‘ Name of the Revenue FClI

District Centre Owned State Gowt.
2 3 4
REVENUE DISTRICT PURNEA
22. Belouri 8.90
23. Forbesganj
24, Gulbbagh
REVENUE DISTRICT BHOJPUR
25. Arrah
26. Buxar 25.00
REVENUE DISTRICT NALANDA
27.  Bihar Sharif
REVENUE DISTRICT PATNA
8. Barh
29. Bihta - 0.50
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[English]

Documents of Post 1947 Period

72. SHRIMATI GIRIJA DEVI:
SHRI HARI KISHORE
SINGH:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) whether according to the general
archival practice, official records are to be
laid open for perusal by Researchers,
professional historians after a period of 30
years;

(b) if so, the whether no worthwhile
documents of the post 1947 period have
been available in the National Archives;

(c) whether despite persistent demand
bythe Indian Historical Records Commission,
records such as survey of India maps
prepared by the Colonial regime have not
been made available to Research students
and Historians; and

(d) if so, the reasons therefor and the
steps proposed to be taken by Government
to make such docurments available with the
National Archives for consultation by the
scholars?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT - OF
CULTURE (KUMARISEWA) : (a) Yes, Sir.

(b) No, Sir.

(c)and(d). No, Sir. However, clearance
for access ta maps has to be taken from the
Government before permission is granted
which may be withheld in national interest.

AGRAHAYANA 3, 1914 (SAKA)
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Commercial Exploitation of Railway
Property for Financing BUTP-II

73. SHRI SHARAD DIGHE: Will the
Minister of RAILWAYS be pleased to state:

(a) whether there was any proposal for
commetcial exploitation of railway property
to raise funds for financing suburban railway
projects provided the State Government is
willing to shar the capital cost and recurring
expenditure of the railway component in the
Bombay Urban Ttransport Project-1l (BUTP-
y;

(b) if so, whether the Government of
Maharashtra has agreed to share the cost of
BUTP-II; and

(c) if so, the reaction of the Union
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) There is no such
approved proposal with the State
Government.

(b)and (c). Do not arise.

En¢ironment Clearance of
Development Projects

74. SHRIMATI VASUNDHARA

RAJE:

SHRI RAMESH
CHENNITHALA:

SHRI V. DHANJAYA_
KUMAR:

SHRI KODIKKUNIL
SURESH:

SHRI ZAINAL ABEDIN:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the names of the development
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projects cleared by his Ministry during the
last one year, State-wise;

(b) the names of the projects rejected
during the period, State-wise;

(c) the names of the development
projects pending with the Government for
environmental clearance as on date, State-
wise;

(d) since when these are pending and
the reasons for delay in clearing them; and

(e)the stepstakentoclearthese projects
early?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJANKUMARAMANGALAM): (a)
and (b). A statement listing names of
development projects cleared and rejected
during the last one year is enclosed.

(c) and (d). Another statement listing
names of the development project pending
for envrironemental clearance along with
reasons for delay is also enclosed.

(e) Projects can be assessed and
processed only after receipt of complete
date. A final decision is taken within a
maximum period of three months after receipt
of complete environmental data and Action
plans. Interaction is maintained with the
project authorities to facilitaties expeditious
disposal of cases.

STATEMENT

Name of the Development Projects cleared
between 15.11.1991 to 15.11.1992

Si. No. Name of the Project

Andhra Pradesh

L Gas based power project al

NOVEMBER 24, 1992
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Sl. No.

Name of the Project

10.

1.

12.

13.

14.

15.

Jegurupadu (900 MW) -APSEBS.

Mobile G.T. Set (3.5 MW) are
Surasniyanam-APSEB. '

Krishnapatnam Themal Power 4
Station (2x250 MW) APSEB. °

New Urmainium Fule Assembly
plant at Nuclear Fuel complex.
Hyderabac.

QOiul/Gas Production from Rawa
Off-Shore Filed in Godavari Basin
and On-Shore Terminal Faciility at
Surasanyanam,Oiland NaturalGas
Commission.

Modernisation-cum-expansion of

Minet in Hyderabad.

Ramgudam Opencast-ll Project,
Singareni Collieries Co, Ltd.

Madapalli Opencast Project,
SingareniCoillieries Co.Ltd. (SCCL)

Padmavati Khani Project. SCCL.

Construction of FCI Godown at
Dowleswaram,

Construction of godowns by FCl at
Pennada, Agraharam.

FCI Godown at Samalkot.
Assam

Navagaon and Cachar Paper
Project in Assam.

LPG Recovery Plant at Lakwa, by
GAIL.

Bihar

Chandil Thermal Power Station
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Sl. No. Name of the Project SI. No. Name of the Project
(2x250 MW) RPG Enterprise. Udyog Ltd.(20 MW).
16. KarkattaOpencast Project, Central 29, Grassroot Refinery in Karnal Distt.
Coalfields Ltd. (CCL). by IOCL.
17. Selected Dhori Openscast Project, Himachal Pradesh
CCL.
30. Cement plant in Darlagat anc
18. Urimary Opencast Project,CCL. related mining activities of Gujaral
Ambuja Cements Ltd.
19. Topa (Reorganisation) OCP, CCL.
Jammu and Kashmir
Goa
31. DeadBurnt Magnestite (DEM)plant
20. Anjunam Hydroelectric Project: at panthal by J.K. Minerals
Development Corproration Lid.
Gujarat
32. Panthal Magnesite project of J& K
21. Gas based Capt.ve pcwer plant 50 Mineral Development Corporation
MWof G.SF.C. Ltd. Near Panthal (MINES).
22. Expansion projects by Indian 33 FCI Food grain godown at Kargil.
Petrochemical Corpn. Ltd. at
Baroda. Kamataka
23. Second SEBMinthe Gulfof Kutch- 34, . Mangalore Thermal Power Station
M/s Indian Oil Corporation . 2x 210 MW, NTPC.
24. Petrochemical Complex Projectat 35, Captive power plant of KIOCL (48.
Kawas-HaziraRegioninGujaratby 5 MW)
Reliance Industries Ltd.
36. Kaiga Atomic Power Project Units
25. Additional Crude Distillation Unit at 3.6.
Gujarat.
26. Sponge Iron & Hot Rolled Coil 37 ﬁ:ﬁ:t?:;zgna?:mie"::gcgfon of
(Integrd Steel Plant) at Hazira by P '
ESSAR, Gujarat Ltd. )
38. LRG Import Facilties at Mangalore
27. Development of full-Fledged Port by HPCL.
container handing facilities at
Kandla Ptr.
39. Jointventure project between HMT,
Haryana BEL, KSIDC forthe manufacture of
) . Quartz Crystaland Electronic Circuit
28. Captive Power Plant of M/s Maruti

Boards.



251 Written Answers

NOVEMBER 24, 1992

Written Answers 252

Sl. No. Name of the Project Si. No. Name of the Project
40. Sea Bird Naval Base at 53. Additional facilties for manufacure
Karwar,Kamataka. of Nitrogenous Fetilizer Plant at
Thal.
Kerala
54. Padampur Opencast Project,
41, Kayamkulam Thermal Power Western Coalfields Ltd, (WCL)
Station 2x21C MW. NTPC.
55. Gondegaon Opencast Project,
42. Construction of Fishing Harbour at Phase-1, WCL.
Mopla Bay in Cannanore District.
56. BelloraOpencast Project, Phase-|,
43. Constructionof Fish Landing Centre WCL.
at Quiandy in Calcut Distt.
57. Construction of new and all weather
44, Construction of Fishing Harbour at Jetty at Elephanta Island.
Ponnani, Malappuram, District.
58. Construction of Godown by FCI at
45. Construction of FishLanding Centre Sholapur.
at Kottoor Pollathai.
59. Construction of Shore Facilties in
46. Construction of Fish Landing Centre Sassoon Dock in BPT Harbour
at Arthungal. Area.
47. Cosntruction of a Fishing Harbour ~ 60. Reconstruction of shed nos. 3 & 4
at Chambol. at Hay Bunder in BPT Area.
Madhya Pradesh 61. Construction of shed nos. 14 & 15
at Indira Dock at BPT Area.
48. BhadanpurLimestone Mine, Maihar
Cement. Meghalaya
49. Tandsi Colliery project, Western ~ 62. Stol Aerodrome, Meghalya
coalifields Ltd.
Orissa
50. Malanjkhand Copper
Project,Hindustan Copper Lid. 63. Captive Power Plant of Nalco 2x210
Mw
Maharashtra
64. Expansion of Capcity of Alumina
51 LPG Recovery plant at USAR, Reginery at Damanhjodi and
Raiged Distt by GAIL. Aluminium Snmelter at Angul; by
NALCO.
52. Distibution of NaturalGasto Greater
Bombay by GAIL. 65. REnhabilitation (Phase-1) of Talcher
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Sl. No. Name of the Project SI. No. Name of the Project
Fertilizer plant by the Fertilzer  78. Themal Powerprojectof TamilNadu
Corporation of India Ltd. Indsutries Captive Power

. Coorportion Ltd 2x 250 MW.

66. Modernistion of Phase-Il of

Rourakela Steel Plant. 79. Construction of Godown by FCI at
Salem.

67. Samleshwari Opencast project
south Eatern Coalifiel Ltd. (SECL) 80 Provision of landing and berthing

facilities tor mechanisedfishingbots

68. Bharatpur Opetrncast Project, at Nagappatinam Quaid-E-Millat
SECL. District.

69. BelapharOpenscastproject, SECL.  81. Setting up of a New Setellite Port at

Ennore North of Madras.

70. Deulbera & Talcher Underground
project, SECL. Uttar Pradesh

71. Constructionof MultipurposeCarge 82 Relacement of Existing Cupola
Berth at Paradeep Port. Funace with an Induction Furnace

by M/s Diwan Chanad Suraj

72. Coal Handling Facilities at Pradep Prakash Jain, Agra.

Port.
83. Oral Police Vaccine Unit at
Punjab Bulandshahar.
. o

73. Goindwal Sahib Thermal Power  84. Expansion of Capacity of Doehwal
Station 2x 250 MW P.S.E.B. Sugat Mill.

74. Rebuilding of the VLSI Fabrication ~ 85. U.P. Petroichimicalcomplex at Pata
Factility at Semiconducter in Eawah Distt. by Gas Authority of
Complex, Sas Nagar, Mohali. India Ltd. Lal .

Rajasthan 86. Assembly of Portable gensets and
Muttipurpose Engines by M/s Birla
75. Saladipura Phosphaitc Fentilizer Yamaha Ltd. At Lal Tappar.
Plant by Pyrites Phosphates 7
chemicals Ltd. 87. Installation of DG Sets and Air
Compressors at IDPL, Rishikesh
Tamil Nadu

76 GAs based project at Pillai- o $°:1St°m'°t";:f;'dbg?:°§°f River
Perumanaliur, 300 MW, TNEB. amuna & abaa, Nainl.

77. NLC's Modernisation programme  89. Fourlaneingof NHof Agra-Mathura

of existing units (600 MW)

Section.
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Sl. No. Name of the Project SI. No. Name of the Project

West Bengal 102.  D.G. Set at Kamurta Island 0.75
MW

90. Balagarh Thermal Power Station

(3x 250 MW): WBSEB 103. Construction of Berth No. 3 & 4
Haddo inb Port Blair

91. Petrochemical Complex at Haldia :
by West Bengal Industrial 104,  Costruction of Ramp at Aberdeen
Developement corporaticn and Jetty in Port Blair
Tata Tea.

105. Construction of Two numbers

92. J.K. Nagar Underground transit Godown and development
Project,Eastern  Coalifields of the area at the root of Chattam
Ltd.(ECL) Cause way in Port Blair.

93. Nalkrakonda UndergroundProject, 106. Construction of Passenger Halland
ECL. Ticketing counterat Phoneix Bay in

Port Biair.

94. TilaboniUnderground Proejct, ECL.

107. Construction of dangerous cargo

95. Acquisition of a Hovercraft to run shed Ramp, Sump & Pump House
superfastpassenger Ferry Service and Workshop Building at Hope
by Cenral Inland Water Trasnpon Town.

Corporation Ltd. between.Haldia
and Caicutta. 108. Construction of Godown at Haddo
in Pont Blair.

96. Replacement of Swing Bridge No.
| Garden Reach Road Across 109. Establishment of New Radio
Kidderpore Docks at the Port of Beacon at Indira Pointin A&N Group
Calcutta. of Islanas.

97. Vessel TrafficMangeent Systemat 110, Constuctionof workshop shed near
Calcutta Port Trust. the marine Dock Yard in Port Blair.
Andaman & Nicobar Islads 111, Constructionof shed for fibre glass

boat at Port Biair.

98. D.G. Set at Car Nicober 3 MW

99. D.G. Set at Neil Island 9.256 MW Delhi

100. D.G. Set at iKondul Island 0.048 112,  Gas based power project at
MW Bawana, DESU, 600 MW,

101. D.G. Sctat Havelock fsland0.512 113, Renovation and Modernisation of

MW

|.P. Power Station
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Sl. No. Name of the Project Si. No. Name of the Project
Others.. 6. Malana Hyderopelctric Project.
114. Development of R-15A Structure
(Phase-l) ONGC. Jammu and Kashmir
115.  SPUR-IV Gas Pipeline Project- Suru Hydroelectic Project.
GAIL
Karanataka
116. Second Bssein-Harzira Gas
Pipeline and Expansion of Hazira 8. Upper Tunga Project
Shore Terminal
Kerala
117. Upgradation of HBJ Pipleline-GAIL.
- 9. Kerala Bhawani Hydroelectic
118.  Exploration of Ofi-sore and on- Proejct.
shore Blocks of Qill-Seisinic Survey.
Madhya Pradesh
Names of Project Between 15.11.91 to 10 Sindh Project, Stage-li
15.11.92.
11. Bhilai Steel Plant.
SI.No.  Name of the Project Macarashtra.
Assam 12. PimpalgaonJoge Pumped Storage
Scheme
1. Namrup Thernmal Power Station,
Phase-Ill, 2x500 MW, ASEB. Orissa
Bihar 13. Upper Kolab Project, Unit-II
2. Nabagar Thermal Power Station, 14. Modernisation of Rourkela Steel
2x500 M\W, BSEB Plant.
3. Gujarat
15. Sponge Iron Plant near Daitari.
Narmada Ther Poer Station 2x500
MW, GSEB. 16. DeulberaUndergroundMine, South
Eastern Coalifieds Ltd. (SECL)
4. LPG Storage facilities at Vagodia-
Gas Authority of Iindia Ltd. 17. Talcher Underground Mine,SECL.
Himachal Pradesh Sikkim
5. Neogal Hydroelectric Pcject. 18. Teesta Hydroelectric Project
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Sl. No. Name of the Project " Si. No. Name of the Project
Tamil Nadu M/s Ganga Engineers Agra.
19. Salem Steel Plant (Cold Rolling  26. Galvanising MS Wires by Mathura
Plants) Wires (P) Ltd., Mathura.
20. Road River Diversion Scheme for  27. Expansion of Road Master Steel
Mine-Ill,NeyveliLignite Corporation Strip,Rishike
Ltd.
28. Fertilizer Plant at Shahajahanpur
Uttar Pradesh by M/s Bindal Agro-Chemical
21. Gauriganga Hydel Project, Stage  29. Pertochemical Unit at Salempur ny
A &IIB. Mss J.K. Petrochem.
22. Western Gandak Canal. West Bengal
23. Bagasse based newsprint paper  30. Bakreshwar Water Supply project.
mill at Aliganj by NEPA Mills Ltd.
32. Purlia Pumped Storage Scheme.
24, Expanmsion of M/s Binoto
Chemicals,Agra. 32. Alioy Steel Plant, SAIL.
25. Installation of induction funace by ~ 33. Indian Iron & Steel Co. Burnpur.
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Nickel Contents in Chocolates

75. SHRI RABI RAY: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whetherhis Ministry recently convened
ameeting of leading experts to consider the
danger posed by the presence of nickel in
chocolates;

(b) it so, the details thereot; and

(c) the outcome of the said conference?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a)to(c). Yes Sir. Ameeting
of experts underthe Chairmanship of Director
General of Health services, was held to
consider the entire gamut of occurrance of
nickel in food vis-a-vis laying down its limit, if
any.

The Experts unanimously recommended
the following;

(i) A group of experts be constituted
under the Director, Nations: Institute of
Occupational Health, Anmedabad, to review
the method of determination of nickel in food
and examine the available data.

(1) The Indian Council of Medical
Research (ICMR) should evaluate the
scientific evidence of toxicity of nickel when
consumed orally and may advise the
Governmentonthe needfor setting standard
for nickel content in food article.

National Institute of Occupational Health
and Indian Council of Medical Research
respectively have suitably been advised
regarding the above.
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Census of wild Animals

76. SHRI MOHAN SINGH (DEORIA):
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Government propose to
conduct afresh census of allthe wild animals
like tiger, lion, leopard, deer and other such
species; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
DEVELOPMENT) (SHRI RANGARAJAN
KUMARAMANGALAM):(a)and (b). Census
of animals like elephant, rhino tige, lion,
leopard and endangered deer species is
carried out periodically. The next census of
these species in a country wide basis is
proposed during 1983. It has been decided
to involve the local NGOs, Wildlife experts,
Universities and research institutions in the
census work.

[English)

Conversion of Rupsa Bangriposi and
Nuapada Gunupur Lines in Orissa

77. DR. KARTIKESWAR PATRA: Will
the Minister of RAILWAYS be pleased to~
state:

(a) whether the Government have taken
a decision to convent all metre-gauge and
narrow-gauge railway lines into broad-gauge
to achieve unigauge railway system,;

(b) it so, the whether in view of this
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decision any action plan has been prepared
oris proposed to be preparedfor conversion
of Rupsa-Bangriposiand Nuapada-Gunupur
railway lines in Orissa; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Indian Railways have
drawn an Action Plan under which MG and
NG lines will be selectively converted to BG
to move towards unigauge on the system.

(b) and (c). Rupsa-Bangriposi section is
included in Phase-l of the Action Plan.
Naupade-Gunupursectionwillbe considered
for inclusion in the nexi phase.

Introduction of More Rajdhani
Expresses

78. SHRI RAMESH CHENNI-

THALA:

SHRI VILAS MUTTEMWAR:

SHRIMATI GEETA MUKHE-
RHJEE:

SHRI LOKANATH
CHOUDHURY:

SHRI  YAIMA
YUNMNAN:

SHRI DHARMANNA
MONDAYYA SADUL:

SHRIMATI SUSEELA
GOPALAN:

DR. SUDHIR RAY:

SHRI P.C. THOMAS:

SHRI  THAYIL
ANJHALOSE:

SINGH

JHON

Will the Minister of RAILWAYS be
pleased to state:

(a) whetherthe Governemnt have taken
a decision to run a few more Rajdhani
Expressesin additiontotwo already operating
between New Delhi-Howrah and New Delhi-
Bombay:;
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(b) if so, the details thereof; and

(c) the cities and important places likely
1o be linked by these Expresses and when
these are to be introduced?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a)to (c). Aweekly Rajdhani
Express has been introuduced between
Hazrat Nizamuddin and Seconderabad/
Banglore w.e.f. 1.11. 1992. Itis proposed to
introduced a weekly Rajdhani Express
between Hazrat Nizamuddin and Madras for
which plans are being finalised. This will line
New Delhi, Bhopal, Nagpur and Madras.

Railway Project in Gujarat

76. SHRIHARISINH CHAVDA: Wil the
Minister of RAILWAYS be pleased to state:

(a) the names of Railway projects in
Guijarat which had been included in the
Seventh Five Year Plan, but have not been
completed so far,

(b) the present status of each of these
projects;

(c) the tentative date of completion of
each project and the estimated cost thereof;
and

(d) the names of the projects which are
likely to be launched during the Eighth Five
Year Plan and the estimated cost thereof in
each case?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Godhra-Dahod-Indore
& Dewas-Maksi (316 Km, 81 kmin Gujarat),

(b) The work is in Progress on Dewas-
Maksi section and the progress is 21%.



283 Written Answers
(c) (i) completion will depend on
availability of resources in the coming years.

(i) the anticipated cost of the entire
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project is Rs 297.14 crs.

(d) The following projects in Gujarat
have beenincluded in Phase-1 of Action Plan
for Gauge Conversion:

Name of project

Estimated Cost

1. Marwar-Mahesana (282 Km, 117 Kmiin
Gujarat

2. Mahesana-Ahamdabad (68 Km)
3. Rajkot-Veraval (185 km)

4. Samdari-Bhildi (223 Km, 103 Km in
Guijarat

5. Bhildi-Viramgam (145Km)

Estimated cost of con-
version in approxi-mately Rs. 50 to Rs. 60
lakhs per Km. at 1991-92 prices.

Cleanliness at Railway Stations

80. SHRI K. THULASIAH VANDAYAR:
Will the Minister of Railways be pleased to
state:

(a) Whether the Railway platiorms are
filled with garbage, poliuted and stinking in
major stations of the country;

(b) the steps being taken to maintain
cleanliness in those stations; and

(c) the steps being taken to provide
better amenities to passengers and to avoid
overcrowding at railway platforms during
peak hours?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) constant attention is paid by the
Railways to improve and maintaim the
standard of cleanliness both in trains and at
the stations. At big stations arrangements
for round the clock cleaning exist. Dust bins
have been provided at most of the important

stations. Pay and Use system has been
introduced at many stations. To motivate the
staff, a scheme for giving awards to the best
maintained stations on Divisional basis is
also in vogue. Rail Users, consultative
Committee at various levels have been
constituted to obtain users views and
suggestions. Assistance booths have been
provided at selected important stations.

(c) Priority continues to be given for
locking afterthe comforts of the passengers.
Various steps, like provision of Computerised
reservation facilties, Centralised Inquiry
System, Water €Coolers, Pictograms,
Eelctronic display Boards etc are taken from
time to time. Round the clock manning of at
exit./entry gates of the platforms has been
introduced at important stations. Besides,
help of Local civil authorities including Tratfic
Police is obtained fordecongestion of station
premises and circulating areas.

Free Food Under ICDS in Orissa
81.SHRIK. PRADHANI: Willthe Minister

of HUMAN RESOURCE DEVELOPMENT
be pleased to state:
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(a) whether free food is being supplied
to the people in Koraput, Nawarangpuri,
Melkangiri and Rayagoda districts in Orissa
through 10DS under world Bank aided
programme;

(b) if so, the amount sanctionedtothose
districts for that purpose so far; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENTS OF
YOUTH AFFAIRS AND SPORTS AND

DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMTA
BANERJEE): (a) to (c). The World Bank
Assisted ICDS Project is in operation in 25
blocks of Koraput. Nawarangpuri, Malkangiri
and Rayagoda districts of Orissa. In all the
remaining uncoverd blocks of the old district
of Koraput, 17 projects have been sanctioned
during 1991-92 which are yet to be
operationalised.

The cost of supplementary nutrition to
the beneficiaries is borne by the Government
of Orissa under the Project. During the last
years, the State Government provided
followirg funds for these projects:-

/

1990-91 -

1991-92 -

1992-93

Rs. 2.04 crores
Rs. 3.94 crores

Rs. 1.65 cores
(first instalment)

In addition funds to the extent of Rs, 3
lakhs during 1990-91 and Rs. 7. 91 lakhs
during 1991-92 have been sanctioned by the
State Government for providng
supplementary nutrition to Adolescent Girls
in these areas.

Duringthelastthree years, Government
of India provided funds and wheat under
Wheat Based Nutrition Programme to ICDS
beneficiariesin Orissa (including these areas)
as under ;-

Year Amount Wheat
(In crores)

1990-91 3.13 7150 MTs

1991-92 4.00 8000 MTs

1992-93 2.38 3200 MTs

Assistance for Promotion of Sanskrit

82. SHRI V.S. VIJAYARAGHVAN: Wil
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of financial assistance
provided by the Union Governmentto various

Sanskrit institutions in the country during the
last three years forthe promotion of Sanskrit
language, state-wise;

(b) whetherthe Union Government have
withdrawn the annual grant provided to the
Kamakodi Yajurveda Pathasala at
Irinjalakusa in Kerala;
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(c) it so, the reasons therefor;

(d) whether there is any proposal to
restore the grant to the said institution;

(e) if so, the details theraof; and
(f) it not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINSITRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATIONS AND DEPARTMENT OF
CULTUE (KUMARI SELJA): (a) Astatement
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is attached.

(b) to (f). The Central grant to the
Kamakodi Yajurvada Pathshala at
Irinjalakusain Kerala has been stoppedfrom
1989-90 on the advice of the State Govt. who
indicatedthattheinstitutionis not functioning
inthe place mentioned inthe application and
the central financial assistance is suspected
to be misused by the applicants. As such as
per rules of the relevant scheme there is no
question of restoration of the central grant to
this institution until the State Government
recommends the case again.
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[Translation)
Irrigation Projects
83. SHRIMATI PRATIBHA DEVI
SINGH PATIL:
SHRI GOVIDRAO NIKAM:
SHRI  GOPI  NATH
GAJAPATHI:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased 10 state:

(a) the names of thé irrigation projects
cleared by his Ministry during the last three
years, State wise;

(b) the names of the irrigation projects
pending with the Government for both
environmental and forest clearance, State-
wise;

(c) since when these are pending and
the reasonsfordelay inclearing the projects;

(d)the stepstakentoexpediteclearance
of these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)

_ Statement-| listing the irrigation projects
clearedfromenvironment andforestry angles
during the last 3 years is enclosed.

(b) and (c). Statement-li listing pending
projects as on31.10. 92together withreasons
for pendency is enclosed.

(d) Decision on clearance of projects
gets delayed only in those case where
complete data and Action Plans are not
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ready. Otherwise, decision on projects is
taken within three months of receipt of
complete environmental data and Action
Plans in respect of environment and within
onemonth in case of diversion of forest land.
Interaction is maintained with the project
authorities to facilitate expediious disposal
of cases.

STATEMENT
A. ENVIRONMENTAL CLEARANCE
GUJARAT

1. Modernisation of Shetrunji Irrigation
Project. -

2. Fatewadi Modernisatior. Project.
3. Bhadar Irrigation Modernisation Project.
4. Kharicut Modernisation Project.

5. Dantiwada Modernisation Project.
MADHYA PRADESH

6. Bargi Multi Pu'rp')se Project
MAHARASHTRA

7. Jayakawadi Stage | & I1.

8. Waghur River Project.

PUNJAB

9. Dholba Mediu'm Irrigation Project.
"AJASTHAN

10. Jaisamand Modernisation Project.
RAJASTHAN

10. Jaisamand Modernisation Project
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TAMIL NADU

11. Modernisation of Periyar Vaigiai lrrigation
Scheme.

UTTAR PRADESH

12. Raising of Meja Dam.
13. Tehri Dam Project.

B. Forestry Clearance
ANDHRA PRADESH

14. 21 Minor lrrgn. Tank.
GUJARAT

15. Ghanta PT. Irrigation .

16. Construction of minor irrigation scheme
in Kothiyavali

17. Kapasia MIP Irrigation
18. Kanpura Ml Scheme

19. Construction of main canal of Narmanda
Project.

20. Mazum Irrigation project.
21. Galktg\d regional WSS, Irrgation.
KARNATAKA

22.Lying of 39th Distributory CanalHRBHLC,
Irrigation.

23. Water Storage Tank in Siddapur,
MADHYA PRADESH
24. Sonepur lrrigation Tank Irrigation

25. Construction of Dorde Tank Irrigation.
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26. Money-Kheri tank Project irrigation.

27. Chakala Tank, Irrigation

28. Construction of Tamia Tank Irigation.
29. Cconstruction of Ponge Tank, Irrigation.
30. Pondi jaitgarh MIT Project, Irrigation.
31. Bandakapur Semar Khoh MIP Irrigation.
32. Gudri Irrigation Project.

33. Teergarh=irrigation Project.

34. Govindpura tank Irrigation Project

35. Rajghat Inter State Irrigation Project.
36. Sank swaranrekha Link Canal_, Irrigation.
37.Construction of Gudiheda Tank, Irrigation.
38. Amadeh tank project.

39. Cceheekhali total project.

40. Bhawanipur tank

41. Construction of Amha tank

42. Mutwa lrrgation Tank Project

43. Bakarkaﬁta Irrgation Project.

44. Amdania Diversion sc . 2.

45. Lower Sirpari Irrigation Scheme.

46. Dharmpura Tank Project.

47. Construction of Bodra Bandha Tank.
48. Moga lrrgation Tank.

43. Construction of Puiptal Tank Irrgation
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50. Construction of Nagri Tank

51. Parsara Tank Project

52. Constiction of Rampura Tank

53. Jujharpur Tank Project

54. Construction of Dholawad Project
55. Palas Project lrrigation

56. Nirandpur Tank Project in NWL Division
57 Jhirya Project in WSS Irrigation.
58. Babir Matia Tank project

59. Rampur Khurd Irrigation Project
60. Kathotic Tank Project

61. Amjhor Tank Project

62. Budhan Tank Project

63. Mohini Pick Up Weir Under Project

64. Construction of Padarkheda Thank
Project

65. Construction of Bargoor Canal
66. Gej MIP Irrigation
MAHARASHTRA

67 Ghatghar Pump Storage Scheme
67. Upper Parvara MIP Irrigation
69. Minor Irrigation Tank at Sangavi
70. Pipeline for Agriculture Purpose

71. Pipeline by Sh. Charapatinath Sahakari
Coopn. Society.
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72. MIT at Mohasavan

73. Wadnera MIP

74. MIT at hawarkheda.

75. Paldhag Irrigation Project

76. Torana River Project

77. Construction of Morbe Dam

78. Construction of Deog;xon Tank Project
79. Chapcdoh MIP

80. Road & Water Balancing Tank of WSS
81. Construction of Waghur river project
82. Waghur river project

ORISSA

83. Ganjadhar MIP

84. Ostalli MIP

85. Raijharana MIP

86 Kharbanka MIP

87. Gopalganda MIP

88. Construction of Bogholoti MIP

89. Kalimiati Irrigation Tank

90. Kurajodi MIP

91. Subranrekha Irrigation Project

92. Deo MIP

935 Needum MIP

94. Construction of Kundabadi MIP
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95. Hatinalla MIP in Laikera

96. Kans;abnahal Irgiation Project
97.Construction of Turungarh Irigation Tank.
98. Badajore MIP

99. Masinalla Minor Irrigation Project
RAJASTHAN

100. Construction of Jagpura Canal
TAMIL NADU

101. Kuthiraair reservior across Kudhiraiyar
river.

102. Krishana water supply canal from TN
Border to Poond.

103. Left Canal Kalavarspalli reservoir.
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104. Excavating Canal -

105. Construction of Kodumudiyar Reserch
Scheme. :

UTTAR PRADESH

-106. Construction of Tipola Canal

107. Construction of Barairt Canaif
108. Kakrad Drinking Water Scheme
109. Devaldhar Canal

110. Chamasari Canal

111. Constructicn of Kot Canal

112. Construction of Rajghat Dam

113. Water Supply to Contonment Board
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Sl.No. Name of the Project Date of Receipt
1 p - 3 —
Andhra Pradesh
6. Saraswati Canal October, 1992
Gujarat
7. Damanganga project October, 1992
8. Lakhia Minor Irigation Scheme September, 1992
9.  Zankhari Irrigation Scheme August, 1992
10.  Walan Irrigation Scheme July, 1992
Maharashtra
11, Construction of Sarekha M.|. Tank April, 1992
12.  Construction of Tank Sindurwahi April, 1992
13.  Construction of Aswali Minor April, 1992
Imigation Tank
14.  Construction of Ml Harassi April, 1992
15.  Sagarnalla Ml Project October, 1992
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Fast Train between New Delhl and
Jabalpur

84. SHRI SHRAVAN KUMAR PATEL:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether the work to create terminal
complex at Nizamuddin Railway Station has
been started;

(b) if so, the details of the progress
made so far;

(c) whether there is any proposal to
introcduce afasttrain between New Delhiand
Jabalpur via Kantni and Bina; and

(d)if so, when the proposalis likely to be
implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF "RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). The work has
been comimissioned in Sept., 92.

(c) There is no proposal at present
(d) Does not arise.
Extension of Trains in Gujarat

85. SHRI CHANDRESH PATEL: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether representations have been
received to extend long distance trains like
Navjivan Express and other trains coming
fromBhopal, South, Northand Eastern parts
of the country upto Okha, Dwarka and
Porbander on Western Railways;

(b) if so, the detakis of representation
thereot; and
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(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b).
Representations have been received in this
regard from S/Shri Datte Meghe, Harilal
Nanji Patel, Chandresh Patel, L.K. Advani,
S.N. Vekaria, Digvijay Singh, Haribhai Patel,
Smt. Bhavanben Chikhalia, MPs, Shri
Shashikant Lakhani, Minister Government
of Gujarat; Shri Parmanand Kattar, MLA;
President, Nawangar Chamber of commerce;
Shir Dinesh Nande, Mayor of Jmanagar;
President  Saurashtra Passenger
Association, Rajkot.

(c)2981/2982Jammu Tawi-Ahmadabad
Sarvodayaexpress hasbeen Extended upto
Rajkot once in a week and re-numbered as
2983/2984.

2613/2614 Gandhidham-Trivandrum
Express (Weekly) and 9101/ 9102
Gandhidham-Vadodara Express have been
introduced from July'92 .Request for
extension of othertrains have been examined
but not found feasible.

Control of Population

]
86. SHRI R. DHANUSKOI
ATHITHAN:
SHRI PRAKASH V. PATIL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to stata:

(a) the present population growth in
India;

(b) the steps the Govemment have
taken sofartocontrolthe growing poputation;
and

(c)to what extent the Government have
been abletocontrolthe poputalion guring the
last live yearg, Slate-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHRATHA): (a) The Natural Growth Rate
of population is the difference between the
estimates of birth anddeath rates as obtained
fromSample Registration Systemof Register
General, India. Based on these estimates,
the annual Natural Growth Rate of population
available for the latest year 1990 is 2. 05%

(b) 10 counter the growing population
andto impart a new dynamism to the Family
Welfare Programme, as Action Plan has
been evolved by the Ministry of Health &
Family Welfare. The Action Plan highlights
the need for evildoing a national consenus in
support of the Family Welfare Programme to
obtainthe willing participeation of all sections
of the Society. Its key features include,
improving the quality and outreach of family
welfare services, a differential stagy for
special focus on 90 poor performing districts
(Birthrate of 39 perthousand population and
above as per the 1981 Census,) available
funds to States/Union Terriories onthe basis
of reduction of actual birth rate, increasing
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the coverage of younger arge couples through
vigorous promotion of spaecing methods,
strengthening, revitaling training activities of
medical/para-medial personnel with
emphasis on motivational and counseling
aspects, sustaining the good work done
under the Universal Immunisation
Programme implementation of the Child
Survival & Safe Motherhood Programme
reorientetion of information, education and
communication efforts tofocus onthe quality
of life issues and Interpersonal
communication, increasing the involvement
of voluntary and non-governmental’
organisations to promoter active community
particulation in the programme, gearing up
the implementation in the States/Union
Territories and evolving inter-sectoral
coordination at the national, state and distirct
level etc. ‘

(c) The annual Natural Growth Rate of
population of India was 2. 15% in the year
1986. It has come down to 205% in the year
1990. the extent of changes in the growth
rate of population during 1986 and 1990 ,
State-wisa is given in Statement.
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.No. States/UTs

1 2
12.  Madhya Pradesh
13.  Maharashtra
14, Manipur
‘5. Meghalaya
16.  Negaland
17. "1ssa
18. Punjab
19.  Rajasthan
20.  Sikkim
21, Tamil Nadu
22.  Tripura
23.  Uttar Pradesh




319 Written Answers NOVEMBER 24, 1992 Written Answers 320

1990
4
2.45
2.01
1.52
2.40
1.21
1.83
1.98
2.40
1.90
1.31
1.78
2.36

Natural Growth Rate (Percent)

1986
3
2.36
2.17
1.90
2.53
1.93
1.95
2.05
247
2.04
1.43
1.82
2.29




SiNo. States/UTs

1 2

éd. West Bengal
25. A& Nlslands
26. Chandigarh
27. D & N Hav3eli (Rural)
28.  Daman & Diu
29. Delhi
30. Lakshadweep
31.  Pondicherry

_;otal

$ Combined rates for Goa and Daman & Diu

N A : Not available
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Conversion of Metre Gauge Track in
Mysore

87. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of RAILWAYS be
pleased to state;

(a) whetherthe Government have taken
up the conversion of four kilometre stretch of
metre gauge track between Mysore Railway
Station and Railway Workshop at
Ashokapuram;

(b) if so, the detaiis thereof and the
amount required therefor; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUNY): (a) No, Sir.

(b) Does not arise.

(c) The depends upon the decision to
undertake BG periodic overhaul work at
Mysore workshop

Depletion of Buffer Stock of
Foodgrains

88. PROF. UMMAREDDY
VENKATESHWARLU:
SHRI V. DHANAJAYA
KUMAR:

Willthe Minister of FOOD bepleasedto
state:

NOVEMBER 24, 1992
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(a) whetherthe butfer stock of foodgrains
during 1992 has been depleted;

(b) if so, the reasons therefor;

(c) the details of buffer stocks of
foodgrains during the last three years; and

(d) the contemplated stocks during
19927

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Yes, Sir. The stocks of wheat
and rice in the Central Pool were 93.15 lakh
tonnes on 1.10. 1992 as comparedto 148/80
lakh tonnes on the same date last year.

(b) the shortfall in stocks of foodgrains
(wheat andrice) is mainly what stocks due to
shortfall in its procurement during 1991-92
and 1992-93 and increased allocation and
oftoka of rice and wheat for PDS during
1991-92 and open sale of wheat by Food
Corpration of India to curb the price rise.

(c) and (d). The stock postion of Rice
and wheatin the Central Pool during the last
three years and in 1992 has been as
under::(Lakh tonnes)

Date Rice Wheat Total
1.10. 1989 15.37 75.68 91..05
1.10.1990 43.60 115.71 159.31
1.10. 1991 64.89 83.91 148.80°
1.10.1992 50.62 42.53 93.15*

* provisional subject to reconciliation
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Red Fort as National Museum

89. SHRIBHUPINDER SINGHHOODA;
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to
decalare some historical monuments like
Red Fort or other places as National as
museums for the freedom struggle; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOUCE
DEVELOPMENT DEPARTMENT OF
EDUCATIONAL AND DEPARTMENT OF
CULTURE (KUMARISELA): (a) Thereis no
such proposal under consideration. The
rooms in the Read Fort, Delhi where officers
of INA were imprisoned and tried are bahing
preserved as. Memorial of freedom struggle
in a befitting manner.

(b) Dons not arise.
“[Translation)
Foot-Overbridge Near Burhanpur

90. SHRIMAHENDRA KUMAR SINGH
THAKUR: Willthe Minister of RAILWAYS be
pleased to state:

(a) whether the railway lines in the
Burhanpur in Khandwa district divides
Lalbaghinthe east and Chichala onthe west
causing great inconvenience to the people
for there being no railway over bridge.

(b) whether a number of accidents took
place on the railway crossings;

(c) if so, the time by which a railway
pedestrian  over-bridge is likely to be
cosntructed there; and

(d)thereasons fordelayinthe isregard?

AGRAHAYANA 3, 1914 (SAKA)

Written Answers 326

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Lalbagh and Chichala
are on opposite sides of Railway line. There
are two underbridges and one manned level
crossing the close proximity.

(b) No, Sir.

c¢)and (d). Railways consider proposals
for replacement of busy crossings with road
over/underbridges on cost charing basis
provided such schemes are sponsored by
the State Government consenting to bear
their share of cost, as per extant rules.

[English)
Spread of Typhoid

91. SHRI TARA CHAND
KHANDELWAL: Willthe Minister of HEALTH
AND FAMILY WELFAREDbe pleasedtostate:

(a) whether the attention of the
Governmenthasbeendrawntothe newsitem
captioned “Typhoid spreading in India”
appearing in the Hindustan Times dated
October 20, 1992;

(b) if so, whether during the National
Conference of Microbiologists held at New
Delhi it has been stressed that the typhoid is
spreading in the country and requires
expensive treatment

(c) if so, whether the Governemnt
propose top adopt any policy to check the
spread of typhoid in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARATHA): (a) and (b). Yes, Sir.

Duringthe conference of Microbiologists
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various scientific papers presented, stressed
on the emergence of drugresistance in
typhoid producing organisms nacessitating
the use of newer druge for treatment, which
are expensive.

Studies conducted by ICMR have
revealed that the typheid fever was hitherto
caused by Chloramphemicol sensitive
S.typhi. But recentlythe typhoid cases which
are being reported are believedtc be caused
by multi-drug resistant S.typhi. Results of
these studs have shownthat. S.typhi.isolated
formcasestyphoidfeverwere resistanttoall
economly used antibiotics. The organism
was, however, found to be scnsilive to
Furazolidane which is an inexpensive
antibiotics drug.

(c) and (d). The typhoid is primarily a
waterbcrne diseases are andproperdisposal
of excreta and provision of safe drinking
water are crucial to control the diseas. Steps
on these are being taken by various
concerned Ministries and organisations.

Delhi School Education Act, 1973

92. SHRI SHARAD YADAV: Wil the
Minister of HUMAN RESOSURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
considered the desiratility of reviewing the
role and powers of the Government with
regard of the school education vested inthe
Delhi School Education Act, 1973 in view of
mushrooming of private schools imparting
sub-standard education; and

(b) if so the details thereof and the steps
contemplated by the Governemnt in that
direction?

THE DEPUTY MINISTER IN THE
MINSITYR OF HUMAN RESOURCE
DEVELOPMENTDEPARTMENT OF
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EDUCATION AND DEPARTMENT AND
CULTURE (KUMARI SELJA): (a) Yes, sir.

(b) Delhi Administration are
contemplating a proposal foramending Delhi
Schoo! Education Act, 1973 for making it
compulsory for each private school to be
registered.

[ Translation)

Permission for Opening of Schools/
Colleges

93. SHRI VILASRAO
NAGANATHRAOA GUNDEWAR: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
received requests from private institutions
seeking permission/approval for opening
schoois and colleges in Delhi;

(b) if so, the details thereof; and

(c) the action taken/being taken in this
regard? '

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA): (a) and (b).
Delhi Administration has received 78
allocations from private institutions for
opening schools duringthe current academic
session. However, no request has been
received by UGC from private institutions for
opening of colleges in Delhi during 1992.

(c) The usualprocedure ot exammingne
such proposals under the Delhi School
Education Rules 1973 is being followed by
the Delhi Administration.
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Reimbursement of Subsidy on Printing
Paper

94. SHRI ANANTRAO DESHMUKH:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)whetherGovernment of Maharashtra
has made any request for reimbursement of
subsidy charged by the Hindustan Paper
Corporation on account of supply of white
printing paper to the State Government,

(b) if so, the details thereof; ang

(c) the action taken proposed to be
taken by the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA): (a) to (c). It
has not been found feasible to pay to
Hindustan Paper Corporation the subsidy
amount of Rs. 228.88 lakhs as supply of
paper by Hindustan Paper Corporation to
Government of Mharashtra is not in
conformity with the price stipulation to the
scheme.

Sangeet Natak Academi

95. SHRI SARAT CHANDRA
PATTANAYAK: Will the Minister of HUMAN
RESCURCE DEVELOPMENT be pleased
to state:

(a)the main recommendations made by
the HAIKER Committee in this report on
working of Sangeet Natak Academi; and

(b) the actior: proposed to be taken on
those recommendations?

THE DEPUTY MINISTER IN THE
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MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEFARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA)" The main
recommendations made by the Hakasr
Committee in its report working of Sangeet
Natak Academi are given in the. Statement

(b) The matter relating to the
consideration of these recommendations and
taking decision there on is engaging the
attention of the Government.

STATEMENT
AWards and Fellowships

9.109 The anists who receive the
Academi's annual awards any be offered an
opportunity, subject to their willingness, to
performin a few places of their choice in the
country during the year following the award.

9.110 Although the constitution of the
Akademiprovidestortheelection of Associate
Fellows, in practice none has been elected.
The provision may be deleted.

Research and Documentation

9.111 The Akademi should step up its
supportforresearch schemes by the grant of
research fellowships, and by undertaking
researchventures in collaboration withother
institutions and indivicuals.

9.112 There Academi's collection of
audio-visual material could be more
extensive, considering theimmense potential.

9.113 The vital need for a matching
collection of written material to support the
recording , through appropriate research.
should not be overlooked.

9.114 The serious deficiencies which
exist in classifying, indexing and cataloguing



331 Written Answers
the archival material must be made good.

9.115 The facilties for retrieval and
reference available on the Academi’s
premises need great improvement. The
Akademi must also improve the accessibility
of its archives country-wide.

9.116 More space and funds must be
foundforthe Academi’s library and collection
of musical instruments.

9.117 A national institution concerned
with the performing arts must necessariliy
present the very best of performances, the
guiding considerations being quality and the
promotion of tastes

Kathak Kendra and Manipur:Academy

2.118 There must be a plannedbuilding
programme in the Kathak Kendra and the
Jawaharlal Nehru Manipur Dance Academy.

9.119 The remuneration offered to
faculty members in these institutions should
be improved, and disparities remedied. The
status and salaries of the Directors of the
Kathak Kendra and the Manipur Academy
may be aupgraded. The consepeconsly low
emoluments of the visiting gurus in the
Manipur Academy need review.

9.120 The budget allocations forthe two
institutions need to be increased.

9. 121 The question of according the
University Grants Commission’s recognition
to the diplomas and certificates given by the
two institutions must bz resolved soon.

9.122 The Akademi should start an
Institute of Choreography.

Dissemination

9123 The Academia should undertake a
systematic drive to record musical, dane and
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theatrical performance of great living artists.
It must search out rare items of classical,
traditional and folk music, dance and drama,
as well as rare and old manuscripts.

9.124 Thereis aneedtoproduce alarge
body of literature on the performing arts and
commercially available recordings for
listening and viewing. Commercial houses
could be persuaded to issue audio and video
cassettes bearing the Academi’s stamp.

9.125 The Akademimustrecognize and
support genuinely creative innovations in
music and dance.

9.126 Teachers who are part of the
institutionalized system of educationin music
and dance, who are themselves products of
the same system need to be brought up to
the mark through refresher courses.

9.127.1 order to foster the guru-sishay
parampara _ine Academi's schemes of
fellowships S masters and disciples mustbe
augmented. The Akademi, in collaboration
with agencies like the NCERT and the UGC,
should be invoived in the preparation of
teaching material inmusic anddance, andin
evolving a pattern of training suited to
conditions of the country on the model of
gurukulas and conservations.

9.128 The performance of Western
classical and church music should not be
overlooked by the Akademi. The few
dedicated organizations inthe country which
concern themselves with serious Western
music deserve its support and
encouragement.

9.129 Thecause of culture is not served
by the cultural extravagdnzas and outsavs
sponsored by Governmental agencies. The
tempo of organizations in the festivals,
whether held abroad or within the country,
needsto be slowed down. Traditional artistes
-whether classical, folk or tribal -should not
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betreated as museum pieces to be exhibited
in India or abroad.

9 130 Artistic actwnty o our folk and
tripal people shouldbe viewedin ts authentic
context. Injurious external elements ought
not be-brought into any giving cultural milieu
in the name-of promotion or progress.

The Constitution

9.131 the Academi's General Council
and other bodies may be restructured onthe
lines racommended in Section 8 of Chapter
5. S - .

[ Translation)
Train Between Konch and Jélaun

96. SHRI GAYA PRASAD KORI: Will
the -Minister of RAILWAYS b pleased to
state:

{a) whether the Govemment are
considering to introduce a train from-Konch
to Jalaun on Central Railway keeping in view
the long standing demand of the citizens of
this area;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) At present, there is no
proposaltointroduce atrain between Konch
and Orai (Jalaun is served by Orai).

(b) Does not arise.

(c) Due to operational and resource
constraints & lack of traffic justification.

Allocation for expansion of Vocational
Education

97. SHRI SURENDRA PAL PATHAK:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the amgunt allocafed by the Union

'Government to tha Uuar Pradesh

Govamment for oxpanslon of vocational
education in the State during 1991-62;

(b) whether the State Govemmem had
demandedfunds ovarandabovethe amount
allocated under the abpve head during the
said year; and

ot 50, the action taken thergon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA): (a) to (c).
Under the Scheme of Vocatnonalnsanon of
Sacondary Education at +2 Ievel the grants
are released to States on the basus of the
proposal received from them o

During 91-92, the State Government
had requested for an amount of Rs.210.03
lakhs on account of Central share of salary
component for the Vocational Education
Programme. After excluding the amount for
posts which were not filled by the State Gowt.
and adjusting the unspent balance, the total
claim of Rs. 194.695 lakhs was admitted.
50% of the above amount i.e. Rs. 97. 347
lakhs was released during the year. On
receipt of the utilisation certificates for the
earlier grants, the balance amount was
released during 1992-93 after adjusting the
unspent balance.

[English)

Doubling of Kayamkulam Tiivandrum
Railway Line

98. SHRIMATI SUSEELA GOPALN:

Will the Minister of RAILWAYS be pleased
to state:

(a) the number of accidents which took
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place onthe railway line between Ernakulam
and Trivandrum (via) Kottayam during the
last one year and the steps being taken to
prevent frequent accidents on the line;

(b) whether the railway line from
Kayamkulam to Trivandrum has become
over saturated;

(c) it so, whether there is any proposal
to doubile this line to ease the congestion of
rail traffic and to avoid frequent accidents;
and

(d) if so, the details thereof and if not, the
reasons therefor? )

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) During the last one
year 8 accidents due to deraiiment of good
trains have occurrad on this section.

Steps taken to prevent frequent
accidents: While all out efforts have been
made to maintain the assets on this section
in good fettle, spacific action has been taken
to improve track maintenance by:-

(i) Required renewal of track strilcture,
work having been completedin 48
kms. and remaining 28 kms. taken
up in the current year.

(i)  Strengthening and upgradation of
track  structure including
improvement by way of treatment
of formation where required.

(i) Carmiage and wagon examination
has also been strengthened at
Inumbanam and Tirumbanam and
Tirunelveli.

Accidents are being monitored at the
highest leveltoensure follow up action being
taken to prevent frequent accidents in this
section.
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(b) This Is a busy section

(c) and (d). Doubling is in progress
between Kayamkulam and Quilon. However,
this does not have anything to do with
accidents.

Registered Doctors Under the medical
Councll of India

99. DR. K.D. JESWANI: Wilithe Minister
of HEALTH AND FAMILY WELFARE be

_pleased to state:

(a) the number of Registered Doctors
under the Medical Council of India; and

(b) the number of registrations made
every year during last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARATHA): (a) As per information
provided by Medical Council of India (MCI)
the number of doctors registered with the
Medical Council of Indiaason 31-12-1991 is
10. 044.

(b) The number of registrations made
by the MC| during the last three years is as
follows -

No. of Registrations

Year
1989 772
.1990 784
1991 ' 974
Import and Sale of Ginseng
100 SHRIMATI GEETA
MUKHERJEE:
SHRI LOKNATH
CHOUDHURY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o state:
(a) whether the Government have
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decidedto allow import andsale of GINSENG
formulations as an ayurvedic product in the
domestic markey;

(b) if so, the fact thereof;

(c)whethertheintake of this drug causes
adverse side effects;

(c)whethertheintake ofthis drug causes
adverse side effects;

(d) if so, the details thereof; ard

(e) the measures taken by the
Government in this regard so as to resptrict
its sale?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH & FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARATH): (a) and (b). Drug Controller
of India had approved import of GINSENG
raw material and formulations containing
GINSENG based on the expect opinion that
Tampari, an indigenous drug known as
Paseudo Ginseng is in short supply.

(c) and d). The recommended dose ot
GONSENG s not reported to cause adverse
side effects. :

(e) Question does not arise.
Recruitment of Nurses

101. DR. Y.S. RAJASEKHAR REDDY:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the reply
given to Unstarred Question No. 4212 on
August, 4 1992 and state:

(a) the number of times ad-hoc
recruitment of nurses was resorted to during
1992;

(b) the number of nurses selected on
each occasion;

AGRAHAYANA 3, 1914 (SAKA)
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(c) the number of Scheduled Caste and
Scheduled Tribes nurses selected out of
them;

(d) the number of nurses recruited;

(e) whether all the nurses have been
paid their salary;

(f) if not, the reasons thereof; and

(g) the steps taken or proposed to be
taken to pay their early?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHRTHA): (a) to (g). The information is
being collected and will be laid on he Table
of the House.

U.P. Basic Education Project
102. SHRI RAJVEER SINGH:

SHRI SANTOSH KUMAR
GANGWAR:

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to refer to the
reply given to Unstiared Question No. 842 cn
July 14, 1992 and state:

(a) the decision taken by the
Govemment in regardtothe project document
ofthe proposed U.P. Basic Education Project
submitted by Stale Govemment seeking
World Bank assistance;

(b) whether the project has been
forwarded to the World Bank; and

(c) it not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA): (a) to (c). On
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the basis of the broad consensus arached
between the officials of the Government of
U.P. and the Depaniment of Education on
25th June, 1992, the Government of U.P.
Education for All' prooject document of further
revised from the Economic Affairs on 6th
August, 1992.U.P. U.P. Govt. on 13th July,
1992. The project has been posed to the
World Bank through Department of Economic
Affairs on 6th August, 1992.

Reservation in Trains from imphal

103. SHRI YAIMA SINGH YAMMAN:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether there is any proposal to
provide reservation facilties in Imphal for
quota of berths in the trains;

(b) if so, when it is likely to be
implemented; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN]): (a) A quota of 10 berthsin
First Class and 112 berths in Second Class
already exists at Imphal Qut Agency in various
trains.

(b) and (b). Do not arise.
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Assistance under Grants -in-ald
Scheme

104. SHRI CHANDUBHAI DESHMUK:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whetherthe UnionGovernmenthave
providedfinancialassistanceto various Non-
Govemment Organisations and Voluntary
Associations under the Grants-in-AidScheme
for involving them in the process of
afforestation;

(b) it so, the details thereof during each
of the last three years, State-wise and -
agency-wise, and

(c)the details of the projects undertaken
by them?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
to(c). The State-wise and agency-wise details
of the financial assistance provided to the
Non-Government Organisations and
Voluntary Agencies under the Grants-in-Aid
Scheme during the period 1989-9010 1991-
92 are given in Statement
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Procurement of Rice and Wheat

105. SHRI K.P. SINGH DEQC:
SHRI PRAKASH V. PATIL:

Willthe Minister of FOOD be pleasedto
state:

(a) the total quantity of rice and wheat
procured so far against the target during the
current marketing season in comparison
with that of last year;

(b) the steps taken 1o increase
procurement of rice and wheat during the
current year; and

(c) the details of foodgrains ailocated to
each state so far during 1992, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a)Aquantity of 38. 63 lakh tonnes
of rice (Including paddy in terms of rice} has
been procured as on 13.11.92 during the
currentkharif marketing season 1992-93, as
compared to 32.59 lakh tonnes procured
during the corresponding beriod last year.
As regards wheat, a quantiy of 63. 80 lakh
tonnes has been procured as on 13.11.92
during the curent rabi marketing season
1992-93, as compared to 77.51 lakh tonnes
procured curing the corresponding period
last year.

The procurement of paddy and wheat
under price support operation being totally
on voluntary basis, and the procurement of
levy 1ce being dependent on the quantumof

NOVEMBER 24, 1992

_ Written Answers 412
paddy purchased by the rice millers, no
targets as such canbefixedfor procurement
of rice and wheat.

(b) The minimum support prices of paddy
for the current 1992-93 kharif marketing

seasons have been increased by Rs. 40/-
per quintal as compared to the previous
season. Allpossible efforts have been made
to ensure fullest cooportion and participation
ofthe State Govemments and Union Territory
Administrationin procurement of paddy under
price support as well as strict enforcement of
levy orders on rice.

As regards wheat, the minimum support
price for the current 1992-93 rabi marketing
seasons was increased by Rs. 25/- per
quintal as comparedtothe previoues season.
Keeping in view the need for maximising
procurement and the level of open market
prices of wheat, the Central Government
paid an incentive bonus of Rs. 25/- per
quintal for sale of wheat by farmers during
the period 1ts April to 30th June, 1992. In
addition, the State Govemments of Punjab,
Haryana and Rajasthan paid a State bonus
of Rs. &- per quintal which was Rs.2%- per
quintal in case of Madhya Pradesh. A wide
net-work of purchase centres was operated
by Food Corporation of India and the State
procuring agencies in the wheat producing
States with involvement of State
Govemments and their procuring agencies
including cooperatives.

(c) A Statement showing State-wise
allocation of rice and wheat under Public
Distribution System during 1992 is aftached.
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increase in Capacity of Sugar Mills in
u.p.

106. SHRIRAM NAGINA MISHRA: Will
the Minister of FOOD be pleased to state:

(a) the number of sugar mills in regard
to which approval has been accorded for
increasing the capacity inUttar Prqdesh durin
g 1991-92;

(b) the number of earlier for sugar mills
in regard to which approval had been
accorded earlier for increasing their capacity
andthe numberofthose mills whose capacity

. has been increased out of them; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN

GOGOI):(a) Two Letters of Intent have been

granted during 1991-92 season (October-
September) for increasing the crushing
capacity of existing sugar factories in Uttar
Pradesh.

(b) and (c). After issue of the licensing

Policy guidelines for the Viith Five Year Plan

vide Press Note dated 2.1.1987 76 sugar
mills in the State of Uttar Pradesh have been
granted letters of intent till the end of the
crushing season 1990-91 forincreasing their
crushing capacity, out of which, in 8 cases
completion of expansion of capacity has
been noted by the Government.

Daitari-Banspani Railway Line

107. SHRI GOPI NATH
GAJAPATHI:

KUMARI FRIDA TOPNO:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Government have
decidedtotake upthe construction of Daitari-

AGRAHAYANA 3, 1914 (SAKA)

Written Answers 426

Banspanirailways line fromBanspaniside in
Orissa,;

(b) it so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). The project has
been referred to the Planning Commission
forproviding necessary funds. Furtheraction
depends on their response.

Rail link between Calcutta and Siliguri/
Darjesling

108. SHRIAMAR ROY PRADHAN: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal to
connnect Calcutia with Siliguriand Darjeeling
via Darsana-Chilahati of Bangladesh; and

(b) if so, fhe details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

Amount Spent on family Planning
. programmes

109. SHRIM.V.V.S. MURTHY: Willthe
Ministerof HEALTHAND FAMILY WELFARE
be pleased to state:

{a)z?"eeg JmspentdunngtheSevemh
y g § !aqnmn programmes;

(b) whetherthe target fixed thereby has
been achieved; and

(c)the details of foreign aid expected for
the Family Planning Programmes during the
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Eighth Plan Period?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARATHA): (a) An amount of Rs. 3105
cores has been spent on Family Welfare

Programmes during Seventh Five Year Plan,

~ (b} A statement | indicating the targets
fixed and the achievements is enclosed .

(c) Statement Il indicating the likely
amount oif external assistance underdifferent
schemes is enclosed
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Supply of Foodgrains Under P.D.S.

110. SHRI SHIV RAJ SINGH
CHAUHAN: Will the Minister of FOOD be

pleased 1o state:

 (a) the details of foodgrains supplied
under the public distribution system during
the periodformhJanuary1, 199010 October,
1992 and the quantity thereof, State-wise;

(b) the foodgrains were allotted to the
states during the said period for supplytothe
flour mils and the quantity thereof;

(c) the number of complaints recaive
regarding the imeqularilies committed in the
distribution of foodgrains and sale of whetto
flour Mills under the public distributionsystem
during the said period and the details in this
regard, State-wise; and

(d) the action taken thereon?
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THE MINISTEP. OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Statements | & Il indicating
allotment and off take of wheat and rice
inrespect of various States/UTs during the
years, 1990, 1991 and 1992 (up to October
'92) are attached.

(b; The Central Govemment allotg wheat
from the Central Pool to the State
Governments/.UTs for supoly through the
Public Distribution System. However, 1 is
open to the State Govemments/UTS to
convertthe wheal into atta through the rolier
flour mills and distributitute it underthe Public
Distribution System.

(c) and (d). Since the matter falls within
the pruveiw of the State Governments/UTS,
the Central Government has no information
1o furnish,



(W eal)

SiNo

STATEMENT

Name of States/U). Ts. 1440

Alfotment Offtaka

1 2 T
1, Anchra Pradesh 280.0 112.3
2. Arunachal Pradesh 9.6 7.8
3. Assam 200.0 2011
4. Bihar 512.0 428.2
5. Goa 46.5 28.6
6.  Gujarat 725.0 550.9
7. Haryana 120.0 143
8.  Himachal Pradesh 1200 70.4
9.  Jammu & Kashmir 250.0 "3
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SINo. Name of States/U.Ts. 1990

Allotment Offtake

1 2 3 4
10. Kamataka 320.0 303.9
1. Kerala 240.0 2343
12, Madhya Pradesh 360.0 2519
13 Maharashtra 1165.0 1069.0
14. Manipur 36.0 30.6
15 . Meghalaya 26.44 2.7
16 Mizoram 15.0 143
17. Nagaland 76.75 73.0
18. Orissa 295.0 257.1

19. Punjab ' 60.0 43
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National Research Laboratory for
- Cultural Heritage

111. SHRI N.J. RATHVA: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the National Research
Laboratory for Cultural Heritage (NRLC) has
taken a decision to set up regional
conservation laboratories in some parts of
the country;

(b) if so, the places where such
laboratories are pressed to be established;

(c) whetherthe Government propose to
set up such a laboratory in Gujarat also;

(d) if so, the details thereof;

(e) the total expenditure likely to be
incurred on the establishment of each of
such laboratories; and

(f) the time by which these are likely to
be established?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMAR! SELJA): (a) to (f). The
National Research Laboratory for
Conservation of Cultural Property, Lucknow
establisih regional conservation laboratories
in consultation with the concerned State
Governments keeping in view the demands
4t that region in regard to preservtion and
cosaervation of culture property. There are
proposals for establishment of such
laboratries at Manipur, Bhopal, Palampur
Goa, Calcutta and Ahemedabad. So far,
only Calcutta and Ahmedabad proposals
have been crystallized and these are slated
to be set up during the 8th Five Year Plan.
period. The Regional Conservation
Laboratory at Ahmedabad will cater to the

NOVEMBER 24, 1992
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needs of not only Gujarat but also for the
Western parts of the country including
Mararashtra, Rajasthan, etc. Generally Rs.
1.00 crore is required to set up such a
laboratory.

Speeding up of Darjeeling Mall and
Kanchanjunga Express

112. SHRIJITENDRA NATH DAS: Will
the Minister of RAILWAYS be pleased to
state: '

(a) whether there is any proposal to
increase the speed of he Darjeeling Mailand
Kanchanjunga Express;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINlSTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Operationally not feasible.

Extension of Rallway line upto
Dimapur

113. SHRIUDDHAB BARMAN: Wilithe
Minister of RAILWAYS be pleased to state:

(a) whetner there is any proposal to
extend the railway line upto Dimapur on
Northeast Frontier Railway;

(b) if so, the details thereof;

(c) whether it has been included in the
8th Five Year Plan;

(d) if so, the details thereof; and

(e) if not, the reasans therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Dimapur is already

connected by Rail

(b) to (e). Do not arise.

Railway Network in Jharkhand Area

114. SHRI ATAL BIHARI
VAJPAYEE:

SHRI  SHANKERSINGH
VAGHELA:

Will the Minister of RAILWAYS be

pleased to state: ,

(a) whetherthere is any planto improve
the railway network in Jharkhand area of
Bihar; and

(b) it so, the details of the projects being
undertaken at present and the projects
proposedtobe startedduring nexttwo years?

THE MINISTER OF STATE N THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Survey for a
new line from Dumka to Mandar Hilis has
been taken up. Further consideration of the
project will however depend oii the results of
the survey.

Export of Rare Plant Species

11§, SHRI SHANKERSINH
VAGHELA:
DR. AK. PATEL:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether attention of the Government
has been drawn to the news-item captioned
*Rare Plant Species being' smuggled ‘out”
appearing in the Times of India dated
September 30, 1992;

AGRAHAYANA 3, 1914 (SAKA)
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(b)whetherdevelopedcountries prohibit
export uf rare plani materials whereas it is
legal to take out such materials from India;

(c) the existing provisions fir checking
exports of such materials from India; and

(d) the steps being contemplated to
prevent exploitation of rare and useful plant
species by foreign countries?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DzVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Yes, Sir.

(b) and (c). The provisions of the “
Convention of International Trade in
Endanzered Species of Wild Fauna and
Flora* (CITES)prohibitinternationaltrade in
the rare plant spe.ies included in Appendix-
I cf the Convention. These provisions are
beirig enforced by all to member countries
inciuding India.

(d) The sters iaken or contemplated to
prevent the smuggiing of rare endangered
plants out of the country are -

) All plants included in Appendix-| of
CITES areinthe negative 'ist of the
export policy. The export of
remaining plant species is allowed
subject to issue of ' no objection
certificate ' from the Regional,
Deputy Director of Wild Life
Preservation or the Chief
Conservator of Forests or the
Divisional Forest Officerofthe state
concerned form where, these
plants, plant portions and
derivatives are procured.
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(i) The Customs Authorities and the
Wild Lite Staff under the Central
Government carry out checking of

all consignments of plant material.

Engineers Sent Abroad

116. DR. ASIM BALA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT
be pleased 10 state:

(a) the number of engineers from IITs
and other engineering colleges sent abroad
during the last three years; and

(b) the number out of them who have
came back after completion of their studies?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELIJA): (a) and (b).
No specific data about engineers having
gone abroad and retumed is available.
However, on rough estimate, the percentage
of students having gone abroad from I Ts is
of the order 20%. Since students come back
at different stages after compietion of their
studies or having worked abroad, t is difficult
to specily the number at a given point of time.

Action Pian on Rio Earth Summi

117. SHRIR. SURENDER REDOY: Wil
the Minister of ENVIRONMENT AND
FORESTS be pieased 10 state:

(a) whether the Govemment have
prepared an action plan to achiove the
objectives of the Rio Earth Summit;

{b) ¥ so, the details thereol; and

() 1 not, the ime by which the action
plan is Bly 10 be finalised?

THE MINISTER OF STATE IN THE
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MINISTRY OF PARLIAMENTARY AFFARS
AND MINISTER OF STATE IN 7HE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
to (c). The mainoutouts of the Rio Conference
are the lollowing:

(1)  Rio Declaration on Environment
and Development, which gives the
elements of sustainable
development, in the form of a
declaration of rights and obligations
of governments and individuals.

(2) Adoption of Agenda-21, which is a
set of comprehensive programmes
of action for protecting the
environment and reconciling it with
development.

(3) The agreement on a non-legally
binding authoritative Statement of
Principals for a global consensus
on the management, conservation
and sustainabie development of all
types of forests.

(4) Signing of the Framework
Convention on Cimate Change and
the Convention on Biological
Diversity.

Follow up action at the national level has
been initiated in regard to each of the above-
mentioned outputs of the Rio Conlerence.
As this involves sectoral and inter-sectorai
aswell as cross-sectoral linkages, with long-
term implications, all concemed govemment
agencies at the Central and State levels as
well as non-governmental organisations etc.
are involved in the process. This will be an
ongoing process farwhich atime-imit cannot
be laid down. However, it may be noted that
several priorities and action points identified
atthe Rio Conference are already part of the
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national polices and plans like the National
Conservation Strategy and Policy Statement
cn Environment and Development, the
National Forest Policy, the Policy Statement
‘on Abatement of Pollution and the Five Year
Plans.

Pictograms for Tourists

118. SHRI SOBHANADREESWARA
RAO VADDE : Willthe Minister of RAILWAYS
be pleased to state:

(a) whether the Railways are going to
arrange Pictograms for the convenience of
Tourists at several important Railway
Stations;

(b) i so, the details thereof?

(c)whethersuch apictogramis proposed
tobe arrangedin Vijayawada Railway Station
also; and

(d) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
'MALLIKARJUN): (a) and (b). Yes Sir. 38
Pictograms to indicate the location of various
amenities provided atthe stations have been
standarised and the same have been/are

being provided at selectedimportant stations.
(c) The scheme has already been
implemented at Vijayawada station.
(d) Does not arise.

New Railway Line from Rayadurg to
Chitradurg

119. DR. D. VENKATESWARA RAOQ:
Will the Minister of ‘RALWAYS be pleased
1o state:

(a) whether there is any proposal for
laying of new meter gauge line between

AGRAHAYANA 3, 1914 (SAKA)

Written Answers 466
Rayadurgand Chittradurg in AndhraPradesh;

(o) i so, the details thereof and the
action being taken in this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) A BG line is being laid
down Chitradrug and Rayadrug.

(b) The proposed line is 100 km long.
This was earlier being constructed as an MG
line but with Indian Railways going in for
project unigauge, this line is now being
constructed as BG. It is expected 0 be
completed in 1993-94.

(c) Does not arise.
Konkan Railway Bonds

120. SHRI MOHAN RAWALE: Will the
Minister of RAILWAYS be pileased to state:

(a) whether the Konkan Railway Bonds
were sold in 1991-92;

(b) if so, the total amount received from
the sale of these bonds;

(c) whether commission was paid for
sale of these bonds,

(d) if so, the percentage of the
commission and the total amount paid on
accour+ of this commission;

(e) the reasons for paying such

commission;

(f) whether the assistance of Indian
Railway Finance Corporation was sought for
the sale of these bonds; and

(g) ¥ not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Ministry of Finance
had authorised the Indian Railway Finance
Corporation to issue 9% tax free bonds for
Rs. 150 crores during 1991-92 with the
condition that proceeds should be made
available for use on the Konkan Railway
project. The total amount for which bonds
were actually place by Indian Railway Finance
Corporation during 1991-92was Rs. 111.64
crores.

(b) Rs. 95.38 crores.

(c)to(e). No, Sir. However, management
fee ranging between 1% and 15% were;
naid in terms of the bids received from
various banks/institutions who have quoted
for purchase of the bonds. The total amount
of managementfees paidis Rs. 16.26 crores.

(f)and (g). Bonds were issued by Indian
Railway Finance Corporation on behalt of
Konkan Railway Corporation.

Archaeological Places of Orissa

121. SHRI SRIKANTA JENA: Will the
Minister ot HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the amount spent on Centrally
protected monuments in Orissa during the
last one year,;

(b) whether adequate tourist facilities
have not been provided in cerain places of
archeological importance in that State;

(c) if so, the details thereof; and
(d) the measures being taken by the
Government to provide adequate tourist

facilities at those places?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
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DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) KUMARI SELJA): (a) A sum of
Rs. 28,62,280/-has been spentduring 1991-
92 on the repairs and maintenance of
Centrally protected monuments/sites in
Orissa.

(b) Essential facilities at important
archaeological monuments/sites under
Central protection visited by large number of
tourists are provided.

(c) and (d). Does not arise.
Sugar Mills in Bihar

122. SHRI LAL BABU RALl: Will the
Minister of FOOD be pleased to state:

(a) the total number of sugar mills in
Bihar and the number of sick mills among
them;

(b)whetherthe UnionGovernment have
received any proposal/memorandum from
the BiharGovernment forthe revival of these
sick mills;

(c) if so, the steps taken by the Union
Government in this regard; and

(d)the number of applications/proposals/
memoranda received by the Union
Government duri ; the last three years in
this regard and the nun.ber of mills revived
sofar? -

THE MINISTER OF STATE OF TIX:
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) There are 30 sugar mills
installed in the State of Bihar. Under the
provisions of the Sick Industrial Companies
(Special Provisions) Act, 1985, companles
which bacome sick have to be referredtothe
Board for Industrial and Financial
Reconstruction (BIFR). These provisions
have now been extended to cover
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Government Companies also. BIFR has
intimated that cases of two sugar
undertakings from Bihar have been reported
to them and out of these, one was found to
be not maintainable. Awinding up notice has
been issued in the other case.

(b) 1o (d.). No proposal/memorandum
hasbeenreceivedinthe recentpastfromthe
Government of Bihar in the Minarry of Food
regarding revival of sick sugar mills. Sick
sugar mills have to themselves prepare
schemes for rehabilitation/modernisation and
get them approved by the financial
institutions. Financial assistance is also
available fromthe Sugar Development Fund
tor such rehabilitation/modernisation
schemes subject to their fulfilling the
conditions laid down.

[Translation]
Awarding of Railway Contracts

123.DR. LAXMINARAYAN PANDEYA:
Will the Minister of RAILWAYS be pleased
to state:

(a) the maximum limit of units allocated
to one caterer/contractor in the various
divisions by Railways;

(b) the number of stalls and trollies in
one unit;

(c) the number of the contractors in
Ratlam division to whom units (refreshment
-Tea stalls, trollies and refreshment rooms)

lt‘\ave been allotted and the number of units
‘allotted in each case; and

(d) the prescribed criteria for awarding
such contracts?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). As per extant
instructions no ceiling limit of unit holding by
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an individual licence exists.

(c) A total number of 137 licenses are
operating at present on Ratlam Division of
Western Railway and are managing 4
refreshment rooms, 46 refreshment stalls,
146 trollies etc. None of the licencee has
been ailotted more than two units.

(d) The criteria for awarding licencee,
inter-alia, is that licence should be a
professional/reputed caterer. However, in
case of small and roadside stations
preference istobegivento Scheduled Caste/
Scheduled Tribes candidates.

Implementation of Oral Rehydration
Scheme in U.P.

124. DR. LAL BAHADUR RAWAL: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the progress made so far in"the
implementation of oral rehydration scheme;

(b) the impact of this scheme at lower
level; and

(c, the rate of sickness and child death
as a result of diarrhoea before the
implementation of this scheme in Uttar
Pradesh and the present rate thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI! D.K. THARA DEVI
SIDDHARTHA): (a) Underthe NationalOral
Rehydration Therapy Scheme, 4 lakh medical
and appear-medical personnel have been
trainee. 30,000 orivate practitioners have
also been trained separately by the Indian
Medical Association. 55 Diarrhoea Treatment
and Training Units have been established in
the medical colleges. Between 1986-87 to
1991-92, Oral Rehydration Salt (ORS) worth
Rs. 1042.90 lakhs has been supplied to all
States and UTs. Intensitied communication
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programme for prevention of Diarrhoea, use
of home available fluids and ORS have also
been carried out.

(b) Surveys carried out during 1989,
1991 and 1992 revealed that 39% of mothers
in rural and 49% in urban areas uses more
fluids during Diarrhoea and upto 85% of
mothers continue toteed their children during
Diarrhoea. As a result of impiementation of
ORT and other programmes, the Infact
Montality rate (IMR) has been reduced by 17
points trom 97 in 1985 to 80 in 1990.

(c) As per information supplied by the
Registrar General of India, the estimated
child montality rate from Uttar Pradesh has
declined from 54.0 1In 1555 1o 46.7 1988.
Hewever, the diseases-wise delailed
information in regard 1o child mortalty and
morbidity rates is not available.

{English]

Encroachment on Mausoleum of Sher
Shah Suri

125. SHRISYED SHAHABUDDIN: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pieased 1o state:

(a) whether there has been large scaie
encroachment on the mauscleum ct Sher
Shah Suri in Sarasaram, Bihar, and on the
land attached therelo,

(b) # so,the original area of the property
under protection when it was declared as a
protected monuments;

(c) the area of land undo adverse
occupation, including some religious shrines
constructed on the banks of ithe surrounding
the Mausoleum;

(d) whether the onginal boundary has
been demarcated and fenced and enlry
therein has been regu.ated:
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(e) whether the Department of
Archaeology has filed cases against
encroachment; and

(f) if so, the status of those cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) There is
no encroachment on the tomb building of
Sher Shah Sur at Sasaram. Some areas
attached thereto have been encroached

upon.

(b) The area under protection i1s 21 73
Acres.

(c) Of the protected area, 0.56 Acre
approximately 1s under adverse possession/
encroachment.

(d) The protected area is demarcated
and fenced except at places of adverse
occupation. The entry to the monument is
reguiated.

(e) Yes, Sir.
(f) The matter is subjudice.
Compensatory Atforestation Schemes

126. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
ENVIFEDNMENTAND FORESTS be pleased
1o state:

(a) whether the Government have'.
revised the performance of Compensatory
Afforestation schemes in various states;

(b) it so, the details of the review of
performance since inception of the scheme:

(c) the targets tixed for the current year
and eighth plan period alongwith financial
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Conversion of Delhi-Ahmedsabad
Raitway Line

203. SHRIMATI BHAVNA CHIKHLIA:
Will the Minister of RAILWAYS be pleased
to state:

(a) whetherthe project for conversion
of Ahmedabad-Delhi railway line into broad
gauge has been approved and work has
been started thereon;

(b) if so, the details thereof and the
progress made so tar in this regard: and

total cost of the
fixed for fts

{(c) the estimated
project and the schedule
completicn?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS -(SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Work on Delhi-Rewari and Rewan-
Jaipur subsection is in progress. Delhi-
Rewari is targeted for completion in 92-93
and Rewari~Jaipur in 93-94.

(c) The cost will be approximately Rs.
470 crores. The project is expected to be
compieted within the 8in Five Year Plan.
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Assistance for Construction of
Buildings for Family Welfare Centres

204. SHRICHETANP.S.
CHAUHAN:
SHRI BALRAJ PASSL:

Wili the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the amount provided by the Union
Government to States for construction of
buildings for the rural family welfare centres
during the Seventh Plan, State-wise;

(b) the number of buildings constructed,
State-wise; and

(c) the details of the tinancial assistance
earmarkedforthe purpose during thecurrent
financial year of Eighth Plan, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Theinformation isgiven
in the Statement - .

(b) The information is given in the
Statement- Il.

(c) No amount has been allocated
during the current financial year for the

purpose.
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supplementthe resources available
with the Railways for acquisition of
rolling stock.

2.0 TYPE OF WAGONS

Scheme viusalises private ownership of
wagons under the following
categories:

2.1.  Generalservice (Standard wagons
like BOX ' N ‘BOB-R, BCN &.......
category-!

22 Specialtype wagons which are non-
versatile, such as, Ammonia Tank
Wagons, Milk Tankers, Caustic
Soda Tanks, BFKI, BTPN & other
bulk carriers ....... category-ll

3.0 PROFILE OF OWNERSHIP FOR
CATEGORY -| WAGONS

Owner ship of wagons under this
scheme could vest in:

(i) Individuals as producers
(i)  Corporate entity as producers

(i) Associationorgroup of companies,
such as, integrated steel plants of
SAIL or a group of cement
companies in a cluster etc.

(v)  Thermal Power Stations and other
major consumers belonging to the
Core sector.

4.0 MODE OF PROCUREMENT FOR
CATEGORY-I WAGONS

Directly by the owner from wagon
builders approved by Ministry of
Raitways to current IRS designs
and specifications on mutually
acceptable terms on payment of
design loan andinspectionchanges

4.1.

42

5.0

to the Indian Railways amounting
to 2.5% and 2% of the cost of
wagons on order upto 100 wagons
and above 100 wagons
respectively. Allcritical components
will be procured from RSDO
approved sources and to current
IRS specifications.

OR
Through the Indian Railways on
payment of a “ service charge “ of
6.5% and 5% of the cost of the
wagon on order uptc 100 wagons
and above 100 wagons
respectively, which would cover
design loan, inspection and
administrative charges of
procurement.

The foreign exchange, if any, for
imported components will be
provided by the owner or the actual
liability transferred to him at the
market rate for the purchase made
by LR.

EXTENT OF PRIVATE

OWNERSHIP FOR CATEGORY-!
WAGONS

5.1.

In respect of Category-| wagons,
the scheme envisages that
proportion of private ownership of
wagons tototal wagons required in
any industrialcommercial Sector
should be to the extent, of
unsatisfied demand for that
particular segment, butin no case
less than 25% of the existing
demand or one rake whichever is
higher. Inthe case of new Industrial
Unit, the proportion of private
ownership of wagons would have
to be detarmined on a case to case
basis giving due weightage 10 the
fact that the entire liability of
acquiring the additional requirement
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of wagons need not be transferred
to the new Unit/User.

52  Minimum unit of ownership
would be on train consist
one Rake + maintenance
SPaAres.....ccoceveueerieenteceniees

6.0. PATTERN OF MOVEMENT FOR
CATEGORY -| WAGON

Such wagons may operate:
(i) Within closed circuits on,

(ii) From a specific point of origin to a
cluster of destinations, or,

(iii) From a cluster to a specific
destinations, or,

(iv)  Merge and appear in the general
poolof wagonsfthe Indian Railways.

6.1.  The circuits over which these
wagons would operate would be
mutually determined taking into
account the operation feasibility of
such movements.

7.0 ASSESSMENT OF WAGON
REQUIREMENT FOR CATEGORY-I
WAGON

7.1 Requirement of wagons under this
scheme wbuld be assessed on the basis of:

-a realistic turn-round of wagons in the
identified circuit(s) in days.

- Spare requirement at 4% of the bare
requirements, and brakevan.

8.0. BENEFITS ADMISSIBLE TO
OWNERS OF CATEGORY- WAGON

8.1. Inthe case of Category -l wagons
owned by individual/Corporate
entity/Association of Companies,
annual lease charge will be paid by
the IR onquarterly basisinadvance.
The lease charge will be calculated
on the current costs of similar
wagons ownedbythe IR (Excluding
the design loan inspection service

AGRAHAYANA 3, 1914 (SAKA)
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charges) 014.5% per annum for
that particular group of wagons for
aprimary period of 10years followed
by 1% annual lease charge for the
next 10 years.

Atthe end of this period (20 years),
the condition of these wagons will
be examined by the IR to decide
further retention in service. If the
wagons are found to have outlived
their economic life, the ownerwould
be entitied to dispose of the same
as scrap either directly or through
the Railways.

Should the wagons be found fit for
further service after the expiry of
the 20 years period, the lease would
be continued on mutually agreed
terms.

812

8.2.In case the wonder is able to secure a
load in the empty direction an
additional concessionaltariff would
be payable for the empty direction
at mutually agreed terms.

9.0 GUARANTEED SUPPLY OF
WAGONS IN CASE CATEGORY-I
WAGONS

9.1 In addition to the payment of lease
charge as mentioned in para 8.1
above, the IR will guarantee the
supply of the specified number of
wagons taking into account the
average number of wagons
supplied to the user unit during the
preceding one year and based on
the -requirements of wagons as
wgrked out in para 7 above.

9.2  Inthe case of a new user unit, the
guaranteed supply of wagons by
the IR will be on mutually agreed
terms.

10.0 MAINTENANCE OF WAGONS
FOR CATEGORY-| WAGONS

10.1  Theresponsibility fromthe normal
day-to-day maintenance, ROHand
POH of Category-| wagons would
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devolve on the IR and the level/
quality of maintenance would be
similar to that provided by IR for its
won wagons.

10.2.  The iR willbe at liberty 1o make any
modifications/changes on Category
| wagons which it carries out on its
won wagons of similar design on
mutually acceptable terms.

10.3  Any major rehabilitation/mid life
rebuild as may become necessary
andis introducedfor similarwagons
owned by IR, will be done on the
leased wagon on mutually agreed
terms.

11.0 WAGONS INVOLVED IN
ACCIDENTS IN CASE OF CATEGORY -i
WAGON

11.1 In the event of privately owned
category-! wagons getling
condemned as aresult of accidents,
the payment of lease charges for
the condemned wagons will
continue to be paid as perthe lease
agreement for the fill contractual
period of 20 years. The IR will also
continue 10 meet the commitment
of guaranteed supply of wagons
during this period.

12.0. FALURE TO MAINTAINUSE
GUARANTEED SUPPLY OF WAGONSFOR
CATEGORY-I WAGONS

12.1.  Thesupply of the specified number
of wagons wouldbe monitoredona
monthly basis. In case, there is a
shortfallin anyfollowing month, the
IR will make goodthe shortfallinthe
following month. I, however the
shortfallis not made good the IR wil
reimburse the wagon per day in
addition to the Nirmal lease charge.

12.2

Incase the wonderis unable touse
the guranteed specified number of
wagons, the lease charge will not
be payable for the number of days
the wagons remain unutilised. The
number of wagons idling will be
stabledinthe owner's sidingstothe
extent the lessor has contributed
for the duration for which lease
charge payment are to be withheld.
However, should the IR be in a
position to use the wagons for
alternative traffic, the lease charges
would continue too be paid.

13.0 FREE TIME AND DEMURRAGE
RULES FOR CATEGORY-| WAGONS

13.1

14.0

The free time and demurrage rules
applicable 1o Railways owned
wagons will be applicable to the
wagons owned under Category-1.

The term of the scheme may be
altered by the IR at any time with
the consent of the lessor/owner.

15.0.BUY BACKARRANGEMENT FOR
CATEGORY- | WAGONS

15.1.

¥ at any time during the currency of
the lease period, the lessor/owner
wishes to terminate the
arrangement on account of
liquidation/merger with any other
company or nay atemations the
agreement made by IR in terms of
para 14 which are not acceplableto
the lessor/owner, or any other
reasons acceptable to Indian
Railways, the ownership of leased
wagons under Category-l would
revert to the Railways on the fist of
April ot the next financial year atthe
depreciatedrates. The depreciated
value would be determined
according 10 the income Tax rules
as applicable from time 1o time.
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CATEGORY-Nl TYPE OF WAGONS

16.0 PROFILE OF OWNERSHIP FOR

CATEGORY -lIt WAGONS

171

17.2

A separate scheme for numbering

of privately owned wagons under
Category-llwillbe evolvedto identity
them ownership wise.

17.0 MODES OF PROCUREMENT

Directly by the owner from wagon
builders approved by Ministry - of
Railways to current IRS designs
and specifications ‘on mutually
acceptable terms on payment of
designloanandinspectioncharges
10 the Indian Railways amounting
fo 2.5% and 2% of the cost of
wagons or order upto 100 wagons
and above 100 wagons
respectively. All critical components
will procured from RDSO approved
sources and to current IRS

OR

Through the Indian Railways on
payment of a “service charges “ of
6.5% and 5% of the cost of the
wagon on order upto 100 wagons

o respectively, which would cover

design loan, inspection and
administrative charges of
procurement.

The foreign exchange, if any, for
imported components will be
provided by the owner orthe actual
liability transfere to him at the
market rateforthe purchases made

by LR.

18.0 EXTFENT OF PRIVATE

OWNERSHIP FOR CATEGORY-II
WAGONS

AGRAHAYANA 3, 1914 (SAKA)
18.1.

Written Answers 490
In respect of Category-Il wagons,
private ownership of wagons would
have too be 100 per cent.

19.0 PATTERN OF MOVEMENT FOR

CATEGORY-Il WAGONS

0)
@

(ii)

19.1.

Such wagons may operate:
Within closed circutt, or

From a specific point of origin to a
cluster of destinations, or

From a cluster to a specific
destination.

The circuits over which these
wagons would operate would be
mutually determined taking into
account the operational feasiility
of such movements.

20.0 BENEFITS ADMISSIBLE TO
OWNER OF CATEGORY-Il WAGONS

20.1

20.2

In the case of Category-il wagons,
a lumpsum freight rate equated to
a class rate would be quoted in
each case for the identilied
movement taking into account the
cost of haulage in the loaded and
empty directions, terminal and
marshalling operation cost,
overheads andprofimarg.n. These
lumpsum rates would be subjectto
revision every year aiongwith the
annual a Railway Budget exercise.

In case the owner is able to secure
a load in the emply direction an
additional concessional tarilf would
be payable for the empty direction
at mutually agreed terms.

21.0 MAINTENANCE OF WAGONS

FOR CATEGORY-Il WAGONS
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21.1  Incaseof Category-llwagons, while
the maintenance will be the
responsibility of the IR, the
maintenance charges will be
determined on acasetocasebasis
and will have to be bome by the
owner.
21.2.  ThelRwillbe atliberty to make any
modifcations/changes on Category
-llwagons which it carries outonits
own wagons of similar design on
mutually acceptable terms.
21.3  Any major rehabilitation/mid-life
rebuiid as may become necessary
anditsintroducedfor similarwagons
by IR, will be done on the leased
wagon on mutually agreed terms.

22.0 WAGONS INVOLVED IN
ACCIDENTS IN CASE OF CATEGORY -lI
WAGONS

22.1.  In case of Category-ll privately
owned wagons, in the event of
wagons getting condemned as a
result of accidents, the IR will be
liable to pay the depreciated value
as referred at para 15 (less the
scrap value) of the wagons at the
time of condemnation. The
commitment forguaranteed supply

will cease.
[Translation)
Train between Lucknow and Paliya

130. DR. G.L. KANAUJIA: Will the
Minister of RAILWAYS be pleased to state:

(a) whethera mailtrain running between
Lucknow and Paliya in Uttar Pradesh has
been withdrawn;

(b) if so, the reasons therefor;

NOVEMBER 24, 1992
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(c)whetherthe Government propose to
introduce any new train between Lucknow

and Paliya; and

(d) if so, the time by which it is likely to
be introduced?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Presumably the
reference is for Paliakalan. However, no
MailExpress train was running between
Lucknow and Paliakalan in the recent past.

(b) Does not arise.
(c) No, Sir.

(d) Does not arise.

Closure of Steam Locos

131. SHRI NITISH KUMAR: Will the
Minister of RAILWAYS be pleased to state:

(a) whetherattention of the Government
has been drawn-to the news-item captioned
* Two steam locos to be closed down”
appearing in the Statesman dated August
27,1992;

(b) if so, whetherthe Govemment have
decided to close down the workshops at
Charbagh (Lucknow) and Jamalpur in
Mungherengagedinthe repairandservicing
of rail engines;

(c) it so, whether any scheme has been
formulated to provide employment to these
employees; und

(d) if not the factual position in this
regard andthe number of employees working
in each of these workshops as in August,
19927
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes Sir.

(b) No, Sir.
{c) Does not arise.
(d) The nature of work under-taken has

undergone some changes. Staff strength of
Workshop as on August, 1992 is given below:

Charbagh Jamalpur

3582 13403

Violation of Environmental Instructions
by Hindustan Inspecticides Limited

132. SHRIRAM BADAN: Willthe Minister
of ENVIRONMENT AND FORESTS be
pleased to state:

(a)whether attention of the Government
has been drawn towards constant violation
of environmental instructions by the
Hindustan Insecticides Limited, New Delhi;
and

(b) if so, the action taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
and (b). The management of M/s Hindustan
Insecticides Limited has framed a time
schedule to upgrade the poliution control
facilities to meet the stipulated standards.
The control measures by December 1993,
complete all the pollution control measures
by December 1993.
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Polluting Industries In Bihar

133.  SHRI RAM LAKHAN SINGH
YADAV:
SHRI RAM
CHOUDHARY:

TAHAL

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state the
industries identified in Bihar underthe Action
Plan for poliution contro!?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY. OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJANKUMARAMANGALAM): The

“industries that have been identified in Bihar

under the Action Plan are the major and
medium units in the identified 17 heavily
polluting sectors. The units in Biharareinthe
categories of tanneries, cement, sugar,
thermal power, dye and dye intermediates,
fertilizer, iron and steel, caustic scda, oil -
refinery, distillery pharmaceuticals and
pesticides.

Guru Gobind Singh Hospital, Delhi

134. SHRI MADAN LAL KHURANA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedto refertoreply given
to Unstarred Question No. 6362 on April 7,
1992 and state:

(a) whetherthe construction work of the
Guru Gobind Singh Hospital, Delhi is going
on as per its stipulated target;

(b) if not, the reasons forthe delay inthe
construction work; and

(c) the steps taken or proposed to be
taken by the Govemment to complete the
construction work in time?



495 Written Answers

- THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a)to (c). Commencement
of construction work in the Guru Gobind
Singh Hospital was dependent on preparation
of detailed estimates andfinancial clearance
of the same. However, the earth filling and
boundarywallof Guru Gobind Singh Hospital
at Raghubir Nagar have been completed
and the layout Plan/Building Plan has been
approved by Municipal Corporation of Delhi
andthe Delhi Urban Art Commission intime.
The construction work by the P.W.D. has
been planned to start within the current
financial year.

(English]
Passenger Traffic

135. SHRI VUAY NAVAL PATIL:

SHRI KAMAL CHAUDHARY:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of railway pussengers
likely to go up by the end of the century;

(b)whetherthe length of available railway
tracks inenoughto meetthe growing demand;
and

(c) how the Government propose to
cope withthe imbalance that is likely to occur
in railway traffic in future?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN). (a; Passenger traffic an
the Indian Railways in likely to go up to 424
billion passenger kilometers by the end of the
centuryfromthe level of 310Qbillion passenger
kilometres in 1991-92.

(b) No, Sir.
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(c) A number of projects for expanding
and improving the railway network and the
rolling stock fleet are in handto cope withthe
likely increase in traffic. :

[Trans!ation)
Assistance for Controlling Pollution

136. SHRISATYADEO SINGH: Willthe
Minister of ENVIRONMENTANDFORESTS
be pleased to state:

(a) whether the U.S. International
Development Agency has provided any grant
1o the Industrial Credit and Investment
Corporation of India for controlling poilution;

(b) if so, the details thereof;

(c) whether appropriate technique and
services would also be availed from America
for the environment protection with the said
grant; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRON'CS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
to (d). Steps have been initiatedfor obtaining
financial assistance from the U.S.
International Development Agency. The
details have not been finalised.

[English]
Family Planning Centres
137. SHRI PROBIN DEKA: Will the

Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) the total number of Family Planning
Centres in Assam;

(b) the amount spent thereon during
each of the last three years; and

(c) the number of persons undergone
Vasectomy/Tubectomy operations duringthe
last three years in the States?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). Information is
given in the statement

(c) The details of Vasectomy/Tubectomy
operations performed in Assam during the
last three years is as under:-
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Incentives to New Sugar Factories

138. SHRI SOBHANADREESWARA
RAO VADDE: Willthe Minister of FOOD be
pleased to state:

(a)whetherthe Government have taken
a decision to give incentives to new sugar
factories by allowing free sale of sugar for
atleast seven to ten years;

(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI) (a) to (c). Formulation of a new
incentive scheme to covernewsugarfactories
and expansion projects is presently under
the consideration of Government.

Alternation in Syllabus by Uttar
Pradesh Madhyamik Shiksha Parisahad

139. PROF. MALINI

BHATTACHARAYA:

SHRI SUDARSAN
RAYCHAUDHURI:

SHRI SHARAD DIGHE:

PROF. SUSANTA
CHAKRABORTY:

SHRI RUPCHAND PAL:

SHRI RAM VILAS PASWAN?'

SHRI ANIL BASU:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Uttar Pradesh
Madhyamilk Shiksha Parishad has revised
the syllabus of various courses;

(b) if so, the details thereof;

(c) the plan of action formulated to
tackle the situation;
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(d)whetherthe Government proposeto
make an uniform syllabus through NCERT
and prepare text books for all the schools in
the country based on a national system of
education; and

(e) if s0, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA}: (a) and (b).
Accordingtothe NCERT, the Government of
UttarPradesh has recently initiated a process
of re-writing some of its school textbooks,
particularly of history. A new course of vedic
Mathematics is being introduced by the State
Governmentfromthecurrentyearforclasses
IX and X and {rom the next year for other
classes.

(c) In June, 1991, a National Steering
Committee has been constituted to oversee
the on-going programme of the Union
Governmenttoevaluatethe schnoliextbooks
fromthe point of view of Naticnal integration,.
Onreceiptof some Prassre! .. :is highlighting
modification of school textx~oks mainiy of
history, in some States inctuding Uttar
pradesh, the Minister of Human Resource
Development addressed all the Chief
Ministers sand Lieutenant Governors in
February, 1992 emphasising onthe needto
protect secular values in School education
and urging then to ensure that the above-
mentioned programme of review of textbooks
is facilitated and due action taken on the
Committee’s recommendations. Recently a
multi-prenged plan of action hadbeen drawn
up for tackling the situation at educational
and other levels.

(d)and (e). Keepinginviewthepostulates
of National Policy on Education, the NCERT
brought out in 1988, a National Curricular
Framework for Elementary and Secondary
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Education containing a common core of
values to nurture a national identity and
thereafter, revised the syllabi and textbooks
forclasses | to XIl. Based on the Framework
guidelines and NCERT syllabitextbooks, the
States have undertaken measures for school
curriculumrenewal and revision of textbooks
for introduction into the different stages of
School education is a phased manner.

[Translation)
Anganwadi Centres

140. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether the number of Anganwadi
centres in Orissa is less as compared to
other States;

(b) it so, the reasons therefor;

(c) the number of Anganwadi cents in
each State; :

(d) whetherthe Government propose to
open more Anganwadi Centres in Orissa
during the current year particularly in the
Keonjhar, Mayurbhanj and Surndergarh
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districts and in other States; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENTS OF
YOUTH AFFAIRS AND SPORTS AND
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a)to (c). The ICDS Projects
are sanctioned on an average of 100
Anganwadi centres per projecl. However,
actual number of Anganwadi Centres is
determined on the basis of data provided by
the State regarding population, number and
size of *he villages under Child Development/
Tribalblocks and urban areas. In Orissa, the
average number of sanctioned Centres per
projectin Rural areas is 97, intribal area 100
andin Urban area91 perproject. A Statement
- | indicating the number as also average
number of Anganwadi Centres per projectin
Rural, Tribal and Urban ICDS Projects in
each state is given below

(d) and (e). During 1992-93, or far 42
ICDS Projects with a total number of 3930
Anganwadi Centres have been sanctioned
for Orissa. A statement - ll indicating district-
wise ICDS Projects sanctionedin the current
year is given below.
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Increase in Quota of Foodgrains

141. SHRI MAHESH KANODIA: Will
the Minister of FOOD be pleased to state:

(a)whetherthe Government proposeto
“increase the quota of foodgrains for the
States on the basis of rise in population as
perthe 1991 census, so asto strengthen the
Public Distribution System;

(b) if so, the details of increase made in
the quotafor Gujarat during the current year;

{c) if not, the reasons therefor; and

(d) the details of increase made in the
quota of each State during 1989-90, 1990-
91 and 1991-92 and the quota proposed to
be allotted during the current year, State-
wise?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHR! TARUN
GOGO)) (a) to (d). Allocations of rice and

NOVEMBER 24, 1992
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wheat fromthe central Pool are made to the
various States/UTs on a month to month
basis taking into accountthe stocks available
in the Central Pool. seasonal availability,
offtaketrend, relative needs of various States/
UTs and other related factors and are
supplemental to open market availability as
the procurement for the Central Pool, of rice
and wheat for the last few years has been
only about 13-18 per cent of the total
production of rice and wheat in the country.
These allocations are, however, only
supplementalin nature and are not made on
the basis of population. Therefore, the
question of increases in the quota of Gujarat
of any other State on the basis of rise in
population as per the 1991 Census or prior
to the Census during the years 1989-90,
1990-91 and 1991-92 or during the current
year dues not arise.

A statement showing the quota allotted
tovarious States/UTs duringthe period 1992-
93 (From April, 1992 to December, 1992)
Statewise is enclosed.
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[English)

Women Development Corporation

142. SHRIMATIDIPIKAH. TOPIWALA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the States in which Women
Development Corporations have been set
up so far;

(b) whetherthe UnionGovernment have
assessed the achievements made by these
Corporations so far; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
-MINISTRY OF HUMAN RESOURCE
DEVELOPMENTS (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS AND
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANARJEE): (a) Women Development
Corporations have been set up in the States
of Andhra Pradesh, Goa, Gujarat, Haryana,
Himachal Pradesh, Jammu & Kashmir,
Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Orissa, Punjab, Tamil Nadu,
Uttar Pradesh, West Bengal and the Union
Termritory of Chandigarh.

(b) and (c). An assessment of selected
Women Development Corporations (WDCs)
was one through the National Institute of
Public Corporation and Child Development,
New Delhi in 1989. The report stressed the
needto expandthe involvement of WDCs in

+ development programmes forwomeninclose
coordination, with Central and State
Governments andthe Central Social Welfare
Board. It was suggested that WDCs should
concentrate largely on rural women and
shouldplay anadvocacyrole inthe economic
develc;,inent of women. This role should be
played in the areas of training, marketing
assistance, credit and procurement of raw

NOVEMBER 24, 1992
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materials. t was also recommended that
WDCs should network with each other for
exchange of experiences and marketing of
goods. Linkages should also be established
with Women's Studies Centres. In order to
strengthen the WDCs, the report
recommended that the Corporations should
be givengrants to meet administrative costs,
along with income tax exemptions and
advisory committees should be set up for
them. They should be recognised as
approved sourcesforpreferential purchases
of their products. It was suggested that
WDCs shouldtake up promotional awareness
generation and information dissemination
roles tofacilitatethe development of women's
capacities. ‘They should also promote
organisations of women and faciltate their
networking. Further, WDCs shouldbe invited
to regular meetings and conferences for the
review of their performances and for
excharge of exchange of experiences and
information. Finally, the report also
recommended the establishment of WDCs
in all states.

[Translation)

Polluting Industries in Himachal
Pradesh

143. SHRI KRISHAN DUTT
SULTANPURI: Will the Minister of
ENVIRONMENT AND FORESTSbepleased
to state the industries identified in Himachal
Pradesh under the Action Plan for pollution
control?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJANKUMARAMANGALAM): The
industries identified in Himachal Pradesh
under the action for pollution control are the
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major and madinm units in the identificd

1. Cement Corporation of India,
Cement Plant, P.O. Rajban,
Dist. Sirmour.

2. M/s Ranger Breweries,
Mehatpur, Dist. Una.

3. M/s ACC Cement Plant,
Barmana, Bilaspur Dist.

4. M/s Mohan Meakin Brewery,
Dist. Solan.

5. M/s Mohan Meakin Distillery,
Kausali, Solan Dist.

6. M/s Phermenta Pharma Biodil,
Takoil, Mandi Dist.

7. M/s Wadhwa Pharmaceuticals,
Kala Amb, Sirmour Dist.

8. M/s Ruchira Paper (P) Ltd,,
9. Kala Amb, Sirmour Dist.

M/s Himmat Leather,
Nalgarh, Solan Dist.

[English]
Assistance for Restructuring Degree
Courses
144. SHRI PRABHU DAYAL
KATHERIA:

SHRIRAM SINGH KASHWAN:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

AGRAHAYANA 3, 1914 (SAKA)

Written Answers 534
(a) whether tha 11~inn .Government

Collegesiorrestructunng the undergraduate .
degree courses Ingeneral education subjects
with a view to incorporating an application-
criented component in these course;

(b) if so, the details thereof; and

(c) the assistance provided during each
of the last three years, Statewise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (c).
According to the information furnished by
UGC, the Commission has a Scheme under
which financial assistance of Rs. 7.5 lakhs is
provided to the eligible Universities for a
period of five years for re-structuring of
under-graduate courses with aviewtomaking
the first degree courses more relevant to
environment and the developmental needs
of the community and to link education with
work/field/practical experience and
productivity. A statement showing the grants
paidtoeligible Uriversities in various States
for the purpose during 1989-90, 1990-91
and 1991-92'is attached.



STATEMENT
State 1989-90 1990-91 1991-92
1 2 3 4
(Rs.) (Rs.) (FIs.)

Andhra Pradesh 5,21,646 6,55,000 4,00,000
Assam 4,37,000 - 3,78,000
Bihar 80,000 42,000 -
Haryana 4,59,633 3,17,166 3,45,469
Kamataka 5,60,000 2,50,000 3,00,000
Kerala 1,00,000 1,09,659
Maharashtra 6,55,892 599,717 4,29,751
Manipur 2,00,000 2,00,000
Meghalaya, Mizoram, Nagaland 75,000

Orissa 1,00,000 1,00,000 1,11,202
Punjab 3,56.250 1,25,413 5,26,399
Rajasthan 2,65,261 3.22,108 3.55,428
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- [Translation)

Construction of Sugar Mills in
Cooperative Sector

145. SHRI CHHITUBHAI GAMIT: Will
the Minister of FOOD be pleased to state:

(a) whether the construction work of
licenced sugar millsinthe cooperative sector
in Gujarat has been dislocated due to the
paucity of funds fromthe financial institutions;

(b) if so, the details thereof; and

(c) the action proposed to be taken for
providing incentives and loan to these mills
on easy terms?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a)to(c). Arrangement of finances
andtha construction/establishment of a new
factory is primarily the responsibility of the
entrepreneur. However, keeping in view the
recent increase in project cost, formulation
of a new incentives scheme is under
consideration of Government.

Alleged Death due to Negligence of

Doctors

146. SHRIMATI BHAVANA
CHIKHLIA:

SHRI RAJESH KUMAR:

SHRI PRABHU DAYAL
KATHERIA:

SHRIMATISHEELAGAUTAM:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whetherthe Government’s attention
has been drawn to the newsitem captioned
'Fortythree heart patients die in RML Hospital
due to negligence appearing in the Sunday
Observer dated September 26, 1992;
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(b) if so, whether the cause of their
death has been investigated,;

(c) if so, the details thereof;

(d) the action taken against doctors and
others found guilty; and

(e) whetherthe Government proposeto
ensure that such incidents do not occur in
future due to lack of proper medical
assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (e). This News item
refers to death because of Percutaneous
Balloor Mitral Valvotemy. No such death has
occured in Dr. RML Hospital due to this
procedure for the last two and half years.

[English)
Ban on Capitation Fees

147. SHRI RAJESH KUMAR:

SHRIMATI BHAVNA
CHIKHLIA:

SHRIMATISHEELAGAUTAM:

SHRI MAHENDRA KUMAR
SINGH THAKUR:

DR. D. VENKATESWARA
RAO:

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government are
contemplating to introduce any Central
Legislation to put an end to the capitation
fees charged for the admission in various
courses by the engineering and other
technicai colleges and to curb other
malpractices in view of recent Supreme
Court Judgement;
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(b) if so the details thereof; and

(c)thereaction of the State Governments
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) ( KUMARI SELJA): (a) No, Sir.

(b) and (c). Does not arise.
Sports Talents among School Chiidren
148. SHR!I CHETAN P.S.
CHAUHAN:
SHRI BALRAM PASSI:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetherthe Sports Authority of India
has selected schools in different parts of the
country to promote sports talents;

(b)ifso, the names of such schools; and
(c)thetinancialaidand otherassistance

being given to such schools?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir.

(b) Details have been given atstatement

(c) Details have been given at Statement
N

| National Sports Talent Contest
Scheme.

1. Shivalik Public School,
S.AS. Nagar,
Mohali-160055, Chandigarh.

AGRAHAYANA 3, 1914 (SAKA)
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Gowt. High School,

MAJRA,

Dt. Sirmour, Himachal Pradesh,

Moti Lal Nehru School of Sports,
RAI-131029,
Dt: Sonepat, Haryana.

C.R.Z. High School,
Sonepat, Haryana.

Tyndale Bisope School,
Shaikh Bagh,
Srinagar, Jammu & Kashmir.

Mallinsen Girls School,
Srinagar, Jammu & Kashmir.

Gowt. Dr. Sec. school,
Tandra Umar,
Hoshiarpur, Punjab.

Gowt. Girls Sr. Sec. School,
Nehru garden.
Jalandhar, Punjab.

Gowt. Girls Sr. Sec. School,
The Mall,
Amritsar, Punjab.

St. Anthony's Hihg School,
Monte De Guirim,
Berdez-403507, Goa.

Chaerutar Vidya Mandal,
PB-22, vallabh,
Vudyanagar-388120, Gujarat.

Pravara Public School,
Pravaranagar,
Ahmednagar-12, Maharashtra.

Bhonsala Military School,
Rambhomi, nasik-422005,
Maharashtra,

Sanjeewan Vidyalaya,
Panchgani-412805,
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18.

16.

17.

18.

19.

20.

21.

23.

24.

25.

26.

27.

Dt: Satara, Maharashtra.

Muktangangan English School,
44, Vidyanagari,

Parvati, Pune-411009,
Maharahstra.

Saink School,

Goalpara-783133, Assam,

Gowt. B.H.S. School,
Golaghat, Assam,

Don Bosco School,
Guwahati, Dt: Kamrup-781001,
Assam,

St. Anthony's High School,
Shillong-79003, Mehgalaya.

Sainik School,
PB No. 21, Imphal-795001,
Manipur.

Gowt. Hr. Sec. School,
Macdonald Hill, Aizawal, Mizoram.

John Gowt. High School,
Viswema, Nagaland.

Tashi Namgyal Academy.
Gangtok-737201, Sikkim.

Umakant Academy,
Agartala, Tripura (West).

W.B.H. School & College,
Prenderghast Road,
Secunderabad-03,
Pradesh.

Andhra

V.P. Sidganath Public School,
Vijayawada-520010, Andhra
Pradesh.

Loyola High School,
Nirmalal Nagar, Vinukoonds-
522647, Andhra Pradesh.
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32.

35.

36.

37.

38.

39.

40.

41.
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St. Joseph's Indina Hihg School,
23-Grant Road, bangalore-560001.
Kamataka.

Mountain View High School,
Vidyanagar, Chikmagalur-577101,
Kamataka.

Sri Ramakrishna Vidyashala,
Jr. College, Mysore-570020,
Kamataka.

G.V. Raja Sports School,
Trivandrum-695007, Kerala.

Madras Christian College,
Hr. Sec. school., Chetput,
Madras-31, Tamil Nadu.

Srada Vidyalaya Girls
Hr. Sec. School, Salem-16, Tamil
Nadu.

St. Joseph's Hr. Sec. School,
Manjakupppam,
Guddalore-607001, Tamil Nadu.

St. ignatius High School,
Gumla-835207, Bihar.

Gowt. Girls High School
Bariatu road, Ranchi-8, Bihar.

St. Mary's Girls High School,
Sundergarh-770001, Orissa.

B.S. High school,,
Sundergarh, Orissa.

Gowt. Girls High School,
Kirshnagar, dt: Nadia, west Bengal.

Bidhan Nagar High School,
BD-303, |, Salt City,
Clacutta-64, West Bengal.

Victoria Boys School,
Kurseong, Darjeeling,



545 Written Answers
West Bengal.
42. Dow Hill School,
Kurseong, Dt: Darjeeling,
West Bengal.
43. Taldi Mohan Chand School,

44.

45.

46.

47.

48.

49.

51.

52.

53.

Taldi, Dt: 24 Pargahas (South),
West Bengal.

D.A.V. Public School,
Bhubaneshwar, Orissa.

Army Public School,
Ridge Road, Dhaula Kuan,
New Delhi-110010.

Air Force Bal Bharti School.
Lodi Raod,
New Delhi-110003.

Mothers International School,
Sri Aurobindo Marg,
New Delhi-110016.

Govt. Mulltipurpese Cr. Sec.

School,
Mahlharashram, Indore, M.P.

Mah, Lakxmibai Govt. Girls,
Multipurpose Hr. sec. School,
Jabalpur, M.P.

Banasthali Vidyapith Hr. Sec.

Schoo,
Banasthali, Jaipur, Rajasthan.

Bhupal Nobels Hr. sec. School,
Udaipur, Rajasthan.

Sh. Gurunanak Khalsa Hr. Sec.

School,
Sriganganagar, Rajasthan.

Udaipur Pratap Inter College,
Varanasi-221002 (UP).

Colvin Taughdars College,

AGRAHAYANA 3, 1914 (SAKA)
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56.

10.

1

12.

13.
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M.P.K. Inter College,
35/4/Subash Road,
Dehradun-248001.

Jawaharlal Nehru School,
Habib Ganj,
BHEL, Bhopal, M.P.

Il. Boys Sports Company in the Army.

Sikh Regt. Centre, Ramgarh
B.R.C., Danapur.

ARC, Shillong

58 GTC, Shillong

BEG, Centre, Kirkee

GTC, Subathu

BRC, Delhi Cantt.

STC, Jabalpur

KRC, Ranikhet.

Jat Regt., Centre, Bareilly
A.R.T.Y., Centre, Hyderabad,
M.L.LR.C., Belgaum

M.E.G., Bangaiore.

Large Size Residential School

Welham Girl's High School.
Dehradun

Welham Boys’ School, Dehradun
The Doon School, Dehradun

Sainik School., Ghorakhal, Nainital
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5.

10.

11

12.

13.

14.
15.
16.
17.

18.

19.

20.

21.

23.

City Montessori Schocl, 12, Station
Road, Lucknow.

Rashtriya Indian Military College,
Dehradun Cantt., Dehradun

Dholpur Indian Military School,
Dholpur, Rajasthan.

Ajmer Military School, Ajmer,
Rajasthan

Chopasni School, Jodapur,
Rajasthan.

Mayo College, Ajmer, rajasthan.

Mayo College Gilrs' School, Ajmer,
Rajasthan.

BirlaHr., School, Pilani, Rajasthan

Birla Public School, Pilani,
Rajasthan.

Birla Balika Vidyapeeth, Pil;xni.
Daly Collegem Indore, MP.

The Scindia School, Gwalior.
Lawrence School, Sanawar, H.P.

Chali Military School, Chali Shimla
Hills, H.P.

Sainik School, Kapurthala, Punjab.

The Punjab Public School, Nabha
Punjab.

Yadavindra Public School, Patiala.

Sainik School, Kanjura, Karnal,
Haryana.

Sainik School, Sujanpur, Tira, H.P.
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25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

38.
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Navsarjan Academy of Integral
Education, Navgol Valsad, Gujarat.

Sainnik School., Balachade,
Jamnagar Dt: Gujarat.

Shri Shivaji Preparatory Military
School,

Anjuman-i-Islam Public School,
Panchgani,
Satara Dt:, Maharashtra.

The Lawrence school, Lovedale,
the Nilgiris, Tamil Nadu.

Sainik School, Amaravathinagar,
Coimbatore, Tamil Nadu.

Sainik School, Korukondia,
Vijayanagarm, Andhra Pradesh

Sandur Residetial Composite Jr.
College, Shivapur,
Sanhur, Beliary Dt:;, Karnataka.

Kitturrani Channamma Residential
school for Girls, Kittur, Belgaym
Dt:, Karnataka.

Belgaum Military School, Belgaum,
Karnataka.

sainik School, Bijapur, Karnataka.

MSP Solai Nadar Memorial Hr. Sec.
School, Dinfdigal, Tamil Nadu.

Hyderabad Public School,

Begumpet, Hyderabad.

Ramakrishna Mission Vidyapeeth,
Vivejanand Nagar,
Purulia Dtt: West Bengal.

Pathabhavana, Shantiniketan,
Birbhum Dtt: West Bengal,



548 Written Answers
39.  Ramakrishna Mission Vidyapith
Vidyapith (PO),

40. Vikas Vidyalaya, Nerio Vikas
Vidyalaya, Ranchi.

41.  Sainik Schoal, Tilaiya, Tilaya Dam
(PO), Bihar.

42. Netarhat Residential
Netarhat (PO), Palam Dt;
Bihar.

School,

43, Assam Rifles Public Schol, Laitkor,
Shillong.

STATEMENT Il

() National
Scheme

Sports Talent Contest

Each adopted school is given one time
grant of Rs. 5 lakhs (Rs 7.5 lakhs for hilty
areas) for developing of the existing sports
facilities or to create sports facilities.

AGRAHAYANA 3, 1914 (SAKA)
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Annualmaintenancegrant of Rs. 50,000/
- perannumto each school is paid by the SAl
forthe maintenance of play-fields, purchase
of sports equipment and sports magazines
and books.

Expenditure of school fees, board and
loding, school uniforms, sports kit and travel
from home to school and back for each
student selected under the Scheme, at the
time of admission as well as for meeting the
travel cost of the escorts of the child, is also
paid by the SAl

Services of maximum 5 Coaches in
each adopted school are provided. Their
salary expenses are being paid by the SAl.

In addition, very nominal remuneration
to a clerk to attend to the correspondence
related to NSTC Scheme and Grounds man
toassist the Coaches duringtraining session
amounting to Rs. 6,000/- per annumto each
school, is also paid.

(1l) Boys Sports Companies in the Army Scheme.

Boarding charges

School fees, admission

fees, books stationery, school
uniform, etch.

Sports Kit.

Insurance

Medical expenses

Competition exposure -
(Domestic & International)

Summer Coaching Camps

Coaches salary for
3 Coaches per Centre

- Rs. 30/-per head per day.

- Rs.. 3,000./- per head per annum

- Rs. 2,200/0 per head.
- Rs. 90/- per head
- Rs. 200/- per head

" Rs. 1,200/- per head

- Rs. 1,800/- per head

- Rs. 54,000/- approx.

TA/DA to trainees from - Rs: 800/- per head -

residence to Centre
and back on 2 occasions
alongwith escort.
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() Large Size Residential Schools.

Under this Scheme, qualified coaches
are posted is concerned Residential schools
and their expenditure towards salaries are
met by SAL In addition, financial assistance
to the extent ot Rs. 30,000/- are annum is
rendered for the purchase of consumable
sports equipment.

Funds for Quit India Movement

149. SHRI SATYAGOPAL MISRA: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)whetherthe Union Goverrment have
released or propose ¢ release funds to
some State Governmentsforthe celebration
of Golden Jubilee of the * Quit India *
Movement; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT COF
CULTURE) (KUMARISELJA): (a)and (b). In
connection withthe celebration of the Golden
Jubilee of the Quit India Movement, the
Prime Minister has announced acontribution
of Rs. 1 crore each 1o the three Districts of
Ballia (J.P.), Midnapore (W. Bengal) and
Satara (Maharashtra) fromthe Government
of India side for initiating appropriate
programmes in the memory of scarifies for
the freedom fighters in these Districts.

Kayamkulam-Alleppey Rallway Line
150. PROF. K.V. THOMAS:
SHRIMATI SUSEELA
GOPALAN:
SHRITHYIL JOHN ANJALOSE:
Will the Minister of RAILWAYS be

pleased to state:
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(a) whether the Kayamkulam-Alleppey
railway line in Kerala has been commissioned
for traffic;

(b) if so, the details thereof alongwith
number of trains started on this route;

(c) it not, the reasons therefor;

(dywhethertechnical defects have been
noticed in the construction of a section on
this track; and

(e) if so, the details thereof and the
protective measures being taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR!
MALLIKARJUN): (a) Yes, Sir.

(b) The line has been commissioned
and 3 pairs of passanger trains have been
introduced on this section from 21.11.92.

(c) Does not arise.
(d) Yes, Sir.

(e) There were some case of settlement
of the embankment and slope failures. After
detailed soil investigations, remedial
measures were taken o provide tlatter side
slopes berms. The work has already been
completed and line commissioned for traffic
with temporary speed restrictions.

Sambalpur Division

121. DR. KRUPASINDHU BHOL: Will
the Minister of RAILWAYS be pleased to
state:

(a) whetherthe process has been started
1o transfer the railway establishments from
concerned divisions 10 the newly created
Sambalpur division;
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(b) if so, the total kilometers of railway

routes going to be transferred to Sambalpur
division;

(c) the present position; and

(d) the date by which the process is
likely to be over?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes Sir.

(b) 563 route kilometres.

(c) 433 route kilometres have been
taken over lor operation by Sambalpur
Division.

(d) The work of setting up anew Division
at Sambalpur is planned such that the finai
phase synchronizes with the opening of the
new Railway line form Sambalpur tc Taicher
(172 Kms) which is currently slated for
completion by 1994-95 subject to availability
of requsite funds.

[ Transiation)
Rail Link from Nagpur to Sivani

152. KUMAR! VIMLA VERMA: Will the
Minister of RAILWAYS be pleased 1o state:

(a) whetherthe Government propose (o
lay broad gauge railway line from Nagpur 1o
Sivani (Madhya Pradesh); and

(b} i so, the action proposed to be taken

by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir,

(b) Dces not arise.

AGRAHAYANA 3, 1914 (SAKA)

Written Answers 554

Criterla for Central Investment on
Education

153.  SHRI LALIT ORAON:
SHRI RAMDEV RAM:

Wilithe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) the details of the national criteria
adopted for the allocation of Central
assistance to the State Govemments in the
field of education right form the beginning
first five year plan till date; and

{b) the allocation made to States during
the Seventh Plan State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Until
Fourthrive YearPlan, Central Assistance to
States for implementation of Plan
Programmes within the States * Jurisdiction
was given in the form of scheme-wise
allocation of under.

Pursuant to the NDC decision on Feb.
1§79, Central Assistance was givento States
on the basis of the Income Adjusted Total
Pcpulation (IATP) of each state i.e. total
population of each State multiplied by the
inverse of percapitaincome. However, inthe
case of special category States, the entire
difference between their approved outlay
and their own resources was being met by
central assisiance.

A new formula was evolved by the
Three-Member Committee appointed by the
full Planning Commission in Sept. 1991. As
amended andfinally accepted by the NDC is
reprocuced as under.



555 Written Answers NOVEMBER 24, 1992 Written Answers 556

Criteria Weightage

1. Population (1971 Census) 60%
2. Per capita Income
(a) Deviation method covering

States with per capita SDP

beiow the national average 20%

(b) Distance Method covering
all States.

3. Performance -

(a) Tax effort
7.5%
(b) Fiscal management
(c) Progress in respect of
National objective
4. Special problems 7.5%

Special problems have component of achievement in literacy, however, this is still under
finalisation. .

(b) The statement is laid on the Table of the House.
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Viral Fever

154. SHRI RAJENDRA KUMAR
SHARMA:
SHRI RAMASHRAY PRASAD
SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the number of patients
suffering fromviral feverhas beenincreasing;

(b) whether the Government are
undertaking any research to invent a new
medicine for the treatment of viral fever; and

(c) the action taken by the Government
so far check this disease?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Number of Japanese
fevercases (dueto Japanese Encephalitis B
Virus) are showing increasing trend in 1992
{upto 7th October fas comparedto 1991 for
the same period. During 1991, there was an
increase in cases as compared to 1990
however the number was less than that of
1989.

(5) No, Sir.

(c) Foliowing actions are being taken to
check this disease:-

1) Disease situationis being monitored
through district/state reports and
sentinel surveillance.

2) Early diagnoses & treatment of
cases. Special wards have been
identified forJapanese Encephalitis
cases in major hospitals in these
areas.

3) DDT & DHC spraying in rural areas

NOVEMBER 24, 1992
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& malathion fogging in urban &
semiurban areas.

4)  Training of medical & paramedical
professionals involvedin Japanese
Encephalitis control activities.

5) Various institution like National
Institute of Communicable Disease,
Delhi, National Institute of Virology,
Pune, School of Tropical Medicine,
Calcutta and All India Institute of
Hygiene & Public Health, Calcutta
have been involved in outbreax
investigation andviral confirmation.
CRI, Kasauli has supplied 279280
doses for different states for
vaccination.

(English)

Agitation by Teachers of Kendriya
Vidyalaya

155. DR. SUDHIR RAY:
SHRI MUHIRAM SAIKIA:
SHRI SATYAGOPAL MISRA:

Willthe Minister of HUMANRE SOURCE
DEVELOPMENT be pleased to state:

(a) whether All India Kendriya Vidyalaya
Teachers have given notice of phased

agitation to be launched from November 16,
1992;

(b)if so,the details of theirdemands and
grievances;

(c)whether any attempthas been made
the Government to negotiate with them;

(d) if so, the outcome thereo!; and
(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESQURCE
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DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Yes, Sir.
However, consequent upon the dialogue
withthe representatives of All India Kendriya
Vidyalaya Teachers‘ Associationand others,

the agitation has been decided to be
suspened till the 23rd November, 1992,

" (b) to (e). The major demands and
actiontaken onthembyKendriya Vidyalayas
Sangathan is given in the Statements | and
1.
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581 Written Answers
[ Translation]

Prescribed Storage Procedure

156. SHRI RAM
CHOUDHARY:
SHRI' MOHAMMAD ALl
ASHRAF FATMI:

TAHAL

Willthe Minister of FOOD be pleased
to state:

(a) whether the Central agencies are
following the prescribed storage procedure;

(b) if s0, details thereof; and

(c) the details of contruction of godowns
as on September 30, 1992, state-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). Food Corporation of
India (FCl) and Central Warehousing
Corporation (CWC) store foodgrains and
other commodities in their own godowns,
andthose hired by them, which are built on
scientificlines. Further, every possible steps
is taken by themto ensure preservation and
health of the commodities during storage.
Details of the main steps taken by FCland
CWC are indicated in Statement-l and
statement-Ii respectively.

(c) The list of godowns/warehouses
under construction by FCland CWC, as on
30.9.1992 are given In statement -Ill and
Statement -1V respectively.

STATEMENT

(i) Foodgrains are stored on scientific
lines and pest control measures
arg undertaken regulary to control
the rat and insect infestation.

(i)  Pre-monsoon inspection of
godowns is carried out and repairs

AGRAHAYANA 3, 1914 (SAKA)
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undertaken to prevent leakage of
rain water.

Qualified and technically trained
staff are deployed for periodical,
inspection and proper upkeep of
foodgrains.

The storage godowns are designed
on modem lines so that they are
rodent-proof and damp proof.

Careful handling of the grains atall
the stages is insisted upon. Efforts
are being made to persuade the
labour to use small size hooks so
that the damage in the spillage
wouldbethe minimum. Instructions
regarding compliance with the
packing conditions laid down by
the Railways and in particular,
regarding stitching and marking of
bags are emphasised and their
observance watched. Loading of
bags of foodgrains away from the
flapdoorsis insistedsothatdamage
due to rain en-route is obviated.

In case of stocks stored in the
open, the following further steps
aretakentoprotect the foodgrains:

(a) Stocks are stored on wooden

creates covered with specially
fabricated waterproof polythene
covers.

(b) Nylon ropes have been provid-.d

for proper lashing of polytnene
covers to prevent damage to
coverst:y blowing during storms.

Menofil=ment nets and cover
tops have also been provided in
major CAP complexes for
additional protection to grains
from the vagaries of weather.
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(i)

(d) Periodical replacement of
polythene covers is being made
toensurethat the best protection
1o grains is always provided.

(e) Aeration of stocks in the open
during clear weather is done to
maintain the health of grains.

STATEMENT

When any stock is offered for
storage, such stock is inspected at
the time of receipt with regard to
quality and conditions. Samples
are alsodrawnforanalysisgrading.
When the stock conforms to the
specifications for acceptability,
stocks are accepted in the
warehouses. X

(i) The stocks are stored on dunnage

crates or 3 layears of polythene
film is sandwitched as dunnage.
Stocks when in storage are
inspected every fortnight and
categorisedto find out the keeping

NOVEMBER 24, 1992

(ii)

(iv)

STATEMENT -lli

Written Answers 584
quality of stocks. Every 2-3 weeks
such stocks are given prophylactic
treatment by spreading with
Melathion which is prescribed
chemical by the Ministry of Health
for storage of stocks. This helps
preventionof infestation. However,
in case stocks get infested, such
stocks are fumigated with Methyle-
bromide or Alumumium Phosphate
in prescribed dosage and duration.
After fumigation and also
periodically stocks are brushed to
remove dot, dustantdead insects if
any.

Atthe time of issue, the stocks are
alsoinspectedto see thatno stocks
is issued which attracts any
provision of the prevention of Food
Adultration Act.

When the stocks are accepted for
storage such stocks are provided
with dunnage. There is stack plan
approved of definite size which is
30x 30 feet.

(In ‘000 tonnes)

Si. No. States Capacity
1. Andhra Pradesh 90.00
2. Karnataka 55.00
3. Kerala 5.00
4. Tamil Nadu 15.00
5. Rajasthan 27.91
6. Jammu & Kashmir 5.00
7. Uttar Pradesh 39.31
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Sl. No. States - Capacity
8. Delhi 5.00
9. West Bengal 13.34

10. Tripura 2.92

1. Mizoram 3.34

12 Arunachal Pradesh 2.50

13. Maharashtra 5.00

14. Orissa 10.00

Total '279.32
STATEMENT 4V

(In '000 tonnas)

State Capacity

Maharashtra 50.50
Wast Bengal 43.00
Madhya Pradesh 6.10
Kamataka 3.50
Andhra Pradesh 3.00
Gujarat 5.00
Tamil Nadu 10.00
Uttar Pradesh 5.00
Total 126.10

[English) Will the Minister of HEALTH AND

FAMILY WELFARE Dbe pleased 1o state:
Famlly Welfare Programme
(a) the decline registered in the

157.  DR. AMRIT LAL KALIDAS: population growth rate in each State, State-
SHRI HARI KEWAL PRASAD: wise:
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(b) the amount spent by the Union
Government on implementation of family
welfare programmes during each of the last
three years;

(c) the percentage of results achieved
so far as compared to the targets fixed,
State-wise;

(d) whether the results achieved are
satisfactory;

(e) if not, the reasons therefor; and

(f) the steps being taken by the
Government for achieving satisfactory
results?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (f). The information
isbeingcollected andwillbe laid onthe Table
of the House.

[Translation)
Rall Link from Sasaram to Jaunpur

158. SHRI VISHWNATH SHASTRI:
Wil the Minister of RAILWAYS be pleased
to state:

(a) whetherthe Government proposeto
provide an alternative rail route buy
constructing new rail lines between Sasaram
and Jaunpur via Dildarnagar, Gazipur and
Audiher for decongestation of rail traffic on
MugFialsarai Junction; and

(b) if so, the time by which a survey for
the construction of the said new alternative
rail route is likely to be conducted?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

NOVEMBER 24, 1992
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(b} Does not arise.

Discovery of Harappan Civilization

159. SHRI MOHAN SINGH (Deoria):
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any new Harappan
Civilization hasbeen discoveredatKalberger
In Rajasthan during the excavation work
conducted by the Archasological Survey of
India;

(b) if so, the details thereof; and

(c) whether the Department of
Archasological Survey proposeto accelerate
the pace of excavation work at this place?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVE! OPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) KUMARI SELJA): (a) and (b).
The Archaeological Survey of India had
undertaken excavations at Kalibangan (not
Kaliberger) Distt. Ganga Nagar Rajasthan
whichbroughtto lightthe Harappan andpre-
Harappan cultures represented by
characteristic pottry, chert blades, seals
fortifications, streets and houses built of
mud bricks drains, ovans, platforms and
wells besides a ploughed field out side the
settlement.

(c) No, Sir.

[English)

Electrification of Kharagpur -
Vishakhapatnam Rallway Line

160. DR. KARTIKESWAR PATRA: Will
the Minister of RAILWAYS be pleased-to
state:
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(a) whenthe surveyicr electrification of
Kharagpur-Vishakhapatnamrailway inewas
started and the progress made sofarin this
regard; and

(b) the estimated funds sanctioned for
the survey?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) This has recently
been started.

(b) Rs. 14.07 lakhs.
Stuggling of Rare Medicinal Plants

161. SHRI MANORANJAN EHAKTA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the attention cf the
Governmenthasbeen drawntcthenewsitem
captioned "Rare plant species being
smuggled ocut” appearing in the ‘Times of
India’ dated September 30, 1992;

(b) if so, the facts therec! indicating the
names cf medicinal plants and drugs
extracied trieretrom; and

(c) the steps taken on proposed to be
taken by the Government to check such
smuggling and also the measurestaken for
the development of new species of such
medicinal plants?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Yes Sir.

(b) As per information received from
Ministry of Finance, the repcits received
indicate that there has been no seizure of
rare plant species.

(c) Does not arice.

AGRAHAYANA 3, 1914 (SAKA)
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Lord Jagannath Temple

162.  SHRI K. PRADHANI:
SHRI LOKANATH
CHOUDHURY:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased !- state:

(a) whether a team of experts from
Canada visited the historic Lorc Jagannath
Temple atPuri inOrissa tosuggest measures
to preserve it;

(b) if so, the details thereof including the
suggestions made by the experts; and

(c) the steps being taken to implement
them?

THE DEPUTY MINISTER IN THE
MINIS iRY OF HUMAN RESOURCE
DEVELOPMENT (CEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) No Sir.

(b) and (c). Does not arise.
Godowns/Warehouses in Kerala

163. SHRI V.S. VIJAYARAGHVAN:
Will the Minister of FOOD be pleased to
state:

(a) thetotal storage capacity of godowns/
warehouses of the Food Corporation of
India and the . Central Warehousing
Corporation in Kerala; and

(b) the percentage of utilising those
godowns/warehouses during the last three
years, year-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) The tctal storage capacity
available with Food Corporation of India
(FCI) and Central Warehousing Corporation
(CWC) in Kerala is as under:-
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(in lakh Mts.)
FCI . 5.38
cWe ; 0.70

(B) The Percentage utilisation of storage capacity ofthese Organisations in Kerala during

the last three years is as under:-

1989-90 1990-91 1991-92
FCI 49 63 59
owe 64 67 80
Kala-Azar (d) if not, the reasons therefor;

164.  SHRIR. JEEVARATHINAM:
SHRI SURENDRA PAL
PATHAK:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of patients who have
been sutferingfromKela-Azarinthe country
during the last three years, state-wise;

(b) the steps taken or proposed to be
taken by the Government to combat this
spreading disease;

(c)whether the adequate supply of anti-
Kala Azar drug is being given to States;

(e) whetherthe Government proposeto
boostthe production of anti-Kala Azardrugs
so as to ensure adequate supply in the
affected areas; and

(f) it so, the details thereof and other
steps taken or proposed 1o be taken by the
Governmentforthe treatment of Kala-Azar?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA). (a) As per the reports
received from the State Health Authorities,
the number of patients suffering from Kala-
Azar in the country, state-wise during the
last 3 years are as under:-
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(b) The following stepsarebeingtaken/
proposedtobe takento compdthe disease:-

1. Interruption ¢f tansmission through
vector control by vunderiaking residual
insecticidal spray in affectad areas with two
round of DDT. :

2.Earlydetectiori cnctreatment of Kaia-
Azarcases through Pri;nb.ry HealthCentres,
district  hospitals and medical college
hospitals with drugs ke Socdium Stbd
Gluconate and Pentamidine lslothionate.

3. Intensificat:on ¢t health education
actviies for disease prevenion.

4. Orientation and training of medical
andparamedical personneiicrearly detection
and treatment of Kala-Azar cases.

(c) Adequatle quantities of both
indigenous Sodium Stbo Gluconate and
imported Pentamidine Iscthionate are being
made available to the State Govenment.

(d) Does not arise.

(e) and (f). It has becn impreesd upon
the manufacturesto increasethe prooduction
of Socium Stibo Gluconate and LA's. Indian
Drugs andPharmeceut.cais Limited, a Public
Sector Undentaking has also indicated thal it
will endeavour to supply this drug intially at
the rate of 20,000 vials per month.
Government has also allowed import of
gluconic acid and tattanc acid - the two
important ingred:cnts requried for
manutacture of Sodium Stinbo Cluconateto
the imndigenous man.ifactures.

Thetreatmentwilifirstlinedrug Sodium
StiboGluconate isbeinggiven atthe Primary
Helath Centre level where as treatment with
second line drug-Pentamidine Isothionate
unresponsive 1o SSG (first line crug) is
restricted 1o district hospitals and medical
college hospitals as indoor treatment.

NOVEMBER 24, 1992
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Amendment in the Prevention of Food
Adulteration Act

165. SHRI V. SREENIVASA-
PRASAD:
SHRI RAM SAGAR:
__SHRI PROGEK DEKA:

Wiil the Minister of HEALTH AND
FAMILY WELFARE be pleased 10 state:

(a) whether there is persistent demand
tc inciude nickel in the list of toxic metals;,
&y
(b) whetherthe Government proposeto
make necessary changes inthe Prevention
of Food Adulteration Act;

(c) it so, when and it not, the reasons
therefor,;

(d) whether the nickel contents ar of
high level in chocolates and vanaspati and .
are harmful for health; and

(e) ifso, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHAY): (a) to (e). The Govenment
have already got the mater exammine by
experts, who have advised as follows:-

(i) A group of experts be ccstitiuted
under the Director, National Institute of
Occupational Helath, Ahmedabad (ICM%)
to review the method of determination of
nickel .1 food examine the available date.

(i) The Indian Council of Medical
Reserach (ICMR) shouid evaluate thhe *
scienlific evidence of toxicity of nickel when
consumed orally and may advise the
Government on the noed for setting
standards for nickel content in food article.
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National Institute cf Occupaticnal Hea'h |

and Indian Council ¢f Mcdical Reseradt
respectively have suitable been advi.scd
regarding the above.

[ Translation]
Complaints Against SS/ASMs.

166. SHRICHHEDIPASWAN: Wilthe
Minister of RAILWAYS.be pleascedto state:

(a) the number cf the Staticn
Superintendents, in railway zones covering
Bihar, against whomthe Ccvernment have
foceived complaints during the last  six
months;

(b) the number of thie cases out of them
investigated,

(c) the action taken so far against tie
persons found guilty; and

(d) the steps taken by the Government
to ensure that proper respect is givento the
Members of Parliament by Station
Superintendents/Staticn Masters?

MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (d). Information is
being collected and wiil be laid on the Table
of the Sabha.

Rise in Prices of Foodgrains and Edible
oil

167. PROF. RASA SINGH RAWAT:
Will the Minister of FOOD be pleased to
-state:

(@) whetherthere has been asteeprise
in the prices of toodgrains and edble oils
recently and if so, the reacsons therefer;

(b) the comparative pesiticn in this
regard during the last three months,

(c) the steps being taken by the
Govenment to conlrol the rising prices of

ACRAHAYAMNA 3] natg [SAKA)
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' (s andudible oils in the country; and

(d) the extent to which the Government
have been successtul in maintaining the
purity and centification of the foodgrains?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD (SHR! TARUN
COGCOI): (a) and (b). The percentage
variation in indices of wholesale prices of
foodgrains and edible oils during the last 3
weeks of October, 1992 and in the
correspondingweeks in earlierthree months
are given in the statement attached.

The main reasons for nise in prices of
foodgrains and edible oils are decline in the
production ot kharif cereals, increase in the
minimumsuppon prices/procurementprices,
andabove allgeneralinflationarytrendinthe
economy etc.

(c) Toaugment availability offoodgrains
in the Central Pool, the Government has
decided to import wheat and rice from
abroad. Besides this, an endevour is being
made 10 meet the reasonable requirements
of States/Union Territories for public
distribution system and other welfare
schemes. As regards edjple oil, steps 10
control prices include continued exemption
of vegetable oils fromexcise duty altogether,
reduction of stock limits, permitting blending
of vegetable oils, exemption of edible oils
from railway freight, dehoarding etc. The
Government has decided to import edible
oils fo- 1992-93 oil season.

(d) The Food Corporation of India and
the State procuring agencies who are
engaged in the procurement operation for
Central Pool purchase foodgrains conforming
1o prescribed specifications only (Fair
Average Quality). Besidesthis, all necessary
steps are taken by Food Corporation of India
10 _maintain the quality and health of
foodgrains during storage.
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|English) {c) AboutRs. 180 crores @ Rs. 60 lakhs
perkm
Conversion of Sholapur-Gadag Raitway ,
Line {d) Not yet fixed.
168. SHRIMATI CHANDRA PRABHA  [Translation)

URS: Will the Minister of RAILWAYS be .
pleased to state: Railway Praject in Madhya Pradesh

(a)whetherthe project forconversion of
Sholapur -Bijapur -Gadag metre-gauge line
into broad-gauge has been approved and
included in conversion programme;

- (b)if so, the details thereof and the work
done so far;

(¢) the total estimated cost thereof, the
expenditure incurred thereon so far and
funds allocated for 1992-93; and

(d)theschedulefixedloritscompletion?

THE MINISTER OF STATE IN THE
MINISTRY OF RAIL'NAYS (SHRI
MALLIKARJUN): (a) The section is included
inPhase | Action Plan of the project Unigauge
of Indian Railways.

(b) The world will be taken up in the
coming years subject to availability of
resources.

169. SHRI KHELAN RAM JANGDE:
Willthe Minister of RAILWAYS be pleased
fo state:

(a) the details of those rail projects in
Madhya Pradesh which were commenced
before the Seventh Five Year Plan;

(b) the dates of the completion each
project and the progress made in regard to
remaining projects till August, 1992; and

(c) the total estimated cost thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). Following New
Lines and Doubling Projects were
commenced before the Seventh Five Year
Planin MadhyaPradesh. Thetotalestimated
cost of these projects is Rs. 288 crores. All
these projects have been completed and
sections opened to traffic.
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Foodgrains Spoiled in FCI Godowns

170. SHRI BHUPINDER SINGH
HOODA: Will the Minister of FOOD be
pleased to state:

(a) whether any centralised authority
has been constituted to look into the situ-
ation arising out of spoilage of foodgrains in
FCl Godowns all over the country;

(b) the-percentage of foodgrains so
damaged as compared tothe quantity being
stored during 1990-91 and 1991-92;

(c) whether spraying of pesticides etc.
onthestored grainsto preventtheirspoilage
are being conduced under controlled
conditions;

(d) whether checks are being conducted
to ensure that pesticides etc. do not
contaminate the actual stocks of foodgrains
themselves during such spraying; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) No, Sir.

(b) Percentage of foodgrains damaged
as compared to average quantity stored is
as under:-

Year Fercentage
1990-91 0.17
1991-92 0.16

(c) Yes, spraying with the permitted

pesticides is undertaken every fortnight on

jute bags filled with foodgrains.

{d) Yes, samples are drawn periodically
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and analysed for pesticidal residues and

foodgrain stocks conforming to PFA Act
standards are only issued to PDS.

(e) Does not arise.
[Translation)

Promotion of Wrestling

171, SHRIVILASRAO:
NAGNATHRAO GUNDEWAR:

Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased

to state:

(a) whether the Government are
considering for the promotion of Wrestling.

(b) if so,. the details thereof; and

(c) the places where centres for its
promotion are likely to be opened?

HUMAN
(SHRI

THE MINISTER OF
RESOURCE DEVELOPMENT
ARJUN SINGH): (a) Yes, Sir.

(b) Wrestling has been indentified as a
Priority Discipline. Discussions on Long
Term Development Programme of Wrestling
Federation of India have already been held
and are under implementation. Seventy six
Wreslling Coaches have been employed by
Sports Authority of Indiaforimparting training.
Sports Authority of India is also making
efforts forthe promotion of Wrestlingthrough
various schemes viz. Sports Project
Development Area (SPDA), Boys Sports
Company in the Army, Sports Hostels
Schemeand National Sports Talen Constest
(NSTC) Scheme.

(c) Special Area Games Centers at
Aizwal and Imphal have already been
identified for promotion of contact sports
includi.g Wrestling.
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Foreign Coaches for Training
Atheletes

172. SHRI SARAT CHANDRA
PATTANAYAK: Willthe Minister of HUMAN
RESOURCE DEVLOMENT be pleased to
state:

(a) the details of the foreign choaches
employed for training atheletes and other
sportsmen in India; and

(b) thetotalexpenditureincurred onthis
account so far? .

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Fourteen Coaches
from China, erstwhile USSR and Cuba inthe
disciplines of Badminton, Gymnastics, Table
Tennnis, Swimming, Diving, Wrestling
(Greco-Roman), Cycling, Basketball, Boxing,
Canoeing and Volleyball are currently with
Sports Authority of Indiafortraining atheletes
and sportsmen in india.

(b) An expenditure of Rs. 38.50 lakhs
has been incurred on these coaches during

the current financial year upto September,

1992,

Conversion of Miraj- Latur
Railway Line

173. SHRIRAMNAIK: Willthe Minister
of RAILWAYS be pleased to state:

(a) whether any survey has been
conducted for conversion of Miraj-Latur
railway line into broad-gauge;

(b) if so, the outcome thereof and the
action proposed to be taken thereon;

(c) whetherthere is any planto connect
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Atpadi Town (Sangli district) with this lineto
facilitate the public of that area;

(d) if so, the details thereof; and
(e) if not, the reasons thersfor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) The work has been included in the
Action Plan of “Project Unigauge” of the
indian Railways on' consideration of
development of the area.

(c) No, Sir.
(d) Does not arise.

(e) Atpadiis notonthe existing alignment.
Providing a link by construction of new line
is not feasible at present due to constraint of
resources.

[ Translation)

Diesel Locomotives on Electrified
Routes

174. SHRISURYANARAYAN YADAV:
Will the Minister of railways be pleased to
state:

(a) whether there is any policy decision
to stop running of diesel locomotives on
electrifiedroutes even for shunting purpose;
and

(b) if so, the details thereof and the
progress made so far on this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.
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Pesticides Residue in Food

175. SHRINAWAL KISHORE RAL: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased 1o state:

(a) whether the Government have
conducted any survey o test the tolerance
limit of pesticides residue and other harniful
substances in food products;

(b)if so, the details thereof indicating the
food articles and pesticides residue thercin;

(c) the number of persons fell ill due to
consumption of such food articles and
number of out themdied during the last three
years, State-wise; and

(d) the steps proposed to be taken by
the Government so as to ensure that
pesticides residue in food contents do not
exceed the prescribed limit?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K. THARA DEV!
SIDDHARTHA): (a) and (b). A Pilot Project
onsurveillance of Pesticide residue inarticles
of food was commissioned in 1988. The
details are as follows:-

() Total number of samples analysed
-1132

(i) Name of lood commodities
surveyed - Cereals, Pulses & Beans

(i) 1039samples showedthe presence
of the pesticides ke BHC,DDT &
Dieldrian, res.dues of which were
within the tolerance limit in most of

the samples.

(c) No such incident has baen reported
to this Ministry by the Food (Health)
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Authorities of States/UTs.

{d) The food (Health) Authorities of
States/UTs have been advised to keep a
vigilon quality of food articles so asto ensure
that - pesticide residues are within the
prescribed limits.

Regularisation of Forest Land

176. SHRI P.C. THOMAS: Will the
Ministerof ENVIRONMENT ANDFORESTS
be pleased 1o refer to the reply given to the
Unstarred Question No. 5206 on August 11,
1992 and state:

(a) whether the Government have
received the information regarding
regularisation of encroached forest land
from the State Government of Kerala;

(b) it so, the details thereot; and

(c) the action taken by the Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
RANG,\RAJAN KUMARAMANGALAM): (a)
No, Sir.

(b) and (c). Do not arise.

Extension of Rallway Line upto
Manipur and Conversion of Lumding -
Giribam Section

177. SHRI YAIMA SINGH YAMNAM:
Will the Minister of RAILWAYS be pleased
10 state:

(@) whether there is any proposal with
the Government for exending the railway
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line beyond Giribam in Manipur and
converting the existing railway line form
Lumding to Giribam Via Silchar into metre
gauge; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arice.

[Translation]

Cane Price Outstanding Against
Sugar Mills

178. SHRI RAI! NAGINA MISHRA:
Wilithe Minister of food be pleasedto state:

(a) the total amount of sugarcane price
paidtothe cane growers during 1591-92 till
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date by the Sugar Mills andthe amount still
remains outstanding, State-wise;

(b) the steps taken by the Government
to ensure quick payment to the cane
growers?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD-(SHRI TARUN
GOGOI): (a) Statement showing the
Statewise position of cane price paid and
arreas as on 31-5-92, compiled on the basis
ot available information furnished by sugar
tactories is given below.

(b, Ensuring timely payment of cane
price by the sugar factories is primarily the
responsibility of the State Government who
have got necessary powers and field
organisations 1o enforce such payments'.
However, the Central Government has also
peen requesting the State Governments
fromtime to time to ensure timely payment
of cane price dues.

STATEMENT
(Rs. / Crore)

Name of State Cane price paid Cane price Arrears
(1 @) (3)
Punjab 163.93 29.06
Haryana 159.62 26.57
Rajasthan 9.38 3.57
Uttar Pradesh 1047.31 264.17
Madhya Pradesh 39.04 11.87
Gujarat 200.58 945
Maharashtra 1104.59 25.38
Assam 0.01

3.78
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: (Rs. / Crore)

Name of State Cane price paid Cane price Arrears
(1) ) (3)
Bihar 128.34 '82.59
Andhra Pradesh 221.95 7.56
Kamataka 305.55 28.04
Tamil Nadu 316.20 23.20
‘Kerala , 2.66 0.01
Orissa 9.18 3.82
West Bengal 3.51 0.18
Nagaland 0.62 0.62
Pondicherry 18.93 0.92
Goa 5.93 0.83
ALL INDIA 3771.10 517.85

Reservation Quota at Bharauch and
Ankleshwar

179. SHRICHANDUBHAIDE SHMUKH:
Will the Minister of RAILWAYS be pleased
to state:

(a) the names of the trains which halt
atthe Bharauch and Ankleshwar Stations of
Gujarat;

(b) the total reservation quota fixed for
those trains;

(c) whetherthe Government propose to
halt Karnavati, Navjivan, Indore,
Gandhidham and Trivandrum expresses at
above stations; and

(d)whether itis alsoproposedtoincrease
| the reservation quota at said slations?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI!
MALLIKARJUN): (a) Astatement is attached.

(b)Aquotaof 123 and 171 berths/ seats
in different classes by various trains has
been provided at Ankleshwar and Bharuch
stations, respectively.

(c) Stoppages of 9061/9062 Bombay-
Indore Avantike Express at Bharuch and
2603/2604 Rajkot -Trivandrum Express,
2613/2614 Gandhidham Trivandrum
Express & 2641/2642 Navjeevan Express
at Ankieshwar have been provided. There is
noproposaltoprovide any more stoppage at
Bharuch and Ankleshwar at present.

(d) Following additional reservation
quotas are being provided at Bharuch and
Ankleshwar stations from the dates
mentioned against each:
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Rail Link from Malda to Guwahati

180. SHRIAMARROY PRADHAN: Will
the Minister of RAILWAYS be pleased to
state:

(a) whetherthe progress inthe doubling
of railway line from Maldato Guwahati (N.F.
Railway) is as per schedule;

(b) if not, the reasons therefor; and

(c) when the project is likely to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). The progress
of the work is being regulated as per
availability of resources.

(c) Patch doubling is sanctioned on
various sections between Malda and
Guwahati. The Progress is as under:-

()] 111 kms. completed.

(ii) 98 kms. in progress.Target date of
completion is 30.6.94.

A secondline between Bongaigaon and
Guwahati is also under construction on the
South bank of River Brahmaputra. When
completedin 94-95this will serve the purpose
of doubling between these two stations.

[Translation}

Death In Cardiology Centre of Aims,
New Delhi

181.  SHRI SIMON MARANDI:
SHRI SHIBU SOREN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) whether any death due to spread of
infectic.1 in Cardiology Centre of All India
Institute ot Medical Science, New Delhi has
recently to the notice of Government;

(b) if so, the details thereof;

(c) whether the Government have set
up any Inquiry Committee to look into the
matter;

(d) it so, the findings thereof; and

(e) the steps taken or proposed to be
takento prevent such occurrences infuture?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):
(a) and (b). It has been reported by the All
India Institute of Medical Sciences, New
Delhi that two patients died in the Cardio
Thoracic Cen at the AlIMS in the month of .
Nov., 1992. They underwent Bypass surgery
on 14th Sept., 1992 and 9th October, 1992
by two different surgeons in two different
operating rooms The patient operated on
14.9.92 dies on 3.11. 92 after a gap of 50
days. The other patient operated on 9th
October, 97 had been discharged from the
hospitalin a satistactory condition and return
back on 23.10.92 with renal problem and
subsequently developed multi organ failure
and a acquired secondary infection. He died
on 4.11.92. Both the patients had diabetes,
coronary artery disease and compromised
myocardial function.

(c) to (e). The AIIMS Hospital has
conducted an enquiry into the matter but did
notfind any lapse on the part of the officials
in following the procedures and norms of
sterilisation and fumigation as laid down by
the Hospital Infections Control Committee.

National Afforestation on Eco
Development Board

182. SHRIM.V.V.S. MURTHY: Wilithe
Minister of ENVIRONMENTANDFORESTS
be pleased to state:
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(a) whether the Government proposed
to set up the National Afforestation and Eco
Development Board;

(b) if so, the composition and the
objectives of the Board; and

(c) the time by which the Board is likely
to start functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN  DEVELOPMENT  (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
and (b). The National Afforestation and Eco-
Development Board (NAEB) was set up in
the Ministry of Environment and Forests on
28th August, 1992 vice Resolution S.No.
163 dated 28th August, 1992. The
composition, role andfunctions of the NAEB
are given in the statement.

(c) As mentioned above, the NAEB
became fictional on the issue of resolution
no. 163 dated 28th August, 1992.

STATEMENT

Government of India
Ministry of Environment and Forests

Paryavaran Bhavan, New Delhi.
Dated: 28th August, 1992.

RESOLUTION

S.No. 163 Consequent upon the
formation of the new Department of
Wastelands Development in the Ministry of
Rural Development and the transfer of the
National Wasteland Development Board
(NWDB) to that Department, it has been
decided to set up the National Afforestation
and Eco -Development Board (NAEB) inthe
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Ministry of Environment and Forests.

2. The composition, role and functions
of NAEB are given in the following

paragraphs:
COMPOSITION:
Ex-officio Members.

(1) Union Minister for Environment and
Forests - Chairman

(2)  To be nominated by the
Chairman - Vice Chairman

(3) Member, Planing Commission
Incharge of Environment. -Member

Secretariestothe Government of Indiainthe
Depart.nents of:

(4)  Rural Development - Member

(5)  Agricultural Research and
Education Member

(6) Expenditure- - Member (Finance)
(7)  Science & Technology - Member
(8)  Agriculture & Cooperation - Member

(9)  Animal Husbandry &
Dairying - Member
(10) Wastelands Development- Member

(11)  Member Secretary, National Land
¢ Use and - Member

Conservation Board.

(12) Inspector General of Foresrs,
MOEF. - Member

(13) Charma~, National Bank for
Agriculture Member
and Rural Development.
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Nominated Members

(14) Members of Parliament (one each
from - Members ¢

(15) the lok Sabha and the Rajya Sabha,

(16)  Representative (not exceeding
seven)- Members

(22) of Voluntary Agencies, Cooperative

Institutions, Tribals, etc. connccted with

aftorestation, and eco-development

activities.
(23) Representatives cf State
Governments (not Member

(27) exceedingfive)not below the level of
secretary of State Government.

Member Secretary

(28)  Secretary (Environment & Forests)
-Member Secretary

ROLE AND FUNCTIONS

The National Afforestation and Eco-
development Board will be responsiie for
promoting afforestat.on, trce planting,
ecological restoration and eco-development
activities in the country. Special altention
will be given 1o regencration of degracded
forest areas and lands adjcining forest
areas, national parks sanctuaries and other
protected areas as well as the ecolcgical
fragiles areas like the Western limalayas,
Aravallis, Western Chats, etc. Incérawing up
the plans for afforestation and eco-
development, the Board will ensure the
following.-

(a) Evoive mechanisms for ecological
restoration of degraded forestareas
and adjoining lands through
systematic planning and
implementation, in a cost effective
manner;
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Restore  though  natural
regeneration or appropriate
intervention the forestcoverinthe
country forecological security and
to meet the fuelwood, fodder and
other needs of the rural
communities;

Restore fuelwood, fodder, timber
and other forest produce on the
degradedforest andadjoininglands
in order to meet the demands for
these items;

Sponsor research and extension
research findings to disseminate
new and proper technologies for
the regeneration anddevelopment
of degraded forest areas and
adjoining lands;

Creategeneralawareness andhelp
foster people's movement for
promoting afforestation and eco-
development with the assistance
of voluntary agencies, non-
government  organisations,
PanchayatiRajinstitutionand other
and promote participatory and
sustainable management of
degraded forest areas and
adjoining lands;

Coordinate and monitor the Action
Plans for aftorestation, tree
planting, ecological restorationand
eco-development; and

Undertake all other measures
necessary for promoting
afforestation, tree planting,
ecological restoration and eco-
development activities in the
country.

Sd/-
(VINAY SHANKAR)

Addl. Secretary to the Gowt. of India.
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Ordered that a copy of this Resolution
be communicated to all concerned

Ordered also that the Resolution be
published inthe Gazette of Indiator general
information.

Sdr-
(VINAY SHANKAR)
Addl. Secretary to the Gowvt. of India.

To

The Manager,

Government of India Press,
Mayapun,

New Delhi.

(2 copies together with a copy of the
Hindi Version of the Resolution).

Setting up of Traumatology Centres

183. SHRI N.J. RATHAVA: Wil the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether hospitals in Delhi are well
equipped to handle accident cases,

(b) it not, whether the Covernment
propose 1o set up traumatology centres in
hospitals of Delhi keeping in view of large
number of accidents in Delhi;

(c)whetherthe Government proposeto
provide financial assistance to States for
setting up such centres in major cites of
States: and

(d) if so, the details thereo!?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (d). The Hospitals in
Delhiare generally well equippedto handle
accident cases. However, complicatedcases
which cannot be handled by some of the
hospitals, are referred to other hospitals
where requisite facilities exist. aproposalto
establish an Accident & Traumacase complex
as an adjunct of All india Institute of Medical
Science has been accepted in principle.
However, there is aiready a centraliced
Accident and Trauma Services Scheme in
operation under the Delhi Administration
under which 19 ambulances are offering
services for lifting vicims of trauma caused
by accidents andtaking themfor emergency
hospital care.

Health being a State subject, itisforthe
concerned State Governmentto setupsuch
centres.

[English]
On Sura Tragedy
184. SHRI SHANKERSING
VAGHELA:
DR. AMRIT LAL KALIDAS
"PATEL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether International institute of
Ayurvedic Sciences and the Aushadhi
Nirmata Sangh Ayurveda and Unani have
criticis.d therecommendation made by the
Justice Jagdish Chandra Committee which
probed into the Sura tragedy occurred in
Delhi last year;

(b) ¥ 0. the details thereof indicating the
objections raised by atoresaid bodies:

(c) whether the Government have
examinedthe objections raised by atoresaid
Ayurvedic and Unani bodies; and



631 Written Answers
(d) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI! D.K. THARA DEVI
SIDDHARTHA): (a) A copy of the Press
release containing the views of the
International Institute of Ayurvedic Science
" andAushadhiNirmata Sangh Ayruveda and
Unani is given in statement.

(b) to (c). The report has been made
available recently and has not yet been
examined.

STATEMENT
(Translated Version)

INTERNATIONAL INSTITUTE OF
AYURVEDIC SCIENCES (Regd.)

B -5/7, Krihsna Nagar,
Delhi -110 051 (India)
Dated: 25-9-92.
PRESS COMMUNIQUE

The Press Conference of today is
dedicatedtothe origin of Ayurveda andtheir
expertise.

Is Chandra Commission Reportaviolent
Stroke on Ayurveda?

The Dewali in November, 1991 had
taken so many lives in Delhi. Hundreds of
neople dled after taking Sura, a poisonous
liquid. Chandra Commission had been set
uplc.nvestigateinto this accident. Recently,
the Commission has stbmitted its report.

This Press Conference has been held
by manufactures of Ayurvedic medicines
and Ayurvedic physicians for expressing
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their views regarding the report.

ltis surprising that Chandra Commission
has accepted alcohol and Ayurvedic natural
Asarva and preparations of Arishta are of
the same category. By recommendation of
brinding them under Licence -L-1, those
controls which are applicable on any type of
wine or alcohol will get enforced on Asarva
of Ayurved. )

Then the crugs like Dasmularishta,
Lohasava, Kumari Asva could neither be
available to the common man nor Ayurvedic
physicians couldgiveto the patients. Ayurved
has been using themfor thousand of years.

It is also astronishing fact that in the
opinion of Commission, it is the Ayurvedic
medici:.es which are responsible for this
accident and not persons who are misusing
them.

It is also unfortunaw?’inal the
Commission has recommended to mﬁé._au
those Ayurvedic medicines which contain -
Alcoholunder the Excise Duty Act. By doing
s0, the process of transportationthemfrom
one State to the other State will not only be
difficult but their prices will also be affected
which will in turn affect the common man.

The number of Ayurved manufactures
andthe number of their users has increased
forthe lasttwo decades butthe Administration
did not strengthentheir controlling machinery.
Due to this poisonous substances have
started to come in the markets for sale in
the name of Ayurvedic medicines. In this
case, take the example of Delhi where in
1973, the law of manufacturing drugs was
enforced on the manutacturing of Ayurvedic
drugs. By doing this, the responsibility oi
looking atterthe jobhas beenflunged onone
Ayurved Inspector. Meanwhile, the umber
of manufactures of Ayurved medicines is
also increasing and the number of _their
sellers is estimated at more thaa-filty
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thousand. Buteven then, today there is only
.one sanctioned post of Ayurved Inspector.

The Commission, while recommending
to hand over some of the Ayurveda
medicines from getting them out of the
purview of Drug Controller to the Excise
Department, has said that those factories
wherg the alcohol is manufactured, the
Ayurveddrugs should alsobe manufactured
there in which any quantity of alcohol is
contained. By doing sc, in our opinion, itis to
c:eate a ' doubt suddenly to the principles of
Ayurveda. it will also be immoral.

Commission has also recoms:.endedto
focus on the social responsibility of publicity
of the evils of consumptions of alcoholic
drink th:ough Radio and Television. It is a
good suggestion but in our view the use of
those medias should be made to draw
attention towards the qualities of
manufacturing of Ayurvedic medicines which
can introduce the people with all the
possibilities of their misuse

It is our suggestion that separate
Directorates for Ayurveda, Unaniand Siddha
System of medicines should be set up and
separate Qeug Controller (Ayurveda) should
aiso be apphinted.

We shail expect from the Government
o consult the Ayurvedic specialists and
concemed people for intensive discussion
on the recommendations before enforcing
the recommendations of chandra
Commission's Report.

By doing this the staggering faith for the
Ayurved will get new thrust.

Issued under the joint aspices of
International Ayurvedic Institute and Drug
(Ayurvedic & Unani) manufacturers
Association, Delhi.
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Private Engineering Colleges

185. DR. D. VENKATESWARA RAO:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetherthe Union Government has
asked for areport about the sanctioning of
nine private engineering colleges in
Karnataka;

(b) if so, whetherthe Union Goverhmem
havereceived and examinedthe report; and

(c) the action Government propose to
take in .his regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) No. Sir.

(b) Does not arise.

(c) The State Government themselves
have since withdrawn the order of starting
the nine engineering colleges.

Funds for Family We!fare Programme
In Orissa

186. SHRI SRIKANTA JENA:\ Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Union Government
have rcleased the funds to be spent on
Centrally sponsored family welfare
programmes in Orissa;

(b) if not, the reasons therefor; and

(c) the steps be.ng taken by the
Goverrunent to release the funds?

-THE MINISTER OF STATE IN THE
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MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEV!
SIDDHARTHA): (a) to (c). A sum of Rs.
3196.64 lakhs has been allocated for
implementation of Family Wellare
Programme in Orissa during 1992-93. Out
of this a sum of Rs. 1616.15 lakhs has
already been released to the State in two
instalments on schedule.

[English)
Urdu University

187. SHRISYED SHAHABUDDIN: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
decided in principle to establish a Urdu
University in the country;

(b) if so, whether the Government have
formulated any concept of a language
university;

(c) whether the Government have
constituted a Committee to work out a
detailed scheme; and

(d) if so, the composition and the terms
of reference of the Committee andthe time-
frame for the Committee to submit its
report?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (d).
The Government of India in the Ministry of
Human Resource Development,
Department of Education, have constituted
aCommittee toconsiderindetails all aspects
of the establishment of an Urdu University
and make suitable recommendations to the
Government. The composition of the
committee is as under:-
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(1) Shri Aziz Qureshi - Chairman
Ex-MP
(2) Shri AJ. Kidwai Member

Former Vice Chancellor,- JMI.

(3) Shri Syed Hamid
Former V.C AMU

Member

(4) Prof. Jagan Nath Azad Member
Professor Emeritus, Jammu
University.

(5) Shri Malik Ram
Urdu Scholar, Delhi.

Member

(6) Dr. Raj Bahadur Gaur Member
Urdu Scholar, Hyderabad.

(7) Prof. Ale-Ahmed Suroor Member
Eminent Urdu Scholar, Aligarh.

(8) <hri Shanti Ranjan Bhattacharya
Member
Eminent Scholar, West Bengal.

(9) Dr. Shakeel Ahmad Member
Former VC & Principal,
Mirza Galib College, Gaya, Bihar.

(10) Dr. A.U. Shaikh Member
Former Secretary of Education,
Government of Maharashtra.

(11) Shri Ghulém Rasool Kar, Member
Ex-MP

(12) Shri Priyadarshi Thakur,
Member Secretary
Joint Secretary (L &ET)

2. The terms of reference of the Committee
are as follows:-

(i)  Nature, Scope and Administrative
and Academic structure of the
University;

(i)  The finance required for the
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University and other issues relevant
to the long- term requirement of
resources;

(iii) Location and time frame for
establishment of the University;
and

(iv) Any other matter relevant or
germane to the establishment of
the University.

3. The Committee is required to submit
its report within a period of 6 months on 25th
March, 1993.

Pay Scales of Librarians

188.  SHRI V. KRISHNA RAOC:
SHRIMATI BASAVA
RAJESWARI:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Union Government had
revised the pay scale of librarians in 1990;

{b) if so, whether it has been
implemented; and

(c) it not, the reasons therefor and the
action beingtakenbythe Governmentinthis
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): Yes, Sir.

(b)and(c). Information is being collected
and will be laid on the Table of the House.
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Rice and Wheat to States

189. SHRI CHITTA BASU: Will the
Minister of FOOD be pleased to state:

(a) whetherthe Government propose to
hike tk2 issue prices of rice and wheat;

(b) if so, the extent thereof;

(c) whether the Government have
received - complaints from the State
Government in regard to short supply of rice
and wheat to the States for distribution
through Public Distribution System;

(d) it so, the details thereof and the
action taken thereon; and

(e) the demand and supply of rice and
wheat to each State during September-
November, 19927

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). The Central issue
prices (ex-FC! godowns) of rice and wheat
are revised from time to time to partially
absorbtheincrease inprocurementcostdue
to increase in the Minimum Support Prince
of paddy and wheat.

(c)and{d). Duetoprobleminmovement
of foodgrains, sometimes sufficient stocks
are not available inthe godowns 10 meet the
full offstake requirements of various state
Governments. Whenever such complaints
are received, Food Corporation of Indiaare
advisedto expeditiously replenishtheir stocks
in the affected areas.

(e) Statement showing statewise
quantities of demand and allocations of rice
and wheat for PDS during  September
November, 1992 is attached.
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Contaminated Glucose

190. SHRI ATAL BIHARI

VAJPAYEE:

PROF. PREM DHUMAL:

DR. LAXMINARAYAN
PANDEYA:

SHRI RAJNATH SONKAR
SHASTRI:

SHRI SANAT KUMAR
MANDAL:

SHRI  CHINMAYANAND
SWAMI:

SHRI PANKAJ CHOWDHARY:

SHRI VILAS MUTTEMWAR:

SHRI ARVIND TRIVEDI:

SHRI SHANKERSINGH
VAGHELA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether attention of the Government
has been drawn to @ newsitem “spurious
glucose patients” appearing in the ‘Times of
India’ dated September 23, 1992.

(b) if so, the details thereof and the
circuinstances under which sub-standard
contaminated glucose its way repeatedly
into Government hospitals without a test
check:

(c) whether the Government have
inquired into the matter,

(d) if so, the findings thereof and the
number of deaths on that account in
Government hospitals in Delhi during the
last three years. and

(e) the action taken or proposed 10 be
taken against the guiity to check such cases
in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
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SIDDHARTHA): (a) to (e). Information is
being collected and will be laid on the Table
of the House.

[Translation)
Impact of Price Rise on Rallways

191.  SHRINITISH KUMAR:
DR. MAHADEEPAK SINGH
SHAKYA:
Wi the Minister of RAILWAYS be
pleased to state:

(a) whether the increase in prices of
petroland petroleumproducts duringthe last
months has affected the financial position of
the railways,

(b) the amount of additional financial
burdento be borne annually by the railways
as a result of this price-rise; and

(c) the way in which the Government
are contemplating to make up this additional
tinancial burden?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). The additional
financial burden due to increase in prices of
petrol and petroleum products with effect
from 16-9-1992, is likely to be about Rs. 100
cr. in the remaining part of current financial
year.

(c) Etforts are on to absorb substantial
portion of this burden through productivity.

[English}
Chola Bronze Art Pieces

192.  SHR!I GURUDAS KAMAT:

SHRI SANAT KUMAR
MANDAL:
Will the Minister of HUMAN

RESOURCE DEVELOPMENT be pleased
10 state:
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(a) whether some Eleventh Century
Cholaperiodbronze antiques were auctioned
in New Delhi recently;

(b) if so, the details of the rare art pieces
auctioned andtheir sale value alongwith the
details of the buyers;

(c) whether the Government permitted
tne auction of un-exportable section of art
pieces also; and

(d) whether the Government took
adequate steps to ensure that rare statues
do notgo out of country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
Yes, Sir. As per information available, two
Eleventh Century Chola Period bronze
antiquities, namely, A Somaskanda Group
and A figure cf Bhudevi, are stated to have
been aucticned at New Delhi recently at a
price of Rs, 1,50,000/- and Rs. 2,70,000/-
respectively to Shri Shailencer Hemchand,
Sars Souci, G, 26A Ridge Road, Bombay
and Ms. Amita Chatlerjee D- 1/43, Vasant
Vhar, Naw De:hi.

(c) No permissicn for expert has been
sought for.

(€) Yes, Sir. Section 3 of the Antiquities
and At Treasures Act 1972 restricts the
export of antiquities.

Functioning of CGHS Dispensaries

193. SHRI MADAN LAL KHURANA:
Wili the Minister of HEALTH AND FANILY
WELFFARE be pleased to state:

(a)whether atientioncfthe Goverament
has been drawn tothe newsivmcaptioned
“Probe into CGHS dicpensaries sought”

AGRAHAYANA 3, 1914 (SAKA)
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appearing in the ‘Indian Express’ dated
October 2, 1992;

(b) if so, the facts thereof and action
taken thereon; '

(c) whether the National Council of
Applied Economic Research has been asked
to conduct a survey of beneficiaries;

(d) if so, the details thereof;

(e) the number of complaints received
aboutthe malfunctioning ofthe dispensaries
during the last twelve months; and

(f) the action taken on each of the
complaint?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Yes, S+

(b) The information is given in the
statement attached.

(c' and (d). Yes, Sir. The National
council of Applied Economic Research has
‘startedtheir survey andtheirreportis awaited.

(e) and (f). 78 complaints had been
received during the last twelve months
regarding mal-functioning of CGHS
dispencaries, out of which 18 complaints
have been investigated and settled. The
remaining complaints are still under
investigat:.ons.

STATEMENT

All medic:nes are supplied by Medical
Store Organisaton who are informed about -~
the stock posdion and requested 10 make
immediate supply as perannualrequirement.

Tab. Envas. Glynass angd Giycephase
were and large available in stock and -
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regularly supplied to the dispensaries on
theirdemands. Tab, Flexon is not aformularly
listed item and hence not stocked in the
dispensaries. However, Tab, Combiflam
always available in the dispensaries. The
CGHS formularly is prepared by committee
of experts who are highly experienced in
their sapecialities.

Drugs indented in local purchase are
supplied within 24 hours. lf specificinstances
are given the same is investigated
immediately for redressal. In case of
emergency medicines authority slops are
issues to the patients who directly get the
medicines from local chemist without any
payment.

Altemate drugs are not given except in
case. of single ingredient brand products
which are procured and supplied in Generic
name. - .

Quality of durgs is always assured as all
listed drugs procuredby CGHS from Medical
Store Organisation are pre-tested chemically
before accepting the drug for CGHS
consumption.

The Specialists are regularly visiting the
dispensaries on fixed days as usual and
alternate arrangements are made when the
particular specialistis on leave, except under
.certainunavoidable circumstances because
of suddexiliness, etc.

Admission Policy o in Navodaya
Vidyalayas

194.  SHRI HARISH NARAYAN:
PRABHU ZANTYE:
SHRI V. DHAYANJAYA
KUMAR:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a)the details of admission on policy in
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Navodaya Vidyalayas;

(b) whether the guidslines issued in this
regard were followed meticulously during
the admission testes held in 1992;

(c)whetheralltheNavodayaVidyaIayas
are running with full strength of students;
and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARISELJA): (a) The details
admission policy of Navodaya Vidyalaya
Samiti are given in the statement below.

(b) Yes, Sir.

(c) No, Sir.

(d) Admission in Navodaya Vidyalayas
is made through atest conducted at All India
level by the N.C.E.R.T. Eighty students are
admitted every year in class VI in every
Vidyalaya. In case sufficient number of
students do not quality per the norms, the
seals remain vacantto that extent.

STATEMENT
ADMISSION POLICY:

Procedure for Admission: Admission to
Navodaya Vidyalayas is made at the level
ofclass Vlonthebasis of atestdesigned and
conducted by the NCERT. The medium of
the test is mother -tongue or regional’
language through which the child studied
and passed class V. The testis of non-
verbalnature, class-nuetraland sodesigned
asto ensure that talentefd children from rural
schools are able tocormipgte without suffering
a disadvantags. .

Eligibilty Conditions: Adnission to
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Navodaya Vidyalayas is made in class VI
through a written selection test subjectto the
following conditions:

(a) The Candidate must have studied
in a recognised school in classes
i, Iv, and V.

(b) He/ She must have studied for the
whole session in class V and must
have passed class V from a
recognised school situated in the
same district where Navodaya
Vidyalaya is located during the
session preceding the year of
admission.

(c) AsonMay 1 of the year of seeking
admission, the age of the candidate
must not be less than 9 years and
notbe more than 13 years. This will
applytoallcategories of candidates
including those belonging to
scheduled castes and scheduled
tribes.

(d) Atleast 75% o‘the seats in adistrict
will be filled inn by candidates
selected from rural areas and
remaining from urban areas ofthe
district.

(e) Rural and Urban areas to be
determined on the basis of the
location of the school in rural or
urban area. Urban areas arethose
which are sodefinedin 1981 census
or in a subsequent Government
notification. All other areas will be
considered as rural.

(f) A candidates will be considered to
belongto arural area if he/she has
studied in classes lI1/IV(any one of
the two) and V in a recognised
school situated in a rural area.

Reservation: Reservation of seats in
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favour of children belonging to scheduled
castes and scheduled tribes is provided in
proportion population inthe concerned district
provided that in no to their district such
reservation will be less than the national
average. If sutficient number of children of
one of these two categories do rot qualify,
it woulu be possible to interchange seats
between the two categories. Necessary
improvisation is made in the testing
techniques to ensure that SC/ST children
secure admission in Navodaya Vidyalayas in
accordance with the reservations laid down
for them.

As Navodaya Vidyalayas are primarily
for children from rural areas, admission of
children from urban areas is restricted to
a maximum of one-fourth. Efforts are made
to ensure that atleast one-third of the
students in each Navodaya Vidyalaya are
girls.

Technology for High Speed Trains

195.  SHRI VIJAYA NAVAL PATIL:
SHRI PALA K. M. MATHEW:
SHRI GURUDAS KAMAT:

W:i the Minister of RAILWAYS be
pleased to state:

(a) whether the Research, Designs and
Standards Organisation has recentlyevolved
a technology for high speed (160 km-an-
hour) trains and rail bus;

(b) it so, the details thereof;

(c) the production and operation time
profile for introduction of the high speed
train and rail bus with details of proposed
routes and other relevant details of the
proposal;

{d) the other significant achievements
of RDSO during the current year; and
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© fe) tte details of important projects
entrusted to the Organisation during the
Eighth Plan and outlays provided therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN). (a) 1O (c). These are
amcngst the  on-goirg proiects with the
Research Designs 8 Standards
Croansation.

* For ruaning trains at 1€0 kmph it is
necessary 10 w't up aiong the track in
inhabited areas tC ensure no tress-passing
etc. Forthe present, runming cf these trains
at 160 kmph is nct contempliated.

Ra'bus on being avaiiable foroperation
wijll be ut 'sed on icw density lines a loco
hauied train would nct be econcmical.

(d) Some of the recent achievements of
Resource Desi~3ns & Standards
Organisations are gesign of 5000 hpelectric
izcometive, de gn of a labricated bogie for
eng.nes to improve safety and performance,
1500 volt DC chepper-control EMUs for
energy conservation, design of fish-belly
tark wagons for higher loads and a freight

og: . for 100 kmph.

{e) Research Designs & Standards
Organisction has been entrusted with
Missicns to develop technology, some of
which are: operationof hec.vierfreighttrains

NOVEMBER 24, 1992

at higher speeds; increasing through-put
throughimproved utilisation of assets; energy
conservation; reduction of accidents; and
development of track and bridge mangement
systems. The outlay proposed for Vill Plan
for Research Designs & Standards
Organicaion is Rs. 25 crores.

Brain Drain of Doctors

195 DR. ASIM BALA: Will the Minister
of HZALTH AND FAMILY WELFARE be
pleased to state:

J

fa, the number of medical students
went abroad during the last three years;

(b) the number of students out of them
returned to the country; and

(c) whetherthe Government propose to
provide incentives to such qualified doctors
in the country so as to stop this brain-drain
and for utilising their talents?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). As per
information supplied by the Central Bureau
of.Health Intelligence, the number of doctors
trained abroad and registered in various
contries andthe number of those reportedto
have returned to the country during the last
three years are as follows:-

Number Registered

Year ending Number Returned .
31.12.89 5€80 2744 -
31.12.90 5813 2800
31.12.91 2835

5637

(c) Incentives which inter-alia include
better promotional avenues and allowances
have been provided to Central Government

Doctors. Modern equipment and research
facilities have also been provided tertiary
hospitals to make better use of the
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specialisation of Doctors.

[ Translation)
Hindi Books

197. SHRISATYADEO SINGH: Willthe
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetherthe Government propose to
launch any scheme for providing usefulbooks
in Hindi to the common man;

(D) if so, the details thereof;

(c) whether any committee has been
constituted for selecling the books:

(d) if so, the composition and terms of
the committee; and

(e) the States where such scheme is
likely to be launched?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) KUMARI SELJA): (a) There is
no such prc " sal at present.

(b) to . . Do not arise.

[English)

Railway Line from New Bongaigaon to
Guwahati

198. SHRI PROBIN DEKA: Will the
Minister of RAILWAYS be pleased to state:

(a) whetherthereis any planfor doubling
the railway line from New Bongaigaon to
Guwahati; and

{b) if so. the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). A second line
between New Bongaigaon and Guwabhati on
the Southbank of the Brahmputra, (Including
a bridge on the river) at a cost of Rs. 444
crores, is under construction. The projects
is targetted for completion by 30.6.94. When
completed, it will serve the purpose of
doubling.

Remunerative Price for Sugarcane

199. SHRI SOBHANADREESWARA
RAO VADDE: Willthe Minister of FOODbe
pleased to state:

(a) whether the Union G;weinmem
have directed the State Governments notto
announce the State-advised prices for
sugarcane;

(b) if so, the details thereof and the
reasons theretor; and

(c) the criterion adopted tor tixing the
remuneralive price forsugarcane duringthe
current year?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) No, Sir. However, the Central
Government has always been advising the
State Governments toexercise restraint while
announcing the State Advised Prices of
sugarcane. ‘ )

(b) Does not arise.

(c) The Central Government fixes the
Statutory Minimum prices of sugarcane
payable by sugar factories under the
provisions ofthe Sugarcane (Control)order,
1966. in the fixation of this price, the
Government takes inlo consideration,
amongst others, the reportof the Commission .
for Agricultural Costs & Prices, cost of
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production of sugarcane, availability of sugar
to the consumers at a fair and the price at
which sugar produced from sugarcane is
sold by the producers of sugar. It thus aims
at harmonising the interests of the farmers,
industry and the consumers. The price so
fixed by the Central Government s the floor
price below which no sugar factory canpay.

Amount Allocated for Border Area
Development (Education) Programmes.

200. DR.LAXMINARAYAN
PANDEYA:
PROF. RITA VERMA:

Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) the amount earnmarked by the
University grants commission for Border
Area Development (Education) Programme
during 1992-93;

(b) the details of areas likely to be
covered under this programme; and

(c)the Universities/Institutes where such
Border Area Development (Education)
Programme is proposed to be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (c).
According to the information furnished by
UGC, though the Commission prepared a
Status Report "to strengthen the
infrastructural facilities of educational
institutions located in border States, it could
not provide earmarked funds for the same
during the years 1991-92 and 1992-93 due
to the constraint of resources. However,
eligible Universities and Colleges located in
border areas of Assam, Bihar, Gujarat,
Himachal Pradesh, Jammu & Kashmir,
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Manipur Meghalaya, Punjab, Rajasthan,
Tripura, Uttar Pradesh and West Bengal,
which have beenidentified forsupportunder
Border Area Development, are receiving
developmental assistance withinthe general
development grant of UGC.

Doubling of Railway Lines

201.  SHRIMAHESH KANODIA:

SHRI RAMESH CHENNI-
THALA:

SHRI  MOHAMMAD ALI
ASHRAF FATMI:

SHRIHARI KEWAL PRASAD:

SHRI N.K. BALLIYAN:

SHRI K. PRADHANI:

DR. KRUPASINDHU BHOI:

Will the Minister of RAILWAYS be
pleased to state:

(a) the criteria adopted for selection of
railway line for the purpose of doubling;

(b) the names of railway lines on which
work for doubling is going on;

(c) the details regarding estimated cost,
funds allotted during 1991-92 and 1992-93,
extentof progress made sofarandscheduls
fixed for completion of such work in each
case; and

(d) the names and other details of such
proposals likely to be taken up shortly?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Doubling of lines is
taken up when the carrying capacity of a
single line section gets saturated, freight
intensive sectionbeing given priority, subject
to availability of resources.

(b) and (c). There are 60 Nos. of
doubling works in progress, ason 1.4.92, on
the railways involving 1461 km. The total
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estimated cost is Rs. 1937.45 crores of
which Rs. 917.49 crores has been spent
upto 31.3.92 and an outlay of Rs. 130.80
crores has been made in 1992-93 for these
works. The completion of these works will
depend on the availability of resourcesin the
coming years.

(d) The doublings to be taken up each

year are decided andincludedinthe budget

based on operational priority and availabiiity
of funds. For the year 1993-94, the works
will be included inthe budget 1993-94 which
will form part of the budget to be presented
in the Parliament.

[Translation)

Economic Viability of Stations on
Western Railway

202. SHRI! CHHITUBHAI GAMIT: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether any survey has been

AGRAHAYANA 3, 1914 (SAKA)
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conducted to assess the financial viability of
railway stations on Westemn Railway;

(b) if so, the details inthis regard andthe
names of tite uneconomic stations; and

(c) the steps being taken to make these
stations economically viable?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). No. Sir.
However, periodic reviews are undertaken
to assess overalleconomicviability of railway
branch-lines including stations thereon. A
review of uneconomic branch lines conducted
onWestern Railway during 1990-91 revealed
that 237 Stations on 23 branch-lines were
found to be economically not viable. The

details thereof are indicated in Statement.

-(c) Stations which are not econcmically
viable are being converted into passenger
halts so as reduce the expenditure.
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Divsion Gauge  Branch Line Statons
1 2 ] ¢
4 MG MaviiJn, Bar Sedi Maviidn, Valldbhnagar, Kheroda, Bhindar, Kanor, Bansi Boheraand Bar
Sadr
Bhavnagar NG Shor-Paltena Shor Jn, Kanad, Machada and Palina,
Rajot MG  MohsanaTarangaHil  Pludra, Randala, Pudgam Ganeshpura, visnagar, Gunja, Vadnagar,
Kesimpa, Kheralu, Kadeour, Varetha and Taranga Hil
Go- MG Himmatnagar-Khedbrahma Mahadevpura,Jadar,surRoad, ar Kadiaa, VadaliandKhedbrahm.
Vadodara BG  BoriyaviVadtal Swami-  KanariBoriyavlJn. and Vactal Swaminarayan.
Narayan,
- BG  Anand-Khambal Vallabha Vidyanagar, Karamsad, Agas, Bhatie, Pandori, Nar town,

Tarapur, Yavarpura, Sayama, kalftalawed and Khambal,
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Conversion of Delhl-Ahmedabad
Railway Line

203. SHRIMATI BHAVNA CHIKHLIA:
Wil the Minister of RAILWAYS be pleased
to state:

(a) whether the project for conversion
of Ahmedabad-Delhi railway line into broad
gauge has been approved and work.has
been started thereon;

(b) if so, the details thereof and the
progress made so far in this regard; and

(c) the estimated total cost of the
project and the schedule fixed for its
completion?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Work on Delhi-Rewari and Rewari-
Jaipur subsection is in progress. Delhi-
Rewari is targeted for completion in 92-93
and Rewari-Jaipur in 93-94.

{c) The cost will be approximately Rs.
470 crores. The project is expected to be
completed within the 8th Five Year Plan.
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Asslstance for Construction of
Bulldings for Family Welfare Centres

204. SHRICHETANP.S.
CHAUHAN;
SHRIBALRAJ PAS§;:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the amount provided by the Union
Government to States for construction of
buildings for the rural family welfare centres
during the Seventh Plan, State-wise;

(b)the numberof buildings constructed,
State-wise; and

(c)the details of the financial assistance
earmarkedforthe purpose during the current
financial year of Eighth Plan, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Theinformationisgiven
in the Statement - .

(b) The information is given in the
Statement- II.

(c) No amount has been allocated
during the current financial year for the

purpose.
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[Translation)

Foreign Aid for Family Welfare
Programme in Bihar

205. SHRI LAL BABU RAL: Will the
Ministerof HEALTHAND FAMILY WELFARE
be pleased to state:

(a) the details of programmes being
implemented under family welfare
programme with the help of foreign aid in
Bihar;

(b) whether the progress of the work is
as per schedule; and

(c) if not, the reasons therefor and the
steps proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (c). Details of
programmes being implemented with
external assistance in Bihar under Family
Weltare Programme and their progress of
implementation is given in the Statement.

STATEMENT

Details of Programmes being
implemented with External Assistancein
Bihar under Family Welfare Programme

The following prcorammes are being
implementedinB.harw..hexternalassistance
under tne National Family V/elfare
Programme .

Area Project

A World Bank assisted National Family
Welfare Training and Human Resources
and Sarvices Delivary Development Preject
(IPF--..;; is being implemented in B.har
alongwith four other States with affect from
2.1.1990. The project costfor Biharis Rs. 88.
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18 cores covering the entire State. The
Project inter alia seeks to strengthen the
infrastructure for delivery of Health & Family
Welfare services, upgrade the knowledge
and skills of the medical and pera-medical
functionaries with aviewto reduce birth rate
and maternal infanct and child mortality and
morbidity.

The progress of the project was slow in
the begining, but it has since picked up
momentum. The progress of the project
activities in the State is being moritcred
through monthly progress reports,
participation in the meetings of the
Empowered Committee chaired by the Chief
Secretary of the State and review meetings
in the Ministry.

Centre of Excellence

A Micro-surgical Recanalisation Centre
is proposed to be established at Medical
College, Patna, Biharwithfinancial assistance
from United Nation Fund for population
Activities (UNFP). The basic cbjective of this
project is 1o improve the quality assurance
under the steriisation programmes and
nrovide for receanalisation taciiiies 10 the
needy coupies.

No progress has however, been
achieved under the project as the State
Governemnt has not deputed coctors for
training which is the iral step for
operationalising the preiect. The mater is
being constaritly followed up with the State
Government.

Information,  Education  and
Communication {IEC) Training Scheme

A'lnited States Agencyfcrinternational
Development (USAID; ass:sted IEC Training
Scheme startedinNov., 1987in 17 backward
districts with an cutiay of Rs. 214. 085. lakhs
tc improve the primary Hea'th care delivery
system, through visit schedule, training,
supervision, community participation and
monitoring and evaluation . The year wise
aiiocation and expend.ture are:
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Allocation Expenditure
(Rs. in lakhs)
1987-88 52.45 22.27
1988.89 27.23 16.36
1989-90 11.56 6.59
1990-91 28.93 17.94
1991-92 64.60 49.16
1992-93 59.315 -

Theprogress underthis scheme is slow.
Delay in release of funds by the State to the
implementing agencies, non-payment of
stipends on regular basis o the participating
trainees and delay in crucial decisions etc.
are the major reasons for the slow
implementation of the scheme. Constant
monitoring through regular contacts with the

implementing agencies in the State, senior

level meetings and visits by the Central
team, etc. are some of the steps being taken
by the Governemnt to remedy the situation.

Link Women Scheme.

A scheme assisted by the World Health
Organisation (WHO) has been introduced in
1992-93 in five most backward districts of
Bihar having Crude Birth Rate of 39 per 1000
(population and above 1981 Census)withan
allocation of Rs. 2. 05 lakhs to make the

lamily welfare programme a community

based programme with women’s participate.
One Link Wman will be identified for 20
gligible couplesinthevillagetoserve as alink
serson for health care delivery.

No progress report has been received
about incring of the expenditure under the
scheme so far, as it has been recently
introduced. '

Child Survival and Safe Motherhood
(CSSM) Programme

Thechild Survival and Safe Motherhood
Programme which is being implanted with
financing by the Worldbank and UNCCEF as
apart of 100% Centrally sponsored national
Family welfare Programme, alms at reducing
maternal and Child mortally by integrating
the existing Universal immunization
Programme, Oral Rehydration Therapy
Programme and the prophylaxis schemes
for control of anameian pregnant women
and prevention of blindness due to Vitamin
‘A’ deficiency in children. In addition, the
Acute Respiratory Infections Central
Programmed willbe implementedinaphased
manner throughout the country including
Bihar, as a part of the child survival initiative
to prevent deaths due to pneumonia.

The Safe Motherhoodcomponent of the
Programme has been initiated primarily in
State like Bihar etc. which have high in fact
and maternal mortality. The Programme
includesintensifiedtraining and involvement
of Traattional Birth Attendants in antenatal,
natal and post-natal Care and strengthening
of the Sub-Centre and first level Units in
terms of equipment and training.
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Activities under the programme are being
implanted, as per schedule.

[English)
Disaster mangement Organisation

. 206. SHRI MANGORANJAN
BHAKTA:
SHRI GEORGE
FERNANDES:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whetherthe Government proposeto
set up an Organisation specially talking with
the diseases and other deformities occutring
as a result of frequent natural or industrial
disaster viz flood, drought, landslide, gas
leakage and fire incidents;

(b) i so, the details thereof;

(c) whether the personnal; engaged in
such an Organisation is likely to be imparted
proper training with THE latest feedoack;
-and

(d) if so, the broad features thereof>

THE MINISTER OF STATE IN THE
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI

SIDDHARTHA): (a) No such Proposal is
_under consideration.

(b) to (d). do not arise inview of answer
to (a) above.

Forclg_n Assistance for Protected areas

207 SHRI V. SREENIVASA
B PRASAD:
SHRI M.V. CHANDRA
SEKHARA MURTHY:
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:
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(a) whether the Government have
received any foreign assistance for the
conservation of protected areas like national
parks and sanctuaries;

(b) if so, the details thereof;

(c) the details of the national parks and
sanctuaries on which the investments are
likely to be made; and

(d)the extenttowhichthe nationalparks
and sanctuaries are likely to be protected?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
to(d). Theinformation, tothe extentavailable,
wouldbe collected and laid on the table of the
House.

Open Universities

- 263.SHRIR. SURENDERREDDY: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to
provide additional grants to give a boost to
the open system of education;

(b) if so, the details thereof;

(c) the total number of open universﬂle;t
functioning in the country at present; and

(d) the enrolment of each university
during 19927

THE DEPUTY MINISTER IN THE
MINISTRY -OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATIONAL AND DEPARTMENT OF
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CULTURE) (KUMARI SELJA): (a) and (b).
The Open Leaming System (OLS)falls within
the purview of the thrust areas of the Eighth
Plan. The system is to be strengthened and
expanded to widen access to education in a
cost-effective manner keeping in view the
resource crunch.

TheNational Policy on Education (NPE)
1986, as modifiedin 1992 and Programme of
Action (POA), 1992 envisage the
strengthening of the Indira Gandhi National
Open University (IGNOU, estabishment of
More state Open Universities and provision
‘ot support from INGNOU for their
establishment and development. They also
envisage the strengthening of the National
Open School andextension of Open Learning
Faciltiesinaphasedmanneratthe secondary
level in all parts of the country.

Keeping in view the avaifability of .

resources, allocations of Rs. 60.00 crores
and Rs. 11.00 crores have been made for
. IGNOU and the National Open School
respectively for the Eighth Plan.

{c) and(d). Accordingto the information
furnished by INGNOU the total number of
Open Universities functioning in the country
atpresent alongwiththeirenrolment position
are as follows:

Admissions made

1. Dr. B.R. Ambedkar Open University,
32416(1991-92)
Hyderabad

2. Indira Gandhi National Open
University
62375(1991-92)

3. Kota Open University, Kota
12263(1990-91)

4. Yashvantrao Chavan Maharashtra
Open University, Nasik

AGRAHAYANA 3, 1914 (SAKA)
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13052(1991-92)

The Nalanda Open University at Patna in
Bihar has not become functional.

Child Survival and Safe
Motherhood Programme

- 2C3. SHRI BHUPINDER SINGH
HOODA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the outlay fixed for Haryana under
the Child Survival and Safe Motherhood
Programme during the Eighth Five Year Plan
and the details of the break-up for the year
1992-93 and outlay for 1993-94;

(b) whetherHaryanahas beenidentified
as one of the States with high infect and
maternal mortality fQr implementing various
schemes under the safe motherhood
component of the Programme ; and

(c) if so, the details of the schemes/
projects proposed to be activated in this
regard in Haryana?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a)to(c). 1. Thecomponents
of the Child Survival and Safe Motherhood
(CSSM) Programme are:

(i) sustaining and strengthening the on-
going Immunization, Oral Rehydration
Therapy and Prophylaris Programmes which
have been implemented so far as 100%
Centrally Sponsored Family Welfare
Schemes;

(i) improving maternal care at the
community level by providing a midwifery kit
to the female paramedical workers an
enhanced reporting .fee of Rs. 10.00 per
case to the Traditional Birth Attendants
(TBAs) and. disposable delivery kits to
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pregnantwomenttobe usedbythe attendant
during delivery '0 encure clean delivery);
and,

(iiyexpanding, na ;. ased manner, the
programme for centrol of Acute Recpiratery
Intections ;Aiil) for chilgren below S years of
age which was siarted cn a pilct basis in
1990; and

(v} Strengthening the Subcentres,
Primary Health Centres and Community
Heailin Centres of the high IMR States of
Assam, Bihar, M.P.., Orisca, Rajasthan and
U.P in terms of equipment and training.

2. Whilethe UIP, ORT Prcphylaxis and
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essential maternal care at community level
are 10 ve implemented in all districts of the
country, the ARIcomponent willbe expanded
inaphasced mannerbeginning with 51 districts
in 1992-93. Similarly, strengthening of the
Subcentres, PHCs and CHCs, whichis limited
in the first instance, to the districts of the six
high IMR States, will also be carried outin a
phased manner begining with 21 districts in
1992-93.

3. The outlay earmarked for Haryana
under the CSSM Programme during the 8th
Plan pericd is estimated at Rs. 2452 43"
lakhs. The details for 1992 -93 and 1993-94
are as under:

Oul’?y (Rs. in lakhs)
o .Ef,a‘?h___ B K:'.’T‘J o Total
1992-93  314.57 77.53 392.15
1993-94  333.88 204 53 538.41
Forged Rail Ticket Racket ex Delhi to Muzaffarpur for re-sale.
210. SHR!I SARAT CiiANDRA (c) The outsider who brought forged rail

PATTANAYAK: Will the Minister of
RAILWAYS be pleased to state:

(a) Whether a forged rail ticket racket
was busted recently in Delhi;

{b) if so, the details thereof; and

(c) The action being taken by the
Government against the erring persons?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) One outsider was nabbed by a
booking clerk on duty at Delhi Main Station
on 5.10.1992 and was handed over to CRP
when he offered him four ferged rail tickets

tickets for re-sale has been handed over to
GRP andthree suspected Booking Clerks of
Delhi Main Station have also been placed
under suspension in this case. An FIR was
also registered with CR P.

Delinquent Statf of DCP, NR

211. SHRI RAM LAKHAN SINGH
YADAV: Will the Minister of RAILWAYS be
pleasedtorefertothereplygiventoUnsrrared.
Question No. 5257 on 11 August, 1992 and
state:

(a) whether the advice of the Central
Vigilance Commissionhas been obtainedfor
disciplinary action against the delinquent
staft o the Directorate of Commercial
Publicity, Northern Railway;
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(b) if so, the details thereof;

(c) the action taken in this regard;

(d) if no, action has been taken so far,
the reasons therefor; and

(e) the time by which the action is
proposedto be taken onthis advice of CVC?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) C.V.C have advised initiation of
Depantmental proceedings against one
Gazetted and four non-gazetted staff and
proceedings for cut in pension against one
retired Gazetted staff of Pubiic Relations
(Commercial Advertisement ) Department
ot Northern Railway.

(c) to (e). Action for serving ot charge-
sheet against delinquent staff and ovtaning
sanction of President for initial.ng
proceedingsforcut inpension against retired
staff is expected to be taken in about 3
months.

Manutacturing of Coaches

212. SHRI YAIMA SINGH YUMNAM:
Willthe Minister of RAILWAYS be pleasedio
state:

{a) the number of coaches procured/
.manutactured during the last three years:

(b)thetotalexpenditureincurredthereon;
and

(c) the agencies from which those
coaches have been procured?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Tre number of coaches
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{excluding EMUs) manutactured during the
last three years are given below:

Year No. of Coaches
1989-9( 1497

1990-91 2036

1991-92 230

Total;

5859

{0y Thetotalexpenditure incurred onthie
manuiaciute of coaches duringthelast three
years is Rs. 1485 .90 crores.

(c) The nanws of agencies form which
coaches have been manutaciureo are as
under
(i) lrteqgral Coach f sotory.

(ii) riue £ rach Factery.

{ia) Biraral Earth Movess Ltd.
(iv) Jessop & Co.

(v) Railway Workshops.

Reservation Facility in Dehradun
Express

213.DR. SUDHIRRAY  Wilit:e Ministef
of RAILWAYS be pieased 1o state:

(a) whether there 1s any proposal to
provide reservation taciliies in Dehradun
Express 10 passengers coming by 9798
(Kota-Nimach) passenger train in view of
difficulties being facedby passengers coming
from that area;

(b) if s0, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). Aquota of 4
second class berths at Bundi and 2 second
class berths at Mandalgarah stations on
Nimuch-Kota section is already available by
Dehradun Express towards Delhi. These
quotas are not being fully utilised and as such
there is no proposal to enhance the same.
The sale of tickets to Bombay from stations
on this section is negligible and does not
justify allotment of any quota.

Railway Projects in Kerala

214, PROF. K.V. THOMAS:
SHRI P.C. THOMAS:

Will the Minister of RAILWAYS be
pleased to state the details of the progress
made so far in construction of new railway
lines doub;ing and conversion of existing
linesin Keralaandthe schedulefixedfortheir
completion?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): The position of works in

" Kerala in the current year is as under:

(i) Alleppey-Kayamkulam new line has
been completed in 1992-93.

(i) Trichur-Guruvayoornewlineistargetted
for completion in December, 1992.

(i) Kayankulam-Quilon doubling - 40%
progress.

(iv) Quilon-Trivandrum doubling- Land
acquisition is in progress.

Proposal to connect Majherhat and
Princepghat will the circular Rallway

215 SHRI AMAR ROY PRADHAN: Will
the Minister of RAILWAY$ be pleased to
state:
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(a) whether there is any proposal to
connect Majherhat and Princepghat in
Calcutta with circular Railway in view of
difficulties being faced by the public of these
areas; and

(b)if so, the detailsthereofandif not, the
reasor.; therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Feasibility of
providing 5.5. Km rail link from Princepghat
to Majherhathasbeenstudied. The alignment,
goes through the territory of Calcutta Port
Trust authorities who are not agreeable to
part with the requisite land for provision of
this 5.5 Km stretch of the surtace alignment.

[Translation)

Electrification of Signals on Northern
and Western Railways

216. SHRI N.J. RATHVA: Will the
Minister of RAILWAYS be pleased 1o state:

(a) Whetherthe Government havetaken
decision for electrification of signals in some
sectiors of the Northern and Western
Railways; and

(b) it so, the names of those section, the
time by which this project will be completed
andthe estimated expenditure to beincurred
thereon?

THE MINISTER OF STATE IN THE..
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Electric lighting of
semaphore signals has already been taken
up on Northern and Western Railways.

(b) All the works sanctioned so far on
Northern Railway hav3: been completed.
The position of works in progress on Western
Railway is as under:-
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Sl. No.  Section Cost of the work Target

1. Palanpur - Gandhidham Rs.4.14 lakhs  March'93

2. Ajmer- Marwar Rs. 1.93 lakhs March’ 93

3. Sabarmati - Palanpur Rs. 9.74 lakhs Sept.' 93

4. Kanalus: Okha Rs. 3.43 lakhs Sept.’ 93

Sugar Mills In Orissa

217. SHRI SRIKANTA JENA: Will the
Minister of FOOD be pleased to state:

(a) the total number of sugar mills
functioning in Orissa in the public, private
and cooperative sectors;

{b) the number of mills running in profit
and in loss respectively category-wise;

(c)the stepstakento make the sick mills
economically viable;

(d) whether there is any proposal to
handoverthe cooperative sugar mills running
in loss to the private sector; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY QF FOOD (SHRI TARUN
GOGON): (a) There are 5 installed sugar
factories in Orissa, as on 31.10.1992, of
which oneisinthe private sectorandfourare
_in the cooperative sector.

(b) Government does not maintain profit
and loss accounts in respect of sugar mills.

(c) Sugar mills have to themselves
prepare schemes for rehabilitation/
modemisation and getthemapprovedbythe
financial institutions. Financial assistance is
also available from the Sugar Development
Fund for such rehabilitation/modernisation

schemes subject to their fulfilling the
conditions laid down.

(d) and (e).Three existing cooperative
sugar mills viz., the Badamba Cooperative
Sugar Industries Ltd.,Teh Banki, District
Cuttack; The Bargarh Cooperative Sugar
Mills Ltd., PO. Tora, Distt. Sambalpur and
the Cooperative Sugar Industries Ltd.,
Nayagarh, District Puri have been taken
overunderManagement Contractby 3 private
secotr parties viz., M/s Sakthi Sugars Ltd.;
M/s Ponni Sugars & Chemicals Ltd..; and M/
s Dharani Sugars & Chemicals Ltd.
respectively.

[English)

Electronic Machines in Government
Hospitals

218. SHRI V. KRISHNA RAO:
SHRI K.H. MUNIYAPPA:
SHRIMATI BASVA

RAJESWARI:
" SHRI JEEWAN SHARMA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a; whether all the electronic machines
installed in Government hospitals in Dethi
New Delhifor the diagnosis and treatment of
diseases are functioning properly;

(b) if not, the details thereof; and
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(c) the steps taken cr proposed to be
taken by the government to repair such
machinesforprovicingbetter healthservices
to the masses?

THE MINISTER OF STATE IN THE
ﬂ\lﬁTRY OF HEALTH AND FAMILY
WLLFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): () to (c). Centain electronic
machines in the Delhi hospitals are in need
of repair. It has been reperted that there are
about 40 such items in major Government
hospitals nciuding these run by the local
bodies. These machines are in the process
of being repaired or in some cases
negotiaticns are on for undentaking repairs.

Non-Clearance of Wheat Stocks at Rail
Depot .

219. DR. D. VENKATESWARA RAO:
Willthe Minister of RAILWAYS be pleasedto
state:

(a)whetherattention of the Government
has been drawn to a news-item captioned
‘Huge Wheat stocks lying urcleared at rail
depot” appearing in the Economic Times
dated August 22, 1992;

(b)if so,thefactsthereof andthe reasons
theretor;

(c) the details of the steps taken for
_ cleanng such wheat stocks;
(d) the total quantity of wheat bein§
damaged every year due to lack of storage
facility at Rajiway Depots; and Y
(e)the steps being taken toteduce such
damages?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

{b) The news item that appeared in the
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“Economic Times™ of 22. 8. 92 does not
reflectfactual; position as out of total unloading
of 469 wagons of wheat consignments at
Wadi Bundar during the period from 1.8.92
1024.8.92, 467 were delivered to respective
parties. Remaining 2 wagons were held upin
the Goods sheds on parties acccunt.

(c) Requisite stalf was deployed at all
delivery pointsfor arranging promptclearance
of wheat consignments unloaded at Wadi
Bundar. A special meeting with Clearing
Agents/Traders was also covenedconcerned
officials at Wadi Bundar Goods Shed to-
facilitate  expeditious  clearance
arrangements.

(d) No such cases have been reported
where the wheat consignments got damaged
due 1o lack of storage facilities at Railway
Depots. Asfaras Wadi Bunderis concerned,
there are as many as 14 covere¢ shecs, out
of which 8 are utilised only for unioading of
foodgrain wagons. These 8 sheds have a
capacity of unioading of 300 wagons, which
is sufficient to meet with the day to day
demand of space tor stacking foodgrains at
Wadi Bunder.

() All necessary steps, usch as repairs
to the sheds and rocts during the monsoon
season and also provision of tarpaulins for
covering all consignments including
foodgrains, are taken 1o avoid damage.

[Translation)

Electric Locomotives

220! SHRINITISH KUMAR:
, SHRI SATYA DEO SINGH:
. SHRI BRIJ BHUSHAN

SHARAN SINGH:

Will the Minjster of RAILWAYS be

" pleased to state:

(a) whether the Government have any
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_scheme to manufaure high horse powerct
electric locomotives in the country; -

(b) if so, the details thereof alongwith
estimated cost of the project, the proposed
maximum speed limit of such locomatives,
the total manufacturing cost per locomotive,
the expected number of locomotives to be
manufactured annually, the type of
technology to be utilised therein and from
which country it would be acquired; and

(c)the stage at whichthe scheme stands
at present? -

THE MINISTER-OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) and (c). C.L.W. has manufactured
"one prototype 5000 HP Electric Locomotive
by optimising design features of the existing
tapchanger technology. This locomotive is
under tets and trials.

Thereis also aproposalto procures and
subsequently manuiacture €000 HP three
phase Electric Loccmetives.

[English)]
Mysterious Disease in Delhi

221. SHRI GURUDAS KAMAT:
SHRIK.V. THANGKA BALU:

Vil the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a)whetherattention of the Government
has been drawn to a recent report that a
strange type of fever immune to known
drugs and more virulent than malaria struck
some persons in Delhi;

(b) it so, the number of such cases
reported and the deaths that took place in
1992 so far;
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(c) whether any preventive steps have
been taken in the affected areas; '

(d) whether urgent investigations are
being made o identify the nature of the virus
in these cases and treat it effectively; and

(e}) if so the details therecf?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a)to (e). Yes, Sir, National
Institute of Communicable Diseases New
Delhi investigated ‘mysterious disease” in in
Malikpur village under Najalgath block of
Delhi during 19th-21st October, 1992. After
investigations the disease was diagnosedto
be ‘Dengue fever'. In a surveyed pcpulation
of 1134 during October, 1992, the number of
cases was 484 with 2 deaths.

The following prevertive steps have
been taken by the Delhi Administration:

Potable water was supplied through
tankers everyday and chiorine tablets were
distributed for dis-infecting the water in the
affected areas. 8 drains were laid out for
outlet of stagnante water

To check further spread of the disease
the Delhi Administratior: provided necessary
medical coverage 1o the viliagers. In Rao
Tularam Memorial Hospital, specialfacilities
were provided to the patents and all the
cases reported were monitored regularly till
the situation was prought unger controi.

Samples of Medicines Tested

222. SHRI MADAN LAL KHURANA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of samples of medicines
senttothe CGHS and Governmenthospitals
that were tested in 1992 and the number out
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of them which were found adulterated/sub-
standard;

(b) the details theréof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K.THARA DEVI
SIDDHARTHAY): (a)to (c). The CGHS obtains
drugs fromMedical Stores Organisation which
are 100% pre-tested.

The Medical Store Organisation sent 4,
874 samples, out of the medicines supplied
to CGHS/Govemment hospitals, for testing
1992: none was found sub-standarfetd/
adulterated.

Dr. R.M.L. Hospital sent 454 drugs/
medicines for testing. Two viz: OP946:
Inj.Siothrome Batch No. OP946 of M/s Albert
David Ltd. suppliedthrough M/s SuperBazar
and Tab. Rentidine Batch No. 003A of M/s
Rajasthan Drugs Pharmaceuticals Gowt. of
Rajasthan undertaking supplied through M/
s Panchdeep Pharma, New Delhi, werefound
sub-standard. The hospital reported the
matter to Drug Controller, Delhi
Administration, for further necessary action.

Safdarjung Hospital sent 599 samples
of medicine for testing; viz., Inj. Gesicaine
2% supplied by M/s S.G. Phrma Baroda and
Sycofile Cough Expectorant B.No. 079D-
201 supplied by M/s Universal Medicaments
Pvt. Ltd., Nagpur were found sub-standard.

The replacement of Inj. Gesicaine 2%
has been received by the hospital. The
matter concerning Sysofile Cough
Expectorant has beentaken up withthe Drug
Controller, Delhi Administration.

Rall Link to Mormugao Port

223 SHRIHARISHNARAYANPRABHU
ZANTYE: Willthe Minister of RAILWAYS be
pleased 11 state:

{a) whether the Government have
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approved a project for linking Mormugao
Port with broad-gauge railway line.for overal!
development of this port and the adjoining
areas;

(b) if so, the details thereof including the
time scheduleforits completion andthe work
done so far; and

(c) if not, the reasons therefor and the
steps proposed to te taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) The work of conversion of Hospet-
Hubli-Goa (including Mormugao port) (489
kms) has been approved and included inthe
Railway Budget of 1992-93. The work is
expected to be completed during the 8thfive
year plan.

(c; Does not arise.
Bangalore-Mysore Rallway Line

224, SHRI K.H. MUNIYAPPA:
SHRI V. KRISHNA RAQO:

“Will the Minister of RAILWAYS be
pleased to state:

(a) whether the conversion of metre
gauge railway line between Mysore and

Bangalore into broad gauge has been
completed;

(b) if so, the details thereof;

(c) the final cost of the project;

(d) the initial estimated cost thereof? ‘
THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, SIr.
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(b) 138 km MG section has been
converted to BG.

(c) The latest anticipated cost of the
project is Rs. 102. 56 crores. However, the
finalcosthas notbeenworked out, as residual
works are not completed.

(d) Rs. 26.02 crores (in 1979-1980).
[Translation)

Test for Selection of Junior Research
Fellow

225. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
10 state:

(a) the date from which the admission
test to become eligible for selection for the
post of Junior Research Fellow and lecturer
made compulsory by University Grants
Commission;

(b) the number of cases in which
exemption was given from appearing in the
test during last one year,

(c) whether the Government have
received requests from the Research
Scholars registered in 1992 in regard to
exemptions in the admission test; and

(d) if so, the details thereof and decision
of the Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT
OFCULTURE) (KUMARI SELJA): (a) and
(b). According to the information furnished
by UGC, the Commission introduced National
Eligibility Test (NET) for Selection of Junior
Research Fellow (JRF) w.e.f. 1985 and that
for Lectureship from 1.1.1990. There is no
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exemption for candidates from appearing in
the Test for selection as Junior Research
Fellow. In so far as the eligibility test for
Lectureship is concerned, such of the
candidates who have obtained M.Phil. Degree
upto March, 1991 and those who have -
obtained/or will obtain Ph.D. upto December,
1992 are exempted from appearing in the
Test.

(c) and (d). Representations have been
received from different quarters including
certain Research Scholars’ Associations to
exempt themfromappearing inthe NET test
for lectureship, particularly, those who have
obtainedtheir Master's Degree priorto 1986,
i.e. before the revision of pay scale of
University/College teachers and also to
extend the exemption for candidates who
may obtain Ph.D. degree in 1993. The
exemption already granted by UGC was in
view of the fact that since first such test was
conducted in 1989, such of the candidates
who were already registered for M. Phil/Ph..
D. would obtain the respective degrees by

"March, 1991 and December, 1992

respectively.Thus, the candidates doing
M.Phil. were given nearly 1 1/2 years and
those deign Ph. D. about 3 1/2 years time to
obtain their degrees. However, further
relaxation is not justifiable as this will defeat
the very purpose of NET which is intendedto
select teachers on All india basis according
to merit, which is a part of the package of
revised pay scale astructure (1986).

[English]

Contracts for Supply of points and
crossings

226. SHRI HANNAN MOLLAH:
SHRI AMAL DATTA:
SHRI SUDARSAN
RAYCHAUDHURI:
SHRI SANAT KIUMAR
MANDAL.:

Will the Minister of RAILWAYS be
pleased to state:
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of them which were found adulterated/sub-
standard;

(b) the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K.THARA DEVI
SIDDHARTHA): (a)to (c). The CGHS obtains
dmgstromMedlcalStoresOlganlsatlonwmch
are 100% pre-tested.

The Medical Store Organisation sent 4,
874 samples, out of the medicines supplied
to CGHS/Govemment hospitals, for testing
1992: none was found sub-standarfetd/
adulterated.

Dr. R.IM.L. Hospital sent 454 drugs/
medicines for testing. Two viz: OP946:
Ini.Siothrome Batch No. OP946 of M/s Albert
DavidLtd. suppliedthrough M/s SuperBazar
and Tab. Rentidine Batch No. 003A of M/s
Rajasthan Drugs Phamaceuticals Gowt. of
Rajasthan undertaking supplied through M/
sPanchdeep Pharma, New Delhi, were found
sub-standard. The hospital reported the
matter to Drug Controller, Delhi
Administration, for further necessary action.

Safdarjung Hospital sent 599 samples
of medicine for testing; viz., Inj. Gesicaine
2% supplied by M/s S.G. Phrma Baroda and
Sycofile Cough Expectorant B.No. 079D-
201 supplied by M/s Universal Medicaments
Pwvt. Ltd., Nagpur were found sub-standard.

The replacement of Inj. Gesicaine 2%
has been received by the hospital. The
matter concerning Sysofile Cough
Expectoranthas beentaken up withthe Drug
Controller, Delhi Administration.

Rall Link to Mormugao Port

223 SHRIHARISHNARAYANPRABHU
ZANTYE: Willthe Minister of RAILWAYS be
pleased 11 state:

(a) whether the Government have
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approved a project for linking Mormugao
Port with broad-gauge raiiway line for overall
development of this port and the adjoining
aroas;

(b) it so, the details thereof including the
time scheduleforits completion andthe work
done so far; and

(c) if not, the reasons therefor and the
steps proposed to te taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) The work of conversion of Hospet-
Hubli-Goa (including Mormugao port) (489
kms) has been approved and included inthe
Railway Budget of 1992-93. The work is
expected to be completed during the 8thfive
year plan.

(c; Does not arise.
Bangalore-Mysore Railway Line

224. SHRI K.H. MUNIYAPPA:
SHRI V. KRISHNA RAO:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the conversion of metre
gauge railway line between Mysore and
Bangalore into broad gauge has been
completed;

(b) if so, the details thereof;

(c) the final cost of the project;

(d) the initial estimated cost thereof?

'THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.
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(b) 138 km MG section has been
converted to BG.

(c) The latest anticipated cost of the
project is Rs. 102. 56 crores. However, the
finalcosthas notbeenworked out, as residual
works are not completed.

(d) Rs. 26.02 crores (in 1979-1980).
[Translation)

Test for Selection of Junior Research
Fellow

225. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
{o state:

(a) the date from which the admission
test to become eligible for selection for the
post of Junior Research Fellow and lecturer
made compulsory by University Grants
Commission;

(b) the number of cases in which
exemption was given from appearing in the
test during last one year,

(c) whether the Government have
received requests from the Research
Scholars registered in 1992 in regard to
exemptions in the admission test; and

(d) it so, the details thereof and decision
of the Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT
OFCULTURE) (KUMARI SELJA): (a) and
(b). According to the information furnished
by UGC, the Commission introduced National
Eligibility Test (NET) for Selection of Junior
Research Fellow (JRF) w.e.f. 1985 and that
for Lectureship from 1.1.1990. There is no
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exemption for candidates from appearing in
the Test for selection as Junior Research
Fellow. In so far as the eligibility test for
Lectureship is concerned, such of the
candidates who have obtainedM.Phil. Degree
upto March, 1991 and those who have -
obtained/or will obtain Ph.D. upto December,
1992 are exempted from appearing in the
Test.

(c) and (d). Representations have been
received from different quarters including
certain Research Scholars’ Associations to
exempt themfrom appearing in the NET test
for lectureship, particularly, those who have
obtainedtheir Master's Degree priorto 1986,
i.e. before the revision of pay scale of
University/College teachers and also to
extend the exemption for candidates who
may obtain Ph.D. degree in 1993. The
exemption already granted by UGC was in
view of the fact that since first such test was
conducted in 1989, such of the candidates
who were already registered for M. Phil/Ph..
D. would obtain the respective degrees by
1991 and December, 1992
respectively.Thus, the candidates doing
M.Phil. were given nearly 1 1/2 years and
those deign Ph. D. about 3 1/2 years time to
obtain their degrees. However, further
relaxation is not justifiable as this will defeat
the very purpose of NET which isintendedto
select teachers on All India basis according
to merit, which is a part of the package of
revised pay scale astructure (1986).

[English]

Contracts for Supply of points and
crossings

226. SHRI HANNAN MOLLAH:
SHRI AMAL DATTA:
SHRI SUDARSAN
RAYCHAUDHURI:
SHRI SANAT KIUMAR
MANDAL:

Will the Minister of RAILWAYS be
pleased to state:
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(a) whetherthe Railways have awarded
contracts to certain firms to facbricate and
supply points and crossings;

(b) if so, the details thereof including the
nature and the quantum of contracts
awarded;

(c)whetherthe expciisinthe Research,
Designs and Standards Organisation (RDSO)
had expressed reservations about the
capacity of those firms for fulfilling the
contracts;

(d) if so, the details thereof; and

(e) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (e). The position in

respect of contracts for supgiy ¢f Points and
Crossings is a under:

Regular orders for the tendered quantity
for fabrication and supply of Points and
Crossings are being placed on seven firms
who are the established suppliers for these
items.

In addition, developmental orders each
for 100 nos. of Points and Croscings outside
the tendered quantity have been approved
and processed for placement on 13 firms in
order to promote new avenues of supply of
these items and 1o create ccmpetition.

Developmental orders are being placed
on 13 firms who shall have to get the
prototypes of Pointsand Croscingsinspected
and cleared by Research Designs and
Btandzrds Organisation ( RDSU) before
regular manufacture to ensure that Points
and Crossings conform to requisite
spec.icaticns.’

Regional Museum of Natural History

+227. SHRI PARASRANM BHARDWAJ:
Will the Minister of ENVIRONMENT AND
FORESTS be pieased to state:
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(a) whether the Government have
received a proposal fromthe Government of
Madhya Pradesh for setting up of a regional
museum of natural history in Bhopal for
approval; and

(b) if so, the derails thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI!
RANGARAJAN KUMARAMANGALAM): (a)
Yes, S*.

(b) The proposalto set up a museum of
natural history in Bhopal has been accepted
subject to the condition that long-terms
stalling and maintenance costs are borne by
Govaernmentof Madhya Pradesh. As landfor
the museum has been provided by the State
Covernment, the Ministry has appointed a
committee to work out  a detailed project.
report.

Marine Park Project in Maharashtra

228. SHRI S.B. THORAT: Will the
Ministerof ENVIRONMENTANDFORESTS
be pleased to state:

(a) whether the Government of
Maharashtra had approached the Union
Government for establishing marine park
project at Malwan in Konkan region of
Maharashtra;

(b, it so, the details thereof there of; and
{c) the cecision taken in that regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
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TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Malwan marine sanctuary has been in
existence since the year 1987. It is within the
legal competence of Government of
Maharashtrato upgrade itas a nationalpark.

(b) and (c). Do not arise.
[Translation)
Replacement of Steam Engines

229. PROF. RASA SINGH RAWAT:
Wil the Minister of RAILWAYS be pleased
to state:

(a) the total number of railway steam
engines in the country and the time by
whichthe process of replacing allthe steam
engines by diesel engines is likely to be
completed;

(b) whether there is any proposal for
the conversion of steam loco sheds into
diesel loco sheds; and

(c) if so, how the emplcyees working
onthe steamloco sheds areto be absorbed
in other sectors ot the Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS. (SHRI
MALLIKARJUNY): (a)There are about 2150
steam engines on Indian Railways at
present. Railways have planned to replace
these engines by diesel/electric locomotives
in a phased manner by the year 2000. This
is, however, subject to availabilityof fouds
and that of diesel/electric locomotives.

(b) Location of a new diesel shed is
primarily decided on operational
considerations and on an all India Railway
basis. Moreover, the area of operation of a
diesel loco is compearatively higher than
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the stream locos, Hence, the number of
dieselloco sheds required is far lesserthan
the existing steam sheds. In view of this,
there is no need andjustificationto construct
adiesel shed at every steam shed location.

(c) The staff rendered surplus by
closure of steam shards are not retrenched
but are being redeployed in other activities
after imparting suitable training wherever
necessary.

[English)
Delicensing of Sugar Industry

230. SHRI MANORANJAN SUR:

SHRI SOBHANADRE-
DRESWARA RAO
VEEDE:

Willthe Minister of FOOD be pleasedto
state:

(aYwhetherthe Government have taken
afinal decisiontodelicense the sugarindustry;

(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (S''RlI TARUN
GOGOI): (a) No, Sir.

(b) and (c). Do not arise.

RE: ADJOURNMENT MOTION
[Translation]

SHRI LAL K. ADVANI (Gandhi Nagar):
It is obvious that the House is very much
agitated on this issue which has been raised
here. | think that the Government has been
an utter failure on this front and as a result of
itthere is widespread resentmentamong the
farmers of the country. | have given you a
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notice for an Adjournment Motion. | would
like 1o emphasise that the issue must be
discussed in the House tcday itself. It is not
an issue to be summed up within half an
hour. The issue of raising the prices of
fertilisers is a very vital issue and the wheat
scandal is another such issue. I, therefore,
request youto allow our Adjournment Motion.

SHRI RAM VILAS PASWAN (Rosera):
| have given a notice for an Adjournment
Motion on it.

SHRI CHANDRA JEET YADAV
(Azamgarh): It concerns the whole of the
agricultural policy.

SHRI MADAN LAL KHURANA (South
Delhi): The statement was made by the
Government on the Ist January that there is
enough wheat and we want to go for its

[English]

MR. SPEAKER: If you want that this
should be discussed in the House, we will
take up the issue.

SHRI RAM VILAS PASWAN: We have
given notice of an Adjournment Motion. Kindly
aliow it.

12.02 hrs.
OBSERVATION BY SPEAKER
(English]

MR. SPEAKER: | have taken note of
your feelings. | would go through the
Adjournment Motion and | will deal it in a
proper manner.lhavetogive oneinformation
to the hon. Members. | have to inform the
House that on 7 September, 1992 a notice
was received from the Registrar of the High
Court of Delhi, in the matter of Civil
Miscellaneous Petition No. 4794 of 1992 in
Civil Writ Petition No. 3323 of 1990 regarding
the Sixty-first Report of the Public Accounts
Committee (1986-87), requiring the
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secretary-general, Lok Sabha, to appear
before the High Court personally or througl
counselto show cause againstthe admission
of the Writ Petition.

As per well established practice and
convention of the House, the Secretary-
General, Lok Sabha, was asked not to
respor.d to the notice. | had passed on the
Televant papers to the Minister of Law &
Justice for taking such action as he might
deem fit 10 apprise the High Court of the
correct constitutional position and well
established conventions of the House.

12.04 hrs.

RE: ADJOURNMENT MOTION — Contd.
(Interruptions)

[Translation]

SHRI RAM VILAS PASWAN (Roser.;”
Sir, we have given notice of an Adjournment
Motion regarding the increase in prices of
fertilizers. You have said that it is under
consideration. We urge upon you that a
discussion should be held immediately on

DH. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Speaker, Sir, what has
happened to our Adjournment Motion?

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, the issue of importing
wheatis being highly talked about for the last
three months, and | had sought information
about it from the Government but | have not
been given the answer as yet. They had
made a statementonthe last IstJanuary that
they hadwheatin abundance and forthefirst
time wheat was being exported from our
country. After 15 days, it was said that there
was no wheat and last time it was said — As
Shri V.P. Singh has said — that they would
import only 10 lakh tonnes of wheat. It has
been given in writing. Later on, it was said
here that 30 lakh tonnes of wheat would be
imported and then it was said that wheat
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would notbe importedforthe nexttwo years.
Later on it was said that no export would be
made for the next two years, but despite all
these statements the import of wheat is
being dona. Therefore, | want to submit that
itis abig scandal. The Government does not
want to pay remunerative price to the Indian
farmers. This condition in the country would
have never arisen. Therefore, a discussion
should be held on this issue.

DR. LAXMINARAYAN PANDEYA: Mr.
Speaker, Sir, Ihave alsogivenanotice foran
Adjournment Motion on it, what happenedto
my notice; what is decision on it?

(Interrurtions)

SHRI CHANDRA SHEKHAR (Ballia):
Mr. Speaker, Sir, the leader of the Opposition
has given a suggestion just now. The issue
related to farmers, fertilizers and wheat is of
grave concern. There is a widespread
resentment among the farmers that is why
he has given notice of an Adjournment
Motion. I feel that leaving aside all the other
business, the House should discuss this
issuefirstbecausethe condition ofthe country
is very dreadful. In my opinion the import of
wheat will cause frustration among our
farmers. There can be nothing more shameful
on the part of the House and the Nation that
we go in for import of wheat to feed our

people.

Therefore, Mr. Speaker, Sir, this is the
mostvitalissue incomparisonto otherissues.
So, 1 would like that a discussion should be
held on it in the House. You kindly allow
discussion on it so that we can participate in

(Interruptions)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, all of us had gone to jail. The
port was gheraoed.... and if such thing
happens we will do it again.........

[English]

MR. SPEAKER: How does the
Govemnment respond to this proposal? .

THEMINISTER OF PARLIAMENTARY

amil Nadu, Karnataka, Kerala
& other parts of the country

AFFAIRS (SHRIGHULAMNABIAZAD): Sir,
as far as the Government is concerned, we
are readyforthe discussion. We do not have
any objection as far as the discussion is
concerned.

MR. SPEAKER: Well, Iknow thatthe
Adjournment Motions have been given and
they are with me. Strictly speaking as perthe
rules, the position is little different , but if the
Government is willing, | shall have no
objection for a discussion on it. But | would
ratherrequestthe representatives of different
parties to meet me immediately after | retire
tc the Chamber. We can chalk out the
timetable for the discussion of this issue
itself, it need be today....

(Interruptions)

MR. SPEAKER: If you do not let me
speak, what will you listen?

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker Sir, not only the
discussion but the form of the discussion is
also important.

~ MR. SPEAKER: That too will be done.
SHRI ATAL BIHARI VAJPAYEE: If the
Adjournment Motion is taken up, then the

Government will be condemned. If the
discussion is conducted then...........

MR. SPEAKER: We will discuss about
all those aspects.

SHRI ATAL BIHARI VAJPAYEE: Will it
be decided?

12.08 hrs.

RE: FLOOD SITUATION IN TAMIL NADU,
KARNATAKA, KERALA AND OTHER
PARTS OF THE COUNTRY

[English]

SHRI R. NAIDU RAMASAMY
(Periyakulam): Mr. Speaker, Sir, | draw the
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attention of the House to the Congress

Government's callous disregard of the grim
flood situation in Tamil Nadu.

The recent cyclone has ravaged the
districts of V.O. Chidambaranar, Nallai-
Kettabomman, Kanyakumari,
Ramanathapuram, Madurai, Kamarajar,
Dindigul-Anna, Periyar, Nilgiris, Tanjore, and
Quai-de-Millath in Tamil Nadu. 230 persons
have lost their lives and 1,43,000 houses
have been destroyed. Standing crops on
50,000 hectares of land have been
submerged. 151 major roads and so many
major bridges have been breached. 61
landslides took a heavy toll of human lives.
The damage is put at Rs. 530 crore.

Our hon. Chief Minister of Tamil Nadu -
Dr. Puratchi Thalaivi - stood shoulder to
shoulder with the grief - stricken people of
Tamil Nadu and personally supervised relief
operations. Dr. Puratchi Thalaivi has
immediately sanctioned Rs. 45 crores for
reliet operations. The cyclone is
unprecedented and comparable only to the
disaster of 1923. Yet the Congress
Government has sanctioned a petty amount
alone. This shows the blatant discrimination
of the Congress Government against the
people of TamiiNadu and the utter neglect of
the people of Tamil Nadu by the Congress
Party. All the M.Ps. here from Tamil Nadu
have received the support of the people of
Tamil Nadu through All India Anna D.M.K.
Keepingthisinmind, the Central Government
must provide Rs. 530 crores as special
assistance forflood relief operations in Tamil
Nadu. Thank you. (Interruptions)

SHRI P.C. THOMAS (Muvattupuzha):
Sir, much damage has been done in Kerala
also. The situation there is also is very
serious. We want the Go vernment 1o take
action in this regard.(Interruptions)

MR. SPEAKER: | am allcwing Shri
Anbarasu to speak.

SHRI ANBARASU ERA (Madras
Central): Sir, many parts in southern districts
of Tamil Nadu have been devastated by
flood and rain resulting in loss of many lives
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and destruction of property. In Madras city
also, in particular, many slumareas in Central
Madras were submerged in the floods and
thousands of huts were gutted by floods. |
am happy that the Central Government very
promptly and quickly constituted a committee
under the able leadership of hon. Minister
ShriBalramJakharand the committee visited

" the area. In fact the State Government has

disregarded and disrespectedthe committee.
(Interruptions)

SHRI M.R. KADAMBUR
JANARTHANAN (Tirunnelveli): It is not atall
correct. (Interruptions)

SHRI ANBARASU ERA: The Prime
Minister has allocated Rs. 21 crores for
immediate relief. (Interruptions)

THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD): |
request Shri Anbarasu to kindly sit down.

[ Translation)

SHRI RAM VILAS PASWAN (Rosera):
Mr. Ghulam Nabiji, why are you presenting
him from expressing his views? Let him
speak. (Interruptions)

[English]

SHRIMATI SUSEELA GOPALAN
(Chirayinkil): Sir, there werethree consecutive
floods in Kerala. Hundreds of lives have
been lost. Nearly Rs. 1,900 crores worth of
property is actually destroyed. Thousands of
house sites and houses have been lost.
Greatdamage has beendone inKerala. But,
sofar,inspite of repeated request relief is not
given from the Centre. Shri Balram Jakhar
visited our State. Once he had an aerial
survey. The second time he did not even go
to see the State. Whatever given is given as
relief. Thatis Rs. 32 crores. Outof thisRs. 10
crores has already been availed. Thebalance
is orly Rs. 22 crores only. The other money
given is given as advance amount. That
means no developmental work in Kerala will
take place.

Sir, thisis anationalhavoc. in Kamnataka,
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Tamil Nadu and Kerala nearly Rs. 1,500
crores worth of things have been destroyed.
It is not possible for any. State Government
to deal with such a situation. So, enough aid
should be given.

| may add here that the Ninth Finance
Commission had specially noted that if, in
any region, such a calamity of such a
dimension and severity occurs, the situation
has to be handled at the national level. We
are confident that the Centre will take
appropriate action as the situation demands
and incur necessary expenditure.

We demand that adequate relief, which
should be additional help - not the usual
advance amount which will spoil the entire
development of the State - should be
provided. We wantthatadditional help should
be given by the Centre to
Kerala.(Interruptions)

PROF.K.V. THOMAS (Ernakulam):Sir,
in the month of October and in the month of
November two major flood States, Tamil
Nadu and Kerala, have been adversely
affected. Butsofarthey have notgotadequate
support fromthe Central Government. More
than 100 people diedduring these floods and
the loss of propenty is widespread. So, our
request to the Central Government is that
adequate financial assistance should be given
to the States of Kerala and Tamil Nadu. Shri
Balram Jakharji visited both the States and
he is aware of the situation. (/nterruptions)

SHRI C.K. KUPPUSWAMY
(Coimbatore): Sir,it is a serious situation....
Interruptions)

MR. SPEAKER: | have allowed your
party Member. Now, Shri Sriballav Panigrahi.

SHRI SRIBALLAV PANIGRAHI
(Deogarh): Sir, there have been no rains in
the large areas of Orissa particularly western
parts of the State and a few places of
southern Orissa since the first part of
September. As a result, the crop conditions
have been very adversely affected and the
State is heading towards a severe drought.
The unfortunate part of it is that the State
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Government is not alive to the situation. |
would request the Government of India and
the Agriculture Ministry to s2nd ateam for a
study of the situation and for a proper
appreciation of the situation there and take
necese ary measures. The situation there is
deteriorating day by day and even paucity of
drinking water would pose a problem before
long. | would, therefore, request the
Agriculture Minister, who is present here, to
take cognizance of the situation and send a
Team for studying the situation there and
recommending all necessary measures.
(Interruptions)

SHRI! P.C. THOMAS (Muvattupuzha):
There must be a discussion on the flood
situation, Sir. (Interruptions) . On the flood
situation in Kerala and Tamil Nadu there
should be a discussion.

MR. SPEAKER: Shri Dattatraya
Bandaru.

SHRI DATTATRAYA BANDARU
(Secunderabad): Mr. Speaker, Sir, there
was heavy damage to crops in 13 districts of
Telangana and Rayalaseema regions of
Andhra Pradesh due to drought conditions.
There was an acute problem of drinking
water and cattle fodder.

12.18 hrs.
[ MR. DEPUTY-SPEAKER in the Chair]

The drought resulted in severe fall in
crop yield during the kharif season.

The nature'sfury has againhitthe Andhra
coast and more than 10akh acres of cropin
the coastal districts of Srikakulam,
Visakhapatnam, Krishna, Nellore, Guntur
and East and West Godavari districts was
washedawayinthe devastating cyclonethat
hit in the second week of November, 1992.
(Interruptions)

MR. DEPUTY-SPEAKER: Regarding
the discussion on floods everybody willhave
a chance.

(Interruptions)
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MR. DEPUTY-SPEAKER: Regarding
drought andflood havoc everybody will have
a chance to speak.

(Interruptions)

SHRIDATTATRAYABANDARU: There
was damage to about 3 lakh acres of standing
crop in East Godavari district alone. The
banana and other fruit plantations in Nellore
district were completely washed away. There
is overall failure of Rabi crop. Similar is the
situation in the Tamil Nadu State.

But it is most unfortunate that the
Government has failed to assess the loss as
yet and announce relief to the farmers. |
demand that the Union Government should
sendateamofofficialsimmediatelyto assess
the total crop loss in the States of Andhra
Pradesh and Tamil Nadu and also sanction
an immediate relief of Rs. 250 crores to the
States of Andhra Pradesh and Tamil Nadu.

I also appeal to the hon. Prime Minister
toissue instructions to the Food Corporation
of India to purchase the de-coloured and
damaged paddy fromthe farmers of Andhra
Pradesh and Tamil Nadu without any pre-
condition. (Interruptions)

[ Translation)

SHRI! VISHWANATH PRATAP SINGH
(Fatehpur): We visited that place. Four
farmers have beenkilledthere (Interruptions)

[English]

MR. DEPUTY SPEAKER: There are
two important things; one is flood havoc and
the other is drought situation. So, those who
are interested to speak about flood havoc
and drought situation will have their chance
to speak. Now, we shall hear one by one.

" (Interruptions)

MR. DEPUTY SPEAKER: As far as
Kerala, Tamil Nadu and Andhra Pradesh
and Karnataka are conceined, there is flood
havoc and as far as the States of Bihar and
Uttar Pradesh are concerned, there is a
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severe drought. So, you all can have your
say. Please take your seats.

(Interruptions)

MR.DEPUTY SPEAKER: Whateveryou
say on the floor of the House should go on
record; the concerned Minister should hear
it and then only he will be in a position to give
some relief. If four or five Members wee to
speaksimultaneously, howcanthe Reporters
take down and how can the concerned
Minister hear it and respond with a relevant
answe~? So, three or four Members fromthe
affected constituencies can speak.

(Interruptions)
[Translation]

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Deputy Speaker, Sir one of
the members of our party Shri Harin Pathak
was attacked by the Police in Ahmedabad. it
is a matter of privilage, please allow us to
raise it.....(Interruptions)

SHRI SHANKER SINGH VAGHELA
(Godhara): Mr. Deputy Speaker Sir,
yesterday evening Shri Harin Pathak was
attacked by the police....... (Interruptions)

[English)

MR. DEPUTY SPEAKER: You are all
senior parliamentarians. Mr. Dattatrya’ was
called to speak about the flood havoc in
Andhra Pradesh. Meanwhile, many hon.
Members wantedto ventilatetheirgrievances
of their respective constituencies or the
provinces. With the result, whatever hew
said could not be heard. So, | request Mr.
Dattatrayatocomplete his submission. After
him, Iwill allow Shri Shobanadreeswara Rao
andthen|willgive chanceto some Members
from Kerala to speak. Then, Bihar is also
very much affected by drought. So, we can
take up these two things; one is flood havoc
and the other is drought situation. As tar as
the other things are concerned, if we have
time, then we can take up those things.

(Interruptions)
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MR. DEPUTY SPEAKER: We have to
follow certain rules in the House.

(Interruptions)
[Translation)

SHRI SHANKER SINGH VAGHELA
(Godhra): Mr. Deputy speaker, Siryesterday
evening Shri Harin Pathak, a member of our
party, was attacked by the
police......(Interruptions)

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Sir, it is a matter of privilage. A
member of the House has been prevented
fromentering the House. (Interruptions). He
has not completed his speech. Next is Shri
SobhanadreeswaraRao. Afterwards, Kerala
will be given a chance. Any person from
Karnataka wantedto speak can also speak.

Afterwards it would be drought in Bihar
and Uttar Pradesh. If time permits, we will
take up other issues also. By this process,
our time is getting lost. By one O'clock, we
have to go to some other subject. Under no
circumstances, we can extend zero hour
beyond one O'clock. Just like Questinn Hour
ends at 12 O’clock, Zero Hour also ends by
one O'clock. Therefore, it is up to you the
Hon'ble Members to utilise the time which is
under your command.

(Interruptions)

MR. DEPUTY-SPEAKER: No. Shri
Dattatraya Bandaru.

SHRI DATTATRAYA BANDARU: In
Andhra Pradesh, even in the rainy season,
there is shortfall of rainfall and drought
situation prevails in Telengana and
Rayalaseema districts. In the second week
of November, the cycloné which came from
Tamil Nadu and entered Andhra Pradesh
affected districts particularly, Srikakulam,
Visakhapatnam, East Codavari, West
Godavari, Krishna and Gaunter. The
unfortunate thing is the Prime Minister who
hails from Andhra Pradesh could not even
send an official team1o assess the situation
in Andhra Pradesh because of the damage
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due to the recurring cyclone and recurring
drought situation happening in Andhra
Pradesh.

Therefore, | demand from the Union
Agricultural Minister to send an official team
to assess the situation. | appeal to the
Agricultural Minister because paddy worth
rupees ten lakhs has perished under water.
Decoloured paddy is there in the field. The
farmers have a lot of problems. The FCI
should, without any condition, come forward
to purchase decoloured paddy in the field.

.| also appeal to the Prime Minister
because lasttime also he could not give any
amount of financial assistance to Andhra
Pradesh. Thistime at least, the Prime Minister
should see that Rs. 250 crores are given to
Andhra Pradesh. (Interruptions)

[Translation)

SHRI SHANKER SINGH VAGHELA:
Mr. Deputy Speaker, Sir it is a matter of
privilaga.......{Interruptions)

SHRI RAJVEER SINGH (Aonla): One
of our colleagues Shri Harin Pathak has
been beaten by the Police (Interruptions)

[English)

MR. DEPUTY-SPEAKER: | have called
ShriSobhanadreeswara Rao. Whatever Shri
Sobhanadreeswara Rao speaks only should
be taken on record.

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): Mr. Deputy-Speaker,
Sir, the condition in Andhra Pradesh is very
alarming.

SHRI RAM KAPSE (Thane): What is
your decision about the privilege matter
raised by us? (Inierruptions)

SHRI SOBHANADREESWARA RAO
VADDE: Mr. Deputy-Speaker, Sir, in a few
districts in Andhra Pradesh, the farmers are
sufferii:g a lot, especially in districts of
Mahboobnagar, Nizamabad, Cuddapah,
Chittoor and parts of Krishna and Guntur
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because of the failure of the monsoon and
the crops have been lost. (Interruptions)

MR.DEPUTY-SPEAKER:Bihar, Orissa
we shall take up all these issues.

SHRI SOBHANADREESWARA RAO
VADDE: Three farmers have committed
suicide, cottongrows have committed suicide
because of crop failure. One of them is a
Scheduled Tribe farmer belonging to
Mehboobnagardistrict. They have committed
suicidebecause whateverthey haveinvested
in the cotton growing is completely lost. |
want to bring to the notice of the hon.
Agriculture Minister. Thatis the sad situation
in Andhra Pradesh. A few days back, | have
called on him and | have requested the hon.
Shri Balram Jakhar Saheb to provide all
assistance to the State Government of
Andhra Pradesh, to take up relief and
rehabilitation measures to meet the drought
situation. Because of cyclonic storm during
the first week of this month, several districts
such as West Godavari, East Godavari,
Krishna and other coastal districts, are
affected and lakhs of acres of paddy whichis
harvested is damaged and the paddy is
discoloured. (Interruptions)

Now the rice millers are trying to exploit
the situation. It appears they have formed a
ring and they are not purchasing paddy and
they are offering very very low prices.

| request the Government to issue
immediate instructions to the Food
Corporation of Indiatoimmediately openthe
purchasing centers.

| seek the attention of the hon. Minister
for Agriculture. (Interruptions)

[Translation)

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Deputy Speaker, Sir, Shri
Harin Pathak was beaten and humiliated by
the policed and he was prevented from
comingtothe House. ltis ablowtothe dignity
ofthe House. Itis simply amatter of privilege.
1t should be taken up first.
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MR. DEPUTY SPEAKER: A decision
can be taken tomorrow.

(Interruptions)*

MR. DEPUTY SPEAKER: Itis notgoing
on record.

12.34 hrs.

At this stage, Shri Rajnath Sonkar Shastri
and some other
Hon. Members came and stood on the
floor near the Table.

[ Translation]

SHRI RAJNATH SONKAR SHASTRI
“(Saidpur): Mr. Deputy Speaker, Sir, there
has been firing in Uttar Pradesh and Bihar.
As many as 4 persons have been killed in
Uttar Pradesh. Weshould therefore be given
achancetoexpress ourview. (Interruptions)

[English]

MR. DEPUTY SPEAKER: Because of
flood havoc also, in Tamil Nadu, in Kerala
and in Karnataka, Hundreds of people have
died. Now one hon. Member from Andhra
Pradesh has spoken. One hon. Member
from Kerala has also spoken.

(Interruptions)
12.35 hrs.

Shri Rajnéth Sonkar Shastri and some
other hon. Members then left the House.

(Interruptions)

SHRI KODIKKUNIL SURESH (Adoor).
Please allow me to speak.

SHRI SOBHANADREESWARA RAO
VADDE: Through you, | urge upon the
Government to immediately take necessary
steps and issue instructions to the Food
Corporation of India to open purchase
centres........ (Interruptions)
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Tamil Nadu, Karnataka,
SHRI V.S. VIJAYARAGHAVAN

(Palgaht): My constituency is washed out.

SHRI SOBHANADREESWARA RAO
VADDE: | urge upon the Government
immediately to issue instructionstothe Food
Corporation of India to start purchase
operation ofthe paddy andto give guidelines
which were earlier also implemented in such
circumstances. | also urge upon the Union
Minister of Agriculture to send a Central
Team to assess the conditions of drought-
effect in some Districts and the flood-effect
in some other Districts and ultimately help
thefarmers of Andhra Pradesh. Some people
have also lost their lives because of this. |,
therefore, request the Government to take
all possible steps to alleviate the distress.
(Interruptions)

SHRI KODIKKUNIL SURESH: Sir,
during the flood and natural calamities in
Kerala, my Constituency has been totally
isolated. Hundreds of people were killed.
thousands of houses were destroyed;
thousands of houses were damaged. The
agricultural crops have been lost. In the
entire part of my Constituency, the
communication facilities also collapsed. In
my Constituency, the large and smallbridges
were damaged; road traveling has been cut-
oft. Thousands of people have been living in
relief centres now. There is aterrible situation
in my Constituency prevailing now. So, |
request the hon. Minister of Agriculture to
sanction the maximum amount from the

Calamity Relief Fund in order to help the

victims. (Interruptions).

SHRI P.C. CHACKO (Trichur): Mr.
Deputy-Speaker, Sir, | just take one minute.
lamon the same issue. The hon. Members
have raised the issue of flood. This is not an
issue of Kerala alone but the entire Southern
States have been ravaged by the cyclone
andfloods. This is anextraordinary situation.
We want to know the reaction of the
Government. The Covernment is not
reacting. We wanttoknowthe reaction ofthe
Government in this regard.(Interruptions)

MR. DEPUTY-SPEAKER: Now, we are
discussing the issue pertaining to floods and
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drought. Itake just one minute. Kindly resume
your seat.

(Interruptions)

MR.DEPUTY-SPEAKER: ShriThomas,
please resume your seat. If two or three
Members were to speak, how can the
Reporters take down your speeches? How
canthe Government also hearit? Regarding
flood havoc, there are some of Members
who want to speak. Let them participate in
the discussion. Secondly, there is the drought
situation existing in some parts-of ourcountry.
The hon. Members of that area also can
ventilate there grievances. Afterwards, you
can request the Government to respond to
your requests. Iftwo orthree Members were
to speak simultaneously, the Reports are put
in an embarrassing position. They cannot
take down the speeches. Secondly, the
Govemment also cannot hear properly. You
expect the Government to give a specific,
crystal-clear answer. Unless they are given
an opportunity to hear it properly, how is it
possible? Itbecomes very difficultto repond.
Now, we have taken up this issue of drought
andfiocdhavocandthe Members concerned
canspeak. request ShriA. Charlesto speak
now.

(Interruptions)

SHRI V. DHANANJAYA KUMAR
(Mangalore). Let us have a full-fledged
discussion on this issue.

MR. DEPUTY-SPEAKER: | have
requested Shri A. Charles to speak now.

SHRIBASUDEB ACHARIA (Bankura):
The Government is not responding. | would
like to know whether the Government is
preparediorafullfledgeddiscussiononthis.

MR. DEPUTY-SPEAKER: ShriBasudeb
Acharia, itis notthe question of Government's
responding to the matter. There are also the
other hon. Members who want to ventilate
their grievances of their province and alsp of
their constituency. Unless they tully hear i,
how can the Government respond to #? For
exampee, Shri Krishna Rao wants 1o speak;
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Shri Janarthanan wants to speak.

SHRIBASUDEB ACHARIA: | also want
to speak. on drought. (Interruptions)

MR. DEPUTY-SPEAKER: ShriBasudeb
Acharia also wants to speak on drought.
Therefore, let us hear the Members. Now,
Shri Charles to speak.

SHRI A. CHARLES (Trivandrum): Mr.
Deputy-Speaker, Sir, in Kerala there have
been three successive floods - one in the
year 1991 and two such incidents in the
months of August and November 1992.
Several hundreds of people were killed,
many more were wounded. Morethan 50,000
houses were washed away. It is difficult to
explain the agony and the misery of the
people. The Kerala Government have started
relief work in a very big way. But with the
limited funds, they are struggling hard. We
arethankfultothe hon. Minister of Agriculture
Shri Balram Jakhar ji because he has visited
Kerala twice. My constituency - Trivandrum
- is also one of the most affected
constituencies. | want to bring the notice of
the Minister and this Government one
recommendation of the Ninth Finance
Commission. Ordinarily some fund is
earmarked for every State for drought and
flood. This is an unusual situation. | quote
from the First Report of the Ninth Finance
Commission. (Interruptions)

MR.DEPUTY-SPEAKER: Youneednot
go into details because there are other also
who want to participate.

SHRI A. CHARLES: It is just a one line.
It says:

“If any region faces a calamity of
such dimensions and severity asto
warrant its handling at the national
level, we are tonfident that the
Center will take appropriate action
asthe situation demands and incur
the necessary expenditure.”

This. is the situation which warrants the
attention of the Government. This is an
unusual situation. | plead that as
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recommended by the Ninth Finance

Commission,the Government of Indiashould
declare Kerala and some other parts of
South India as flood-affected area and the
Central assistance should be given to this
situation.

[Translation}

SHRIL.K. ADVANI (GandhiNagar): Mr.
Deputy Speaker, Sir, itis my submission that
Members of different States are speaking
individually onthe drought andflood situation
in different parts of the country including
three southern States - Tamilnadu, Kerala
and partially hit Kamataka and Andhra
States which are affected by natural
calamities. There is severe drought in Bihar
and West Bengal is also affected by flood,
and situation in Orissa is also worse, so |
suggest that there should be a full-fledged
discussion on natural climates so that it can
be known as to what steps the Government
is taking to tackle the situation.

I four or six Members speak on this
situation, the entire picture will not come to
the fore andthe Government will not be able
to give a reply and when the Speaker had a
discussion with the leaders, it was decided at
that time that we would definitely have a
discussion onthe parts of the country affected
by natural calamities, so, one day should be
fixed for it and if need be, two days may by
fixed. But we should hold discussion on all
the natural calamity affected parts, whether
itisdroughtorflood andtake some measures
in this regard.

Mr. Deputy Speaker, Sir, my second
point is about the bearing of our Member of
Parliament from Ahmadabad Shri Harin
Pathak by Police, which was mentioned by
an.hon. Member. (Interruptions) He was
beaten not here but in Ahmadabad. | submit
to all of you, let him come here in the House
tomorruw as heis stillthere and after hearing
his experience from him, a privilege motion
be admitted, if need be.

[English)

SHRI SOMNATH CHATTERJEE
(Bolpur): Mr. Deputy-Speaker, Sir, all of us
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and particularly the hon. Members who are
coming from the States in South, which are
directly affected, very seriously affected by
-the recent floods, are naturally agitated over
this and they are bound to raise this. They
haveraisedit. |had made a particular request
to the hon. Minister for Parliamentary Affairs
that when the Members are rightly agitated
overthis and the situation is very critical, it is
expected that the Government should come
-forward and make a response, Instead of
sitting here, everybody raising this question

and crosstalks going on why don't they *

respond andsay thatthey are goingtodorthis

' andthey are ready for a discussiontomorrow
orday after? That would defuse the situation
and also a message will go to these people
who are waiting patiently fcr some relief and
some help. And they will also know that the
Parliament of Indiaistaking it upvery seriously
and the Government of India is going to
respond immediately when such vital issues
areinvolved. The hon. Minister of Agriculture
is here; the Finance Minister is here. We
expect the Government to indicate that they
are going to take immediate action and they
are going to take this action. They should
welcome a fullfledged discussion on this.
Thereforeif we proceed in that manner much
of the time of the House can be saved and
also the Members can feel that some action
is being taken. The country will feel the
affected people will also realise that the
matter is being taken up at the highest level
as has been taken up.

Therefore, | request that immediate
response be given; it may not be a full
response by indicate what is going to be
done.

I know that Shri Balram is here; he wiii
not sit quietly as some of his colleagues do.
[English)

12.45 hrs.
RE: SITUATION IN AYODHYA

SHRI SOMNATH CHATTERJEE
(Bolpur): Now, Sir, the other matter is that |
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want to congratulate the NIC for its decision
of yesterday. They have unanimously taken
a very forthright decision. We were all
concerned about the integrity and unity of
this country and the NIC has unanimously
made an appeal and everybody has given
the power to the Prime Minister.

Wae feel that respect for the rule of law
andjudicial verdict should remain. We appeal
to all concerned to see that such a situation
is nto created which will atfect the unity and
integrity of the country, will hamper the
harmony amongst the people of this country,
so that, this matter could be solved by
negotiations, if not done by judicial verdict.
Let that position be accepted and from that
point of view, | must congratulate the NIC.

And we want to make it very clear that
the Prime Minister’s decision on that lien for
maintenance of the rule of law and
maintenance of such security of that shrine
andalso upholding the constitutional basis of
our functioning has to be done. If on those
lines, action is taken, we shall extend all our
support. | can assure you on that. But let us
alltry together to maintain an atmosphere of
amity and goodwill in this country. Please do
not divide the country.

SHRI LAL K. ADVANI (Gandhi Nagar):
Mr. Deputy Speaker, Sir, my friend and
respected colleague, Shri somnath, has
referred to the NIC meeting of yesterday. If
he had not referred to it, | may not have had
to react.

When a few weeks back, the Prime
Minister mentioned to me that there was a
demand that the NIC meeting be convened
todiscuss Ayodhya, Isaidto himthat Ayodhya
is averycontentious issue, as it hasbecome,
and this should be sorted out by talks,
discussions. This would be the fourth time
NIC would be discussing this matter. NIC is
a large body; the forum is of a nature where
it is not dialogue that takes place; I is the
speeches that are delivered. (interruptions)

SHRI P.C. THOMAS (Muvattupuzha):
Resolutions are also passed.
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SHRI LAL K. ADVANI: | know that; |
know that the resolution that was sought to
be passed yesterday was not passed.

SHRIP.C. THOMAS: Earlier, there were
unanimous decisions which were
unanimously passed but they were violated
by some.

SHRILAL K. ADVANL: | am very happy
about the proceedings of yesterday, even
though we were not present. And the Prime
Minister told me that if we people stay away,
there would be no purpose of having that
meeting. This was his reaction three or four
weeks back. Eventhen, Ithink thatthe Prime
Minister or any Chief Minister or any Chief
Minister or any Government does nto need
any specific authority fromthe NIC to defend
the Constitution. It is his duty to defend the
Constitution; it is his duty to uphold the rule
of law, as it is the duty of all of us.

And, therefore, my party is committedto
the rule of law. This is our party's position all
along. But, at the same time, | would like to
pointoutwhatsomeone said, who has nothing
to do with my party, who has been an ally of
yourss for so many years. Shrimati
Jayalalitha, she spoke yesterday. It was a
remarkable speech; | went through the text
of it in which she referred to my friend, Shri
Indrajit and said that — Shri Indrajit said that
BJP has nto come because it was afraid that
it would be isolated — BJP may be isolated
in this Assembly but if you want to go out, a
majority of the people want the temple to be
constructed in Ayodhya. She said the desire
to construct atemple at Ayodhya reflectsthe
aspirations of the nation. And she said very
many other things also but [ do not want to
refer to them.

SHR! CHANDRA JEET YADAV
(Azamgarh): She also said “Do not destroy
the mosque.”

SHRI LAL K. ADVANI: | know that.

SHRI CHANDRA JEET YADAV: If you
are quoting her, quote herfaithfully. She said
that without destroying the mosque, if you
want to construct the temple, then do it.
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(Interruptions)

SHRILALK. ADVANI:1amnotinfavour
of destroying the mosque. | am in favour of
respecting the sentiments both of the Hindus
as well as the Muslims. My friend Shri
Sulaiman Sait was here sometime back. The
other day he posed a question to the Prime
Minister which the Prime Minister did not
reply; any of the Ministers here may want to
reply. He said, when you say you are
protecting the mosque, you are protecting
only the structure. He said, “I believe that
protection of the mosque means removal of
the idolsfromthat place”. Letthe Government
saywhetheritwantstoremove the idolsfrom
that place. Let it say because that is the
demand.

My standis, respectthe feelings of both
the Hindus as well as the Muslims. The
Hindus areconnected with the issue because
that is believed to be the birth place of Lord
Ram. The Muslims are connected with the
issue because of the structure.

SHRI A. CHARLES (Trivandrum):
Before 1949 what was the position? You go
back 10 1949 and see what was the position
then.

SHRI LAL K. ADVANI: This is an issue
in which the problem of the st ucture andthe
problemofthe 2.77 acres of land acquired by
the UP Government where the Kar Seva is
tobe started should notbe linked uptogether.
Delink the two and the solution would be
found. if you do not delink the two, the
solution would become more and more
difficut. So once again | plead with the
Governmentto delink the two issues, enable
the Kar Sevato be resumed from the 6th of
December and then resolve the problem of
the structure either by discussion and
negotiation or by due process of law.
(Interruptions)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): | am on the point
which the hon. Leader of the Opposition just
now has said. He would like that 2.77 acres
of land and the disputed structure to be
totally delinked. | would like to ask from him,
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because ultimately it comes to their
Governmentin UP, whetherthey areprepared
to give us an authenticated plan of the
building whichis proposedtobe constructed.

SHRILALK. ADVANI:1am notthe U.P.
Government ......(Interruptions) ......... This
is precisely what the Government has been
doing for the last one and a half years. The
Central Government should have been
concerned with only two points - firstly
protection, security of the structure and
secondly communal harmony. Instead of
that they are concerned with every step that
the UP Governmenthasbeentakingtowards
the discharge of its mandate. The UP
Governiment is committed to the rule of law.
The UP Government honours the court’s
verdict. The UP Governmentis committedto
the Constitution. But the UP Government is
alsoconscious of the mandate it has received
from the people of the State.

SHRI INDRAJIT GUPTA (Midnapore):
Shri Advani made a reference to something
which | am reported to have said in last
night's NIC meeting. He said that | had said
that BJP was nto attending the meeting
because they are afraid of being isolated.
But he does not refer to the other part which
I said that | referred to a statement which
appeared in the Press from one of their
topmost leaders. He said that this meeting
has been called in order to isolate us. Itis he
whosaidthat. We know why this meeting has
been called; no solution would be found it is
only being called in order to isolate us and
therefore we are not going. That is the
reference | had made.

Anyway his case was amply argued
there by his newfriend andally Ms. Jayalalitha
who also said that on the 2.77 acres i land
allow the construction to go
on.......(Interruptions) ........ It is there in the
records; you cannot argue here. Please see
what she has said.

SHRI M.R. KADAMBUR
JANARTHANAN (Tirunnelveli): You are a
senior veteran leader. You should not talk
like that.
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SHRI INDRAJIT GUPTA: Were you
there yesterday in the meeting?

SHRI M.R. KADAMBUR
JANARTHANAN: | cannot come to that
meeting. But there is a parliamentary
decency.

SHRI INDRAJIT GUPTA: Anyway, it is
good for ShriAdvani, although they were not
there, somebody was there who took up the
cudgels on their behalf. That is what | am
saying. But the reference 10 isolation was
originated from the statement of the BJP
ieader. That is why, | have made that
reference. (Interruptions)

SHRICHANDRA JEET YADAV: Sir, our
dear friend Shri Advaniji was not present
yesterday. What he said now is, the
ResolLtion was not unanimously passed.

SHRI LAL K. ADVANI: | have not said
that. (Interruptions)

[Translation)

It was a two-page resolution brought by
Government which was not adopted. Afour-
line resolution was adopted in which the
Prime Minister was authorisedto defendthe
Constitution.....(Interruptions)

SHRICHANDRA JEET YADAV: it was
the same resolution in which Prime Minister
was authorised......(Interruptions) Just now,
the Home Minister has asked whether they
are preparedtogive an authenticatedplan of
the building of temple. They have not
submitted it as yet. Then Shri Advani said
that he was not the Chief Minister. When
there is something to be said on behalf of the
Chief Minister, then Advaniji acts both as a
B.J.P.leader as well as a Chief Minister. On
his instructions no Chief Minister of B.J.P. -
ruledsiates, participatedinN.1.C.,as aresult
of that, Supreme Court was forced 1o serve
anotice onthe U.P. Government. They were
given time to explain as to what steps they
were taking to protect it, but they did not do
so. (Interruptions) The Supreme court has
alsomade it clearthat no permanentstructure
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canbeerectedon2.77 acreland. Isit nottrue
that your party together with other
organisations has given acallto Kar Sevaks
to construct a structure atthe same place on
December 6. Is it not illegal. Is it not a threat
topeace. Isit not againstcommunalteelings.
The B.J.P. has vowed not to abide by the
verdict of thecourt, notto honourthefeelings
of the nation and not to honour the spirit of
nationalintegration and has vowedtoviolate
everything. The whole country is opposedto
this announcement made by the B.J.P.
...... (Interruptions)

[English)

MR. DEPUTY SPEAKER: Regarding
drought Sari Fatmi will say something.

[Translation)

SHRI MOHAMMAD ALl ASHRAF
FATMI (Darbhanga): Mr. Deputy Speaker,
Sir, Mr. Advani has raised a question about
the structure......(Interruptions) Ihaveto say
inthis regardthat boththethings are disputed,
this discontentment can be removed by
mutual discussion......(Interruptions) In my
opinion the Government of India should take
action against the State/Government which
is not obeying the orders of the Supreme
court and fanning communal feeling in the
country......(Interruptions)

[English]

MR.DEPUTY SPEAKER: Please speak
regarding drought.

(Interruptions)

MR. DEPUTY SPEAKER: Shri
Pattanayak will speak now. After that, the
Minister will reply.

(Interruptions)

SHRI SRIKANTA JENA (Cuttack): Mr.
Deputy Speaker, Sir, Iwantto make only one
point. It is amply clear now. (Interruptions)

MR. DEPUTY SPEAKER: Mr. Jena,
please sit down.

(Interruptions)
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SHRI SRIKANTA JENA: | want to know

only one point from the Home

Minister.(/nterruptions)

MR. DEPUTY SPEAKER: Please sit
down. Mr. Pattanayak will speak.

(Interruptions)

SHRI SARAT CHANDRA
PATTANAYAK (Bolangir): Sir, despite
untimely rain in Bolangir, the spectre of
drought is looming large in Bolangir
Parliamentary Constituency, this year.

13.00 hrs.

All blocks are severely affected forcing
large-scale migration of landless, marginal
and small farmers. The quality of foodgrains
is sub-standard. It is really shameful that we
are delberatingthe Masjid-Mandirissuewhen
the stomachs of people of India, especially
fromwastem part of Orissa, thatis, Bolangir,
Kalahandi, Koraput, Phulbani and some
blocks of Sambalpur and Dhenkanal, are
burning due to irrational Foodgrains
(Procurement, Control and Distribution)
Order of the Central Government. The
availat lity of foodgrains to poor people is
beyond theirreach. Trading inhuman-beings
is rampant. There is a total collapse of State
Government relief machinery to arrest the
situation and improve the living conditions of

people.

Thousands of people are migrating from
my constituency to neighboring States and
the State Government is doing nothing. It is
high time that the Government should take
urgent relief measuresinthe affected areas
and provide immediate successor to these
neglected people. Otherwise, there will be
famine in Bolangir as was in 1964.

SHRI MRUTYUNJAYA NAYAK
(Phulbani): Sir, thers is an acute drought
condition in Phulbani, Bolangir districts in
particular and Orissa in general. Guduvella,
Deogam, Sonepur, Kontamal, Harabhanga,
Boudh and Belugundha Blocks have been
severely affected by drought.
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I, therefore, strongly urge through your
goodself to give necessary directive to
Ministry of Agriculture to send an expent
teamto survey the above-mentioned blocks
and districts of Orissa.

SHRI CHANDRA SHEKHAR (Ballia): |
have apointto makebefore you because Mr.
Advani has made a statement here. He said,
“He is not the Chief Minister of U.P. So, he
cannot reply.” But he is the leader of the
Oppositioninthis House andis aresponsible
person to carry this country forward. Mr.
Chavan, Home Minister, asked a specific
question and on that, he said. Will Advaniji
agreeto the proposal that whatever decision
of the court is there on this structure - it is
known as Babri Masjid structure - he will
abide by the decision of the court because it
is not the decision to be taken by the Chief
Minister. He says that he upholds the
Constitution. He believes in rule of law. |
think, judicial decision is a part of maintaining
rule of law.

Are Advaniji and BJP ready to give this
categorical assurance that if the court verdict
on the Babri Masjid-Ramjanambhoomi
structure is there, they will abide by this and
they will not do anything unless and until the
court verdict is there on that question?

lamaskingthis only because Mr. Advani
has come out with a statement which, Ithink,
was in right direction. (Interruptions) | am
talking to the Deputy Speaker and to Mr.
Advani and not to everybody.

MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI (Garhwal): We are
also sitting here.

SHRI CHANDRA SHEKHAR: All right.
When you are to speak, you speak.
(Interruptions) You have to listen now.
(Interruptions) Mr. Deputy Speaker, he is
here to listen. When his turn comes, he
should speak. | am speaking. So, he should
hear.

| am a statement of Mr. Advani today
that these two questions should be de linked
-2.77 and the Babri masfid structure. I he Is
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not ready to give the plan as it is under the
purview ofthe Chief Minister of Uttar Pradesh,
is he ready to give the assurance that he will
abide by the decision of the court andtillthen,
they will not do anything about this structure
because it creates a hope where we can
solve this problem amicably, peacefully,
because much greater stakes are there? |
am not trying to put Mr. Advani or BJP in
dark. but | shall most humbly appeal to
Advaniji, through you Mr. Deputy Speaker,
that the matter is very serious and let us not
complicate this issue beyond a point.
Otherwise, we will have to pay very heavily,
not as BJP, not as CPl oi CPI(M) but as a
nation because there is some limit where we
should stop by trying to re-write history
because when history takes avenge fromus,
nobody can be spared. This is why | am
saying if Advaniji takes that position, there
may be some hope for finding a solution of
the problem.

SHRI LAL K. ADVANI: Mr. Deputy
Speaker Sir, a former Prime Minister of this
countryand aperson whom| respectgreatly,
Mr. Chandra Shekhar has posed a very
specific question to me on the basis of my
request that the two issues be delinked. He
saidthat if the BJP is willing to commit that so
far as the structure is concerned, i the
structure would be protected and nothing
would be done aboutthe structure, according
to him; until there is a judicial decision. Then
thetwoissues can be delinked. 1 do not know
whether he has followed the reports in which
Ihad said that a proposal was made to me by
aCabinet Minister in writing which suggested
that Kar Seva might be resumed provided
those who undertook Kar Seva were willing
tocommit themselves to protect the structure
until such time, there is an agreement either
by negotiation or by judicial verdict’, | would
like the words to be by due process of law’.
| said this and | pointed out that this House
has passed the Shrines Bill though there are
demands that Varanasi and Mathura be
reconverted into lempies because originally
there were templeg there. But this House, in
its wisdom, decidedthat except for Ayodhya,
alithe other shrines in this country would be
maintained at the point at which they were
on the 15th August thereby foreclosing the
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issue of Mathura and Varanasi by legislation.
Legislation is also a due process of law. It is
not a judicial verdict. Therefore, when it was
proposed to me whether we prefer a judicial
verdict on whether Ayodhya was a temple at
one point of time or not, Isaid, “If you dothat,
firstly, you are setting a bad precedent and
secondly, lamnotreferring heretothousands
of places in the country but to three places
about which 1 have not spoken tillnow. If you
refer allthe three places forjudicial decision,
I will accept whatever be the decisions.
e (Interruptions) ........ Sir, therefore, |
amsaying thatthe principle shouldbe rational
and let there not be double standards. In this
case, | said the same to the Prime Minister
again. Then, a proposal was given to me by
a Cabinet Minister who, in the course of
these two to three months, has met me half
adozentimes. Iwastoldlaterthathe was not
authorised to do so and that that proposal
was not a Government proposal. | did not
know it. It was bunkum; it was this and it was
that. | thought, “all right. Then | will have
nothing to do with this because this was a
proposal to which | responded positively
because it seemed 1o me a very concrete
way of delinking the two issues.”

Sir, lamsure that Mr. Chandra Shekhar
would appreciate that when | requested the
Prime Minister last time, | had requested him
totake upthe thread fromwhere you had left
it. 1 aid not expect this from him. The UP
Government was really conscious about it.
When it acquired the land, it acquired only
2.77 acres outside the structure thereby
delinkingthetwoissues. tdidnotacquirethe
land like how V.P. Singh acquired the whole
land. In the last three to four months, this
Government have mixed up the two issues
and thereby led to this situation in which a
contfrontation seems to be in the offing.

This confrontation, about which | agree with
Shri Chandra Shekhar, would not be in the
interest of the country. It may benefit my
party politically......(Interruptions) Sir, | still
believe that it is not in the interest of the

country. if you dismiss the UP Government .

onthis Mandirissue, you willhave tobearthe
consequences of It......(Interruptions)
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SHRI TARIT BARAN TOPDAR
(Barrackpore): Will you abide by the Court
verdict? Why don't you try to be specific?
(Interruptions)

SHRI LAL K. ADVANI: 1am not yielding
to you. | am responding to Shri Chandra
Shekhar's specific question. lamnot yielding.
(Interruptions)

SHRILAL K. ADVANI: Even now, atthis
late stage, | would appealtothe Government
to find a way of delinking the two issues and
the problemwillbe sorted out. Thank you Sir.

MR.DEPUTY SPEAKER: Now I callthe
hon. Minister of Agriculture.......

SHRI SRIKANTA JENA: Sir, the BJP is
not interested in finding a solution. Nor are
they prepared to accept any court direction
or court verdict. So, what is the reaction of
the Home Minister? Sir, this is a very serious
issue...... (Interruptions)

[Translation)

MR. DEPUTY SPEAKER: Mr. Jena,
you have already spoken!

SHRI MADAN LAL KHURANA (South
Delhi): He wants to say that the Government
of Uttar Pradesh should be dismissed. Then
you do it. (Interruptions)

(English]

SHRI SRIKANTA JENA: Please don't
side-track the issue. This is a very serious
issue. (Interruptions)

MR. DEPUTY SPEAKER: Mr. Jena this
issue was already raised. You have already
expressed your views. You have already
raised whatever points you wanted to raise.
The hon. former Prime Minister also spoke
on the same subject. This is not a dialogue;
nor can this be a discussion for a long time.
Matters with regard to drought and flood
situation are also important. Many of the
members could not have a chance 1o speak
ondrought andfloods. Therefore, my humble
request is that the Agricuture Minister may
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" respond to the questions raised in this
regard......(Interruptions)

SHRI SRIKANTA JENA: Sir, the Home
Minister is keeping quiet and he is not
responding. Let the Home Minister
respond.....(Interruptions)

[ Translation)

SHRI MADAN LAL KHURANA: You
please ask him to say that he is going to
dismiss it.

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): This is not the
way. You pléase sit down.

[English]

SHRI SRIKANTA JENA: What is the
categoricalreply? Lethimmake a statement.

MR. DEPUTY SPEAKER: If Members
continueto agitate inthis manner, | presume
that they are not prepared to hear the
Agriculture Minister. Thenyou cannotaccuse
me. Piease sit down. | call the hon. Minister
of Agriculture.

SHRI DIGVIJAYA SINGH (Rajgarh):
He has not answered to Shri Chandra
Shekhar's question as to whether he will
obeythe Court's verdict. He must respondto
Shri Chandra Shekhar's question.

[ Translation)

SHRI BALRAM JAKHAR: It was raised
earlieralso. We are readytohave adiscussion
onithere, iftthe members let us do so. When

there is discussion, everything will come to
the fore.

.English)

MR. DEPUTY SPEAKER: We will now
take up Papers laid on the Table.

Shri Arjun Singh please.
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PAPERS LAID ON THE TABLE

Annual Report, Annual Accounts and
Review on the working of Kendriya
Hindi Shikshan Mandal, Agra for 1989-
90 and a Statement showing reasons
for delay in laying these papers

[English)

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): On behalf of
Shri Arjun Singh, 1 beg to lay on the Table:

(1) (i) Acopy ofthe Annual Report (Hindi
and English versions) of the
Kendriya Hindi Shikshan Mandal,
Agra, for the year 1989-90.

(i) A copy of the Annual Accounts
(Hindi and English versions) of the
Kendriya Hindi Shikshan Mandal,
Agra, for the year 1989-90 along
with Audited Report thereon.

(iii) A copy of the Review (Hindi and
English versions) by the
Government on the working of the
Kendriya Hindi Shikshan Mandal,
Agra, for the year 1989-90.

2y A statement (Hindi and English
versions) showing reasons fordelay
in laying the papers mentioned at
(1) above.

[Placedin Library. SeeNo.L.T. - 2683/
92]

Environment (Protection) Fifth
Amendment Rules, 1992 and
Environment (Protection) Sixth
Amendment Rules, 1992

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
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TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM):On
behalf of Shri Kamal! Nath, 1 beg to lay onthe
Table acopyeach of thefollowing Notifications
(Hindi and English versions) under saction
26 ofthe Environment (Protection) Act, 1986:-

(i) The Environment (Protection) Fifth
Amendment Rules, 1992 published
in Notification No. G.S.R. 688(E) in
Gazette of India dated the 24th July,
1992.

(i) The Environment (Protection) Sixth
AmendmentRules, 1992 publishdin
Notification Nc. G.S.R. 733(E) in
Gazette of India dated the 24th
August, 1992.

[Placed in Library. See No. L.T.-2685/
92).

Essential Commodities (Special
Provisions) Amendment Ordinance,
1992, Indian Medical Council
(Amendment) Ordinance, 1992 etc. etc.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM): |
beg 1o lay on the Table:-

(1) Acopyeachofthefollowing Ordinances
(Hindiand Englishversions) underarticle
123(2) (a) of the Constitution:-

(i) The Essential Commodities (Special
Provisions) Amendment Ordinance,
1992 (No. 12 of 1992) promulgated
by the President on the 27th August,
1992.

[Placed in Library. See No. L.T.-
2686/92).

(i) The Indian Medical Council
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13 of 1992) promulgated by the
President on the 27th August, 1992,

[Placedin Library. SeeNo.L.T.-2687/
92].

(i) The Dentists (Amendment)
Ordinance, 1992 (No. 14 of 1992)
promulgated by the President on the
27th August, 1992,

[Placed in Library. See No. L.T. -
2688/92).

(iv) Theinterest on Delayed Paymentsto
Small Scale and Ancillary industrial
Undertakings Ordinance, 1992 (No.
15 of 1992) promuigated by the
President on the 23rd September,
1992.

[Placed in Library. See No. L.T.-
2689/92).

(v) TheDelhiDevelopment (Amendment)
Ordinance, 1992 (No. 16 of 1992)
promulgated by the President on the
24th September, 1992.

[Placed in Library. See No. L.T.-
2690/92).

(vi) The Industrial Finance Corporation
(Transferof Undertaking and Repeal)
Ordinance, 1992 (No. 17 of 1992)
promulgated by the President on the
Ist October, 1992.

[Placedin Library. SeeNo.L.T.-2691/
92].

(vii) The Multimodal Transportation of-
Goods Ordinance, 1992 (No. 18 of
1992) promulgated by the President
on the 16th October, 1992.

[Placed in Library. See No. L.T.-
2692/92].

(viii) The National highways (Amendment)
Ordinance, 1992 (No. 20 of 1992)
promulgated by the President on the
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23rd October, 1992.

[Placedin Library. SeeNo.L.T.-2693/
92].

(ix

-~

The WildLife (Protection) Amendment
Ordinance, 1992 (No. 20 of 1992)
promulgated by the President on the
23rd October, 1992.

[PlacedinLibrary. SeeNo.L.T,2694/
92].

(2) A copy of the Leaders of Opposition
in Parliament (Allowances, Medical
and other Facilities) Amendment
Rules, 1992 (Hindi and English
versions) publishedin Notification No.
G.S.R. 745(E) in Gazette of India
dated the 27th August, 1992 under
sub-section (3) of Section 10 of the
Salary and Allowances of Leaders of
Opposition in Parliament Act, 1977.

[Placed in Library. See No. L.T.-
269592. .

Rallways Red Traffic (Amendment)
Rules, 1992 Memorandum of
understanding between Indian Rallway
Construction Co. and Ministry of
Rallways for 1992-93 etc. etc.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): | beg to lay on the Table:-

(1) A copy of the Railways Red Tariff
(Amendment) Rules, 1992 (Hindi and
English versions) published in
Notification No. G.S.R. 275 in Gazette
of India dated the 6th June, 1992 under
section 199 of the Indian Railways Act,
1989.

[Placed in Library. See No. L.T.-2696/
92].

(2)  Acopy each of the following papers
(Hindi and English versions):-

(i) Memorandum of Understanding
between the Indian Railways

Construction Company Limited and
the Ministry of Railways for the year
1992-93.

[Placed in Library. See No. L.T.-
2697/92].

(i) Memorandum of Understanding
between the RITES and the Ministry
uf Railways for the year 1992-93.

[Placedin Library. SeeNo.L.T.-2698/
92},

Annual Repon, Audited Accounts and
Review on the working of the Indian
Institute of Advanced Study, Smile for
1990-91 and a Statement showing delay
in laying these papers efc.

THE DEPUTY MINISTER OF THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): | beg 1o lay
on the Table:-

(1) (i) A cepy of the Annual Report (Hindi
and English versions) of the Indian
Institute of Advanced Study, Shimla,
for the year 1990-91 along with
Audited Accounts.

(i) A copy of the Review (Hindi and
Englishversions)bythe Government
on the working of the Indian Institute
of Advanced Study, Shimla, for the
year 1990-91.

(2) A statement (Hindi and English
versions) showing reasons for delay
inlayingthe papers mentioned at (1)
above.

[Placed in Library. See No. L.T.-
2699/92).

(3) (i) A copy of the Annual Repon (Hindi
and English versions) of the Sahitya
Academiq, New Del, for the years
1990-91 along with Audited
Accounts.
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(i) A copy of the Review (Hindi and
English versions) by the Government
on the working of the Sahitya
Academi, New Delhi, for the year
1990-91.

(4) A statement (Hindi and English
versions) showing reasons for delay
inlayingthe papers mentionedat (3)
above.

[Placed in Library. See No. L.T.-
2700/92).

13.15 hrs.

SICK INDUSTRIAL COMPANIES
(SPECIAL PROVISIONS) AMENDMENT
BILL
As passed by Rajya Sabha

[English)
SECRETARY GENERAL: Sir, | lay on
the Table the Sick Industrial Companies

(Special Provisions) Amendment Bill, 1992,
as passed by Rajya Sabha.

13.151/2 hrs.

COMMITTEE ON SUBORDINATE
LEGISLATION

Sixth Report
[Translation)
SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, 1 beg to present Sixth Report

(Hindi and English versions) of the Committee
on Subordinate Legislation.
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COMMITTEE ON GOVERNMENT
ASSURANCES

Eighth Report
[ Translation)

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Sir, | beg to present Eighth
Report (Hindi and English versions) of the
committee on Government Assurances.~

13.16 1/2 hrs.
RAILWAY CONVENTION COMMITTEE
Second Report
[English)

SHRIM. BAGA REDDY (Medak): | beg
to present Second Report (English and Hindi
versions) of the Railway Convention
Committee on ‘Purchase of Electric
Locomotives from M/s ABB, Switzerland by
the Indian Railways!

13.17 hrs.

DELHI MUNICIPAL CORPORATION
(AMENDMENT) BILL®

[English)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): | beg to move for
leave to introduce a Bill furtherto amend the
Delhi Municipal Corporation Act, 1975.

MR. DEPUTY SPEAKER: The question
“Thatleave be grantedtointrodce a Bill
further 1o amend the Delhi Municipal
Corporation Act, 1975.”

The Motion was adopted

*Introduced with the recommendation of President of India.
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SHRIS.B. CHAVAN: éir, lintroduce the
Bill.**

13.17 1/2 hrs.

CINE-WORKERS WELFARE CESS
(AMENDMENT) BILL *

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A.SANGMA):
| beg to move for leave to introduce a Bill to
amend the Cine-workers Welfare Cess Act,
1981.

MR. DEPUTY SPEAKER: The question

“Thatleave be grantedtointroduce aBill
to amend the Cine-workers Welfare Cess
Act, 19817

The Motion was adopted

SHRI P.A. SANGMA: Sir, | introduce the
** Bill.

13.18 hrs.

NATIONAL COUNCIL FOR TEACHER
EDUCATION BILL *

[English)

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): On behalf of
Shri Arjun Singh | beg to move for leave to
introduce a Bill to provide for the
establishment of a National Council for
Teacher Education with a view 10 achieving
planned and co-ordinated cevelopment of
the teacher education system throughout
the country, the regulation and proper
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maintenance of norms and standards in the
teacher education system and for masters
connected therewith.

MR. DEPUTY SPEAKER: The question

“Thatleave be grantedto introduce a Bill
to provide for the establishment of a
National Council for Teacher Education
with a view to achieve planned and co-
ordinated development of the teacher
education system throughout the
country, the regulation and proper
maintenance of norms and standards in
the teacher education system and for
matters connected therewith.”

The Motion was adopted.
KUMARISELJA: Sir, lintroduce the Bill.

MR. DEPUTY SPEAKER: Shri
Kamaluddin Ahmed - next item.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGALAM):
Last time this matter had come up as a point
of order, as to whether the Statement
regarding ordinance should be read first and
then the Bill shou!d be introduced or it should
be done the other way round. It was decided
that the practice of having the Statement
after the introduction of Bill is something
which is fending a certain amount of illegality
of the rule. We usually did not notice and the
Office has been, as a matter of practice, in
the past putting introduction first and
Statement later. Last time it was brought to
the notice of the Secretariat that first
Statement should be placed and then the
introduction. | request that at least in future
that should be followed, otherwise it leads to
illegality. There is a ruling by the Speaker in
this regard.

*Published in the Gazette of India, Extraordinary, Part Il, Section 2, dated 24th November,

1992

*Introduced with the recommendation of President of India.
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13.20 hrs.

EXPLANATORY STATEMENT GIVING
REASONS FOR IMMEDIATE
LEGISLATION BY THE ESSENTIAL
COMMODITIES (SPECIAL PROVISIONS)
AMENDMENT ORDINANCE.

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): | beg to lay on the Table an
explanatory statement (Hindi and English
versions) giving reasons for immediate
legislation by the Essential Commodities
(Special Provisions) Amendment Ordinance,
1992.

[Placed in Library. See No. L.T. 2701/
92].

13.20 1/2 hrs.

ESSENTIAL COMMODITIES
(SPECIAL PROVISIONS) AMENDMENT
BILL®

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): Ibegtomoveforleavetointroduce
a Bill further to amend the Essential
Commodities (Special Provisions) Act, 1981
and to make special provisions by way of
amendment to the Essential Commodities
Act, 1955,

MR. DEPUTY SPEAKER: The question
is:

“Thatleave be grantedtointroduce abill
further to amend the Essential
Commaodities (Special Provisions) Act,
1981 and to make special provisions by
way of amendment to the Essential
Commodities Act, 1955".
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The Motion was adopted
SHRI KAMALUDDIN AHMED: Sir, |
introduce the Bill.

13.21 hrs.
MATTERS UNDER RULE 377

() Need to provide Central
assistanceto farmersindrought-
prone districts of Orissa

[English]

SHRI K. PRADHANI (Nowrangpur):-A
large part of Orissa is reeling under the grip
of severe drought. In addition to the drought-
prone districts of Phulbani, Kalahandi and
Bolangir, several other districts, namely,
Koraput, Sambalpur, Dhenkanal, Sundargarh
and Keonjhar are facing drought of the
unprecedented nature. Korapur and
Kalahandi districts are the worst affected
districts. The farmers in majority of these
districts have suffered 50 percent to 80
percent loss of crops in varying degrees
excepttheirrigatedland. Thoughgood raintall
at the beginning of the sowing season had
improved the prospects of better harvestthe
surplus rain at some places caused flood
resu'ting in damage to crops. Similarly, some
districts witnessed scanty rainfall and even
the standing crops became dry and could not
grow fully. The combined effect of all these
factors have caused severe droughtinthese
districts.

Unless immediate steps are taken 10
help the farmers liberally they cannot bear
the heavy loss they have suffered during this
year. Apart from providing relief on war
footing and taking immediate steps fcr the
rehabilitation of the farmers, the short-term
loan taken by them should be converted into
long-term loan.

lurge the Government of Indiato depute
the Central study teamto Orissato make the
assessment of crop loss during the kharif

*Published in Gazette of India, Extraordinary, Part Il, Section 2, dated 24.11.1992
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season and then recommend to the
Government to give necessary Central
assistance tothe farmers without any further
delay.

(Il) Need to give Central assistance
to Kerala Government for

providing relief to Cyclone -

affected people
[Translation)

*SHRI V.S. VIJAYARAGHAVAN
(Palghat): The recent cyclone and flood in
Kerala have causedextensive damagetolife
and property. The totaldamage estimated is
morethanRs. 500crores. Roads andbridges
have been extensively damaged. Transport
services which were disrupted in many parts
of the State have not been restored so far.

Palakkad is considered to be the rice

bowl of Kerala. Chittur is one of the three

main taluks where paddy is grown. In the
flash flood that occurred in this district, the
Muttera Dam which used to supply water for
agriculture has been totally damaged. It is
estimated that an amount of at least Rs. 50
lakh willbe needed to repair this dam. If it is
not repaired on awar-footing, the farmers of
this district will nto be able to raise the next
crop. The consequence will be unbearable
for a State like Kerala which is deficit in food.
This will cause starvation deaths.

apartfromthe damage to property, loss
of life has also been very great. According to
official estimates, 42 persons lost their lives.
Alarge number of people were either injured
or are missing.

This calamity has put out of gear the life
of the ordinary people. Life can be restored
to normalcy only with a liberal help of the
Central Government.

I, therefore, urge upon the Central
Government to release special assistance
from the Calamity Reli=f Fund immediately
and help Kerala.

(ili) Needtoprovideminimumwages
andbasic amenities like housing,
medical assistance etc. to tribal
workers engaged in mining
activities in Birmitrapur,
Sundargarh district, Orjssa

[English)

KUMARIFRIDA TOPNO (Sundargarh):
| would like to draw the attention of the
Government to the problems of workers in
Birmitrapur in Sundargarh district, Orissa.
Thousands of workers are engaged in the
mining activities at B.S.L. and other mines in
the Birmitrapurarea. Infact, theironly source
of livelihoodisfromB.S.L. Butitis regrettable
that the workers are facing great difficulty as
they are not being paid minimum wages.
Each worker gets only Rs. 10 a day. The
mine owners and contractors are exploiting
the workers. Most of the workers belong to
tribal community. The company or the mine
owners are not providing them houses,
education facility to their children etc. They
are not even getting pottable drinking water.
As aresult of which they are prone to various
ailments. Most of the workers are suffering
fromT.B., Cancerand several otherdreaded
diseases. No arrangement s being made by
the company to provide any kind of medical
assistance to the sick.

I urge upon the Government to provide
minimum wages and basic amenities to the
workers engagedin mining activitiesatB.S.L.
and other mines of Birmitrapur.

(iv) Need to set up an electronic
telephone exchange at Bareilly,
Uttar Pradesh.

[ Translation)

SHRI SANTOSH KUMAR GANGWAR
(Bareil'y): Mr. Deputy Speaker, Sir, Bareilly
is animportantindustrial metropolis of North-
India. Ademand for setting up of an electronic
telephone exchange with a capacity of ten
thousand lines at Bareilly is being made for

*Translation of the matter originally raised in Malayalam.
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a long time. But so far the Ministry of
Communications has notissued appropriate
directions in this regard. The telephone
subscribers of Bareilly are quite discontent
overthe existing communication systemand
most of telephones remain out of order
continuously. Several representatives of
peoplethemselves have made complaints to
this effect. Due to this very reason, the
revenue of communication department of
Bareilly is not increasing.

Therefore, | request the Union
Government that keeping in view the needs
of Bareilly, it should make an early
-announcement of the setting up of an
electronic telephone exchange there with a
capacity of ten thousand lines.

(v) Need to exclude Kaimur hilly
region in Bihar from the forest
reserve area

SHRI RAM PRASAD SINGH
(Bikrarganj): Mr. Deputy Speaker. Sir, the
Kaimur hill range in Rohtas district ot Biharis
stretched in 40 kmlong areafromthe Eastto
the West parallel to the National High Way
No. -2 (Shershah Suri Marg). It is a dead or
barren range of hills. These are rocky hills.
There is not even asingle tree on these hills.
In the survey conducted in 1911, this part of
land was not shown under forest area. it was
not under forest area even in the notification
of 1953 onforest area. The entrepreneurs of
this area have established stone crushing
units on this range. At least one thousand
stone cutting and stone chips machines
havebeensetupthere. Nearly fortythousand
labourers are engaged in this work. The
stones of this area are supplied to Bihar,
Eastern Uttar Pradesh and the Western
parts of Bengal to meet their requirement of
stone metal and stone chips. This is the only
means ofthe livelihood of these people. This
area has been declared as the forest areain
the survey conductedin 1970. This area has
been linked with environment as a result of
which business of stone dealers is facing a
threatof closure. Besidesit, theforty thousand
workers will be rendered jobless. Therefore,
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lurge uponthe hon. Forest and Environment
Minister to declare this area as a non-forest
area and alongwith forty thousand workers
should be saved from being ruined.

(vi) Needto open more cooking gas
outlets in Unnao district, Uttar
Pradesh

SHRI DEVI BUX SINGH (Unnao): Mr.
Deputy Speaker Sir, | want to draw the
attention of the hon. Petroleum Minister
towards Unnao district of Uttar Pradesh.
Owing to the acute shortage of cooking gas
agencies in Unnao district, the people are
facing great difficulty. The Bangarbhau town
of Unnao district, a main business centre
with about 60-70 thousand population, does
not have any agency and people have to
cover a distance of 60 kms. to bring gas
cylinde,s from Unnao, and it takes many
days. Likewise, there is no gas agency in
Safipur tehsil. Its population is around 30-35
thousand but the people does not have the
facility of gas agency. In Shuklaganjtown of
Unnao district also, there is only one gas
agency while the number of the consumers
is around 60-70 thousand.

Therefore, my submission to the hon.
Minister is that cooking gas agencies should
be opened in Unnao district so that the
people may not suffer any more hardships.

(vii) Need to formulate a long term
scheme to solve drinking water
problem in Jahanabad
Parliamentary Constituency,
Bihar

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Deputy Speaker, Sir, Bihar
is facing severe drought conditions as a
result of which drinking water problem is ~
being experienced in the rural areas. All the
wells and hand-pumps have dried up due to
which the people of some villages such as
KohraMakhdoompur Bazar, Raheta, Bhakpa
in Mukhdumpur block and villages
Madarichak, Mahadev Vigha, Lohgarh,
Akbarpur Nonhi Daulatpur and Narayanpur
in Kako Block and villages Redvigha,
Nasratpur, Pabhera, Pabheri etc. under
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DhanruablockinPatnadistrictin Jahanabad
constituency, are bringing waterfromoutside
to save their lives.

The State Government is unable to
provide drinking water to all these villages.
Therefore, my submission to the Central
Government isthat the longterm scheme be
prepared and implemented soon to make
available the drinking water there.

13.31 hrs.

The Lok Sabha then Adjourned for Lunch
till Thirty minutes past fourteen of the
clock

14.35 hrs.

The Lok Sabha re-assembled after Lunch
at thirty-five minutes past Fourteen of the
Clock

[MR. DEPUTY-SPEAKER in the Chair]

CENTRAL AGRICULTURAL UNIVERSITY
BILL

[English]

MR. DEPUTY SPEAKER: Now, Bills for
considerating and passing.

Shri Balram Jakhar.

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): Mr. Deputy
Speaker, Sir, | beg to move: *

“That the Bill to provide for the
establishment and incorporation of a
University, for the North-Easternregion
for the development of agriculture and
for the furtherance of the advancement
of learning and prosecution of research
in agriculture and allied sciences in that
region, be taken into consideration.”

The North Eastern Region States namely
Sikkim, Arunachal Pradesh, Manipur,
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Nagaland, Tripura and Mizoram have no
State Agricultural University to cater to their
needs. Anditwas along-standing desire and
a practical need to have an agricultural set-
upforcoming outwiththe requiredknowledge

~so that it could be percolating down to thie

general farmers of that area. The
requirements of manpower in the years to
come in the technical sphere was much
more needed. And | would give the figures,
about 500 agricultural graduates and 300
each in other areas of specialisation such as
Horticulture, Forestry, Animal Production,
Veterinary Science, Fisheries, Agriculture
Engineering and Home Sciences. So, it was
a long-standing desire of that area also.
Other States in the country as a whole have
had their share; they have Agricultural
Universities. Incertain States, there aretwo.
Even there are other set-ups, a sort of mini
University, extension service. But this part of
the country was. denied of this.
....... (Interruptions)

SHRI CHANDRA -JEET YADAV
(Azamgarh): Why?

SHRI BALRAM JAKHAR: It was due to
the smaller size of the States. There were no
other provisions for that. So, | am going to
make it up. We will have to erase that
imbalance. We havetocreate an atmosphere,
whereby they can rub shoulders with the
other advanced regions of the country and
we cannot neglect that
sector.....(Interruptions)

SHRI CHANDRA JEET YADAV: Very
late wisdom.

SHRI BALRAM JAKHAR: Better late
than never. It must be done. | have felt that
there is a need. | had to do a lot of things,
preparing the ground and all that. I think, this
is a right step in that direction. Even we have
got some other colleges to be affiliated with
this. In each State, practically we have got
College of Agriculture in Manipur; College of
Veterinary Sciences in Mizoram; College of
Fisheries Sciences in Tripura; College of
Horticulture and Forestry in Arunachal
Pradesh; College of Home Sciences in

*Moved with the recommendation of the President of India.
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Meghalaya; College of Agricultural
Engineering and Post Harvest Technology,
Sikkimand College of Post Graduate Studies
in Meghalaya under the ICAR research
complex at Barapani. All these will be
coordinating with each other; cooperating
with each other. There will be a sort of
infrastructure for teaching the students and
preparing the ground for furtherance of our
extension services. If you do not know, then
you cannot. People who have taken up this
knowledge to their hearts have come up;
their incomes are higher and they are
contributing a lot to the welfare of the
community as a whole to the nation's kitty.

Naturally, it was a long-standing desire
of the region. 1 think, we have met it at this
time. Andthoughitis late, Ithink we will make
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up for the lost time, we will hasten the steps
and create an infrastructure where we will be
proudof it. Ithink, this is not athing whichcan
be debated. There can be no two opinions
about ii. All of us wanted that region to come
up and be one with us.

MR. DEPUTY SPEAKER: Motion
moved:

“That the Bill to provide for the
establishment and incorporation of a
University, for the North-Eastern region
for the development of agriculture and
for the furtherance of the advancement
of learning and prosecution of research
in agriculture and allied sciences in that
region, be taken into consideration.”

Thetime allottedforthis Billistwo hours.
Each political party is allotted the following
time:

Congress (l) -
B.J.P. -
Janata Dal -
CPI (M) -
CPI -
AIADMK -
And other political parties -

Shri Shivlal Nagjibhai Vekaria.

52 minutes
25 minutes
12 minutes
7 minutes

3 minutes

2 minutes

one minute each

[Translation]

SHRI SHIVLAL NAGJIBHAI VEKARIA
(Rajkot): Mr. Deputy Speaker Sir, [thank you
for giving me lime 1o speak on the Bil
regarding Central Agriculture University.

There s no properarrangementtoimpart
training to farmers regarding the adoption of
scientific methods for cultivation. The steps
taken to remove the backwardness in the
eastern region was very essential. For that |
would like to congratulate the Government.

Mr. Deputy Speaker, Sir, on the basis of
45 years-of experience after independence
wecansaythatwe have been lagging behind
in the field of agriculture. We could not make
such progress in the field of agriculture as
that was required. Concrete steps have not
been taken in this tield. It is a matter of
pleasure that the steps have been taken to
develop the eastern region though belated.
Thecountriesinthe worldwherethere s less
rainfall have made much progress. There is
less rainfallin Australia. lttoo exports flowers
to the entire world as a result of its much
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developed horticulture whereas it is our
misfortune that we import wheat and other
commodities despite adequate area of
agricultural land, much rainfalland availability
of other resources. We should be self-reliant
in the matter of foodgrains. But it is not so.
Oursisanagriculturalcountry. Butagriculture
has been neglected here. It is the only
reason that we are not self-reliant in respect
of foodgrains and are bound to import
foodgrains.

I hope that we would be able to achieve
objectives of the Bill that is about Central
Agricultural University. Butthere is aneedto
include some more things in its objectives.
Different items are produced in different
States in the country. Therefore, knowledge
relating to products produced in every area
should be made available tothe people living
there. If there is a scheme of the Central
Government to provide such facilities to
each district of every State, the objectives of
the Bill can be achieved otherwise not.
Therefore, there is a need to pay attention
towards it.

The President is the Chancellor of this
institution. But the Government should avail
the services of such people who have scientific
knowledge of agriculture. Asthe hon Minister
has also saidthat special attention shouldbe
paid in this direction. The achievements
shouldbe made publictf.roughoutthe country
so that people may be benefited. All these
things should be included in the Bill.

Time is short. That is why | could not
express my views completely. With these
words | conclude expressing my gratitude to
you.

[English}

SHR! SRIBALLAV PANIGRAHI
(Deogarh): Mr. Deputy Speaker, Sir, with
great pleasure | support this Bill and heartily
congratulate the Government of India,
particularly our hon. Minister of Agricufture
for having come to the House with this
present Bill.

This is awelcome Bill. The hon. Minister
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in his initial remarks has already observed
thatinthe absence of a University of this sort
in the North-Eastern region, naturally there
was some sort of imbalance and this Bill is
aimed to remove that.

As you know, Sir, ours is an agricultural
country. Agriculture is the mainstay of our
economy and all-ourefforts have to be made
for the advancement of agriculture, which
means production has to be increased and
togetherwith that, we have to give emphasis
on raising the productivity and improving the
quality. ’

We had our first Agricultural University
inthe country in Pantnagarin U.P. and since
thenthe Government has been encouraging
the setting up of Agricultural Universities - at
least one in every State - and by now there
are universities of this kind established in
almost all the States, except in eight small
States.

As has beenpointedout,because ofthe |
size, population efc., it was not possible
earlier for the Agricultural Universities to be
setupinevery North-Eastern State. Nowthe
Government of India is going to set up a
Central University. As youknow, ‘Agriculture’
is in the Concurrent List of the Constitution
and by this act of Parliament, we will be
authorisingthe Government of India for such
awelccme measure to materialise. So, there
is no controversy about it and it is a very
welcome measure. Atthe same time, lwould
like to make some observations. We are
having so many agricultural - universities -
and the objective is quite clear, that is, to
impart agricultural education 10 our young
educated persons, yound educated
graduates. Those who want to devote
themselves to agricultural job, they are to be
imparted this training. They will be given
agriculturaleducation. Secondly, they willbe
givenpracticallrainingin respect of problems
pertaining to agriculture. They will be
acquainted with field problems. Thirdly it is
also very important that to integrate this
research knowledge with practical outlook,
to have a combination of these things, to
carry the fruits of the research to the fields,
whichis an extension, there should be some
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sort of happy integration between the
agricultural research work and also its
expertise which is to be carried to the field.
Butwhatis painfully being observedisthatin
the field we do not see this happening. The
Universities are there. There is something
being done there. There is no doubt. There
is a lot of scope for improvement in the
research work being done in this area. Much
remains to be done in this area. Greater
coordination is called for between our
* agricultural scientists and also the officers of
the agricultural department who are in the
field. | would request the hon. Minister also
to do something about it. He is a *Krishi
Pandit’. He knows the problems quite well,
much more than we do. He should also
address himself to these problems.

In Eastern India, in States like Bihar,
Orissa or West Bengal and in North Eastern
States, ‘he main crop is paddy. The
productivity or the per-acre yield there is
quite below than whatis isin some States like
Punjab, Haryana and Andhra Pradesh. The
irrigation inthe North Eastand North Eastern
regionis notadequate. There is somefacility;
but it is not adequate. That is far below the
national averageinterms ofirrigation facilities.
The productivity is not there. | would again
request the hon. Minister that while this is a
Bill pertainingto establishment of agricultural
university which will be dedicated to the
advancement and cause of agriculture in
those far and remote areas, the conditions
obtaining there cannot be compared or are
not comparable with the conditions which
aretherein Punjab, Haryana, AndhraPradesh
etc. The same is the case with regard to
Orissa, parts of Bihar and West Bengal.
These are specificproblems. |wouldrequest
the hon. Minister to kindly do something
about the productivity.

This is also a challenge because in
some parts you put more fertiliser for better
yield. We agree that fettiliser is a must. We
agree that pesticides must be used. But
there has to be realisation astohow muchan
agriculturist or a farmer can spendin various
areas which differs from area to area. The
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input cost, the agricultural cost etc. will have
a bearing on the output and also the yield.

Therefore, there should be research.
Then only our poor farmers will stand to gain
to alarge extent in different backward areas.
It again calls for a revolutionary change in
cropping pattern, dry landfarming etc. Today
we are discussing about import of wheat. In
certain areas, in command areas, if the
farmer grows paddy in the entire area it may
not yield much. Instead of that thera is a sort
of formiula by which they can go for 60 per
cent for heavy duty and 25 per cent medium
duty or light crop. Due because of lack of
coordination and proper publicity and
encouragement by the Government in
different States it i> nto achieved and
everybody goes for heavy duty. Also when it
is dry insummer, there is dearth of waterand
the crop also withers away from the fields.
On the other hand, instead of paddy if they
grow something like wheat etc., there will not
be any harm to the crop.

MR. DEPUTY SPEAKER: Please
conclude.

SHRI SRIBALLAV PANIGRAHI: | am
coming to a close, Sri. Again, when we are
talking of the University, we know, Sir, that
there is another very heartening feature in
this field andthat is that when the University
is going to be located at one place, all its
affiliated colleges, allitscomponents, are not
going to be centralised at one place. The
Headquarters in this case will be at Imphal,
the Capital of Manipur, withdifferent colleges
atdifferent States. The College of Agriculture
will be in Manipur as the Minister was also
telling, andthe Coliege of veterinary Science
willbe at Mizoram. Like thisin all other States
also we will have some colleges. It is a very
very welcome measurs.

With regardto big states, when we have
the University Headquarters indefferent State
Capitals, as for example, we have at
Bhubaneshwar the Headquarters of the
University , similarly different disciplines
should be adopted out in defferent important
places. So, this is a very good thing. But,
regarding the appointment of personnel, Sir,
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the President of India will be the Visitor and
he will appoint of Vice-Chancelloretc. *About
the appointment of Vice-Chancellor, you
know, when we talk of a University, the
concept of autonomy naturally comes into
ourmind. Butthe real autonomy s not * there
inthefield. Earlier, Sir,eminent educationists
and other people of eminence were being
persuaded and appointed as Vice-Chancellor
etc., but today in different States, only
because somebody is close to some Minister
orbureaucrat, mediocre are being appointed
with the result the University does suffer and
the noble purpose underlying the
establishment of the University to give them
autonomy and also to do research work and
so onis defeated and the University becomes
acentre of nasty politics etc. in many places.

MR. DEPUTY SPEAKER: There are
many Members to speak. Please conclude.

SHRISRIBALLAV PANIGRAH!: Sir, right
type of people should be chosen and in the
Agricultural University people who are well
qualifiedin this particular discipline shouldbe
appointed. In some areas | find generalists
are being appointed whereas Agricultural
Scientists are being appointed as Vice-
Chancellors of some Universities other than
the Agricultural Universities. This is also
happening. So, care should be taken to see
that the right type of people are appointed in
this University. Agriculture is one area which
was neglected. There is lot of scope for
improvement in the field of agriculture. This
very measure of establishing the Agricultural
University is a welcome measure. So, | give
all support to this Bill.

With these words, Sir,‘ | conclude.

[Translation]

SHRI MOHAN SINGH (Deoria): Mr.
Deputy Speaker, Sir, first of all, | would like
to thank the hon. Minister for introducing a
well intentioned Bill, after deep thinking on
the issue, in the House for setting up a
university for the development of agriculture
in the remote areas of Eastern India.
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| would like to submit that a sum of only
Rs. 64 crores has been allocated for the
sameinthe Eighth Five Year Plan. I think this
amount is quite insufficient for setting up the
proposed university, especially when its
campuses are also proposed 1o be set up in
6 other States. Therefore, this meager
allocation needs to be revised upwards.

15.00 hrs.
[SHRI SHARAD DIGHE in the Chain

Inadditiontoit, Iwouldlike to submitthat
regarding admission policy the hon. Minister
shouldannounce aclear cut policy. Because
it has been seen that for admission in
engineering andmedical collegesin northern
and eastern States of India names are
forwarded by other States too, where such
technical colleges are already functioning,
on the basis of production of fake domicile
centificates by students thereby causing
widespread discontentment inthese States.
The Government should seriously ponder
over these points because as per the
provisions of the Bill every year 600
Agricultural Graduates and 300 specialists/
experts will come out of the university. When
such a low number of farmexperts are likely
tocome out of the university thenitshouldbe
guaranteed that only permanent resident
students of these States will be admitted in
the university. Ithink this way discontentment
simmering among the permanent residents
of these States can easily be checked.

Mr. Chairman, Sir, further | would like to
submit that the accepted structure of the
proposed university is just the prototype of
the structure of the Kendriya Vidyalaya.
Regarding the appointmentof the Chancellor,
it has been stated that:

[English]
“The Chancellor shall hold office for

atermot five years and shall not be
eligible for reappointment”
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[ Transiation)

It is quite justified that the Chancellor
shall hold office for a term of five years and
shallntobe eligible for reappointment. Further
it has been said that -

[English]

“Provided that notwithstanding the
expiry of his term of office, the
Chancellor shal! continue to hold
office until his successor enters
upon his office.”

[ Translation)

It means the Chancellor will continue to hold
office untilthe appointment of his successor.
This way a scope for the continuation in
office of a Chancellor, even after the expiry
of his 5yearsterm, hasbeen made. However,
there is no mention in the Bill nor in the
Objects and Reasons of the Bill about the
maximum period upto which a Chancellor
can continue to hold office even after the
expiry of his § year term. Similar provision
too hasbeen made regardingthe appointment
of the Vice Chancellor.....

SHRINITISH KUMAR (Barh): Sir, lam
on apoint of order. ShriMohan Singh belongs
to my party, but while he is making his
speech, a few Members of the B.J.P. have
left the House.....

SHRIMOHAN SINGH: Sir, lamnot one
of those who can easily be discouraged and
discouraged from making their point in the
House.

Regarding the appointment of the Vice-
Chancellor it has been proposed in the
beginning that
[English)

‘Tnie vice-chancellor shall hold office for
aterm of five years.”
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In all the universities the term of the
Vice-Chancellor has been fixed at Syears. In
my opinion the 3 years’ term for a Vice-
Chancellor is sufficient, but in the Bill the 5
years' term has been proposed for a Vice-
Chancgllor. Further the Bill says that -

[English]

“Providedthat notwithstanding the expiry
of the said period of five years, he snall
continue in office unitl his suvccessor is
appointed and enters upon his office.”

[Translation]

Till the new incumbent enters upon
office the Vice-Chancellor will continue in
office even afterthe expiry of his 5yearterm.
Further the Bill says that -

[English)]

“Provided further that the visitor may
directany Vice-Chancellor after his termhas
expired, to continue in office for such period,
not exceeding a total period of one year, as
may be specified by him.”

[ Translation)

Therefore, this way, for all practical
purposes the term of the Vice-Chancellor
has been extended by one year viz has been
made € years, as per the provisions of the
Bill. 1 think this is against the conventions in
vogue inthecountry. it should nothave been
provided bacause Ithinkin nocircumstances
the term of the Vice-Chancellor should
exceed 3 years and if the term has really
been praiseworthy and outstanding then the
person holding the office could be
reappe.nted. However, if such a provision is
made for one term, then Ithink it will prove to
be conter productive. Therefore, if
appointment is made straighatway for 6 year
termthen it will not be in the fitness of things
and will also be against the established
conventions of first appointing the Vice-
Chancellor for 5 years and then extending
the tenure by one year.
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Mr. Chairman, Sir, with these
suggestions, | broadly welcome the Bill
introduced in the House.

[English)

SHRI UDDHAB BARMAN (Barpeta):”
Mr. Chairman, Sir, | thank you for allowing
me to speak on the Central Agricultural
University Bill.

It is welcome the Central Government
has come with the present Bill to set up
Central Agricultural University in the North-
Eastern region which is a very long-standing
demand of the people of that area. You are
all aware that the entjre area is broadly
dependent on agricultufe and practically there
is no industry worth the name. The people of
that area, as mentioned by the hon. Minister
, belong to ditferent nationalities and are at
different levels of development. Atthe same
time, the production and productivity in the
area s also very poor. Assam also, which is
adjacent State of that area, is very poor in
production and productivity. It is said that
Assam which is close to this region has to
spend more than Rs. 700 crores annually on
poutltry, horticulture, fish etc. Allthese items
are bought from outside. Therefore, setting
up of the University will give ample opportunity
for the local students and their talent can be
fully harnessed. The University may go a
long way in fulfilling their aspirations. But
what Ithinkis, only setting up ofthe University
cannotfulfillthe entire hopes and aspirations
of the people of that area. | have already said
thatthe entire area is poor in production and
productivity because practically there is no
_irrigation arrangement. Even the fertilizer
useinthe areais very low and isused mostly
intea gardens, not to speak of hilly areas. In
Assam also, the irrigation was about eight
percenttotenpercent. Only setting up ofthe
university will not fulfill the hopes and
aspirations of the people unless the fruits of
the research work done in the university are
not adopted 1o suit the local conditions inthe
area.

What we have seen is, about Rs. 64000
crores will be spent during the Eighth Plan
and the other expenditure would be spent
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fromthe subsequentplan. Butitis notenough.
Ihopethe Minister willthink about it. What we
haveseenis, already some of the Agricultural
Universities are starving of funds for starting
the work in research and developmental
work. I think, along with the setting up of the
University, the Central Government should
arrange to provide funds so that adequate
funds are given for research work and the
work can be conducted properly. Again, the
entire area of the different regions depends
on horticulture, in fishery, animal husbandry
forest produce etc. So, what is important is
thai agriculture and other allied subjects
should be taken up separately and attention
to research work in agriculture and other
allied subjects should be conducted
separately..

I hope this Bill willgo a long way not only
in setting up of the University but also in
fuffilling the aspirations of the people of this
area because in this area, there is a feeling
that the Centre is neglecting that area and
thereis lot of discontent because of absence
of agricultural, educational and industrial
development in the region and taking cover
of all these things, the secessionist and
extremist forces are getting very much active
andthereis lot of violence taking place there.
It is said already that the political leaders in
Delhiare very muchinsensitive tothefeelings
and problems of the people of that area and
this feeling is gaining ground and the people
are getting alienated.

Sc, along with the setting up of new
University, the Central Government will think
over so that other problems of that area are
properly and urgently attended to and ways
and means are found out to solve the
problems and to remove the discontent of
the people of that area.

With these words, | welccme this Bill
and hope that it will help in the development
of that area.

DR. C. SILVERA (Mizoram): Mr.
Chairman, Sir, ! rise to support the Bill and |
congratulate the hon. Minister and the
Government of India for introducing the Bill
and lrequest hon. Members of the House to
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support this Bill.

ltis along-felt need of the North-Eastern
people. The people of North-Eastern region
feel neglected because of inadequate
materials andfacilities to educate our people
and also improving the economy of the
people of North-Eastern India.

Asyouare aware, North-Eastern States
are mainly hilly areas. The communication
system is very bad and also because of its
topography and geographical nature, it is
very difficult to compete with the rest of the
country. Most of the people living in North-
Eastern areas are of tribal origin and it is
because of the feeling of this negligence that
lot of insurgency has come up in various
States.

lamverygratefulto the Governmentfor
fulfilling this long-felt need of the setting up o
this University. .

As you are very much aware, 80 per
cent of the people of North-Eastem area are
agriculturists and there is no infrastructure
as in other parts of the country.

According to the Bill, almost all the
States in India, except eight States have
Agricultural Universities and this Central
Agriculture University which is to be situated
atimphalinthe North-Easternregionis to be
shared by six States of the North-Eastern
area.

I think the Government will have to be
very careful in handiing this University
because, frompastexperience, we have this
son of difficulty. We had a University called
North-Eastern Hill University which is
supposed 1o be for four State and after it
comes into existence, almost all the
constituent States have their own
Universities, 1 is meant for Arunachal
Pradesh, Vraga\and. Mizoram and for
Meghalaya. Of course, Arunachal Pradesh
have gottheir own University, Now, Nagaland
has gotits own University. This NEHU is how
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shared by only two States - Meghalaya and
Mizoram. Mizoram is also trying to have its
own University because of various reasons.
This Central Agricultural University which is
10 be established at Imphal, | am afraid and
I hope not, will face the same fate as the
NEHU. When the University is shared by
different States, there is a lot of competition.
Imaysaythatthereis alot of jealousy among
the constituents States because, usually,
the lion's share is owned by the State where
the University is situated. That is what
happened in the NEHU also. A State like
Mizoram does not have any University. It
does not have any technical college, not to
speak of Medical College orany Engineering
colleges. It does not have a University of its
own. It does not have a technical college at
all. lamsurprisedthat whenthe other States
are havingtheirown Universities andtechnical
colleges like in Manipur where they have
already got the Regional Medical College, to
give another University for six States to
shareis strange and Ifeelthat some injustice
has beendoneto some ofthe States. lwould
like towarn the Central Government that the
Government will have to be very very careful
in handling this University. Of course, it is
welcome. Something is better than nothing.
But, Ithink the Central Government will have
to see to its smooth running. | hope that a
time will not come when each State is
compelled to demand an Agricultural
University ofits own. That will certainly depend
onthe Central Government how it is going to
handle this University.

Sic as | said earlier, the North-Eastern
States have been neglected and that is why
theinsurgency hascome up. Withthis gesture,
I hope and pray that the people of the North-
Eastern States would have some sor of a
satisfaction and they will try to make the best
use of this University.

As | said earlier, almost all the Eastern
States are of hilly regions. Of course, the
potential is very good. The only problem is
that we do not have any technical
intrastructure lacilities. W infrastructure is
established in the North-Eastern areas, |
think a lot could be expected from them. |
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also feel that the Covernment will have 1o be
very careful in selecting the staff of this
University because, as we said, the
constituent States of this University are going
tobe of rather backward States like Arunachal
Pradesh, Mizoram, Tripura, Manipur and
Meghalaya. There will be a ot of competition
regardingthe appointment of staff. Of course,
the qualitication will have to be considered,
but while considering the qualification, the
distribution of seats among the States will
have to be considered very seriously. The
question of seat allotment of the University
andthe Colleges also will have 1o be thought
of carefully.

Sir, according to the Bill, the
headquarters of the University shall be at
Imphalinthe State of Manipur and it can also
establish Campuses at such other places
within its jurisdiction as it may deem fit. The
Campuses will have 10 be established in
various States. |do notknow howthe Central
Government is going to consider this. There
is a talk that an Agricultural College will be
established in Mizoram. And the people are
very anxious to have this agriculture college.
Unless anduntilthis University is established
it will nto be possible to establish campuses
in various States. | urge upon the Central
Government to start this University as early
as possible.

About the staff members, | want to say
one thing. North-Eastern States being
isolatedsome people fromthe plains- thinking
that the price is risky or not - do not like to be
in the North-Eastern States. Just to make a
point is not enough. | have read an article by
name, ‘Suitcase officers’. It said that most of
the IAS and IPS officers who are posted in
the North-Easlern States, they go there only
with their suitcase and having their quarters
retained in Delhi, they put their families
there. And the moment they land in the
North-Eastern region, they try for transfer
either 1o Delhi or to some other place. Even
if they are there they remain there for a few
days and try to come back to Delhi at the
slightest excuse. | hope that alithose people
who are going to be in the University and the
college will not be like the suitcase officers
who want to be there for the purpose of
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appointment and most of the time somewhere
else.

I have many things to say. But | would
like to take this opportunity to say that the
Mizoram State is asking for a university and
that is also mentioned in the Memorandum
of Settlement between the MNF and the
Central Government. Itis in Clause 12 (ii) of
the Memorandum of Settlement wherein a
university is promised by the Central
Government and a detailed project report
has been submitted to the Central
Government. | hope that the Central
Government will seriously consider granting
auniversity as promised inthe Memorandum
of Settlement betwsen the MNF and the
Central Government.

Once again, | would like to thank you for
giving me this opportunity and the people of
North-Eastern States, | am sure, will join me
in thanking the Central Government. | hope
and pray that all the Members of this House
will support this Bill.

SHRI V. DHANANJAYA KUMAR
(Mangalore): Sir, it is a welcome measure to
set up a Central Agricultural University
catering to the needs of the entire North-
Eastern region comprising of States like
Arunachal Pradesh, Manipur, Meghalaya,
Sikkim and Tripura. While welcoming this
venture of setting up a new agricultural
university, | hope that this will nto be just
another agricultural university as we have
established many of such universities all
overthe country. Specially, the North-Eastem
region is a beautiful part of India. The land
is fertile. There is plenty of water resources.
In fact, the people, as being mentioned,
living in this region have nto very much taken
to this agricultural operations. What | mean
tosayis that the activities of this new university
will have to be divided more and more into
allied activities lie the crop production, water
management and also controlling of plants,
pests and diseases. More attention will have
to be given for development of horticultural
and floricultureal activities, side by side
encouragingthe animal husbandry, fisheries,
forestry etc.
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Today, we have been seeing that a
number of students are coming out of these
universities, getting degrees after degrees
and holding bachelor's or master's degreein
agricultural sciences. But it is a sorry state of
affair that a number of such graduates, they
either wander for jobs or they are employed
not actually in the agricultural operations but
they are sometimes found employed in the
banks and in some other engineering
industries. So, what | would suggest is that
more attention will have to be devoted for
imparting extension education as
contemplatedin the Billitself. More and more
men should be trained for the development
of farms, land management, water
management, pest control, development of
agriculture, horticulture etc. and due
importance should also be given for
marketing.

So, rather than giving more attention for
admitting a number of students and ultimately
conferring them with the degrees, the
university shall endeavour to pick up such
able bodied people fromthe area, give them
proper training and make them to take up
agriculturaldevelopmentwork. Theresources
available should be properly exploited and
that way, this should be developed into a
modern university.

With regard to admission to the
university, various courses that would be
conducted and the education that would be
imparted by this university, as was being
mentioned a little while ago, the Bill does not
specify as to whether the admission to this
university is specifically limited to this region
or it is open to all. As | can see from the
provisions of the Bill, in one breath, it says
that itis open to all. A careful examination is
required when the intention in setting up of
this university is to give the benefit to the
people living in this region and people who
can devote more and more attention to the
developmental activities in this part of the
country. Definitely, a provision willhavetobe
made in the Bill and in the Act giving certain
percentage of reservationtothe peoplefrom
the region. Then only, probably, the benefit
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thatis envisagedin setting up of this university
particuiarly for the region could be made
available or could be availed by the people of
the region.

The other provisions are routine and
most of them are concerned about the
management of the university, appointment,
the way to impart education, etc. By
experience we may look into all these at a
later date and if necessary certain changes
and modifications could be made. Now, as it
is, when the Government of India has come
forward to make an investment of the order
of more than Rs. 65 crore, a major portion of
which would be spent by the Government of
India itself, care should be taken to see that
the money is properly utilized and the basic
infrastructures are obtained in the beginning
stage itself. We find normally in such cases
that most of the funds would be utilized for
construction of buildings and construction of
residential provisions for the teachers and
other people working in such universities.
Naturally now in the beginning we may have
to get in people from other parts of the
country to work in this university. But care
should be taken to see that minimum
requirement only is provided and the major
portion of the funds that would be allocated
should be spent for obtaining the
infrastructure for giving more and more
training, for research work and for
developmental activities.

It has been saidthat the major portion of
the amount is likely to be spent in the course
of the 8th Five Year Plan itself. | would
suggest to the Government that let the
university be set up as early as possible
without waiting forthe whole period of the 8th
Plan and let this basic work be taken up as
early as possible.

With these words | support this Bill.

SHRI YAIMA SINGH YUMNAM (Inner
Manipur): Mr. Chairman, Sir, Irise to support
the Bill. Aimost all the hon. Members who
spoke hefore me have supportedthe Billand
also they have emphasized about the
necessity of the establishment of an
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agricultural university for the north-eastern
States. So | nee not elaborate it further.

This Bill proposes for the establishment
of an agricultural university for the
advancement of learning and for carrying of
research work in agricultural and allied
sciences. The establishment of this
agricultural university has been a long felt
need and also a long-standing demand of
the people of that region. As you know and
almost all the hon. Members of the House
know, the people of that region feel that they
are neglected in all respects. When the
youth, mostly the students, who come back
from their studies from far off places to their
States find that they do not have enough
opportunities when compared with their
counterparts in other States, they are very
much disappointed. So they take up arms
because of their frustration and they turn out
to be extremists. Some of them have gone
underground and have revolted also. So,
this is the unrest that is happening there.
Politically, it will be beneficial to the nation, to
the country, to set up this University. it will
very much help in satisfying the youths who
are frustrated and disappointed. In this
context, I think, not only from the academic
considerations but alsof:omtheconsideration
of setting the unrest in the region, it will be
very helpful. So, | welcome this.

We, the people on that side of the
region, do not want to be ungrateful. We are
very much grateful to the Central
Government, particularly tothe hon. Minister
whe is looking after the agriculture portfolio.
We consider that it is a gift, it is a generous
gift to the people of that region because we
think thatthe establishment of this University
willfurtherthe advancement of the people of
that area. Itis correctto say this. Some other
hon. Members also statec'that more than 80
per cent of the population of the North-
Eastern region - of these States - are
agriculturists.

There are not big industries; but small
scale industries are there. So, agriculture is
the very important subject for making the
people of that area establish well. So, we are
very muchgratefultothe Central Government
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andparticularlytothe hon. Minister-in-charge
of agriculture.

It is correct to say that this region is
really neglected. Whenever any problem is
considered or discussed, the region is not
mentioned. Even for example, when we
discuss the damages by flood and damages
by drought, the area is not mentioned, as if
there has not been any drought and there
has not been any flood. Really there has
beenfloodinManipur, there has beendrought
in the area and the people have suffered
greatly on account of these. We have also
approached the Central Government for
relief; but much attention is not paid to the
problems of these States. There are so
many big States and big problems are there.
it there is any flood in big States and if there
is any drought in big States, the attention of
the Central Government is drawn towards
themand much attentionis not paidto North-
Easternregion. Inthe North-Eastern region,
small States are there and people are not so
aggressive, as they have a few
representatives in this House. | represent
Manipur here and mine is a lone voice; so, |
cannot impress much in this House. Even
when we discussed this in the morning, they
have referred to Bihar, UP and some other
big States. They have not mentioned about
Manipur. As a matter of fact, there has been
drought; as a matter of fact, there has been
flood. Much damages have taken place, but
who cared? People inthat region, mostly the
youth and grown-ups, feel very much
neglected, disappointed and frustrated.

In this context, such gifts from the hon.
Agriculture Minister willbe taken very warmly.
I will nto make a lengthy speech because |
have sensed that the House will support and
pass this Bill. | will touch upon only a few
points.

As regards the necessity, it has almost
been mentioned. Even our hon. Minister has
stated elaborately that there is a necessity
here. At one time, the region, particularly
Manipur, was regarded as the eastern
granary of the country. It was stated by our
late lamented Prime Minister, Mr. Nehru,
when he visitedthe area. When he foundthe
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fields of paddy, he remarked, oh, that is the
eastern granary of this country. Now it
becomes a deficit State. We have to ask for
foodgrains from the Centre and from any
other places. So, it becomes a deficit area.

By establishing this university with
headquarters at Imphal, capital of Manipur,
| think, much will come to this north-eastern
region.

| would like to join with our other hon.
Members who have cautioned the
Government for taking care while making
appointments of the Vice-Chancellor and
also others. | also agree to that. We want
persons to be appointed as Vice-Chancellor
or any responsible officer who will think that
this university is their house. Just now, as my
colleague has mentioned, the officers who
have come from Delhi, are ‘briefcase or
suitcase officers. If they are appointed, they
willtry to offer excuses for not attending their
office or they will take leave so many times.
So, it is an experience. It is a much spoken
remark against them. Therefore, while
making appointments, | will request the hon.
Minister to look into it.

Lastly, | come to the execution part of it.
We would rather urge the Government to
take immediate steps to set up a university
at the earliest possible time so that the
wishes of the people can be fulfilled.

DR. KARTIKESWAR PATRA
(Balasore): Mr. Chairman, Sir, at the very
outset, Ilwanttocongratulatethe hon. Minister
of Agriculture for brining forward this Bill. |
wish that allthe hon. Members of this House
will support this Bill because this is a popular
Bill.

First of all, the hon. Minister has tried to
remove the regional imbalance. In south-
eastern States, for eight States, there was
no university. Central agricultural university
was not there. The Minister has considered
and our hon. Prime Minister has also agreed
to establishthis university there inthis region.
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The Government is also going to spend Rs.
64.30 crore. That is why all the Members of
this House should congratulate the Minister.

One thing is there. After careful
consideration by the committee under
national agricultural research project, they
had disclosed that in these eight States,
there is much potentiality. If it could be
tapped, then it could be much more beneficial
forthis country. Sir, youknow thatthough our
population is exceeding more than 84 crores
now, we are still better than the people of
Russia and other big countries of the world
because by agricultural research, by
extending and expanding agricultural
production, we are assured of our own food.
That is why, our country is much more safer
than some other countries of the world.

Regarding import of wheat, you have
arguedthat wheat is available in our country.
We are notto support the purchase of wheat
fromoutside. This is the matter of debate on
the Floor now. We are not far behind in
agricultural production incomparisonto other
countries of the world.

You have selected the site as Imphal,
Manipur. | have heard the speeches of the
hon. Members. Though they were stressing
on their own State, they were agreeable on
one pointthatthere should be one University
Commission. The Committee has chosen
this place because this might be the central
place andfor all the other eight States, there
will be a campus of the Central Agricultural
University. So, there will notbe much difficulty
for other States. In Clause 6, it is said:

“The jurisdiction and responsibility of
the University with respect to teaching,
research and programmes of extension
education at the University level in the
field of agriculture shail extend to the
States of Arunachal Pradesh, Manipur,
Meghalaya, Mizoram, Sikkim and
. Tnpura.”

In my opinion, one thing is lacking.
Reservation of seats in the eight States
should be pointed out in the Bill. In future,
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there will be a chaotic situation and every
State will fight for their seats to be reserved.
That is why, from the beginning, this House
should give its recommendation that seats
should be reserved for the eighth States.
Capacity of seats in each faculty should also
be mentioned. Clause 23 says:

“The University shall have such faculties
as may be prescribed by the Statute.”

This Bill has been prepared in the form of
other Central Agricultural University Bills
which were placed before this House for its
sanction earlier. Our motto should be to see
that new faculties are included in this Bill. Sir,
agriculturaluniversities and also KVIC centres
which also come under Central Agricultural
University are serving agricultural
Cevelopment in ourcountry by way of science,
research production and productivity. [ have
nothing to say against the Billand | have enly
to support this Bill. We are s*riving hard so
th.atour agricuitural developmentkeeps pace
w :hthe agriculturaideveiopment of the world.
And we are coming up and improving
g-adually.

One of the hon. Members has stated
that there is no university in Mizoram.
therefore this university should be situatedin
Mizoram. Sir, thereis a University in Mizoram.
There is one agricyltural college also. The
only thing that | would suggest is that there
shouldalsobe acampus nearthat college so
thatthere will not be any difficulty with regard
to agricultural development, research work,
etc.

As regards the tenure of the Vice-
Chancellor and other officials who conduct
the dayto day business and who wouldbe in
charge of administration, etc. 1 have no
objection whatsoever. There is only one
thing. | would like to impress here that the
money provided should be earmarked
specifically and it should be clearly indicated
as to within how many years, this work
should be completed and it would come into
action or start functioning. That should be
stipulated here. Otherwise, if these things
are delayed, there is no use of bringing this
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Bill and pressing for its passage with these
words, | once again thank the Chairman and
coriclude.

[ Translation)

SHR! RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Chairman, Sir, first of all |
would like to thank the hon. Minister that he
is going to fulfill the demands of the people
of an Eastern State. Ours is an agricultural
country and we always claim that 70-75 per
cent of our total population is in agriculture.
But we have not been able to make
development in this sector o the extent we
should have made. We have an example for
it. China became free only after we got
independence; and it made such a speedy
developmentinagriculturethatithas attained
the top position in the world. We are at lower
position in comparison to that country. Our
land is very fetile; it cannot be matched with
that of China; even then our production is
very low. The reason behind it is that the
agricuttural experts have not been able to
developtechniquestoincrease the production
to the required extent or if developed, there
benefits have not been made available inthe
rural areas are to be trained as to how they
should use the techniques and increase
production. Punjeb is a state in our country
where production is adequate; however the
main hurdleinthe development hasbeenthe
non-availability of good quality of seeds.
Since we have been unable to develop good
quality of seeds in the country, we fail to fulfill
the requirements of farmers in this respect
throughout the county. The other mistake is
committed when officers purchase sub-
standard seeds and provide them at block
levels. This decreases the production rate to
less than 30 percent. Besides, whateverthe
produce is, it is of substandard quality and
also inadequate due to which farmers find
themselves incapable to get even the cost
price of there produce. The hon. Minister
should look into all these things because he
always emphasizes that he is after all, a
farmer and thus it does not matter whether
he is a minister or holding some other post.

Funds earmarked for this purposeinthe
Eighth Five Year Plan are inadequate; and it
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would take years together to complete this
project. Therefore, the Government should
allocate adequata funds for the purpose so
thatthe projectis started and also completed
in time.

The crops ourfarmers grow, sufferfrom
many diseases, due to which our production
decreases by 20 per cent. Therefore, the
scientists from Agriculture Universities and
~ colleges who are engaged in the research
work should gotovillages and make the rural
people awars of such diseases so that more
and more people may detect the diseases
andcurethemintime. Thoughitis very much
in the knowledge of the hon. Minister that
most of the pesticides being manufactured
for the purpose are spurious which rather
increase the pests instead of killing thembut
itis beyond his powerto control the situation.
Pesticide manufacturers have conspirational
alliance with the concerned officials and
dump such spurious pesticides inthe market.
How can agriculture develop and farmers
prosper in such a circumstances. Until
attention is paid to such matters agriculture
cannot deveiop. It has been 40-45 years
since we got independence. Had we paid
attention to these aspects earlier we would
have been at the top in regard to the
agricultural production because maximum
agriculture is done in our country. Hence all
these shortcomings which come in the way
of agricultural development should be
removed and more an more agricultural
scientists should be prepared. Agriculture
college or university should be reopened in
all the States - whether big or small - where
experts. in this field are there. This will
encourage them to work in this field and
provide more and more co-operation.

SHRI RAJNATH SONKAR SHASTRI
(Saidpur): Mr. Chairman, Sir, lamgratefulto
you for giving me ar opportunity to speak.
Central Agriculture University Bill 1992 has
been introduced in the House, we welcome
it. 1amgladthat this Bill has been presented
by a person who is basically a farmer, and
thus he has aconsiderable knowledge about
the condition of thefarmers andthe prevailing
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situation in agriculture. t would have been
better if he himself had prepared the
prospectus of the proposed Agriculture
University. -

16.00 hrs.

Mr. Chairman, Sir, there is no doubt that
ours is an agricultural country and about 3
out of 4 persons depend on agriculture.
Agriculture universities are already there in
most of the states of the country butitis a’
matter of regret that no Agriculture University
isthereinthe easternborder regions. Keeping
in view the climate,

geographical conditions and the production
of that region Agriculture University was
necessaryforthatregion. SinceanAgriculture
University has been opened now tha!
shortcoming has also been removed. The
hon. Minister should be congratulated for
this. But on this occasions | wouid like to
submittothe hon. Minister of Agriculture that
special attention should be paid to provide
technical know-how and practical training
there. As the other hon. Members have alsa
suggested and | also agree that it should be
comprehensive and special attention should
be paid on horticulture, Animal husbandry,
forest-life etc.

16.02 hrs.
" [SHRI TARA SINGH in the ChaiA

Mr. Chairman, Sir, referring tothe targets
fixed for the university. Bill says that 500
graduates wouldbe producedinthis university
by the year 2000. But, in my opinion, this
number would be inadequate by the year
2000 or afterwards andthatthe target should
be further increased. Therefore the range of
this University should be widened.

You have said that an estimated
expenditure of Rs. 64 crores and 30 lakh is
involved in establishment this University. |
would like to remind you that a university like
this was also envisaged to be set up in U.P.
in the name of Ambedkar. The then Prime
Ministerlate ShriRajivGandhihadremarked
thatitwould stand among the best universities
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not only of India but of the world also. All sort
of subjects would be taughtinthat university.
AsumofRs. 25 crores was fixedforit. Inthe
beginning, all sort of good things were said
about it but later on the fund meant for it was
reducedto Rs. 9crores 50 lakhs andthereafter
it was reduced to Rs. 5 crores and further it
was reduced to Rs. 2.5 crores. Now the very
existence of this university is kept in
abeyance. The U.P. Governmeni has been
asking the Central Government to take it
over. Aperiod of 5-6 years has been passed.
No progress has been made in this regard,
because no new college has so far been
opened and even the classes were not
started. You should be much cautious about
it otherwise this idea of setting up the
university may meet the same fate. It should
also be ensured that the estimated amount
Rs. 64.30 crores may not reduced and the
existence of it may not be in doldrums.

DR. RAMESH TOMAR (Hapur): The
U.P. Government has provided Rs. 300
cores for Ambedkar University....

SHRI RAJNATH SONKAR SHASTRI:
When....

Yousaythatasumof Rs.300crores is
given. We do not know about it, but we have
just heard about it that Kalyan Singh
Government has written a letter whose
certified copy is yith us. Regarding that
University he has written to the central
Government that the U.P. Government is
unable to run the University. So the Central
Government shouldtake overthe same. Itis
one month old affair. Inspite of it i you claim
that the Central Government has provided a
sumofRs.300crorestothe U.P. Government
and if there is some sense of truth in your
statement we are thankful for the Central
Government that it has provided financial
assistancetothe kalyan Singh Government.
which calls itself the champion for the cause
of the scheduled castes.

Mr. Speaker, Sir, 1do not wanttoprolong
this issue, | just want to request the hon.
Minister to take some concentrate steps so
that this scheme does not go into smoke like
Ambedkar University scheme.
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Sit, lastly | would like to request that you
have fixed the tenure of Vice-Chancellor for
5 years under section 4 page 14 of the bill.
Just now, some of my colleagues have also
stated that you have mentioned about the
tenure as 5 years or upto 65 years, whichever
is less, in this bill. There are so many
universities in the country and moreover we
also have been students of these universities
by there is no such University in India whose
Vice-Chancellor is appointedfor Syears ata
stretch. Generally, this tenure is for three
years. | would like to request you to kindly
consider this point otherwise it may cause a
lot of problems.

Sir, the provision clearly states that
eitherit is five year period or to the age of 65
years, whicheveris less. Secondly, you have
created post of Director of Education under
section5, page 17.lamunableto understand
the justification of creating this post in this
university, when there are separate
departments for Horticulture, Forestry,
Animal Husbandry, Veterinary Science.
There will be a head of department in every
department and that is more than sutficient.
Sir, there are also some other points
mentionedin the bill, which are praiseworthy.
The Bill consists also a provision regarding
maintaining discipline among the students.
This is very relevant in the present
circumstances. If we can maintain it,it will be
a big achievement but you have not made it
clear as to how you are gong to achieve it,
and what steps in particular would be taken.
it may be that steps in particular would b e
taken. It may be that you may set a separate
university for it but you must give special
attention to it. You have also mentioned
aboutstudents ‘organisations, lwould like to
know, whether there will be an election for
this students Organisation and wil! you
make arrangements for this electior. Apoint
has been made about students - councils.
You have stated that astudent canroise any
ofthe issues relatedtothe University before
the council. But one does not und .rstand
whetherthisrightwouldbe exercised hrough
the students ‘ association or the s.w.dents
union. Why would be its form and which
subjects would be covered by it. This miy
also lead to some agitation in the university.
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One fast point, and 1 would like to
conclude. '

You havenot mentioned anything about
scheduled castes and scheduled tribes in
this Central Agricultural university Bill. Inthis
bill you have provided for the posts f Vice-
Chancellor, Director (research). Head of the
faculty, Register, Head of Departments asin
the case of other universities. Here, | would
like to suggest through you that generally, in
borderareasthe number of scheduled castes
and scheduled tribes is more and therefore
due representation shouldbe given according
to their percentage of population. An

amendment should be made to this effect.

Withthese words, | express my gratitude
you for presenting such a nice bill for the
development of border areas. On the very
first day of this session you have presented
this Bill for the development of agriculture in
border areas. |, therefore, welcome it and
once again congratulate you.

[English]

PROF. K.V. THOMAS (Ernakulam): At
the outset, Icongratulate ShriBalram Jakhar
for introducing this Bill, which will be very
helpful to the North East Region.

I will not take much time to discuss this
Bill. But 1 would like to point out certain other
fields in agriculture which need special
consideration, One is the Fisheries.

InFisheries, thereisfishfarming, fishing,
fish processing and exports. In India, we
have got anumber of institutions like Central
Institute of Fisheries Technology (CIFT),
Central Institute of Fisheries Nautical and
Engineering Technology (CIFNET), Central
Marine Fisheries research Institute (CMFRI)
andIntegratedFisheries Project (IFP). These
institutions are functioning separately.

My suggestion to the hon. Minister is
whether it is possible to bring all those
institutions under a single umbrella and a
Central Fisheries University or Institution is
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formed so that all these institutions can
function under a single body.

There is one more suggestion, in Kerala
whenthe admissions are giventothefisheries
schools, the children of the fishermen are
given apriority. Similarly, whetheritis possible
to give some reservation or priority to the
children of the farmers when admissions are
given to the Agricultural Universities.

Sir, a large number- of agricultural
universities, like Pantnagar Agriculture
University are institutions of par-excellence.
But we fail to recognise the professors and
teachers who have done enormous wark in
these universities. These universities have
produced very eminent professors, very
eminent etteachers andtheir research work
is well recognized throughout the world.

So, my request is that the Government
of India should take some measures so that
these eminent professors are recognised at
a proper time.

Coming to this particular Bill, there is
nomination of Chancellors and Vice-
Chancellors of the universities. When such
nominations are made, there should be no
political consideration. Many of our
universities could not function because the
Vice-Chancellors are selected on the basis
of political consideration. So,, at least for
these agricultural universities, when the
Chancellors and Vice-Chancellors are
selected, it should be on the basis of merit
and merit alone.

With these words, | support this Bill.
[Translation]

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Mr. Chairman, Sir, first of all lwould
like to thank the hon. Minister, who has won
the elaction from my neighbouring
constituency, for accepting a along standing
demand of opening a Central Agriculture
university in North-Eastern region and for
bringing a Bill in this regard. He has said that
500 students will be able to get education
fromth..s university. At this point, | would like
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to say that | welcome the Bill introduced by
the Hon. Minister. But some things have not
beenincludedinit. lf those things are included
in this Bill, it will be very good for this area.
Now it will become possible to conduct
agriculture research work in the States and
new knowledge in the field of agriculture
education and research willbe imparted and
benefits of research work willbe extendedto
the farmers of that area.

Mr. Chairman Sir, the area will also be
provided extensive facilities of training and
research in agriculture which did not exist
earlier | would like to ask about the location
of its headquarters. In this regard no
information has been given in the Bill. The
hon. Minister has also not said anything in
this Bill about the number of laboratories and
faculties to be opened in this university.
Based on my experience, | would like to say
that equipments worth lakhs of rupees are
imported from abroad for the laboratories
but they remained unutilized because of
shortage of power. There is also not any
reference to the effect in the Billthat it will not
be repeated in this university. | would like to
submit on more thing that if the Government
appoints Vice-Chancellor of the university
fromoutside the areathenits consequences
will be the same as nhave been in other
universities. Therefore, it should also be
ensured that the person of this area wil only
be appointed Vice-Chancellor of the
university. So far as the term of the Vice-
Chancellor is concerned it depends on the
Government whether it should be 5 years or
3 years. But the person who performs his
duties properly should not removed. The
Government may give him as long a terms
as it wishes. We have no objection in it.

Mr. Chairman, Sir, now it should also be
considered as to what will be its source of
income. Unusually there are two types of
expenditure, the first is non-planning
expenditure which includes salary,
allowances of university employees and
maintenance of laboratories and other
services of university. The second is the
amo =~ T
plan
Gowv(
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so that this university may get assistance
from Indian Council of Agriculture Research
and International Agriculture Development
Agency for its development works. In this
field Pusa Institute whichis 50 years oldand
International Crop Research Institute are
working in ourcountry under whichthere are
15-20 agriculture universites | would like to
submit to the hon. Minister that agriculture
scientists may get training in India, there
should extensive facilities of research work
andthere shouldbe co-ordination with foreign
agriculture- research institutes and
international research institutes. | hope
because our past experience shows thatthe
agriculture universities working in Indiahave
done such research works during the pastin
the filed of rice, cotton, potato and wheat
crops that it created a sort of confidence in
India.

1 would like to say that the success of
Green Revolution in Indiais the result of the
policies of Dr. M.S. Swaminathan and his
colleagues as a result our agriculture
production has reached more than 200 lakh
tonnes. Iwouldlike to say that the benefits of
the new agriculture policy which the
Government is preparing do not reach the
farmers because adequate publicity has not
been given to technical research. There are
afew means of publicity as aresultadequate
publicity is notgiven andthey can'talso meet
each individual.

The Food and Agriculture Organisation
has pointed out two things. Agriculture
universities fail due 1o financial difficulties in
running them. Therefore, | hope that the
Government will remove their financial
difficulties. These universities cannot get
required number of scientists and employees.
These are thetwo short comings. These two
shortcomings should be removed and
experiencedscientists andemployees should
be appointed there. | think this university
which the Government has opened for the
North-eastern region will work properly. The
Government has paid attention to this
demand after so many years. | welcome it
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also give attentionto what | have said and will
also make reference to the constructive
suggestion given by me in this regard.

(English)

DR. ASIM BALA (Nabadwip): Mr.
Chairman, Sir, while supporting this Bill, l iike
to say that Agricultural University concept
has been brought form USA. And when
compared to USA conditions, our country's
conditions are completely different. The USA
experts had visited our country a number of
times and they had given some different
opinion that it is not suited to our agricultural
environment. | would like to mention here
that just after independence Jawaharlal
Nehru had said that everything else can wait
but not agriculture. Even Mahatma Gandhi
also has said in some of his speech thatboth
intellect and land should be very much in
cooperation; otherwise country cannot
develop.,With this view, the Agricultural
University process is very much helpful.

Theprocessofsocio-economicevolution
took different forms starting with steps for
the transfer of assets like land, livestock to
those who had no asset base.

The programme of land reforms
instituted at the begining of the planning era
involved the abolition of the Zamindari and
intermediatory tenures. Latter tenancy
reforms protection of sharecroppers, fand
ceilingandlandconsolidatiocn measure were
introduced. Even after 45 years of
independence still there is no proper land
reform in the country.

An Agricultural University is going to be
setup Imphal. ltis a very good step. But it will
not be fruitful if we do not go through the
change inthe course curricular. The students
who are coming from the University should
know the different local languages, different
regional systems land reforms and social
systemof ourcountry. The course curriculum
whichis at presentbeingtaughtis - .ot suitable
for the present day agriculture environment.
So, | request the Minister to look into this
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matter.

Another thing is about nomenclature of
the University.

That has been mentioned here. The Bill
says:

“ Agriculture “* means the basic and
applied sciences of the soil and
water management, crop
production including production of
all garden crops, control of plants,
pests and diseases, hotticulture
including floriculture, animal
husbandry including veterinary and
dairy science, fisheries, forestry
including farm forestry....”

There should be two different types of
Universities. One University should be
completely on agriculture. | have mentioned
that name. And another university shculdbe
like animal science or veterinary science
including dairy science, fisheries and other
agricultural products like animal husbandry.
The University shoulddevelop some feelings
tothe studentthroughtheircourse. Curricular
that they have to work in the village.

Moreover, ncthing is mentioned about
the sports and extracurricular activities which
is very much essential to the students.
Thousands and thousand of our students
are remaining unemployed. After completion
of theircourse, they should getsome job and
the course should be job oriented.

There is one and the only Agricultural
University in our State andthat is the Vidhan
Chandra KrishiVishwavidyalaya, thereare a
allot of problems. The University is suffering
for want of funds and sometimes the funds
have been diverted to other purposes. This
has happened to other universities also. |
hope the hon. Minister will look into this
matter, so that the Agricultural Universities
are abia to develop.

Lastly, | would like to say something
about the Dunkel proposal. It is very much
coming to the agricultural field. Pesticides,
fertilisers and other agricultural input cannot
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be sufficiently used for agricultural
development. The Dunkel proposal is going
harmto the total agricultural economy of our
country. lhope the hon. Minister willlook into
this matter.

With these words, | support this Bill.
[Translation)

SHRI NITISH KUMAR (Barh): Mr.
Chairman, Sir, | would like to congratulate
the people of North-East and thank the hon.
Minister of Agriculture for brining forwardthis
Bill. 1 thank him for accomplishing this task
which was initiated by the Government of
Shri V.P. Singh. The idea that university be
setupin North-East was first mooted by V.P.
Singh Government and a beginning was
made in that direction. The credit now goes
to the hon. Minister for giving it a practical
shape. | am thanking him for that. it is
significant development for the people of
North-East. It will fulfil the aspirations of the
people there. | would once again like to
congratulate the people of the area.

| would like to give one or two
suggestions. The head-quarters of the central
Agricultural University would be at Imphalin
Manipur. | would like to point out that there
are five other States, besides Assam in the
North-East. Since the headquarters would
be at Imphal and every State in the Northi-
East has special significance, there is need
to be more careful in ru1ning the University.
The Government should establish research
centres in there remaining five States under
the Central Agricultural University . Keeping
in view the requirement of these States. My
suggestionisthatsuchresearchwork should
be undertaken so as to cater to the needs of
the people there.

Secondly, whenthe Central Agricultural
University would be set up large scale
appointments would be made. Thetemptation
of the people sitting in Delhi would be to get
their own people appointed. | would iike to
bring this factto the notice of ShriJakhar who
is present here. Many persons working inthe
Ministry of Agriculture might think that this is
a rare opportunity as schemes are being
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formulated these days to abolish posts and
through other means to cut down
Government expenditures and as a result
many persons occupying key positions are
getting unemployed. Under such
circumstances if a university is being set up
there would be abundant employment
opportunities also. The lure of getting their
own men appointed has always been there.
It has affected the working of the Public
Sector. It is a different subject. | would not
like todigress. There s an apprehensionthat
if the university is set up in North-east, the
people belonging tc other parts of the country
would be given appointment in the name of
experts and scientists. It has been observed
that generally the appointing officer recruits
the people belonging to this State or area
even to the class Il and class iV posts. |
would like to caution them that they must
avoid this temptation, and provide
employment opportunity to the people of
North-East. If the are irregularities in the
appointments, the people may launch
agitation and revolteventhoughthis university
is being set up to fulfill their aspirations.

Regarding admission | would' like to
submit that the students belonging to North-
East were earlier sent through IL.C.AR,,
quota and other mean« to di‘ferent places to
get agricultural education because there
was no Agriculiural University there. It is but
natural that the central Government would
like to provide the admission facility to
students of the entire country in the name of
national integration. Since the University is
being set up in a special area and under
special circumstances, 90 per cent
reservation for admission should be made
for the people belonging 1o that area. If we
provide admission facility on All India basis,
the students of that area would not be able
toget admissionthere. Many people who are
posted there also get their wards admitted.
It can lead to resentment?

Through you, | would like to place two
things before the Government. Action must
beinitiatedkeeping inview the apprehension
regarding nomination, admission and
appointments.
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Krishi Vigyan Kendras should be set up
on a large scale with the help of voluntary
organisations and under the auspices cf this
university in the North-East so that farmers

could be trained in advanced methods of

farming and allied sectors. The Government
-must take note of it. While setting up the
university attention should be paid particularly
tothreefields i.e., forestry, dairy farming and
horticulture so that research work could be
carried out as per their requirement and the
area could progress. These are some of the
suggestions in the field of agriculture.

Objections can be on many provisions
of the Bill. | feel that not much pains have
been in drafting this Bill. It has been based
onthe model Bill on Central Universities and
not much attention has bean paid to it.

There is need foramendments in many
areas of the Bill. Shri George Fernandes will
highlight these amendments. | don't want to
gointothat. There is need forimprovements
in many provision so that the Bill becomes
dynamic and eflective. Basically al of us
overcome the dacision of opening the
agricultural University.

it seems that dreams of the people will
berealised. The work which we had initiated
has got a practical shape. Therefore, we
again thank the hon. Minister, welcome the
Bill and broadly suppor it.

[English)

SHRI PETER G. MARBANIANG
(Shillong): Mr. Chairman, Sir, Ido join hands
with all friends who have congratulated the
hon. Minister Shri Balram Jhakar for brining
‘this Bill. It is a long-awaited Bill. In fact we
remember withfondmemories of late Shrimati
Indira Gandhi when we discuss this Bil:
because it was mooted out right from those
days that there is a need for a central
agricultural university which is to be developed
in the North Eastern region.

Congratulating the Congress
Government for the bold decision that it has
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taken to establish this university, | must say
that the Bill will fulfill tha aspirations of the
peopleinvolvedinagriculture, people involved
in researchin agriculture and people involved
in the teaching of agriculture in the North
Eastemn region.

In the North Eastern region, we have
sent students all over India and when they
come back we findthat the learning that they
received in those universities especially the
practicul learning is not applicable in the hill
areas especially ofthe North Eastern region.
Therefore, this university at Imphal will fulfill
ouraspirations. This isbeing setup at Imphal,
though I would have urged the hon. Minister
to bring it to Shillong because in Shillong we
have a very big complex of l.C.A.R. which
has been there for the last 15 to 20 years
now. it is doing very good work in research
of different crops grown inthe North Eastern
region to know how to make them more
fruitful. Though Imphal has been taken as
the main campus, | would request the hon.
Minister of Agriculture to please remember
that one of the campuses of this university
should be located at Shillong. They have a
very big building, their own farms and
everything in that complex. It is a very big
complex whichis located near Shillong airport.
This will help to identify the different disease
of plants thai have come up in the North
Eastern region, especially in Meghalaya.

Some time ago i raised in this august
House the issue of the disease that has
occurred in Acaranut- betel nut plants in the
North Eastern region of Meghalaya which
haskilled nearly there lakhtrees of Acaranut.
There is a needto gointothe problemandic
identifythe disease andtofind out measures
how 1o overcome this disease.

Three years ago there was a disease
that had attacked the oranges trees. Unti!
foday no today no remedy has been founc
out for this. These are very important plants
that we have. In Meghalaya and in the larger
parts of the North-eastern region | feel thai
if a more detailed research is gone into, lam
very sure that we will be able to help the
agriculturists. Also lam, very happytoseein
the Bill that a special provision Is made fron-
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giving training in advanced learningto social
waorkers and other people. There are people,
many B.Sc. (Agriculture)graduates whoreally
need special training of and on in the North-
eastern region and | would request the hon.
Minister to go into its aspect of the need to
further giving teaching and training to the
Graduates in Agriculture.

Sir, | heartily congratulate the Congress
Government for brining out the Bill and also
congratulate Shri Balram Jahkar, out hon.
Minister, who always thinks for the
advancementanddevelopment ofthe North-
eastemn region.

| support this Bill wholeheartedly.

PROF. UMMAREDDY VENKATE-
SWARLU (Tenali): Mr. Chairman, Sir, | rise
to support the Bill that has been brought
about. | congratulate the hon. Minister for
Agriculture and not only | congratulate him
on this occasion, ! also thank him for the
stepsthat he has taken in brining this Billand
creating a Central Agricultural University in
the North-eastern region.

Sir, with the establishment of this
Agricultural University, a long cherished
desire of the people of the North-eastern
region willbefulfilledinproviding opportunities
forthe advancement of learning, prosecution
of research and also in providing extension
services in Agriculture and allied sciences in
the region which have been hitherto lacking
in that region. Sir, this will certainly eliminate
the regional imbalances in providing
opportunities for agricultural extension
research and education. This steps goes a
very long way not only in creating technical
manpowerbut alsoin generatingthe required
technical know-know which ultimately leads
to stepping up agricultural productivity and
production.

Sir, in this connection | am not gong to
make a big speech, but | will just make
suggestions in three or four areas where
most of the Agricultural Unlversities have
been suffering in the country,. with certain
amount of discrepancies between one
University and the other Unlversity. The
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Universities are lacking uniformity eitherin a
curriculum or in a syllabus or in admissions
or providing finances and also in the tenure
of some of the officers at the hierarchy. In
most of these universities when the officers
have been appointed atthe level of the Vice-
Chancellors, Deans and other persons, in
most of the universities the tenure is only
threg years, in some of the universities it is
five years. Sir, Itake this opportunity to make
asuggestionto the hon. Minister that let it be
a uniform tenure of five years for all
universities, whether it is the Central
Agricultural University or the Agriculturai
University which is being managed by the
State Government. So, letthe tenure be five
years. In APAU, for example, the tenure of
the Vice-Chancellor is three years whereas
the tenure of the Deans and Directors is five
years. So, | suggest that it should be five
years in all the universities in making
appointments, to the post of Vice-
Chancellors, Registrars, Deans and Directors
andthey should all be technocrats.. In some
of the universities some bureaucrats are
being posted as registers which is not
conducive foragricultural education, research
and extension.

Then, in admissions also, in some
universities 25 per cent reservation is
reservedfor the children of the agriculturists
and in some universities it is not available.
So, that should be taken care of and there
should be reservation for the children of the
agriculturists and agricultural families, so
thatitgoes a along way inthe rural upliftment
and the rural development.

Againinthe Andhra Pradesh Agricultural
University, at the end of the training
programme, Rural Agricultural Work
Experience Programme-just like Intership in
the medical science-has been introduced
and it is functioning very successfully. Let
this be uniform to all the universities. Let
there be a practical tralning programme for
the agricultural students which is called as *
Rural Agricultural Work Experience
Programme ‘ which s functioning very well
on very sound lines In the Andhra Pradesh

Agricultural Universlty.
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Secondly, an agriculturalscientist should
also be an extension worker. In most of the
universities, the coordination between the
researchscigntists andthe extension workers
is lacking. This is a two-way process. Both
the scientists should be euucated by the
extension workers by bringing the problems
fromthefieldtothe laboratory ortothe notice
of the scientists and similarly the extension
workers should be educated by carrying the
results of the research projects form
laboratory to the field from. Here, in most of
the cases, this feedback is not there to the
extent that it is required. The field problems
are not actually being transmitted to the
scientists.

Sir, | would make only one suggestion
outof my exparience of having worked in the
agricultural university for about there
decades. A scientist should always be
entrusted with the job of having his own
demonstration farm at the field level. He
should also be an extension worker. So, a
scientist should not merely been confined to
the four wall of the laboratory, but he should
also be exposed to the filed work. So, |
suggestthatitshould be a uniformpolicy that
every scientist should have his own
demgastration plot or demonstration farmin
his own filed of excel'ence or specialisation,
sothathe willhavethe feedback. ltis not only
a transmission from the laboratory to land,
but it should alsc be from the land to the
laboratory.

Then, there is a murmur in most of the
agricultural universities that the scientists
are not being treated to the extent that they
deserveit. Inpromotions also, uniformpolicy
is not being adopted. In several universities,
the State Government is not coming up in
time to provide the funds. Particularly, in
merit promotion scheme and career
development Scheme there is a allot of
discrepancy from one university to the other
university and this is causing a lot of
inconvenience. In States like Andhra
Pradesh, there is no coordination between
the Government and the agricultural
universities in finalising and financing the
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promotion policy. So, | suggest that it should
be a uniform promotion policy for all the
agricultural universities.

With these few observations., | thank
once again the Agriculture Ministerfor having
brought about this central Agricultural
Research University Billforthe establishment
of an Agricultural University in the North
Eastern Region.

[ Translation)

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): Mr. Chairman,
Sir, lheartily thank to allthose hon. Members
who participated in this debate and
discussions. | do not have words to express
thankfulness to them and the manner in
which they have appreciatedthe Bill. This Bill
was 1boutsuch an issue thatthere just could
not be difference of opinions and in that very
spirit it has been supported by one and all.

What was required was to establish it in
the North-Eastern region, as soon as
possible. It was a long pending issue. It was
under the consideration for a long time, but
it was not being implemented. ! would like to
thark the hon., Prime Minister and the
Planning Commission for the solid steps
taken by them to fuil support, ! put my hean
and soul to bring forward the present Bill. |
thought that the facilities which is a rightful
claim of theirs. The latent talents of that
region have to be brought up. So that they
also may have a sense of participation what
has been done today was much required. |
am extremely happy. From the core of my
heart | thank al! the hon. Members for their
support to the Bill. Some hon. Members
have given some more suggestions.
Suggestions are always welcome because |
they help to improve the process. They help °
to remove the shortcomings. | would like to
assure the hon. Members that we have
worked meticulously onthis Bill to avoid any
shortcomings. The ex-Speaker has left, he
was telling that in Shillong also there should
be one such university. Some persons will
say that thera is no such university in many
other places whereas some other places
havethe privilege of having such universities.
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It is not like that. There is a proposalt o set
up such universities in the four states viz
Meghalaya, Manipur, Nagalandand Tripura.
Tripura, however, withdraw and lwas thinking
that the Nagaland should have a uniyersity
there itself. In Meghalaya

[English]

a good number of central institutions finally
gave the consent in favour of this Naturally,
this was censensus.

[ Translation)

They decided everything in good
brotherhood and there is no dispute on this
issue. Opening of such institutions in due
everywhere. We have marked that-

[English]

Each college has proposed one thing.
This Council has already establishedregional
research stations on location specific basis.

[Translation)

Cultivation of different thing have to be
undertaken in different ways in different
States. Forexample, ataparticular place we
can go for fisheries, at other place we can
prefer development of medicinal plants and
at other places we can open dairy and
undertake that cultivation of rice. There is a
plain land in Manipur which is suitable forthe
cultivation of rice and also there are resources
forirrigation. Inthis way, cultivation of different
things have been prescribed for different
places depending upon condition of those
places. Care will be takenin this regard that
nobody should have any objection. It has
been argued that students from outside the
State should notbe admittedinthisinstitution.
It is not so. This country is one and it has its
dignity; The North Eastern Region will have
its major share of seats there will be aboard
which will decide as to what should be the
criteria of selecting the candidates. Care will
be ttaken that no irregularity is committed
causing damagetothe North Eastern Region.
My colleague was telling that he is alraid of
nepotism when there is appointment of
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candidates. Every candidate should be
treated equal. This is not his criterion. Only
worthy and able persons would be placed
there. The Government proposes to place
strong-willedpersonsthere. When new seeds
are sown is required andwhenit is the period
of fruition everyone of that region would be
benefited. It is, however, not an easy task.
The hon. Members said that here was a
paucity of funds, but itis notlike that, thework
willnotbe leftincomplete. it willba completed.
It has to be done any how. There is a phrase
in English.

[English]

Athing built for ever s the thing which is
really built.

[Translation)

There will be no hindrance in it. | would
like to assure that it would be made and it
would be run. The Government is bound to
remove the backwardness of the particular
regions., So that they may come at par with
the other States. Now the Country is in such
a State that if regional imbalances are not
removed it would lead to the condition as we
experiencedinthemorning. Only three States
of the country cannutfeed the whole country.
Population is constantly increasing every
yearthereis anincrease of twocrore persons.
Isit properthatforfoodgrains we should only
depend on Haryana, Punjab and Western
Uttar Pradesh. Things cannot go like this for
a long time. Every State should be self-
reliant. Regional imbalances have to be
done way with. They have to be lifted up. Our
colleague was right, he has the experience
of working in an agriculture university. |
agree with him that things shouid be done
practically.

[English)

Extension Service is ths best.
[Transiation)

Unless we set up a demonstration plot

meant in every village, we cannot convince
themthat each and every man can do it and
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hastodoit. Thisis simply because every one
can do labour. Therefore, they have to be
taughtandencouraged. lwould like to spread
the network of extension. Services through
out the country., It does include agriculture
science.

Today my colleague was telling that |
should also take up the issue of agricultural.
Science centre. In this regard | would like to
say that | am myself very much concerned
about . | also held talks with the hon. Prime
Minister. | told that uniess the people are
awakenedthere cannotbe any development
ot rural areas. As the purpose of going to
schools is to get knowledge. Similarly. there
isaneedofopeningsuchaCentreinthefield
of agriculture to impart knowledge in this
regard being conducted by the experts.
Different training courses, say of one week,
one month 6 months may be arranged for
differentcategories of persons-whetherthey
are youngster or grownups. In this way the
purpose of the Government may be served.
My colleague told that there should be a
guarantee of employment to those who
receive education there.  would say rather it
is simply a matter of great regret. | really fail
tounderstandwhatis allthis. lamincidentally
remained of an anecdote of Maithlisarn
Gupta. A mother told that no restriction
should be imposed upon her son for he did
not bother for employment. At this
Maithlisaran Jee reacted in his own way and
said * O Education dam on you, you are not
meant foreducation“. Dowe impart education
for employment? Are the experts prepared
in agricultural science centers onlyto sit well
dressed in the offices. The Government
needs a support from you all. | propose that
awritten assurance should be obtainedfrom
those receiving educaticnin such educaticnal
Centresfifty percent of themwouldbe working
infields. The Government aims at preparing
such experts who can be self-reliantandthat
they might not be lagging behind anybody
else. When the world has done this, cant we
do? We can certainly do it. There has been
@ revolution in the field of agriculture in the
world. Why should we lag behind. Three
states in ourcountry have moved ahead only
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because they were guided in a proper
direction, though other States also have the
capability to do the same. Therefore, we and
ourleaders haveto showaproperpathtothe
people and tell them that they could also do
something worthwhile. We have to giver
practical guidance to them in a fields. For
instance of Shri Chavan takes the initiative,
Ishould also have a spirit of competetion and
try to do the same -the Members should
develop this type of spirit among them. It
would be ahealthytrend; it would encourage
development and to destruction. | would like
the agriculture scientists trained; in Krishi
Kendras to work in the fields and set an
example tothe people that avast quantity of
foodgrains couldbe producedjustinanarea
of two, five or ten acres of land. Similarly. it
would be of great utility if they set up
agriculture based industries. lwantto prepare
specialists; Iwanttofind out anew alternative;
| want to diversify it.

[English]

The whole approach is wrong.
[ Translation)
17.00 hrs .

Iwould like to change this approach. Nitish ji
hasleft, he saidthat he haddreamt of it, while
hisdreamremainedunfulfilled, | havefulfilled
it. We have been trying to mend the ways of
those who were engaged in futile exercises.
We are engaged inn reforming the system
which had totally collapsed. We always try
our best that the farmers do get at least the
cost price of their produce. We do talk of
creation and take everyone with us.

Mr. Chairman, Sir, the hon. Members had
doubt that the Government would not be
able to succeed in implementing the Fifth
Five YearPlan. Butmy submissionis thatthe
Government would take every possible step
to implement it at war level and would take
measures which help fulfill our motive at the
earliest. | would like to give an example it.
The foundation stone will be laid in January.
It is not a matter of only Rs. 64 crore 30 lakh.
This is the amount allocated for the purpose
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so far, more funds will bee allocated for the
purpose in future. This would encourage
others to move ahead. | will look into the
‘shortcomings. | am also thankful to you for
giving me precious suggestions, | would
think over them. So far as your proposal for
keeping its term to 5 years or 3 years is
concerned, my submission is that its term is
already 5 years in most of the States with an
exception of Maharashtraand Uttar pradesh
where its term is 3 years. Everything would
be meaningful only if capable persons are
given the charge, the Government would
take every precaution that right decisions
aretaken. |have noteddownthe suggestions
given by you and if there are any
shortcomings, they would be removed. |
would request you that when this Bill is
passed in the House you may congratulate
the people of North Eastern regions that

ultimately they got a university and that now -

they should move ahead together with other
regions. it is not a matter related either to
smaller or bigger States, it is a radical step.
Thank you.

[English)
MR. CHAIRMAN: The question is:

* That the Biil to provide for the
establishment andincorporation of
a University, for the North-Eastern
regions for the development of
agriculture and for the furtherance
ofthe advancementof learning and
prosecution of research in
agriculture and allied sciences in
that region, be taken into
consideration.”

The motion was adopted
MR. CHAIRMAN: The House will now
take up Clause-by-Clause consideration of
the Bill.

The question is:

* That Clauses 2to 43 stand part of
the Bill.”

The motion was adopted.
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Clauses 2 to 43 were added to the Bill.

MR. CHAIRMAN: The question is:
“Thatthe schedule standpart ofthe Bill.”
The motion was adopted
The Schedule was added to the Bill.
MR. CHAIRMAN: The question is:

“That Clause 1, the Enacting Formula and
the Long Title stand part of the Bill.”

The motion was adopted.

. Clause 1, the Enacting Formula and the

Long Title were added to the Bill

SHRI BALRAM JAKHAR: Sir, | beg to
move:

“That the Bill be passed.”

MR. CHAIRMAN: Motion moved.

* That the Bill be passed.”
[Translation) '

SHRI GEORGE FERNANDES
(Muzaffarput): Mr. Chairman., Sir, it would
have been better if you had given me an
opportunity earlier. However, still lamthankful
to you that you did give me an opportunity to
speak.

I have an objection to a clause in the Bill
which | would like to bring to the notice of the
hon. Minister with a hope that it would be
rectified after the Bill is passed.

[English]

Clause 31 (1) “Everyemployee of the
University shall be
appointed under a
written contract, which
shallbe lodged with the
University and a copy
of which shall be
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furnished to the
employee concerned.

31(2) “Anydisputearisingout

of the contract
between the
University and any
employeeshall, atthe

‘request of the
employee, be
referredtoa Tribunal
of Arbitration
consisting of one
member appointed
by the Board, cne
member nominated
by the employee
concerned and an
umpire appointed by
the Visiter.”

31(3): “The decision of the
Tribunalshalibefinal,
and no suit shallliein
any civil court in
respectof the matters
decided by the
Tribunal.”.

[Translation)

Mr. Chairman, Sir | have an objection
that the Bill creates an impression that the
persons employedin the University would be
treated not more than slaves; they will be
deprived cf all the rights guaranteed to them
under the Constitution of India. It may be that
the hon. Minister might say thatthe employees
in other teaching institutions. no more, enjoy
the same rights as provided to them in the
Constitution after the verdict given by
Supreme Court. Buthaving ncrightis different
thing. The employees of Delhi University
Grants Commission cespite having no such
right and the members raise them in the
House. Butheretheclause addedrecentlyto
it warns the employees that they would be
appointed under a written contract. The
couniry where the number ¢t educated
unemployed pecple runsin crores wherethe
number of educated unemployed people,

NOVEMBER 24, 1992

University Bill 808

runs in crores and where crores of
unemployed people., whether seeking job of
a higher post or of Mali, would be ever ready
either to mark the thumb-impression or to
append signature on the contract and again
I reiterate that they would surrender all their
rights, guaranteed to them under the
Constitution., tothe Government. The Clause
31(2) inthe Bill is like “ adding insult to injury
*. The Government holds complete authority
to suspend them-whenever it finds them not
behaving properly or receives a complaint
againstany employee. Whatwillbe arbitration
if the suspended employee wants to get its
case reconsidered by the board of
arbitrators? The arbitrators will comprise of
the Members — one from the Boatrd, which
is a body to suspend him, other from Visitor,
i.e.,the President of India who will again be
a member from the same Board, and the
third will be the person whomthe suspended
employee to represent him and his voice
would carry no value as the Board has
already decided to suspaend him under the
contract and got it already endorsed by the
President. Then what is the meaning of the
appeal, why this cruel joke with the poor
employea? If the Government wantstotreat
him slave, then the clause 31(2) is just like “
adding insult to injury”. Therefore, the
Government should delete the clause. Mr.
Chairman, Sir, since it is menticned in sub-
clause (3) that the decision of the Tribunal
shall be final and no appeal shall be made, |
strongly oppose this clause 31.

The Central Government employees
and others are likelytocome to Delhitomorrow
to stage demonstration for their rights. And
here in the House a Bill is being passed for
the establishment of a university in the
easterr region whose employees shall have
noright. Thisis aninjustice to the employees.
as they would have no right even to seek
justice.

Mr. Speaker, Sir, | strongly oppose the
Bill onthis point. If the hon. Minister gives an
assurance in this regard, | would happily
suppont this Bill , because it is meant for
removing the backwardness of the Eastern
regionthrough concrete development plans.
Please forgive me for asking you to remove
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the clause, which contains the word “ stigma
“from this very good proposal. | request the
hon. Minister to comment on it.

Iheard ShriGeorge Thereis a provision
of appeal and arbitration in the Bill which
need to be looked into. It would be duly
considered. Lei me find out the practice
obtaining in other universites. | will discuss
it later on as to how can it be done. At the
moment, | am not in a position to give full
assurance in this regard because it is not
good to say anything in correct. | will
thoroughly look into it and discuss it with you.

SHRI SURYANARAYAN YADAV
(Saharasa): Youshould acceptitasitisinthe
public interest.

SHRI BALRAM JAKHAR:.| said that |
would like into it.

[English]
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

17.11 hrs.
CITIZENSHIP (AMENDMENT) BILL
[English)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Sir, | beg to move:

“That the Bill further to amend
the Citizenship Act, 1955, be
taken into consideration.” ~

Sir,the Government proposes toamend
Section 4(1) of the Citizenship Act, 1955.
The Convention cn Elimination of All Forms
of Discrimination Against Women was
adopted by Resolution No. 34/1980. of the
U.N.General Assembly onthe 22ndJanuary,
1980. Indiawasthe Chairman ofthe Working
Group which had drafted the Convention.
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The Preamble of the Convention notes that
the State Parties to the International
Convention ‘of Human Rights have the
obligation to ensure equal rights of men and
womento enjoy alleconomic, social, cultural,
civil and political rights. The term
discrimination against women “ has been
definedto mean any distinction, exclusion or
restriction made on the basis of sex which
has effecton purpose of impairing or nullifying
the recognition, enjoyment or exercise by
women, irrespective of their marital status,
on the basis of equality of men and women
ofhuman rights and fundamental freedomin
the political, economic, social cultural, civil or
any other field. The ratification of this
Conventionby the Government of Indiahad,
however, been held up due to a conflict
between Article 9(2) of the Convention ard
Section 4 (1) of the Indian Citizenship Act,
1955. Article 9 (2) of the Convention reads:

“ State parties shall grant
women equal rights with men
with respectto the nationality
of their children.”

This is in conflict with existing Section
4(1) of the Citizenship Act, 1955, which
provides that ‘a person born outside Indiaon
or after the 26th January, 1950, shall be a
citizen of India by decent, if his father is a
citizen of India at the time of his birth™.
Ratification of the Convention would require
an amendment of the Cittizenship Act so as
to grant women equal rights with men with
respect to the nationality of children.

There wiil be no expenditure from the
Consolidated Fund of India.

Accordingly, it is proposed to enact the
Citizenship (Amendment) Bill, 1992. The
proposed legislation which is by way of
amendment to the citizenship Act, 1955,
seeks that in future a child born abroad may
become an Indian citizen of either of his
parents is an Indian citizen at the time of his
birth and also to make necessary

*consequential amendments in the Act.

With these few words, | commend the
Citizenship (Amendment) Bill, 1592, for the
consideration of the House.
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MR. CHAIRM‘AN: Motion moved:

“That the Bill further to amend the
Citizenship Act, 1955, be taken into
consideration:.

Now, Shri Prem iumar Dhumal to
speak.

[Translation)

PROF. PREM DHUMAL (Hamirpur):
Mr. Chairman, Sir, the objective of this
Citizenship (Amendment) Bill is very limited.
It aims at ending the injustices being done to
women on the ground of sex. The resolution
passed by the U.N.O stipulates that while
granting citizenship to children of a country,
no discrimination should be made on the
basis of sex. We support this Bill in view of
this limited scope. Earlier, there was a
provision only for a male person in it but the
latest amendment says that a child born
outside India after26th january, 1950 or after
the implementation of this Bill and if either of
his parents is an Indian national, he can be
granted Indian citizenship. We support this
Bill upto this point. But Sir, the way the
population of India is increasing day by day
and every year newborns equivalent to
Australia’s population are added. crores of
Bangladeshi migrants coming to India and
the way Government is dilly-dallying in
deporting the Bangladeshis is a matter of
grave concern. | would like to draw the hon.
Minster's attention whetherthe Bangladeshi
infiltrates who were arrested have been
deportedto Bangladesh orthey are stillhere
under well protection so that their votes
could be utilized in the next elections. The
hon. Minister is requested to throw some
light on it also.

Mr. Chairman, Sir, through you | would
like to warn the hon., Minister in the House
that this Bill encourages infiltration, theniitis
norgood butif thisamendment Billintends to
remove the earlier discriminations, then |
welcorme it. But the Government should
clenfj ?* ‘e an assurance that under the
pretext  of this amendment one should not
encourage foreigninfiltrationand misuseitto

give citizenship to foreign nationals.
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Mr. Chairman, Sir, if you make
arrangements fordeporting foreigninflitratorg
and granting citizenship to deserving cases,
I would welcome this Bill. It states:

[English]

Article 9(2) of the United Nations
Convention requires that the State Parities
shallgrantwomen equalrights with men with
respect to the nationality of their children.

[ Translation]

This amendment provides that a child
born outside India having either of its parents
as Indian national and is registered in India
within one year's time, then he should be
granted Indian citizenship. If this is the
intention of the Bill, | support, it, but if it is
misused for granting citizenship to foreign
nationals, it would oppose.

Sir, there was some discrimination /5
the main Bill, and it is being removed by {he
amendment. It is a welcome step but ifthe
hon. Home M msterpropm““’w,m A Indian
citizenship to the Bangladesh infifrale s
this pretext, then I strongly ocpose
Sometime back some 125-126 Ba: ghde;sha
nationals were arrested and deported. What
happened to them | do not know whethe
they were actually deported.

17.18 hrs.
[MR. DEPUTY SPEAKER in the Chair]

Finally, 1 hope that, through this Bill,
narrow political interests should not come in
between granting citizenship eligible persons
andforeign nationals, who areinfiltrating into
many parts of the country wouidbe deported.
If this amendment is meantforremoving sex
discrimination, | welcome it.

[English]

SHRIBOLLA BULLIRAMAIAH (Eluru):
Mr, Deputy Speaker, Sir, in this Citizenship
(Amerndment) Bill there are only two points
with which we are mainly concerned. Since
this matterhascomie upinthe United Nations
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and ail the countries have accepted to give
equal responsibilities and recognition to
women and men, instead of only for men
whose children are given citizenship. now
thatrecognition has beengivenforthe women
also. It is agood idea; it is an extremely nice
thing.

The question of giving only one year
within which they have to report is a short
duration. That can be extended for a longer
time, so that peopie will have the right to
report even later. As regards the option for
the children, after they attain majority, they

scan decide which way to go. But of late our
NRI's have a suggestion that for the
development to utilise their service for this
country whether we can consider giving
them a dual citizenship. This happens in
other countries also. This happens in other
countries also. We can consider this as a
dual citizenship and it will be helpful for us in
this country. They have their experierice,
proper technology, kncwledge and
resources. This has become a common
practice in so many other countries —
advanced countries, developed countries.
We can make use of some of the things
because we will also gain the benefit of their
advantage, whowouldlike to helpthis country.
This dualcitizenship has got a lot of benefits
like free taxation. So many other problems
can also be solved. We can take this into
consideration and this will be helpful for us.

With these few points, | thank the hon.
Minister for introducing this Bill in this House.

- SHRI SHARAD DIGHE( Bombay North
Central): Mr. Deputy Speaker, Sir, | rise to
support this Bill that is brought before this
House by the hon. Home Minister,
wholeheartedly. It is a very simple Billand |
do notthink that there can be iwo opinions as
far as this Bill is concerned.

Inthe existing law, it has been laid down
that only those children willgetthe citizenship
of India, whose father is a citizen of India.
Now, we are providing that, if either of the
parents is a citizen of India, then a child born
outside India would get citizenship of this
country. The Home Minister has alreacy
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explained the reasons for bringing this Bill
before this House; and the Government is
strongly relying upon the fact that India is a
signatory ofthe ‘ Convention o Elimination of
all forms of discrimination against Women
adopted bythe General Assembly the United
Nations; and Article 8 has been cited for this.

My submission is that this principle of
not recognising discrimination has already
been accepted by us, from the time we
framed our Constitution. Part Il of the
Constitution of India which deals with
citizenship always uses the words either of
the parents. If | may refer to Article 5 of the
Constitution which is title as ‘ Citizenship at
the commencement of the Constitution’, it
says:

“ At the commencement of this
Constitution, every person who has his
domicile in the territory of India and —

(a)whowasborn inthe territory of India;
or

(b) sither of whose parents was born in
the territory of India or;

Infact this principle that there.should be
no discrimination as far as men and women
are coricerned has already been accepted,
when we framed our Constitution. Not only
that, we have also laid down the general
principle under Atticle 15 which says that
nobody should be discriminated on the
ground of sex. Article 15 is clear; and we
have been foilowing this for the legislatians
in this country.

Therefore, we need not merely rely
upon our signature in the Convention of the
United Nations. This country has accepted
from the beginning, that there should be no
discrimination between men and women as
far as the legislations of this country are
concerned.

Therefore. my submission is that, in
fact, it is inherent in the principles which we
have acceptedfrom the time we attained our
freedomthatthere shouldbe nodiscrimination
as far as wemen are concemed. | do not
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know why from the beginning - when we
framed this Citizenship Act in 1955 - we did
not accept this principle fromthatttime itself.
We would not have waited or relied upon the
United Nations convention That was not the
answer.

Thetime orthe delay forintroducing this
legislation has been explained also by the
Home Minister on the ground that there were
discrepancies or anomalies in the different
articles of the United Nations and, therefore,
we had to wait. My submission is that when
we had accepted this principle throughout,
then we could have also done it even earlier
than this. Even then., at this stage we are
introducing the legislation on that principle. |
must wholeheartdely support it.

Now | would like only to point out one
-thing as far as this Bill is concerned. Asfaras
citizenship is concerned, it is divided intotwo
parts: (a) and (b). ard those who are born
after 26th January, 1950,, but before the
commencement of this amending Bill, will
getcitizenship only if his after is a citizens of
India and those who would be born on or
after such commencement of this Bill, would
get citizenship # either of his parents would
be a cftizen of India, | do not exactly
understand why this part has not been given
retrospective etfect and why this prospective
measure has been drawn two divisions have
been made. Those who were bornbetorethe
commencement of this amending Bill and
those who would be born on or after the
commencement of th's Bill will again be
treated on different foundations. The
discrimination, as far as the women are
concerned, remains for those who are born
between 26 January, 1950 and the
commencement of this Bill. | would like the
Home Ministerto explain or justify this division
andexplaintothe House what is the purpose
and what is the necessity of making this
difference as far as the citizens are
concerned.

Therefore, with words, |wholeheartedly
support this Bill. | only request the Home
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Ministerto explain to the house as ‘far as this
small discrimination is concerned.

DR. SUDHIR RAY (Burdwan): Mr.
Deputy Speaker, Sir, | would like to
congratulate abutthe Bill as the Government
has amended its position and because the
Government is a party to the convention
evolved by the United Nations in 1980.
Government should have long brought this
Bill. Butnow itis proposed that all the gender
bias would be waived against women and ill
then, both Indian parents, irrespective of
sex, should be recognised as Indiancitizens.

Now, thousands of women are going
abroadforeaming theirlivelihood. Therefore,
itis mostincubment; But Iwould also support
the connection of Mr. Sharad Dighe that this
right 10 equality was first guaranteed by the
Indian Constitution. Article 14 days there
mustbe equality inthe eyes of law. Sir, Indian
Constitution has already guaranteedthrough
Article 15 that there must not be any
discrimination only on the basis of sex but
Mr. Dighe has rightly said that in 1955 Act,
this discrimination was there. Now, this
discrimination is sought to be waived. This is
well done. In this connection, may | add that
there are crores of overseas Indian who are
claiming Indian citizenship? | think the
Government should think of their cases
because already three lakh Indians have
signed the application andthey are lying with
the Prime Minister. These overseas Indians/
are very much proud of their motherland.
They always try to remain conscious of the
rules and they can contribute much to the
economic development of our country. tisa
matter of regret that whenever they come to
IndtY, it is found that the police harass them.
At the time of purchasing property or
constructing a house, all sorts of objections
are raised andtheyfeel much harassed. But
thera are many teachers, engineers,
scientists andbusiness men among overseas
Indians who want to come here and help
India. They want to settle here. Therefore,
their cause should be considered by the
Government. With these words, | conclude.
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SHRI SURYA NARAYAN YADAV
(Saharsa): Mr. Deputy Speaker, Sir, 1
wholeheartedly welcome this Bil. The
Government should have brought this Bill
long back. It is very late now.

One more liberal provision should be
made. At present, the Bill provides that a
child born to parents either of whom lives
outside this country can be givencitizenship.
Provision for granting citizenship 1o the child
both of whose parents are foreigners, but he
has become an adult here and now wantsto
be a citizen of this country, should also be
grantedcitizenship as per his wishes. Sooner
or later, the Government will have to make
such aprovisionbecause there are anumber
of such cases in the country. f a child isborn
in India and his parents are foreigners and
now he has become an adult and wants to
become a citizen of this country and live
here, there is no such provision at presentin
the law to meet his demand. Therefore, such
a provision should be made because the
Government enacts laws on the basis of
laws prevailing in the other countries of the
world. Therefore, besides the existing laws,
laws should also be made so as to remove
people’s hardship.

Iwould liketo call uponthe Government
to be a bit liberal., it should not be patronise
the Hindu region because there is
untouchability, casteism and distinction
between high and low. (Interruptions) lwould
like to submit to the hon. Minister that in
Christianity or Islam people sit, together eat
together and move together. But in Hindu
religion there is no such thing which results
in contraction of the religion instcad of its
expansion. Similarly, the Government should
think seriously over making such a provision
that when either of the parents is an Indian
the child should be granted citizenship of
India. It is good. Similarly, if the parents of a
child are foreigners and the child becomes
an adult here and wants to become acitizen
of this country, he should be granted
citizenship. Attention should be paid to this
aspect also. With these words, | hearlily
welcome this Bill.
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SHRI TEJ NARAYAN SINGH (Buxar):
Mr. Deputy Speaker, Sir | support this Bill.
This Bill should have been brought long
back. But it is better late than never. This will
promote love among peopl. towards this
country. Till now, it was thought that it Indian
parents live in a foreign country and a child
was born to them in a foreign country, the
childshouldbecomethe citizen of thatforeign
country. Now people will claim that even in
their parents of abroad for their livelihood
and their child feds that despite all this he
belongs 1o India, it will give impetus to his
love for this country. If this type oflove is
inculcated, the country will become strong.
And a person who loves this country will
always think about the unity and integrity of
the county and until he thinks so, the country
will not be in jeopardy.

Therefore, this Bill will safeguard the
unity andintegrity of the country. Ithink asornt
of terror which prevails in the country will be
controlled through this Bill. | agree to the
objects andreasons of this Bill. The provisions
for awarding citizenship as per the
Constitution are right and | understand that
according to the Constitution a person who
lives here for six months or more will be
grantedcitizenship of this country. ltisbeyond
my comprehension that if a person lives
here and becomes loyal to the Constitution
and obeys the rules and regulation of the
country, the country willbe indanger. Several
things are said that if a person lives here for
six months, he become a traitor. But our
Constitution does not speak any such thing.
Therefore, i we overlook the Constitution
another kind of crisis will engulf the country.
Therefore, the Constitution should be
safeguardedthis Amendment Bill safeguards
the Constitution. With these words, i
conclude.

SHR! MADAN LAL KHURANA (South
Dethi): Mr. Deputy Speaker, Sir, | support
this Bill. | think the provision in the Bill to
waive any discrimination in the basis of sex
is a good begining. Some steps should be
taken to waive discrimination made against
women in other fields also.

Mr. Deputy Speaker, Sir, | do not talks
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about majorcities here, because the women
are already advanced there, but in villages
and small towns, be it the field of ecducation
or work place, women are still considered
second grade citizens. Therefore, through
you, | want to request the hon. Minister to
think over uplift of women and given equai
status tothemin otherfields not onlybecause
ofthefactthatthe U.N.O. has saidso, butour
Constitution has also provided equal status
to men and women in these fields. The hon.
Minister should make a pronouncement in
this regard here.

Its other benefit is that it will remove the
obstacles coming in the way of making
children of Indian nationality the citizens of
India andthe talent and capability of the child
couldbe utilised for nation building. Isupport
the endeavour made by the Government to
bring the child in India from abroad to utilise
his talent and capability here.

Atthe same time, as my hon. friend has
exprassed apprehension, | would like to say
that the people should not utilise the country
as 'dharmshala’ (refuge) that whenever they
feel like, they may come here and whenever
they feel like, they may go from here. | want
to submit to the hon. Ministerthat such type
of exemption should not be allowed in the
matter of granting citizenship. |am saying so
because tne hon. Minister of Home Affairs
has himself expressed concern that there is
infiltration of more tha 50 lakh people in
Indian and of one and a half lakh people in
Delhialone. Withthe result economic crimes
are on rise in the country and social
perservations are taking place. it is creating
law and order problem. ltis also deteriorating
law and order situation. Theretfore, | would
like that the hon. Ministry may assure the
House in his reply that such type of situation
would be kept in mind. It should not be the
case that one becomes the citizen of the
country, his name is included in ration Card
and voters * list but the situations towards
which | have drawn your attention are not
controlied. The hon Minister may tell how
would he control that situation. Infiltrates
should not be granted citizenship unless all
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the conditions are fulfilled so that this
amendment is not misused and infiltrators
are not able to infiltrate into the country. It
would also bé told as to what precautionary
measures would be taken.

With these words | support the Bill.

[English)

SHRI A. CHARIES (Trivandrum): Sir, |
rise to supportthe Citizenship (Amendment)
Bill, 1992 which is being brought before the
House. The Bill has a very limited purpose
and it seeks to remove the discrimination
that is there in respect of the citizenship of
the children born to the fathers and mothers
of Indian nationality. | fully agree with the
views expressed by Shri sharad Dighe.

| feel even without these amendments
this Billis allright. Our constituticna:provision
is very clear with regard to this. Anticles 14,
15 and 16 give equality before law. There
cannot be any discrimination on the basis of
the sex alone. Even without these
amendments | feel that every citizen of this
country, be it a manor a woman has equal
rights but, unfortunately in the citizenship
Act, 1955there is some sot of dicriminaticn.
Itis unfortuntate that this Actisbeing amended
only after the signing of U.N. resolution on
Human Rights.

With these words | support the Bill but |
would like to bring to the notice of the House
other facts. The citizenship Act, 1955 was
amended several times in the past to meet
the need of time.

In 1986, there was an amendment. By
means of that Amendment, the right to
acquire citizenship was made more stringent.
But in spite of that, as reported by some
friends, there have been infiltrations
especially .n Assam and in North -Eastern
parts of Yhe country. so, we have 10 make
rulesin order to see that no more infiltaration
is allowedto be there. We have tocheckthat.
We have to see what method should be
adopted to see that there Is no infiltration.

We have the problem of Sri Lankan
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terrorists. This has started now- It is every
much there in South India. When we
considered electoral reforms, probably, there
was a proposal to give ohoto identity cards.
But | feel that there shouid be a provisions in
the Citizenship (amendment) Act that within
aperiod of time, every citizen of this country
will be given an identity card. That is a right
if every citizen. When we have given ration
cards for our citizens, in similar way we
should also give some icentity cards. That
has become a realineed. You know, the
identity cards which were given to Members
of Parliamert are very helpful. You know
how advantageous the identity cards are.
Wherever we face any difficulty, we just
show ouridentity cards and the problemgets
solved. So, every citizen of this country
shouldn have such on identity card.

| would request the hon. Minister to
consider this suggestion and to pass a
suitable legislaiion sc tnat at least in the
course of say three or four years, it can be
implemented, That will solve one cf the
greatest problems even in respect of
elections.

There should not only be a physical
attachment viz. having an identity card or
Passpon for going 1o foreign countries and
coming back, but here should be some sort
of unemotional and spiritual attachment
towards his country.

During the last forty years, much has
been said about the rights of citizens by
overlooking the duties. l{eelthatthere should
be some provision in the Citizenship Act also
that every citizens of this country should
have some duties towards his country so
that the problems of commercial violence
and all sorts of unnecessary bandhs,
unnecessary strikes that ruin the future of
the country can be removed.

| again request the hon. Minister that he
may give his attention on these two peints
viz. giving identity cards and making some
provision that every citizen should be dutiful
anddischarge his duties towards his country
and to its citizens.
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With these few words, | support this Bill
and | hope there are no two opinion in
passing this Bill.

SHRIMATI MALINIBHATTACHARAYA
( Jadavpur): Sir, | rise to support this Bill. |
thinkthat it does rectify an injustice butatthe
sametime | mustsaythatthereis amountain
of injustice and this Bill oniy scraps the top.
Nonetheless, this being a positive step, |
support it and welcome it. But, | would also
nonetheless say - Han, Shri Dighe has been
saying that this is an anomaly because our
Constitution grants equal rights to men and
women- in spite of that, in this particular
Citizenship Act, according to him this
particular anomaly has scmehow survived. |
do not think that is the case. the fact of the
matter is that, although, there is some
constitutional guarantee for gender equality
but this is not be found in actuality.

And the Laws of Guardianship that we
have are heavily biased against women. In
the Guardianship Laws, as they exist today,
for any child older than six years, the father
is the natural guardian. Whether you want
admission to a school, whether you want a
ration card, whatever you want, it is the
father's name which matters. And1think itis
this in builtblas in the Guardianship Law
whichlies atthe base of this so-called anomaly
in this particular Act. In otherwords, itis not
an exception; it is a synptom, of the bias
which is already there is cur legal system,
and which has to be amended.

Here the amencmentthatisbeing made
is being’ made only with regard to the
citizenship by descent. Andfor aperson who
is born outside India, if any parent, either of
the parents is a citizen, then the right of
citizenship is being granted to that child. So,
this is a welcome change. And I think, at the
sametime, the point which Mr. Sharad Dighe
has made about the earlier cases, the cases
of discrimination which have been there
already, orwhich arejustbeing pushedtothe
background, should be taken into account
very seriously; anditshouldbe seenwhether
this amendment can be made with
retrospective effect.
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Thereis one otherpoint on which would
like to speak, namely, the amendment which
is being made inclause 8 (2). Clause 9(2), as
it is now, reads as follows;

“Where a male person ceases to be a
citizen of India under sub-section (1), every
minor child of that person shall thereupon
cease to be a citizen of India.”

Here, in the amendment, the word *
male’ is to be deleted, Now, with respect to
this amendment, | think that a certain
confusion might arise. So, | would request
the Ministertolookintothe legal angle of this.

You take a hypothetical case where a
childisbornto Indian patents. Subsequently,
the parents are separated. the father leaves
India and gives up Indian citizenship; but the
motheredremainsin India andretrains Indian
citizenship. What will happen to the child of
such parents? Asthe amendedclause would
stand, jf one persons cease to be a citizen of
India, automatically his or her child also
ceases to bea citizen. Actually, two persons
are involved here; both the parents are
involved. So, in case one parent remains a
citizen, thatchildstillhas arighttocitizenship,
I think, this should be specifcally mentioned
in this amendment. Otherwise, instead of
doing away with this discrimination, | think,
this clause might be used against women,
such women as | have talked about, Women
who were separated from their husbands
whose husbands have given up Indian
citizenship. Who nonetheless, remains an
Indian citizen hearself this Act may become
aploy totake herchild away fromher, So, in
this respect, Iwould request the hon. Minister
to look into the legal angle of this and see
whether this part can be expressed in more
clear terms.

Finally, | would say that lamvery much
opposed to the points which have been
made just now by some of my BJP friends,
some of the hon. Members, BJP Members.
Of course, Mr. Madan Lal Khurana was
much more circumspect than the earlier
speaker; he did not mention any particular
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country; but already, the name of the country
has been mentioned. That is the name of
Bangladesh has been mentioned. Now it is
quite true that illegal migration has to be
checked. Thatis one of the things thathas to
be done by the Ministry of Home Affairs and
the Government. But you cannot have a
special prohibitive clause against some of
the possible applications for citizenship as
posed to there like, if they come from this or
that particular country or it they belong to this
or that particulate religion, on the basis of
that you cannot prevent them from applying
for citizenship. Theretore, | would suggest
that since the law is not for discrimenation,
law is for removing discrimination While
tryingto check illegalimmigration at allcosts,
atthe sametime, in the law itself you cannot
make any discrimination againstany possible
applicant tor citizenship, for whichever
country heor or she may come, whichever
religion he or community or she may belong
to.

MR. .DEPUTY SPEAKER: There are
two more speakers. Before that | request
Shri Saifuddin Choudhary to present the

Twenty-Second Report of the Business
Advisory Committee.

17.56 hrs.
BUSINESS ADVISORY COMMITTEE
Twenty-Second Report
[English)

SHRI SAIFUDDIN CHOUDHURY
(Katwa): | beg to lay on the Table Twenty
Second Report of the Business Advisory
Committee.

17.56 1/2 hrs.

CITIZENSHIP (AMENDMENT) BILL
CONTD

[English]

DR. K.D. JESWANI (Kheda): Thank
you, Sir,for giving me an opportunity .At the
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out set | congratulate the hon. Minister for
coming out with this amendment in the
citizenship Act, 1955, howeverithas alimited
appliication. It seems thatafter along spell of
time the Government has wisely thought of
correcting some of the anmolies written in
the Act. This will certdinly avoid the
discrimination againstthe women, aswe are
bound by the international community and
by our own Constitution. Better late than
never.

We havebeentryingto offerequalrights
and somewhere even the special rights to
the Indian women which constitute more
than 48 percent of the bulk of our population.
But how is that we have forgotten this bare
fact for such a long time?

| once again welcome this amendment.
But hand in hand with this clause  have to
add something more, Just below Section 4,
there is Section 5 andthatisforthecitizenship
by Registration | will put forth my arguments
to make there case clear. This Section goes
hand in hand with the Section 4. If we still
wanttomake Section 4 more effective further
and try to provide some confidence to the
persons of Indian origin outside we will have
tothink of making some suitable arrangement
in Section 5(2), which | would request the
hon. Minister to add to this amendment.

Since, we have come out after.a little
longer time for amending this Citizenship
Act, let us take a chance of amending it little
further .At presnet, the Section 5 Clause 1
reads:

“(a) persons of Indian origin who are
ordinarily resident in India and have been
resident for five years immediately before
making an application for registration”.

Now in routine course it takes about five
years for a person who seeks the citizenship
of India. In some cases it is quite a long
period. My concern is with the persons of
Indian origin living in Pakistan.

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
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DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): We may exited the time of the
House till the Bill is passed.

MR. DEPUTY SPEAKER: Is it the
pleasure of the House that the time of the
House is extended till the Bill is passed?

SEVERAL HON. MEMBERS: Yes.
18.00 hrs.

DR. K.D. JESWANI: | have already
spoken on the subject in Parliament in
Septmenber, 1991 and | had narrated that
because of the disturbed political and social
situation in Pakistanmany of the Hindu
minority persons are migrating for permanent
settlement in India. My concern is for the
minority Hindu persons in Pakistan and any
point of worry is based on the Nehru-Liaquat
Agreement of April 8, 1950.

| would request the hon. Minister to
stretch his memory to this incident and |
quote from the Agreement of the two Prime
Ministers of India and Pakistan, the late Shri
Jawaharlal Nehru and ShriLiaquat Ali Khan.
They had made an Agreement on Apil 8,
1950. | quote:

“The Governments of India and Pakistan
solemnly agree that each shall ensure,
to the minorities throughout its territory
compete quality of citizenship
irespective of religion, a full sense of
security in respect ofrealer life, culture
,property and personal honour, freedom
of movement within each country and
freedom of occuptation, speech and
worship, subject to law and morality.
Members of theminorities shall have
equal opportunity with members of the
majority community to participate in the
publiclife oftheircountry, to hold political
or other office, and to serve in their
country's civil and armed forces. Both
Governments declare these rights to be
fundamental and undertake to enforce
them effectively. The Prime Minister of
India has drawn attentiontothefactthat
these rights are guaranteed to ali
minorities in India by its constitution..
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"The Prime Minister of Pakistan has
pointed out that similar provision exists
. in the Objectives Resolution. adopted
bythe Constituent Assembly of Pakistan.

ltis the policy of both Governments that -

the enjoyment of these democraticrights
shall be assured to all their nationals
without distinction.”

Actually speaking, the same conditions
are not prevailing in our neighboing country
where anumbercfpeople of Indian origin are
living. Many of them are doctors. So far
about 50 doctors and 200 families have

migrated. | have brought this to the notice of

the Government. According to the present
rules ittakes about five years for apersonto
becomeeligible forgetting Indiancitizenship.
That means quite hardship for the persons
whoare of Indian origin, particularlyto doctors,
pharmacists and scientists.

Aﬂer my Persasionn the Ministries of.

Health and Home have been kind enoughto
grant registration to doctors before they get
theircitizenship. Eventhen as perthepresent
rules, they have to wait for five years to get
their citizenship. Stillthere seemto be some
differences of opinion amongst the Ministers
of Health and Home Alfairs about the
implementation of amended clauses.

| would, theretore, request the
Government to clear this discrepancy at the
earliest sothat a nymber of doctors, who are
waiting for a green signal from the
Govqrnment canenjoy theirfull- fledged stay
in India.

With these few words, and with this
request to add Clause 4 to the Bill, and
amending Seciion 5 (a) of the Citizenship
Act, I would wholeheanedly support this Bill.

18. 04 hrs

SHRI SYED SHAHABUDDIN
(Krishnaganj): Mr, Deputy-Speaker, Sir, |
welcome this Bill. But at the very outset, |
would like to point out ta the hon. Minister a
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typing error in clause 2 of the Bill, on age 2,
line IL. it says:

‘(b) either of his parents is, at the time of his
birth, in service under a Covernemnt of
India.”; Sir, thers can be many
Governments in India. But there can be
only one Government of India. 1 think,
the werds ought to be under a
Government in India.

Sir, this Bill is a welcome move towards
the removal and eliminantion, hopefully of
genderbias in oursociety. But as pointed out
by the hon. Member Shrimati Malini
Bhattacharaya gender bias is rather deep
rooted in our society. Sir, | am wondering
why every time | have filled up a formin my
life and citizens have to fill in forms at every
stage and at many places, at many points in
time | always fill in as the son of the male
parent.

Mr. Deputy-Speaker, Sir, somebody has
said thut fatherhood is a presumption and
motherhood is a certainly . | think, it is far
more logical of you put in the mother's name
ratherthanthafather's name. (Interruptions)

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Both the names.

SHRI SYED SHAHABUDDIN: Or you
can out in both the names if you want to
maintain parity. But certainiy to have the
father's name only is only a reflection of the
inherent gender bias in our society. | think,
the hon. Law Minister and the hon. Home -
Minister will do well to go over the entire
spectrum of laws and see that wherever
gender bias exists - sometimes it is not even
visible - it must be eliminated.

| was in'the Foreign service once and
there was a typical rule, a male member of
the service could marry a foreigner and the
foreignerwife could acquire indiancitizenship
in due course of time. But a female member
of the service simply could not marry a
foreigner.. (Interruptions)

SHRI SAIFUDPINCHOUDHURY: why?
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SHRI SYED SHAHABUDDIN: She had
to resign because that was the
rule.(/nterruptions)

SHRISAIFUDDIN CHOUDHURY; That
is very bad.

SHRI SYED SHAHABUDDIN: But |
would be happy to tell you that the rule has
been changed recently.

Similarly | find that this very Act has
been amendedin 1987 very recently to bring
out a discrimination ab in to between a
foreign wife and a foreign husband. Now the
term used if any persons who has been
married to an Indian citizen can acquire
Indian citizenship after due process of law. It
applies equally to a foreign wife and to a
foreign husband. Previouslythis was available
only to a foreign husband. Previously this
was available only to a foreign wife and not
to a foreign husband.

Sir, Itake this opportunity to bring to the
hon. Minister's attention a large number of
cases arising outof the application of Section,
8, 10 and 14 of the Act, which referto cases
primarily of minors, who involuntarily, Iwould
say unwillingly, left our territory, grew up in
Pakistan and t hen wanted to come back to
Indian in order to assert their citizenship
rights. They were finally refused because
they took a Pakistan passport to come into
India. | am sure that the Home Minister has
many such cases on this point. The problem
arises because every Government insists
that you make adeclaration of cilzenship and
renunciation before you can get a travel
document. And if every Government insists
on this obviously it makes things ditficult for
anybodywhowishestocome over. Therefore,
the pointthat was raised by the hon. Member
is a very valid one. | think, we ought to frame
apolicy, which should uniformly supply to all
persons of Indian origin, wherever they may
be.lamabsolutely certainthatnotonly many
Hindus in Pakistan but many Muslims in
Pakistan also want, to return to their
motherland. | know it. The Muhajreen for
example. they have nct have not yet stuck
any roots. And there are posts and writers

AGRAHAYANA 3, 1914 (SAKA)

(Amend.) Bill 830

who have been eloquent on their land of
origin writers have a certain air of freedom
about them. They do not accept any raint.
Even in Pakistan they have been able to
speak out that if | have an opportunity, they
would have gone back to breath in the air of
reedomtheirhomeland. And, therefore, Sir,
| would suggest that this inherent
discrimination that we have , that we apply
mentally between persons of Indian origin in
one country and in another those belonging
to one religion and another, should go. Hully
appreciate the statement made by Shri
Madan Lal Khurana. India is not a
Dharamsala. No country is a Dharamsala.
No country can permit its door to he open for
anybody to walk in and to settle in. That is
there. But, whatwe are afraidisthat if we give
this power unchecked, uncontained,
unartailed and unimpeded to the hands of
the executive, it is boundto be misused, with
due respect to the hon. Minister. We are in a
situation in this sub-continent where the
frontiers are not natural boundaries,
Theretore, the possibility of inflitration cannot
be eliminated. But, we should be vigilant, we
should be giggling and if we come across any
case of infiltration then the Executive should
have the responsibility to detect such cases.
But identification should be subject to a
judicial process. tcannotbe arbitrary. Nobody
can be pointed at arbitrarily and told that he
is a foreigner and that the should get out.
This power we carnot possibly give in a
democratic system to the Executive. This
power must be regulated by the due process
of law. Although that subjecte does not quite
come under this Bill it comes more underthe
Foreigners Act | fell that . The responsibility
should be exercised by the Executive in a
very firm, but in a very cautious manner, that
is 1o say common citizens who are illiterate,
who do not know all the rules, who can be
harassed, who canbe puttoalot of troubles,
can be made from office to office at the
pleasure of the Executive and whose lite can
be madpimpossible. That shouldnothappen.
Therefore, with the proviso, | am sure that
the entire country is one in saying thatif at a
given point any resident is suspectedto be
aforeigner, If there is a prima facie case 10
suspect himtobe atoreignthenthe Executive
should make the necessary esquiries,
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process itthrough judiclal machinery whether
itis atribunal or acourt, | do notknow. Then,
once he is found to be a foreigner , then the
law should take its course, On that, | am
sure, that there is absolute unanimity in this
country and there cannot be any different
point of view.

[Translation]

SHRI MADAN LAL KHURANA: If will
take at last 35 years.

SHRISYED SHAHABUDDIN: Sincethe
population of the country is 80 crore, it
makes nodifference how muchtime is taken.
But this job has got to be done. What | am
saying isthat this work needs to be done with
circumspection, with compassion and with
due regard for the right of the citizens so that
the innocent persons do not suffer in this
process, particularly because sometimes
some friends take up such an exercise not
for patriotic motive but of political motives.

With these words, | support this Bill.

THE MINISTER OF HOME AFFAIRS
(SHRI.S.B. CHAVAN): Mr. Deputy Speaker,
Sir, at the outset, | would like to express my
gratitude to all the hon. Members who have
appreciated in the discussion and
wholeheartedly supportedthe Bill. But, while
supporting the Bill, a few issue have been
raised. One issue, which in fact is very
relevant and which’has been raised by my
esteemed friend, Shri Shared Dighe, is, why
is it that we are not trying to give the
retrospective effect. There is a category of
persons from the 26th January, 1950 upto
the amendment of the Billandthe subsequent
period. There is some point in what the hon.
Memberhas pointed out. Butthe fact remains
that there have been a large number of
cases which have been decided earlier. If
retrospective effect is given now then it will
mean that we will have to reopen all those
cases, which willbe averyvoluminous world.
That is why in order to avoid that kind of a
situation , the Governemnt took a conscious
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decision that his will have a prospective
effect. So, that is the explanationthat | would
like to give, so far as that aspect of the
question is concerned. | am fully in
agreement. But, at the same time, | cannot
accept that postion.

Shrimati Malini Bhattacharya, raised a
very valid point about Section 8. If the point
of harmonies interpretation is read with
Section 4A, matters become absolutelyy
clear. There should be no doubts the
interpretation part of it. But | can ensure you
that of the two parents, if one parent were is
cease to be a citizen, then the other parent
becomes automatically entitled to citizenship
right because, affair all, this is due to desent
thatthe citizenship right has been conferred.
So, where one of the parents ceasestobe a
citizen or he says that he does not want
Indian citizenship, automatically the other
partner does not cease to be an Indian
citizen.

SHRIMAT!I  MALINI  BHATT-
ACHARYAYA: 4 (a) relates to persons born
outside Indiabut 8 refers to people who may
have been born inside India, who may be
born Indians but who may later loss their
citizenship because one of their parents has
opted to renounce Indian citizen ship.

SHRI S.B. CHAVAN: | have carefully
looked into the matter. After all, this Bili has
been brought about with a point of view to
remove the distinction between male or
female, fromth point of view of sex and the
citizenship which is conferred by descant.
Thatis the whole objective. so, 1 do not think
that this kind of interpretation will be correct.
That is why if you were to have both the
things read together ,matter become clear.
But | Canagain reiterate that there is no
question of the other member or the child
suffering because of the renunciationby one
of the partners.

Some hon. Members have raised points
regarding illegal migrants andall otherthings,
though they are not very germane to the
objectivies of this Bill. For illegal migrants,
there is a separate provision. We had a
meeting of the Chief Ministers concerned
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where this matter was discussed and a
decision was taken with regard to all illegal
migrants who in fact, are not entitled to stay
in India. There are a large number of
categoroes of those who come with valid
documents for six months but they stay for
two years. So, they become illegal migrants.
There are number of others who just do not
have any documents at all and still they
cross over. They are also illeal migrants,
They are notentitledto anykind of citizenship.
Icannot possibly make a provision that only
persons from Bangladesh are not going to
get the benefit of the provisions of this Bill.
Thatkind of a provision cannot be made. But
Ido not think that we can possibly acceptthe
citizenship of illegal migrants and all these
people who are trying to come overto India.
For security reasons, number of things wil
havetobe takeninto account. Butofthey are
legitimately entitiedfor getting the citizenship,
| cannot possibly say that | won't. | cannot
accept that kind of a position.

One hon. Memberraisedthe issue about
Section 9 of the Citizenship Act and the
provision of five years. Unless you were 1o
complete the period of five years, you do not
become entitled for getting the citizenship.

- There are some doctors and others who
have crossed over to India. The point will be
whether we make any distinction between
one person and the other. If | were to relax
inthe case of these people , on what ground
can | say that for these people | accept this
position but for others | won't accept this
postion ? And much more in the case of
Pakistan ] will have to be more careful while
relaxing any kind of provision. Though in
certain matters the Government have the
right and we can exercise it but we will have
to see on a case to case basis, | cannoi give
any blanket order saying that all citizens who
have crossed over from Pakistan, f they
belong to particular, religion, automatically
wepropose o grantciizenshiptothem. That
will be a very unfair sort of thing and a thing
which the Government will never like ta do,
thatis, making any kind of distinction between
one religion and the other and granting
citizenship to one and refusing inthe case of
other. | am syre that the hon. Members
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would not like to Government to act in that
manne:.

| quite see the point which Shri Syed
Shahabuddn has raised that we will have to
be very careful about all the foreigners.
Though it has no releyance wit the kind of Bill
that we have introduced here, I quite see the
point that the casesed all those who would
like to come to India will have 1o be properly
checked and scrutinised. They will have to
fulfill proper conditions before they become
entitled for any mind of citizenship. |lamsure
that we can still agree to his suggestion that
executive powers should not be mused fc-
this kind of a purpose. Either a Tribunal or
some othermechanismwillhave tobe created
which willobjectivelygothroughallthe records
and come to their own conclusion whether
they need to be granted citizenship or not.

| think these are the points raised by
hon. Members. I tried my best to explain the
points which the hon. Members have raised.
| now request the House to pass the Bill.

SHRI SYED SHAHABUDDIN: What
about the mistake | peinted out?

SHRIS.B.CHAVAN: ltis atypographical
error. It will be corrected. Thank you.

MR. DEPUTY SPEAKER: The question
is:

“That the Bill further to amend the
Citizenship Act, 1855, ba taken into
consideration®

The Motion was adopled.

MR. DEPUTY SPEAKER: The
House will now take up Clause-by-
Clause consideration of the Bill.
The question is;

“That Clauses 2 and 3 stand part of the
Bill".

The motion was adopted
Clauses 2 and 3 were added (o the Bill.
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MR. DEPUTY SPEAKER: the
question is:

“That Clause 1, the Enacting
Formula and the Long Title stand
part of the Bill".

The motion was adopted
Classes, | the Enacting Formula and the
Long Title were
added to the Bill.

SHRI S.B. CHAVAN: Sir, | beg to
move:

“That the Bill be passed *

MR. DEPUTY SPEAKER: The
question is:

“That the Bill be passed'.
The motion was adopted
18.22 hrs

The Lok Sabha then adjourned till Eleven
of the Clock
on Wednesday, November 25, 1992/
Agrahayana 4, 1914 (Saka)
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